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LOK SABHA DEBATES 
... 

LOKSABHA 

Monday, December 5, 19881Agrahayana 
14, 1910 (Saka) 

The Lok Sabha met at Elevsn of the Clock 

[MR. SPEAKER in the Chair] 

WELCOME TO THE MALAYSIAN 
PARLIAMENTARY DELEGATION 

[English] 

MR SPEAKER : Hon'ble Members, at 
the outset, I have to make an announce-
ment. 

On my own behalf and on behalf of the 
Hon'ble Members of the House. I have great 
pleasure in extending our warm welcome to 
Honourable Senator Dr. Nordin Bin Ahmad 
Sefat and the Hon'ble Members of the Ma-
laysian Parliamentary Delegation who are 
on a visit to India as our honoured guests. 

The other Hon'ble Members of the 
Delegation are: 

i) Hon. Senator Mohd. Noor Bin 
Bedah 

2) Hon"Senator Madame Law Jack 
Voon 

The Delegation arrived Delhi to-day 
early morning. They are now seated in the 
Special Box. We wish them a happy and 
fruitful stay in our country. We also convey 
our warm greetings and very best wishes 
through them to His Majesty the King. the 
Prime Minister, Parliament, the Government 
and the friendly people of Malaysia. 

ORAL ANSWERS TO QUESTIONS 

[English] 

States Per Capita Income 

*329. SHRI CHINTAMANI JENA : Will 
the Minister of PLANN ING be pleased to 
state: 

(a) the States which are having per 
capita income beJow the national average:.: 

(b) the present per capita income at the 
national average; 

(c) when the last per capita income, 
State-wise. was calculated; and 

(d) the steps taken to improve the posi .. 
tion of those States which are having par 
capita incom~~low the national average? 

THE MINISTER OF PLANNING AND 
MINISTER OF PROGRAMME IMPLEMEN .. 
TATION (SHRI MADHAV SINH SOLANKI): 
(a) to (d). A statement is given below. 
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STATEMENT 

(a) to (c). Latest information OM per 
capita net State domestic product at 1970-
71 prices is available for 1986·87. The 
computed per capita net national product for 
All rndia in 1986-87 at 1970-71 prices is Rs. 
8121-. The States which are below the na-
tional average are Andhra Pradesh, Assam, 
Bihar, Jammu & Kashmir, Karnataka, Ker-
ala, Madhya Pradesh, Manipur. Orissa, 
Rajasthan and Uttar Pradesh. 

(d) Apart from the action taken by the 
State Governments for their economic de-
velopment, the Central Ga/ernment has 
also been taking the following steps for 
accelerating the development of these 
States: 

i) The Central Assistance is provided 
to the States on the basis of 'Modified Gadgil 
Formula' as approved by the National Devel-
opment Council (NOC), according to which 
20 per cent of the Central assistance is 
distributed among those States whose per 
capita income is below the National 
average. Such States also benefit from 
Central assistance earmarked for special 
problems. 

ii) The formula for the allocation of 
market borrowings has been revised to 
ensure higher allocation for States whose 
per capita income is below national average. 

iii) Plans of special category States 
who have very meagre or no resources of 
their own are financed through Central as-
sistance. 

iv) While making Statewise allocation 
of resources under the poverty alleviation 
programmes, more emphasis is given to the 
incidence of poverty during the Seventh 
Plan as compared to that in the Sixth Plan. 

v) ~pecial incentives are provided in 

the form of investment subsidy and conces-
sional finance for acce1erating the industrial 
development of industrially backward re-
gions. 

SHRI CHINTAMANI JENA : I am grate-
ful to the han. Minister for the statement in 
which he has suggested five measures for 
increasing the per capita income of those 
States which are below the national 
average. 

May I know from the hon. Minister while' 
executing these five measures, what would 
be the period by which these States' per 
capita income will be brought to the national 
average? 

As far as the new Gadgil '~ormula is 
concerned, in respect of the States which 
are below the national average, the popula-
tion will be taken as a criterion. 

May I know whether the Government is 
thinking of considering the availability of 
resources of the concerned States and the 
degree of developments already achieved 
and also the scope of further industrialisa-
tion while allocating the funds? These are 
the things which are to be considered while 
allocating the funds. 

In the Gadgil Form ula, 10 per cent of the 
project cost are to be allotted hy the Centre 
to the concerned States. But, in my humble 
opinion, it is not adequate. May I know 
whether the Government wi1l reconsider the 
issue so that this 10 per cent may be in-
creased to 25 per cent for the special proj-
ects for getting more income from those 
projects? What is the Government's view on 
this subject? " \ 

SHRI MADHAV SINH SOLANKI: Sir, 
the States which have their average income 
below the national level and which are given 
special assistance are Bihar, Orissa, 
Madhya Pradesh, U.P., Kerala, Rajasthan, 
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and Andhra Pradesh. But there are certain 
States which have income below the na-
tional level and which are given special 
assistance are Manipur. Assam and Jammu 
and Kashmir. They are special category 
States. These States have been given 
Central Assistance which is more than that is 
given to average States in the country. 

The hon. Member asked about the 
Gadgil Formula. The formula originally pro-
vided for 10 per cent only for States which 
have per capita income less than the na-
tional average. But in 1980-81, that is from 
the beginning of the Sixth Plan, the formula 
was revised and instead of 10 per cent, 20 
per cent Central Assistance was given to 
those States whose income was less than 
the national average. 

With regard to other help which the hon. 
Member mentioned. I would say, there are 
certain schemes under which special assis-
tance is given from the Centre. For example, 
the Hill Area Development Programme. 
Western Ghat Area Project, Tribal Sub·Plan, 
NEC and Common Regiona1"Programme, 
etc. 

SHRI CHINTAMANIJENA: Sir. the first 
supplementary asked by me was not replied. 
I wanted to know by which time can we 
achieve the desired results so that all these 
States under National1average be brought to 
the national average? Thts was my first 
supplementary. 

SHRI MADHAV SINH SOLANKI: The 
precise date cannot be given when a State is 
going to achieve its target. But all efforts are 
made to see that those States which are 
weak or backward are provided extra help 
from the Centre. 

SHRI CHINTAMANI JENA : I want to 
know from the hon. Minister whether in the 
recent past the 9th Finance Commission has 
cautioned all the States including those 

States mentioned by the hon. Minister which 
are below the national average to have Zero 
based budgeting: all sorts of subsidies to be 
discontinued; employment to be frozen at 
the existing level; and that expenditure on 
social security measures like the old age 
pension, etc. to be kept as usual? If so, how 
can we achieve the desired results because 
these are all poverty eradication program-
mes and also it will increase the per capita 
income of the population of a particular 
State? Will the government re-consider this 
issue? 

SHRI MADHAV SINH SOLANKI: All 
the points suggested by the han. member 
are under the consideration by the Planning 
Commission because the exarc;ses for the 
formulation of the 8th Plan are under way. 

SHRI E. AVYAPU REDDY: May I draw 
the attention of the han. Minister to clause 5 
of the answer wherein it is stated: "Special 
incentives are provided in the form of invest-
ment subsidy, concessional finance for 
accelerating the industrial of the industrially 
backward region. What do you meant by 
concessionaJ finance ? Have the National· 
ised Banks been instructed to be liberal in 
giving finances to entrepreneurs who want 
to start industries in backward area? Are any 
instructions given to the Nationafised Banks 
to give financial assistance or loan at re-
duced and soft rate of interest? Would they 
reduced it by at least 1 per cent when com .. 
pared to the industrial entrepreneurs in for-
ward area? Will the location of public sector 
undertakings be given a priority for the pur-
pose of locating them in the backward area? 

SHRI MADHAV SINH SOLANKI: Re-
cently the Ministry for Industrial Develop- . 
ment have announced growth centres for 
location of industries in the backward area" 
with a view to developing those areas 
through industriaJisation. As regards some 
of the concassional finances, subsidy incen .. 
tives, etc., the details could be had if the hon. 



7 Oral AnswelS DEceMBER 5,1988 Oral AnswtlfS 8 

Member addresses his question to the Min .. 
istry of Industry. 

SHRI E. AVVAPU REDDY: Kindly ex-
plain what do you mean by concessional 
finance? 

SHRI MADHAV SINH SOLANKI: This is 
the information received from the Ministry of 
Industry where it is stated that in order to 
promote speedy industrialisation of the 
backward region, a number of incentives, 
concessions like Central investment sub .. 
sidy. transport subsidy, infrastructural sub-
sidy, concessionsl finances, priority in the 
grant of industrial licence, registration, etc. 
are provided. If the han. member wants to 
retain the question, it should be addressed to 
the Ministry for Industry. 

SHRI DIGVIJAY SINGH: Is the geo-
graphical area of a State a consideration for 
the allocation of central assistance; if not, will 
the hon. Minister consider the size of a State 
and the geographical area of that State for 
alk>cation of Central assistance? 

SHRI MADHAV SINH SOLANKI: The 
geographical area could be one of the fac-
tors; and geographical conditions could also 
beoneofthefadors. For example. hilly area 
in a particular region would be given more 
assistance. The States which are located on 
the border of the country geographically also 
receive special attention. 

SHRI DIGVIJAY SINGH: The answer 
has not come to me. Is the large size of a 
State and the geographical area of that State 
a oonsideration or not? Will he consider it ? 

SHAI MADHAV SINH SOLANKI: I have 
already replied. The hon. member asked for 
geographical consideration. If the han. 
member asks about the size of a State, etc., 
we haye already stated that under the Gadgil 
Formula, the size of the population is-one of 
the consldafStions. 

MR. SPEAKER: 'Geographical' area or 
the I are a -wise' is the same thing. 

Balloon Experiment from Hyder •• 
bad 

*330. SHRI C. MADHAV REDDlt: 
SHRI DHARAM PAL SINGH 

MALIK: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether Government's attention 
has been drawn to the news- item appearing 
in 'Indian Express' dated 6 November, 1988 
wherein it has been stated that balloon stud-
ies received a minor set-back when a zero 
pressure balloon with scientific equipment 
launched from Hyderabad failed to stay 
afloat; 

(b) It so, the reasons therefor; 

(c) whether any inquiry has since been 
conducted in this matter; and 

(d) if so, the details of the results 
thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOl-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP-
MENT. ATOMtC ENERGY, ELECTRON-
ICS AND SPACE (SHRI K.R.NARA-
YANAN): (a) to (d). A Statement is given 
below. 

STATEMENT 

(a) to(d). Yes, Sir. The Balloon flight 
referred to in the Question was carried out on 
November 5, 1988. The scientific experi-
ment on board was for carrying out aerosol 
studies and for the measurement of atmos-
pheric electrical conductivity. The former 
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was the main experiment and the latter was 
for supplementary information. The experi .. 
ment was a part of post monsoon aerosol 
investigation campaign conducted under 
the Indian Middle Atmosphere Programme 
(IMAP) by various government agencies 
with Indian Space Research Organisation 
(ISAO) acting as nodal/coordinating 
agency. 

On November 5, 1988, in the early 
morning at 0610 hours the scientific payload 
was successfully launched on a huge poly-
ethylene balloon from the National Scientific 
balloon Facility, Hyderabad (operated by 
Tata Institute of Fundamental Research 
TIFR). The balloon was initially climbing at a 
steady rate of about 260 meters/minute as 
required by Scientific paybads-both the 
payloads giving proper data. The balloon 
was tracked by radar. It reached an altitude 
of 16.5. kilometer at 0715 hours and got 
stagnated in the cold tropopause (-80 de-
gree C). Attempts to push the balloon up by 
dropping the ballast did not succeed. The 
balloon developed a leak and lost gas. It 
started descending. The termination device 
was actuated and the balloon got separated 
from the scientific pay-load. The scientific 
pay-load ,..descended on a parachute and 
touched the ground at 0747 hours. 67 kilo-
meters east of Hyderabad. The scientific 
pay-load was recovered. 

The aerosol experiment continuously 
gave good data during ascent phase upto 
16.5.kilometer and also during the descent 
phase while it was coming down on para-
chute. 

Due to gas leak in the balloon system 
made out of 25 micron thin polyethylene, the 
balloon failed to rise to the designed float 
altitude of 32 kilometers. As a result the 
supplementary experiment, i.e. conductivity 
experiment could not give data as it was 
designed to work only after reaching the float 
altitude. Otherwise the scientific balloon 

experiment was successful in giving aerosol 
data which was the principal objective of the 
campaign. Based on the successful balleon 
flight, the remaining part of the aerosol 
campaign, viz, launching of RH-300 rocket 
from Thumba was carried out on November 
6, 1988 together with observation using 
ground based experiments. 

The balloon failure has been analysed 
and the conclusion is that it has taken place 
due to a rare balloon ga leak developed after 
launch. There has not however, been any 
setback in the aerosol ~mpaign experi-
ment. 

Similar balloon experiments had been 
conducted on four occasions earlier. The 
whole aerosol campaign has been success-
ful and the data is being anafysed for seien .. 
tific results. 

The balloon was designed by TIFR and 
WINZEN Inc. USA and was fabricated by 
WINZEN Inc. U.S.A. Its launch as well as 
recovery were performed by TIFR Balloon 
Facility. The payload experiments were 
designed and fabricated by Physicaf Re-
search L-aboratory (PRL) Ahmedabad. 

SHRI C. MAOHAV REDDI : Have the 
causes for the failure of the balloon experi-
ment been properly investigated either t7i 
the Tata Institute of Fundamental Research 
or the Space Research Organisation; il80. 
what are the reasons for that? 

SHRI K.R. NARAYANAN: This failure 
was not exactly a failure as it has been 
explained in the answer. It has been investI-
gated by a failure analysis committee set up. 
by the Tata Institute of Fundamental Re-
search, and the conclusion arrived at was 
that it was due to to leakage of air from the 
balloon, May be due to some manufacturing 
defect of the balJoon itself, but this has not 
been decisively established. 
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SHRI C. MADHAV REDOI : Has this 
failure caused any set-back to the further 
experimentation and what is the future pro-
gramme of the balloon experiments? 

SHRI K.R. NARAYANAN: As it was 
made clear in the answer, the programme 
has been completed, that is, the particular 
investigations into the aerosol which was the 
specific purpose of this balloon launching, 
and following it a. rocket also has been 
launched. That programme of studying the 
aerosol has been completed. But there are 
other programmes, what are called the In-
dian Middle atmosphere programme which 
is going on, as well as other programmes of 
studying the atmosphere. the stratosphere, 
etc. 

[ Translation] 

SHRI DHARAM PAL SINGH MALIK: 
Mr. Speaker, Sir, the hon. Minister- did not 
give any reasons of the gas leakage from the 
balloon. My main question was why the gas 
leaked from the balloon and what was the 
financial loss in this experiment. Who are the 
officers found responsible for this and what 
action was taken against them. 

[English] 

SHRI K.R. NARAYANAN: As already 
explained, the mission actually was not a 
failure. Its main purpose was the investiga-
tion of the aerosol in the atmosphere. This 
has been completed because aerosol is up 
to 20 kilometres; the balloon went up to 16.5 
kilometres and together with the rest of the 
earlier balloon programme we could com-
plete the entire programme when we send 
up the roCket which was the next stage the 
experiment? Therefore, there was no ques-
tion of enquiring against the staff or fixing 
responsibility. I have the failure analysis 
report with me. It says that the balloon leak-
age took place, and they could only establish 
the probable causes. What happened in the 

space cannot be exactly determined and the 
reasons must have been leakage. The baJ-
loon was an imported one, manufactured "in 
the United States and it must have come with 
some defect, probably in the manufacturing 
which led to the leakage. But, I can tell tkle 
hon. Member that out of five scientific bal-
loons which we launched only one had this 
kind of a defect. The rest were hundred per 
cent successful. 

[ Translation] 

Implementation of Tribal Welfare 
Schemes 

*332. SHRI SHANT! DHARIWAL: Will 
the Minister of WELFARE be pleased to 
state: 

(a) whether Union Government are 
running tribal welfare schemes in Statesl 
Union Territories: 

(b) if so, the names of these States/ 
Union Territories and the details of work 
done under these schemes; 

(c) whether Government are contem-
plating to start these schem~s in other 
States also; and 

(d) if so, the time by which a decision in 
this regard is likely to be taken? 

[English] 

THE MINISTER OF STATE OF THE 
MINISTRY OF WELFARE (DR. RAJEN-
ORA KUMARI BAJPAI): (a) to (d). A state-
ment is given below. 

STATEMENT 

(a) Schemes for the welfare and devel-
opment of Scheduled Tribes (S.Ts) are 
implemented by State Govts. under Tribal 
Sub-Plan. The Union Government provides 
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financial, material and organisational sup· 
port to the State Governments/UT Admini·· 
strations under the Schemes. 

(b) Tribal welfare schemes are imple-
mented in 19 T.S.P. StateslUTs. viz, Assam, 
Andhra Pradesh, Bihar, Gujarat, Himachal 
Pradesh, Kerala, Karnataka, Madhya 
Pradesh, Maharashtra, Orissa, ~1anipur, 

Rajasthan, Sikkim, Tripura, Tamil Nadu, 
West Bengal, Uttar Pradesh, A & N Islands. 
and Daman & Diu; and in six tribal majority 
States/UTs, namely , Meghalaya, 
Nagaland, Arunachal Pradesh, Mizoram, 
Lakshadweep, Dadra & Nagar Haveli. 

Details of work done under schemes 
meant exclusively of substantially for the 
welfare and development of S.Ts are as 
follows:-

1 ) Special Central Assistance for 
Tribal sub-Plan: 

Rs. 461.5 crores have been released 
from 1985-86 to 1987-88 to 19. T.S.P. 
States/UTs. 

S.C.A. is used by the T.S.P. States/UTs 
in conjunction with State Plan funds on 
schemes which fall into the following broad 
categories:-

i) Family oriented income generat-
ing schemes; 

ii) Infrastructure development pro-
grammes; 

iii) Human resource development 
programmes; and 

iv) Protective and anti-exploitatIve 
measures. 

2) Hostels for Scheduled Tribe girls: 

The Centrally Sponsored Scheme for 

S. T. girls hostels is funded equally by Centre 
and States. An amount of Rs 428.47 lakhs 
has been released as the Central share over 
the period 1985-88. With this assistance, 
350 hostels with 14 .. 323 seats have been 
establishad in 17 States/UTs. 

3) I Grant·in-aid to Voluntary Organ-
isations: 

VOluntary Organisations of an All fndia 
Character are assisted, in accordance with 
the norms, in schemes, for the weffare and 
development of S. Ts. 32 Voluntary Organ-
isations have been given Rs 230.481akhs in 
the period 1985 .. 88. 

4) Educational/Training Schemes 
common to SCs/STs. 

Assistance is given to States/UTs under 
three Centrally Sponsored Schemes. These 
are:-

a) Post matric Scholarships for SCI 
ST students. The objective is to 
enable SC/ST students to pur-
sue higher education. About 12 
lakh SC/ST students were 
awarded scholarships in 1987-
88. 

b) Book Banks for SCIST students 
studying in Medical and Engi-
neering Colleges. The scheme 
is funded 50:50 by Centre and 
StateslUTs. The objective is to 
set up common banks of books 
for groups of three SC/ST stu-
dents studying degree courses 
in medicine and engineering. 
About 19,000 students are bej~g 
benefitted each year at current 
level of expenditure. 

Coaching and Allied Schemes: 

c) Ths scheme is also funded 
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equally bV Centre and Statesl 
UTs. Coaching centres are run 
for SC/ST candidates intending 
to compete in the examinations 
conducted by the U.P.S.C. State 
Public Service Commissions 
and other recruiting to agencies 
in order to improve their repre-
sentations in the public services. 

5) Research and Training: 

There are 13 Tribal Research Inst;tute~ 
in the country. The scheme is funded 50:50 
by Centre and the States and aims to assist 
the research, evaluation, data collection and 
training activities of institutes. 

The scheme has two other compo-
nents, namely, grant of research fellowship 
to students working in tribals, problems and 
supporting research project; by export bod-
ies. 

The total expenditure in the three years 
1985-88 under this scheme has been Rs 
167.94lakhs. 

6) Indira Awas Yojana: 

This scheme is an earmarked compo-
nent of the Rural Landless Employment 
Guarantee Programme. From 1985-86 to 
1987-88 Rs. 347.00 crores have been re-
leased to StateslUTs. for construction of 
houses and creation of micro habitats free of 
cost for beneficiaries belonging to Schod-
uled CastelScheduled Tribe. In this period, 
3.32 lakh houses have been constructed 
under this scheme with expenditure of Rs 
327.26 crores. 

7) Million Wells Scheme: 

This scheme has been started from 
1988-89 as an earmarked component of the 
RLEGP and the National Rural Employment 

Programme (NREP), It aims to construct 
. one million wells for small and marginal 

farmers belonging to Scheduled Castel 
Scheduled Tribe in the two years 1988-90. 

8) Concessionsl 
Foodgrains: 

Supply of 

This is a non-plan scheme under which 
rice and wheat are supplied at concessional 
rates to the Integrated Tribal Development 
Project (ITOP) areas in the TSP States! 
UnionTerritories as well as in the tribal ma-
jority StateslUnion Territories. The off-take 
of foodgrains from December 1985, when 
this scheme was started, to March, 1988, 
has been 46.71 lakh tonnes. 

9) Control of Shifting Cultivation: 

Shifting Cultivation is practised, almost 
exclusively by Scheduled Tribes in the nine 
States of Andhra Pradesh, Arunachal 
Pradesh, Assam, Manipur, Meghalaya, 
Mizoram, Nagaland, Orissa and Tripura. 

The Schema is likely to operate upto 
1991-92. There is a provision of Rs. 4550 
lakhs in the VII plan for this scheme. 

10) TRIFED and National Scheduled 
Caste and Scheduled Tribe Finance and 
Development Corporation 

Tribal Co-operative Marketing Devel-
opment Federation of India Limited has 
been set up to mari<et Minor Forest Produce 
and surplus agricultural produce of tribals to 
enable them to get remunerative price and to 
stop exploitation by middlemen. A National 
Scheduled Castes and Scheduled Tribes 
Finance and Development Corporation is 
being set up to develop schemes for employ-
ment generation and to finance pilot-pro .. 
grammes. 

(c) and (d). Tribal welfare schemes are 
already being implemented in all the Statesl 
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Union Territories having identified Sched-
uled Tribes. 

( Traf)s/ation] 

SHRI SHANTI DHARIWAL: Mr. 
Speaker, Sir, through you I would like to 
know as to how many Adivasi families have 
been benefited under the Special Assis-
tance scheme of the Tribal sub-plan. Did the 
Central Government over review the same 
and if so, the details thereof. 

DR. RAJENDRA KUMARI BAJPAI: 
Assistance is given to different States on 
year to year basis under the Special Ass,s-
tance Programme in which the contribution 
of the centre and the State Government is 
50:50. The details of families benefited by 
this programme are as follows. 8.72 lakhs 
families in 1985 .. 86, 10.29 lakh families in 
1986-87, 11.99 lakh families in 1987-88 and 
in 1988 upto October, 1988 4.69 lakh fami-
lies have been benefited by this programme. 

The performance of the programme is 
being reviewed from time to time. Under the 
review it is seen as to how the programme is 
being implemented in the States. The review 
is made at the ministry level with the various 
departments of State Governments under-
taking the implementation of the pro-
gramme. 

SHRI SHANTI DHARIWAL : Mr. 
Speaker. Sir, the people of various tribes in 
Rajasthan have sent applications to the 
Central Government fortheir inclusion in the 
list of Scheduled Castes and Scheduled 
Tribes. I would like to know the decIsion 
taken by the Central Government on their 
applications. If the decision is not in their 
favour, the reasons therefore. 

DR. RAJENDRA KUMARIBAJPAr: Mr. 
Speaker, Sir, the Government is actively 
considering their case. But I am not ;n a 
position now to tell as to what decision has 

been taken in the case. The decision what-
ever will be taken, will come before the 
Parliament and it is the parliament only 
which could take any decision on it. 

SHRI BALKAVI BA~AGI:Mr. Speaker, 
Sir, through you, I woutd like to tell the hon. 
Minister that the Government of Madhya 
Pradesh enhances the amount of scholar-
!>hip to the Scheduled Castes and Sched-
uled Tribes students. Than what is sanc-
tioned by the Central Government for the 
purpose. Will the hon. Minister be able to co-
ordinate the scheme by linking the same with 
the price ind~x or is there any other proposal 
in this regard. Is there any scheme with the 
Government to provide matching grants to 
enable the Government to rYmet the in-
creased expenditure. I am making this sub- . 
mission in the context of Madhya Pradesh. 

DR. RAJENDRA KUMARI BAJPAI: Mr. 
Speaker, Sir, so far as the pre-matric schol-
arship is concerned, it is for the State Gov-
ernment to incur the expenditure. There is an 
open hearted scheme for the post graduate 
scholarship. Under the above programme. 
The Central Government reimburse the 
entire amount spent by the Governments of 
the States on this account whether it is the 
Government of Madhya Pradesh or Uttar 
Pradesh. 

SHRI V. TULSIRAM : Mr. Speaker, Sir, 
a number of schemes are being run in the 
country. The hon. Minister has circuJated a 
long list of such schemes. We are satisfied 
on going through the 1st. But the han. Minis .. 
ter herself, as well as the entire Home is 
aware that the benefits of these schemes do 
not reach the Adivasis in the real areas wno 
are supposed to get it. There are a number 
of schemes and the Government is spend-
ing huge sums of money on them. But the 
poor people do not get the benefits which 
they are supposed to get. The officers do not 
go to these areas. The same is the position 
with regard to Madhya Pradesh. Shri Bairagi 
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is sitting here and he knows it. The position 
regarding the other States is also the same. 
Due to non-implementation of these 
schemes the number of naxalites is ris-
in9 ......... (Interruptions) 

MR. SPEAKER : That is why Shri 
Bairagi jj has taken 'bairag'. 

SHRI V. TULSIRAM: The naxalltes are 
on the increase in the tribal areas. In order to 
check the rise in the number of naxalites, 
welfare schemes should be implemented 
properly. The Central Government is spend-
ing money, but to no avail. Is the Govern-
ment making any efforts to formulate a new 
scheme to ensure the benefits of that 
scheme for the tribals. Besides, is the Gov-
ernment formulating any scheme to see that 
the number of naxalites do not increase in 
these tribal areas. 

DR. RAJENDRA KUMARI BAJPAI: Mr. 
Speaker, Sir. I am thankful to the Han. 
Member for his statement that the Govern-
ment is formulating good schemes. Due to 
economic reasons there grows discontent-
ment in different areas. It is because of the 
economic reasons that the people are turn-
ing naxalites. This phenomena is prevalent 
in other tribal areas also. 1 do not agree that 
the benefits of the Government schemes are 
not reaching to the people anywhere. Work 
under these scheme is satisfactory and 
being undertaken smoothly. But it requires 
further improvement and more assistance. It 
is for this reason that we are required to 
introduce more and more new schemes. 
This year a sum of Rs 50 crores has been 
earmarked to set up a Tribal and Scheduled 
Castes National Development Corporation. 
Processing for that has been completed. 
Officers are being posted to run the corpora-
tion. The plan regarding Board of Directors 
and certain other things is ready, We will 
implement project oriented scheme through 
this corporation, under this scheme financial 
assistance is being given to individuals. At 

the some time clustaral programmes under 
these development projects will be impte-
mented in association with other develop-
ment corporations. This will ensure more 
developmental work. 

The Government is quite vigilant and 
taking all out steps to remove the poverty. I 
shall certainly request the han. Minister to 
personally verify the facts regarding the 
schemes running in his area and if he feels 
that there is really some difficulty in the 
implementation work, he should bring the 
facts to our notice we will definitely consider 
them. 

[English] 

SHRI KAMAL NATH: In the last 20 
years, a huge amount of money under Tribal 
Sub Plan has been passed on to various 
tribal blocks in the country. Has any assess-
ment been made of what is the mileage 
which we have got out of this huge outlay 
under the Tribdl Sub Plan because if we look 
at the amount of money allocated in the last 
20 years to these tribal blocks and we see 
the development which has taken place in 
the tribal blocks for which the Tribal Sub-
Plan is there, we find that this money has 
either been mis-spent or it has been used for 
capital construction, (ike iest houses, bun-
galows, etc. relating to the administrative 
outlay. 

Would the Government, In the light of 
the e~perience gained in the last 20 years, 
conSider following the same procedure for 
approval as how the schemes are approved 
under the RLEGP at the Central level where 
the procedure is that the schemes are pre-
pared at the district level; then these are sent 
to the capitals and then finally these are 
approved by the Central Government? Will 
the Government consider such a procedure 
for the approval of the schemes under the 
Tribal Sub-Plan also? 
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{ Translation] 

DR. RAJENDRA KUMARI BAJPAI: At 
present 19 tribal sub-plans are operating in 
our country. The han. Member has asked 
whether these plans are reviewed as to their 
effectiveness. Every five years a Working 
Group ;s constituted to go into the efficacy of 
the tribal sub-plans and give suggestions for 
improvements. Steps have been taken in 
accordance with the suggestions given by 
the last Working Group. This time also a 
working group is being formed for this pur-
pose. 

A committee consisting of the hone 
Members of Parliament has also been 
formed which visits eVtdry cornerofthe coun-
try and reviews the working of these plans 
from time to time and its suggestion are also 
considered. Last week a Report was placed 
before the Parliament. Such Reports are 
also a means of making an appraisal and 
taking the necessary steps. I do not agreo 
that no' tribal development work is being 
done. Work is certainly being done in this 
direction. Deficiencies may be there since 
the problem is of enormous proportions. ,But 
triba's are benefiting from the programmes 
and plans the Government has introduced 
for them. 

[~nglish] 

Ropeway to Chamundl Hills in Mysore 

*333. SHRI V. S. KRISHNA IYER: Will 
the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) whether Government of Karnataka 
had sent any proposal for Ropeway to 
Chamundi hills in Mysore; and 

(b) if so, the steps taken to provide 
financial assistance for Ropeway facility at 
Chamundi hills to attract foreign and dom9s" 
tic tourists? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVil AVIATION AND 
TOURISM (SHRI SHIVRAJ. V. PATll): (a) 
No, Sir. The Central Department of Tourism 
has not received any proposal from the 
Government of Karnataka for Central finan-
cial assistance for installation of a Ropeway 
at Chamundi Hills in Mysore. 

(b) Does not arise. 

SHRI V.S. KRISHNA IYER: Mysore is 
a beautiful city and Chamundi hills in Mysore 
is one of the attractive beauty spots ;n our 
country. It is necessary to develop that 
beauty spot not only by providing rope way 
there but also by developing the surround-
ings. The Government of Karnataka long 
back had drawn up another project by name 
Nehru Lok Kendra to develop the foothills of 
Chamundi, something on the lines of 
Disneyland but It could not take it up be-
cause of financial constraints. Will the Gov-
ernment of India take initiative to see that the 
Nehru Lok Kendra project is taken up or 
come to the assistance of the State Govern-
ment to take up this project so that areas 
surrounding Chamundi hills, foothills of 
Chamundi hills and areas surrounding 
Mysore are made one of best most attractive 
spots in the world? 

SHRI SHIVRAJ V. PATll: Sir, I agree 
that Chamundi Hills are very beautiful and 
there is scope for the development of those 
hills and the areas surrounding those hills. 
But the schemes have to be prepared by the 
State Government and they have to be sent 
to the Central Government. After the 
schemes are sent to the Central Govern-, 
mant, they are examined and the decisions 
are taken. It will depend on the kind of 
scheme prepared, the amount of money 
required and all those things. After the 
schemes are received, they can be exam-
ined. 

SHRI V.S. KRISHNA IYEA: Sir. the 



23 Ora' Answers DeCEMBER 5,1988 Oral Answ9I's 24 

idea of my putting the question today on this 
mattor is that this year happens to be the 
Nehru Centenary Year. It will be very proper 
if that scheme is t~ken up now. So, I will see 
that the State Government sends the pro-
posal very soon. Will the Government, at 
least during this Nehru Centenary Year, 
sanction the project. Sir? 

SHRI SHIVRAJ V. PATIL: Sir, what I 
have said is that we will certainly examine 
these schemes. I have not given my reply in 
negative. But let the schemes be prepared. 
Let the sch~mes some to the Central Gov-
ernment, we will examine them properly. 

[ Translation] 

Arms Manufacturing Factory unearthed 
In Deihl 

*337. DR. CHANDRA SHEKHAR TRI-
PATHI: Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether any arms manufacturing 
factory has been unearthed recently in 
Delhi; 

(b) if so, the details of arms recovered 
from the said factory; and 

(c) the action taken against the persons 
concerned? 

[English) 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHAI P. CHIDAMBA-
RAM): (a) Yes, Sir. 

(b) and (c). One finished country made 
revolver, one semi-finished revolver and two 
dismantled barrels and cylinders alongwith 
tools and implements required 10r manufac-

turing these weapons ware recovered. A 
case FIR No. 374 dated 30.9.1988 Uls251541 
59 Arms Act has been registered and the 
factory's owner Mohan Lal has been ar-
rested. 

Sir. with your permission, I would like to 
add that after this answer was furnished, on 
the 2nd 01 December, 1988, another case 
has been investigated and eight persons 
have b'h')n arrested and a case has been 
registered. 

DR. CHANDRA SHEKHAR TRIPATHI: 
Sir, the han. Minister has just added in his 
reply which was not formerly supplied to us. 
Nevertheless, I would like 10 know specifi-
cally that when Mohan Lal was arrested and 
certain finished and semi·finished country 
made revolvers were recovered from his 
possession, simultaneously, the imple-
ments were also there to manufacture. He 
was in a position to manufacture any sort of 
arms. I would like to know whether he was 
interrogated by the police during his custody 
to find out the names of persons whom he 
sold those revolvers and other arms. If so, 
who are the persons and'what action has 
been taken by the police against those who 
purchased the revolvers from Mohan Lal? 

SHRI P. CHIDAMBARAM: Sir, the case 
in which Mohan Lal was arrested was regis-
tered a:1d they were apprehended on the 
30th of September 1988. The case has been 
registered. Mohan lal has ben interrogated. 
Interrogation has led to a lot of information. 
In fact. it is as a result of the interrogation that 
the police party were able to locate the 
factory in Bara Bazar, Anai Mandi, 
Shahdara, and after searching the factory, 
we have been able to recover large amount 
of weapons as well as machinery for manu-
facturing. This case is still under investiga-
tion. It would not be proper for me to disclose 
the results of investigation now because that 
will alert the others. 

The other case which we have invest;-
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gated and a case has boen registered is on 
2nd of December. 1988 and. therefore. I 
could not add it in the answer. 

DR. CHANDRA SHEKHAR TRIPATHI: 
Sir. an important portion of the q·uestion has 
definitely not been answered. The interroga-
tion can be made within a second. within a 
minute. That never takes two months or 
three months or five years. The moment he 
was taken on remand, he might have been 
interrogated by the police officials. After 
interrogation, he might have disclosed the 
names of the persons whom he had sold the 
arms. Who are those persons and what 
action in that regard has been taken by the 
Department, that has not been disclosed. 
Secondly, a very pertinent question is that 
this has been the practice in our country that 
the Department and the Government have 
been giving rewards to the police officers or 
the police officials who catch any hardened 
criminals or criminals found involved in hei-
nous crimes. But whenever such heinous 
crimes are taking place in the territory of the 
Police Officers, I would like to know whether 
punitive actions are also taken by the De-
partment or not in whose territory such sorts 
of heinous crimes are occurring in a sizeable 
number. 

SHRI P. CHIDAMBARAM: As regards 
the first part of the question, I am not saying 
that he has disclosed the names or he has 
not disclosed the names. I am asking your 
p8rmission, Sir, not to give that part of the 
answer here. Otherwise, if I disclose the 

names - it would not be proper fo. me to 
disclose the name here - it would alert 
others. As regards the second part of the 
question, the answer is IVas·. If we find 
negligence on the part of the supervising 
officers who have not done theirduty. we will 
take action against them. But that will again 
be after the investigation. 

Hotel Accommodation 

*338. SHRI N. TOMBI SINGH: Wilt the 
Minister of CIVIL AVIATION AND TOURISM 
be pleased to state: 

(a) the increase in hotel accommoda-
tion in the country during the Seventh Five 
Year Plan and the projected increase in the 
coming five years, grade-wise and region-
wise, taking the metropolitan cities as the 
regional centres; 

(b) whether the India Tourism Develop-
ment Corporation has a time bound pro-
gramme for promotion of hotel industries in 
the coming years; and 

(c) if so, the details regarding the 
amount being spent, the regions being cov-
ered and the number of hotels with capaci .. 
ties and grades? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRJ SHIVRAJ V. PATll): (a) to 
(c). A Statement is given below. 
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SHAI N. TOMBI SINGH: Mr. Speaker, 
Sir. regarding hotel accommodation full' in-

I formation isgiven inthe statement. Sir, in the 
first part of the question, I wanted to knowthe 
reason why the break-up of the existing 
capacities and the projeded capacities of 
the country has not been given. Side by side, 
the mention has been made about the pro-
moters as also a study of economic feasibil-
ity of all these has been made. I would like to 
know who are these promoters and whether 
they have made any economic feasibility 
study in the Eastern region of the country 
and whether they do it on their own without 
any guidelines given by the Government of 
India. If there are guidelines, what these 
guidelines are and jf they have made these 
studies and what the findings are. 

SHRI SHIVRAJ V. PATIL: Sir, I have 
replied saying that there are 565 hotels and 
there are 36,369 rooms available. In the 
Seventh Five Year Plan, we had added upto 
this time 4,967 hotel rooms. I have also said 
that there are proposals for constructing 
about 225 hotels in the days to come, in the 
8th Five Year Plan. And with the construction 
of these number of hotels, it is expected that 
15,860 rooms will be available. Every year 
about 2000 or more rooms are likely to be 
added. But with the incentives that we have 
given, more rooms are likely to be added and 
so this number has been given. It is to be 
understood that in the case of hotel industry, 
we have left it to the private sector and we 
expect that the private sector would set up 
the hotels at different places. But wherev()r it 
is absolutely necessary to establish hotels 
and if the private sector is not going in for 
them and if it is necessary for tourism and for 
other purposes, only then the ITDC will set 
up the hotels. Otherwise we have left it to the 
private sector. Now, so many concessions 
have been given. The list of concessions is 
with me. If I read it out here, it will take the 
valuable time of this House. So, Sir. we are 
encouraging the private sector and also we 
are going to those areas where they are not 

doing it. 

SHAr N. TOMBI SINGH: Mr. Speaker, 
Sir, information concerning region-wise 
break up is not available. I hope the han. 
Minister will kindly provide it. My second 
supplementary is that in view of the vastness 
of the country and there is imbalance in 
respect of development of tourism, I would 
like to draw the attention of the hon. Minister 
to his statement in which he has given a list 
of hotels and some tourist lodges in different 
places. I would like to make a special refer-
ence about the North-Eastern region where 
the tourist potentials are rich, but due to lack 
of hotel facilities and other infrastructure. the 
interest of the tourists is still lacking. In view 
of this fact. will the Government consider 
providing special facilities particularly for 
hotel accommodation, not of the highest 
grade like 5-star or 4-star, but hotels which 
can be just afforded by middle class people 
and lower class people of these areas? Will 
the Government consider providing special 
facilities to these North-Eastern States and 
sim ilar backward areas of the country? 

SHRI SHIVRAJ V. PATIL: Sir, North-
Eastern region is really very beautiful and 
natural spots are there and there are so 
many places where tourists would like to go. 
In fact, we are setting up hotels in those 
areas, but at the same time we would like the 
private persons also to go there and set up 
hotels. We have been discussing these 
matters with the State Governments also 
and with the help of State Governments as 
joint ventures we would like to set up hotels 
also. Naturally I we would like to pay more 
attention to this area and do our best to see 
that tourism is improved. 

SHRI THAMPAN THOMAS: I would 
like to know about the two tourist centre~ 
which were identified in my constituency -

one is Kayankulam and another is Ar-
anmula - for the construction of hotels 
under the tourist development scheme. I 
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would like to know whether the Central 
Government will assist the State Govern-
ment through tho ITOC for the deveJopment 
of hotels. With the cooperation of the State 
Government and the Central Government 
together joint venture will be made and tour-
ism will be promoted in this respect. Has the 
Government got any plan on these lines -
joint venture with the State Government and 
the Central Government? 

SHRI SHIVRAJ V. PATIL: Sir, in Kerala 
as a matter of fact we are establishing many 
hotels. But as far as this particular area and 
particular project is concerned, I need no-
tice . .If you want, I can give the information 
outside the House. 

SHRI THAMPAN THOMAS: What 
about the State's cooperation, I would like to 
know. (Interruptions) 

PROF. N.G. RANGA: Let your Govern-
ment send the proposal. Your Government 
does not send any proposal. What can they 
do? (Interruptions) 

SHRI P.A. ANTONY: 'Hotel industry' 
means luxury hotel, that is, the hotel which 
can be used only by big foreigners. There 
are so many middle class people and lower 
middle class people who can also tour India 
and see the beautiful places. Will the Gov-
ernment plan for the construction of ordinary 
hotels, not Star hotels, with minimum facili-
ties like a bath room and a latrine? Will the 
Government be planning for encourage-
ment of such kind of tourism? 

SHRt SHIVRAJ V. PATIL: Sir, it is 
realised by us that one-Star or 2-Star or 3-
Star or No-Star hotels also are needed in our 
country and we propose to give them all the 
help that they need. As a matter of fact, the 
Government has decided to give increased 
subsidy from 1 per cent to 3 per cent for the 
hotels which come in the category of 1-Star 
to 3-Star hotels. This facility is not available 

to hotels which are 4 .. Star or 5-5tar, and the 
approach suggested by the hon. Member is 
really the approach the Department of Tour~ 
ism would like to adopt. 

SHRI SHANTARAM NAIK: Sir, he has 
referred to the Stars of the hotels. My Sup-
plementary relates to that only. What I have 
seen is that there is no uniform graduation of 
hotels. I would like to know whether the 
Ministry of Tourism has fixed a graduation of 
hotels by 5-Star, 4-Star, 3-Star etc. and 
whether this gradation of hotels is observed 
by all the State Governments and whether all 
those gradations have been incorporated 
into any legislation of a State Government or 
the Central Government or in the rules. 

SHRI SHIVRAJ V. PATIL: Sir, there are 
certain criteria laid down for this purpose and 
those criteria are followed. These are not the 
statutory criteria as such. These are the 
criteria laid down by the Department and 
they are generally followed. 

Introduction of water sports In Tun ... 
gab hadra Dam 

342. SHRJ V.S. KRISHNA IYER: Will 
the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) whether the Government of Karna-
taka had sent any proposal regarding intro-
duction of Water Sports in the Tungabhadra 
Dam; 

(b) if so, the details thereof; and 

(c) whether Union Government have 
approved the proposal? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) 
Yes, Sir. 

(b) The Government of Kamataka had 
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sent a combined proposal to the Central 
Department of Tourism for Central financial 
assistance for purchase of boats and water 
sports equipment for the following places:-

1. Tungabhadram Dam 

2. Ulsoor Lake 

3. ShanthisagaralHebbal 

4. Malpe 

5. Maravanthe 

The total estimated cost of the project 
was Rs. 47.70 lakhs. The proposal for pur-
chase of boats and water sports equipment 
included Passenger Lounges with inbuilt 
engines, Fibre Glass Boats, Pedal Boats, 
Inflatable Water Crafts, Floating Restau-
rants and Wind Surfers. 

(c) The proposal has been approved in 
principle. However, financial sanction will be 
issued after requisite formalities are com-
pleted by the State Government. 

SHRI V.S. KRISHNA IYER: Sir, I am 
glad, for the first time, I get a positive reply 
from the Government. 

While thanking the Minister for accept-
ing this scheme, I understand from my State 
Government that they have sent all the r e-
qUlred information to his Department. In 
view of that, will the Minister see that the 
amount is released during the current finan-
cial year? 

SHRI SHIVRAJ V. PATIL: Unfortu-
nately, the hon. Member has not understood 
it. To his Previous Question also, I gave a 
sort of positive reply and he should avail of 
the position taken by the Government. 

MR. SPEAKER: You thank him that he 

is at least now considering it to be a positive 
one. 

4 

SHRI SHIVRAJ V. PATll: I have al· 
ready said, in principle we have agreed to 
help. But, as a matter of fact, there are 
certain specific points on which the informa-
tion would be required from the State Gov-
ernment. If you expedite this matter at the 
level of the State Government and try to 
send the information on those specific points 
as early as possible, it should not be difficult 
for the Central Government to extend help in 
these matters also. 

SHRI V. SOBHANADREESWARA 
RAO: Through you, I would like to know this 
from the han. Minister. The Government of 
Andhra Pradesh has already sent a proposal 
regarding water sports projects near Vijaya-
wada. A very prominent daily has already 
conducted the survey. 

MR. SPEAKER: I do not think, he will be 
able to give a reply. 

SHRI V. SOBHANADREESWARA 
RAO: Already the Government has it. 

MR. SPEAKER: Might-be but it should 
be relating to this question. 

SHRI V. SOBHANADREESWARA 
RAO: May I enquire through you, from the 
Minister whether that water project ... 

MR. SPEAKER: This does not pertain 
to this question. 

SHRI V. SOBHANADREESWARA 
RAO: Technically not, but it is very much 
connected. 

SHRI E. AYYAPU REDDY: Tun-
gabhadra water joins in the Krishna river. 
( Interruptions) 

MR. SPEAKER: I cannot expect th(3 
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Minister to give a reply. 

DECEMBER 5, 1988 

SHRI SHIVRAJ V. PATIL: I do not have 
the exact points on th1s. But the approach is 
to help the water sports activities and it 
depends on what kind of information we 
receive. 

Dowry cases reported in Deihl Police 
Women's Cell 

*345. SHRIMATI PRABHAWATI 
GUPTA: Will the Minister of HOME AF-
FAIRS be pleased to state: 

(a) the number of dowry cases reported 
in Women's Cell of Delhi Police since its 
constitut ion; 

(b) the number of cases solved with 
mutual agreement; 

(c) the number of cases sent to the 
courts; and 

(d) the steps taken to improve the 
working of the cell? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCE AND PENSIONS AND MINIS-
TER OF STATE ,., THE MINISTRY OF 
HOME AFFAIRS (SHRI P. CHIDAMBA-
RAM): (a) 15, 533 cases were reported in 
Women's Cell of Delhi Police since its 
constitution i.e. 1983 to 1988 (upto 
31.10.1988) 

(b) 3390. 

(c) 1321. 

(d) The Women's Cell in Delhi Polico is 
headed by a Woman D.C.P. and assisted by 
adequate staff comprising 50% male officers 
and 50% lady officers. A control room with an 
independent telephone also functions round 
the clock. Adequate number of vehicles 

have been provided for expeditious action. 

[ Translation] 

SHRIMATI PRABHAWATI GUPTA: 
Mr. Speaker Sir, the hon. Minister gave 
information regarding the setting up of a 
Women's Cell in Delhi Police, which func-
tions in relation to dowry cases. Further he 
said that 15,533 cases were reported in the 
Women's Cell from 1983 to 1988. Of these 
3390 cases were solved with mutual agree-
ment and 1321 cases are pending in courts. 
May I know the nature of the rest of the 
10,000 cases; the number of those which 
involve dowry deaths; the names of the 
persons who have been convicted and the 
nature of punishment awarded to them? The 
Government is not taking the issue of dowry 
deaths seriously. What steps are being 
taken to ensure that in future innocsnt girts 
are not burnt for dowry? 

[English] 

SHAJ P. CHIDAMBARAM: Govern-
ment is very seriously concerned about the 
number of dowry deaths and other offences 
and crimes against women. As regards the 
action taken by Government, han. Members 
are aware that we have amended Section 
176 Cr. P.C. and we have introduced a new 
offence in the Indian Penal Code under 
Section 304 B called the Offence of Dowry 
Death and we have amended the IPC by 
introducing Section 498A. The Dowry Prohi-
bition Act has been amended. A large num-
ber of legislative measures have been 
taken. 

As regards cases which are pending 
before courts and pending investigation, in 
the case of dowry deaths, originally the 
cases were registered under Section 302. 
Now they are registered also under Section 
304 B. These cases take a long time for 
being tried in courts. But, we have secured 
four cases of conviction in which nine per-
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sons have been convicted. 

In the case of dowry deaths, 257 cases 
are pending trial. 66 cases are pending in· 
v8stigation. 

Similarly, in the case of Dowry Prohibi-
tion Act, we have secured conviction in one 
case and three persons have been con-
victed. 41 cases are pending trial ,and 12 
cases are pending investigation. 

In the case of cruelty of husband or in-
laws falling under Section 498A, we have 
secured conviction in 2 cases ending in 
conviction of 3 persons. 761 cases are 
pending trial and 378 cases are pending 
in vest igatio n. 

These figures are up to 15·11-1988. 

[ Translation] 

SHRIMATI PRABHAWATI GUPTA: 
Mr. Speaker, Sir. the hone Minister has given 
a very detailed answer. The hon. Minister 
has himself admitted that these cases tako a 
long time for being tried in courts. On the one 
hand the girl dies and on the other the case 
is not disposed of quickly. It has been said 
that many legislative measures have been 
taken under the I.P.C. How will the Govern· 
ment ensure the strict implementation of 
these measures so that in the near future 
girls and women can be protected from 
these merciless killings? 

[English] 

SHAI P. CHIDAMBARAM: I entirely 
share han. Member's concern that the trial of 
these cases should be expedited. But the 
executive Government alone cannot do 
much in this behalf unless the courts also try 
these cases expeditiously without giving 
long adjournments and without giving roum 
for undue delay. We are examining whether 
some courts can be earmarked for trying 

offences against women. But, this is a very 
serious problem. We have to find courts. 
judges and finance. But, I would certainly 
bear the hon. Member's suggestion in mind. 

[ Translation] 

SHRI RAM BHAGAT PASWAN: Mr. 
Speaker. Sir, the hone Minister has said that 
there are thousands of cases of dowry 
deaths and it is well known that women are 
burnt and killed. Section 302 and Sadion 
304~B should be enforced in these cases. As 
far as I know in majority of the cases the 
offenders are let off with a mere 2·4 months' 
sentence. May I know whether there is a 
provision for imposition of death sentence 
for every death and how many killers have 
been sentenced to death? 

[English] 

SHAI P. CHIDAMBARAM: Both Sec-
tion 302 and the new Section 304 Bare 
attracted in the case of a dowry death. But as 
regards imposing de~th sentence, that is a 
matter which is left to the judge. We can only 
provide for death sentence in the Indian 
Penal Code which is provided in Section 
302. 

[ Translation] 

SHRI JAI PRAKASH AGARWAL: Mr. 
Speaker, Sir, in a number of incidents the 
Police have prepared cases after the girl's 
death wherein the declaration states "I have 
committed suicide of my own accord". This 
saves the in-laws of the girl while the girl's 
parents are not accorded a hearing. I have 
referred several cases to the han. Minister 
where such excesses have been oomrnitted. 
May I know from the hone Minister whether 
any actIon is taken against the policemen if 
such complaints are received? The police 
accepts bribes from the girl's in-laws and 
works in connivance with them. 



43 Oral Answers DECEMBER 5,1988 Oral Answers 44 

[English] 

SHRI P. CHIDAMBARAM: Every case 
that is brought to our notice, every case 
which is brought to my notice, we ensure that 
the case is registered. I don't think the hon. 
Member ca.' point to a case where it has 
been brought to my notice or the Home 
Ministry's notice where we have not directed 
registering the case. If there is any such 
case, I apologise. Hecan bring it to my notice 
again. I will see that it is registered. 

As regards action against Police Offi-
cers, if we find there is negligence, if we find 
there is collusion, we will take action. 

Demonstration at Narora Atomic Power 
Plant 

*346. SHRI P.M. SAYEED: Will the 
Prime Minister be pleased to state: 

(a) whether recently there was a dem-
onstration held by people from all walks of 
life at the Narora Nuclear Power Plant to 
protest against the environmental hazards 
and radiation risks; 

(b) whether the demonstrators submit-
ted any memorandum and if so, the reaction 
of Government thereon; 

(c) whether some defects have been 
revealed in the design and foundation of the 
plant; and 

(d) if so, the action taken by Govern-
ment in the matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, ELECTRON-
ICS AND SPACE (SHRI K.R. NARAY-
ANAN): (a) There were demonstrations by a 
small group of students and Press Reporters 

on the 6th October and 28th October, 1988 
at the main gate of the Narora Atomic Power 
Project. 

(b) The demonstrators did not submit 
any memorandum to the authorities of the 
Narora Atomic Power Project. 

(c) No, Sir. 

(d) Does not arise. 

SHRI P.M. SAYEED: Mr~ Speaker, Sir, 
the Narora Atom ic Power Plant is situated on 
the banks of Ganga, 125 Kms. away from 
New Delhi. The han. Minister himself has 
agreed in his answer that there were demon-
strations by a small group of students and 
Press Reporters on the 6th October and 28th 
October, 1988. The main contention that has 
appeared in the newspapers happens to be 
on the allegation about the environmental 
hazards. Forthe atomic power wastes, so far 
there is no technology developed. The ten-
dency i~ the whole woAd is that the devel-
oped countries are dumping the atomic 
power plants to the developing countries. On 
account of this, the developing countries are 
accepting the atomic power plants. May I 
know from the hon. Minister that on the basis 
of this trend in the whole world, whether the 
Government is going to have a re-think,ng on 
this line. 

SHRI K.R. NARAYANAN: Sir, the world 
trend has been highly exaggerated. Actu-
ally, the developed countries which have 
almost reached a saturation point for nuclear 
energy are having a pause in setting up new 
nuclear plants. Countries like France, get 70 
per cent of atomic electricity and Europe 
around 30·35 per cent. It is some of these 
countries which have already developed 
atom ic energy to a considerable extent 
which are having a pause due to environ-
mental and other risks. But, we in India, 
produce today only 3 per cent of our total 
electricity through atomic energy plants. 
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Even our ambitious plan for 2000 A.D. will 
give us only 10 per cent of this electricity Non 
nuclear plants. Apart from this, our atomIC 
plants are carefully engineered so that the 
likelihood of radiation risk is very little. In fact, 
we have taken all manner of technological 
and environmental precautions for prevent-
ing the leakage of radiation to the back-
ground. Of course, there can be a major 
disaster. There have been, luckily, very ff, W 

such disasters in our atomic plants, like the 
Bhopal disaster. There has happened noth-
ing so serious with regard to atomic power 
plants except for Chernobyl which killed 
about 31 people. This is serious thing. We 
are taking all manner of precautions and 
safeguards - technological and organisa-
tional for dealing with this question. 

SHRI P.M. SAYEED: Are we also Ic..y-
ing emphaSis to harness the conventional 
sources of energy? 

MR. SPEAKER: The QuestIon Hour IS 

10 the letters from MPs are sent within a 
reasonable period? 

THE MINISTER OF HOME AFFAIRS 
(S. BUTA SINGH): (a) to (c). New Delhi 
Municipal Committee have informed that 
during the last 3 years 1236 Jetters/refer-
ences from the Members of Parliament were 
received by the Administrator, New Delhi 
Municipal Committee. Only 23 references 
are still under examination of which 17 are 
less than one month old. Most of these 
references pertain to the all01ment of stalls 
for which necessary proof for past squatting 
has been asked for by New Delhi Municipal 
Committee from the applicants. 

2. According to New Delhi Municipal 
Commlttoe instructions already exist to aU 
the Departmental Heads to diaries and dis-
pose off the letters I eceived from the Mem-
bers of Parliament on priority and send re-
pires to them/applicants. 

over. Jodhpur Oetenues 

*334. SHRI RANJITSINGH GAIK-
WRITIEN ANSWERS TO QUESTION~ WAD: 

SHRIMATI PATEL RAM-
[English] ABEN RAMJIBHAI 

MAVANI: 
Letters Written by MPs to NOMe 

Administrator 

*328. SHRI KAMLA PRASAD SINGH: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) the number of letters from Membtlr~ 
of Parliament received by the Administrator, 

, NOMe during the last threo years and thf' 
number of letters still pending r p.ply; 

(b) the break up of the period for whIch 
they are pending and the reasons theretor; 
and 

(el the steps taken to ensure that replies 

W,fI the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether some Jodhpur Jail de-
tenues have been released recently; 

(b) If so, the details thereof; 

(c) the conditions on which they have 
been released; 

(d) the number of detenues still in van-
ous Jails: and 

(e) the reasons for not releasing them 
and when they are likely to be freed? 
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THE MINISTER OF HOME AFFAIRS 
(S. SUTA SINGH): (a) to (c). Yes, Sir. 137 
undertrlal prisoners in connection with wag-
ing of war case were released recently as a 
gesture of good will. 

(d) 1 sa undertrial prisoners are lodged 
in Jodhpur Jail. 

(e) They are charged with offences 
under Sections 121 IPC and 25/27 Arms Act. 

Atomic Minerals In Sea-Bed 

*335. SHAI AMARSINH RATHAWA: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether any explorations have beHn 
conducted for atomic minerals, particularly 
for uranium, in the sea-bed; 

I 

(b) if so, when the exploration was 
conducted and on which coast; 

(c) what have been the results of such 
explorations; nnd 

(d) what are the details of other minerals 
found in the sea-bed? 

THE MINISTER OF STATE IN lHE 
MlNISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOp· 
MENT, ATOMIC ENERGY, ELECTRON· 
ICS AND SPACE (SHRI K.R. NARAY-
ANAN): (a) Explorations have been cc)n-
dueted for heavy minerals including uranium 
In near shore areas. 

(b) Since 1987 Atomic Minerals Division 
of the Department of Atomic Energy ha5 
conducted preliminary surveys along e.:'J.st 
and west coast of India. 

(c) and (d). Some heavy minerals like 
Ilmenite, Rutile and Zircon, etc. have been 

found. 

Expenditure on Indian Defence Person .. 
nel Sent to Maldives 

*336. SHRI PRAKASH CHANDRA: 
SHRI SANAT KUMAR MAN· 

DAL: 

Will the Minister of DEFENCE be 
pleased to state the expenditure incurred on 
the Indian defence personnel in Maldives so 
far? 

THE MINISTER OF DEFENCE (SHRI 
K.C. PANT): The expenditure on the Indian 
defence personnel in Maldives has not been 
separately computed. 

Scheduled Castes/Scheduled Tribes 
below Poverty Line in Tamil Nadu 

*339. SHRI P.R.S. VENKATESAN: Will 
the Minister of WELFARE be pleased to 
state: 

(a) whether any survey has been con-
ducted in Tamil Nadu to ascertain the num-
ber of Scheduled Castes and Scheduled 
Tribes living below the poverty line; and 

(b) if so, the measures being taken by 
Government to uplift these poor people and 
the amount of money proposed to be spent 
on these measures in the current financial 
year? 

THE MINISTER OF STATE OF THE 
MINISTr~Y OF WELFARE (DR. AAJEN-
ORA KUMARI BAJPAI): (a) and (b). Al-
though no Survey has been conducted by 
the State Government in this regard, various 
poverty alleviation programmes are being 
implemented in Tamil Nadu to economically 
assist Scheduled Caste and Scheduled 
Tribe families so as to raise them above the 
poverty line. A statement showing details of 
the measures being taken and the financial 
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outlays for 1988-89 is -given below. 

STATEMENT 

The special Component Plan for 
Scheduled Castes and the Tribal Sub-Plan 
for Scheduled Tribes are the main instru-
ments through which the task of improving 
their socia-economic conditions are being 
undertaken. In addition to providing infra-
structure development in Scheduled Caste 
and Scheduled Tribe inhabited areas, it is 
proposed to economically assist 2 lakh 
Scheduled Caste families and 9000 Sched-
uled Tribe families through family oriented 
poverty alleviation schemes during 1988-
89. 

(i) Special Component Plan for 
Schsdulsd Castes:- The Special 
Component Plan (SCP) is de-
signed to channelise the flow of 
benefits and outlays from the 
general sectors in the State Plan 
for the development of Sched-
uled Casts both in physical and 
financial terms. They are envIs-
aged to help poor Scheduled 
Caste families through compos-
ite income generating schemes 
and to improve their living condi-
tions by providing basic ameni-
ties like drinking water, health 
care, link roads, educational 
facilities, electricity, etc. In 

Scheduled Caste inhabited ar-
eas. The outlay under SCP for 
1988-89 for Tamil Nadu is Rs. 
177.99 crores. 

(ii) T"bal Sub-Plan for Scheduled 
Tribes:- The flow from the State 
Plan to Tribal Sub-Plan areas 
during 1988-89 is Rs. 1298.26 
lakhs. There are 9 Integrated 
Tribal Development Projects in 
the State covering a population 
of about 2.10 lakh Scheduled. 

Tribes. 

(iii) Special Central Assistance:-
The Special Component Plan 
and the Tribal Sub-Plan are 
supplemented by Special Cen .. 
trat Assistance (SCA) with a view 
to create a multiplier effect and 
help fill the gaps which the nor-
mal financial flows from the 
Central and State Plans are not 
able to fill. An amount of As. 
7.035 erares has been released 
as first instalment to supplement 
the Special Component Plan 
and Rs. 195.00 lakhs has been 
released to supplement the 
Tribal Sub-Plan during 1988-89. 

(iv) Sch8duled Caste Development 
Corporation: The Tamil Nadu 
Adi Dravidar Housing and De-
velopment Corporation Ltd. 
(THADCO) is engaged in the 
mobilisation of institutional credit 
in respect of econom ic develop-
ment schemes of Scheduled 
Castes by functioning as a cata-
lyst, guarantor and promoter. 
The amounts released as SCA 
are also being placed at the dis-
posal of the Corporation for fi-
nancing various development 
schemes. During 1988-89, the 
Corporation proposes to assist 
29,086beneficiaries through 
disbursement of Margin Money 
loans, subsidy and loans from 
finanCIal institutions. The total 
anticipated outlay for this pur-
pose is Rs. 21,51,34,000 during 
1988-89. 

C.S.I.". - University Centr •• 

*340. PROF. K.V. THOMAS: Will the 
PRIME MINISTER be pleased to state: 
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(a) whether there is a proposal to start 
joint CSIR-University centres; 

(b) what will be the functions of such 
centres; and 

(c) whether Cochin University win have 
such a centre? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND THE MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN DEVEL-
OPMENT. ATOMIC ENERGY. ELEC-
TRONICS AND SPACE (SHAI K.R. 
NARAYANAN): (a) Yes, Sir. 

(b) The functions ofthese centres Would 
be to develop excellence in chosen scientific 
areas of relevance to CSIR. 

(c) A proposal has been made to the 
Department of Ocean Development for set-
ting up a centre of excellence in marine 
Geology and Geophysics at the Cochin 
University. It is under examination. 

Plan for the Aged 

*341. DR. B.L. SHAILESH: Will the 
Minister of WELFARE be pleased to state. 

(a) how much population of aged IS 

likely to be by 2001 A.D. as per recent 
population projections; 

(b) whether Government have drawn up 
or propose to draw up any Plan to afford 
assistance to the aged as per one of the 
directive principles enjoined in article 41 of 
the Constitution; 

(c) if so, the outlines of such Plan? 

THE MINISTER OF STATE OF THE 
MINISTRY OF WELFARE (DR. RAJEN-
ORA KUMARI BAJPAI): (a) According to 
Population Projections for India 1981-2001 

published oy the Registrar General. the 
population of aged. 60 years and above. 
would be 7.57 crores by 2001 A.D. 

(b) and (c). The State Governments are 
already implementing old age pension 
schemes and a number of homes are also 
functic ling in the States. The Government 
of India is providing financial assistance to 
voluntary organisations since 1983-84 for 
vanOltS typt-Js of activities for welfare of the 
aaOC. 

State Domestic Product 

1\343. SHRI ANADI CHARAN DAS: Will 
the Minister of PLANNING be pleased to 
state: 

(a) what difficulties Government are 
facing in measuring the State Domestic 
Product of each State on income accruing 
approach; and 

(b) whether in order to formulate district 
level planning for each district of the country, 
Government propose to develop appropri-
ate methodology to find out per capita in-
come of the respective districts on income 
accruing approach? 

THE MINISTER OF PLANNING AND 
MINISTER OF PROGRAMME IMPLEMEN-
TATION (SHRI MADHAVSINH SOLANKI): 
(a) The problem in measuring the State 
Domestic Product on income accruing ap-
proach is the non-availability of data on 
factor income flows among States and be-
tween States and the Rest of the World. 

(b) No, Sir. 

Citizenship Rights to Refugees Settled 
InJ & K 

-344. SHRI C. JANGA REDDY: Will the 
Minister of HOME AFFAIRS be pleased to 
state: 
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(a) whether the refugees from West 
Pakistan etc. who settled in the State of 
Jammu and Kashmir 35 years ago still do not 
have full citizenship rights there despite the 
Supreme Court's judgement; and 

(b) whether Union Government have 
taken up the matter with the State Govern-
ment and if so, with what results? 

THE MINISTER OF HOME AFFAIRS 
(S. SUTA SINGH): (a) The persons who had 
migrated from West Pakistan have not been 
granted permanent resident certificates of 
the State of Jammu and Kashmir under the 
provisions of the Jammu and Kashmir 
Constitution. They however enjoy the rights 
to vote for parliamentary elections. 

(b) The Government of Jammu and 
Kashmir has recently informed that except 
for the constitutional status as the perma-
nent residents oftha State, there is no barfor 
these people for running an industry, plying 
transport, obtaining agricultural loans and 
setting up of self employment units. 

Selection of Languages for UPSC 
Examinations 

*347. SHRIMATI KISHORI SINHA: 
SHRI SATYENDRA NAR-

AYAN SINHA: 

Will the PRIME MINISTER be pleased 
to state: 

(a) the guidelines to the Union PubliC 
Service Commission about selecting the 
language for its examinations; 

(b) whether major language spoken in 
Bihar are being allowed to be used in an-
swering questions at the Civil Services 
Examinations c.:onducted by the Union Pub-
lic Service Commission; and 

(c) if not, the reasons therefor? 

THE MINJSTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS'AND MIN-
ISTER OF STATE IN THE M'NISTRY OF 
HOME AFFAIRS (SHRI P. CHIDAMBA .. 
RAM); (a) The Janguages to be used for 
various examinations conducted by the 
Union Public Service Commission are speci· 
fied in the rules of the respective exam ina-
tions. 

(b) In the Civil Services Examination, a 
candidate has the option to answer the 
question papers, except the language pa-
pers, in anyone of the languages included in 
the Eighth Schedule to the Constitution or in 
English. These include Hindi which is the 
major language spoken in Bihar. 

~c) Does not arise. 

Development of Special Category 
States 

*348. PROF. NARAIN CHAND PAR-
ASHAR: Will the Minister of PLANNING be 
pleased to state: 

(a) whether Government are committed 
to acceJerate the deveJopment of speciaJ 
category States and other hilly/tribal regions 
by providing them fiberal financial alloca-
tions and giving high priority to their various 
on-going Central projects; 

I 

(b) if so, the relaxation of norms allowed 
and allocation of liberal finances and high 
priority accorded to such States and regions 
in respect of their on going as well as projects 
under sanction especially in the railways, 
communications, tourism, national high-
ways and hydel 'generation; and 

(c) the projects as are held up for want 
0, funds and other reasons, Ministry-wise 
and the steps being taken to ,xpedite them. 

THE MINISTER OF PLANNING AND 
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MINISTER OF PROGRAMME IMPLEMEN-
TATION ($HRI MADHAVSINH SOLANKI): 
(a) to (c). Priority is being accorded fordevel-
opment of Special Category States, hilly 
areas and tribal areas. Smce Special Cate-
gory States have very weak resources base 
and capacity to mobilise resources, their 
plans are funded through Central assistance 
almost entirely. Pattern of Central assis-
tance too is much more liberal in their case 
than for the other States, as Central assis-
tance is provided to them on 90% grant and 
10r.-/o loan basis, excepting for Assam (ex-
cluding its hilly areas) and Jammu and 
Kashmir for which the pattern is 70% loan 
and 300/0 grant on par with Non-Special 
Category States. For development of trtbal 
areas, Tribal Sub-Plans are formulated for 
which special Central assistance is pro-
vided. Similarly, Sub-Plans are formulated 
for development of designated hill areas of 
A~sarn, West Bengal, U~ar Pradesh and 
Tamil Nadu as alsoforthe Western Ghats for 
which also special assistance IS provided. 
Pattorn of special Central assistance for hili 
areas IS 90% grant and 10°10 loan whereas It 
IS t 00°/0 grant for tribal areas and also for 
Western Ghats Development Progrnmme. 

2. Whllo sanctioning and funding 
projects in difficult areas, due consideration 
is given to accepted norms, but other as-
pects like difficulties of the areas, Impact on 
overall development of the area etc., [lre 
also kept into consideration. 

3. It has been possible to prOVide 
necessary funds for the Central sector proj-
ects under Communication and Power, 
whereas schemes of construction of new 
railway lines are facing the problem of con-
straintof resources. Taking upof abridge on 
National Highway No. 39 In Assam is held up 
because it would encroach on reserve for-
ests and land acquisition is also proving 
problematic. 

[ Translation] 

Employment/Promotion on Fake SC/ST 
Certificates In NOMe. Dalhl Administra-

tion and Deihl Municipal Corporation 

3230. SHRI SARFARAZ AHMAD: Will 
the Minister of HOME AFFAIRS be pleased 
to state: 

(a) the number of officers of New Delhi 
Municipal Commrttee, Delhi Administration 
and Delhi Municipal Corporation who have 
been apprehended for getting employment 
or promotion by submitting fake scheduled 
caste/scheduled tribe certificates; and 

(b) the action taken by Government 
against these officials? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SONTOSH MOHAN DEV): (a) 13 (Thirteen) 

(b) Action has already bee'1 taken In the 
proven cases. 

Ownership Rights to the People of 
Village Purani Nangal, Delhi 

3231. SHRI RAMASHRAY PRASAD 
SINGH: Will the Minister of DEFENCE be 
pleased to state: 

(a) whether It IS a fact that people of 
vIII?ge Puranl Nangal, Deihl Cantonment 
are living there for the last 40 to 50 years: 

(b) If so, whether these people have 
been given ownership rights to their houses; 

(c) if not, the reasons therefor; 

(d) whether Government are contem-
plating to evacuate the people of this village; 
and 

(e) jf so, the name of the place where 
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thase people are likefy to be provided land! 
house after their evacuation? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC .. 
TION AND SUPPLIES IN THE MINISTRY 
OF DEFENCE (SHRt CHtNTAMANI PANI-
GRAHl): (a) to (c). One hundred and eight 
houses built from Cantonment Funds in Vil-
lage Purani Nangal, Delhi Cantonment have 
been rented out by the Cantonment Board 
since the last 40 to 50 years. A large number 
of houses have also been built therein un-
authorisedly by encroachers. The question 
of giving ownership rights to the occupants 
of thesa houses does not arise since the 
houses are on Defence land. 

(d) There is no such proposal. 

(9) Does not arise. 

[English] 

Creation of Sub·Cadres In Selected 
Departments 

3232. SHRI PARAS RAM BHARDWAJ: 
Will the Minster of WELFARE be pleased to 
state: 

(a) whether the Union Government 
have issued instrudions to State Govern-
ments to create sub-cadres in selected 
departments for service in tribal areas; and 

(b) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRIMATI 
SUMATI ORAON): (a) and (b). Maheswar 
Prasad Group on Administrative Arrange-
ments and Personnel Policies in Tribal Ar-
eAS appointed in 1978 by the then Ministry of 
Home Affairs (now Ministry of Welfare had 
made a recommendation for creation of sub-
cadres within the selected State cadres such 
as health, education etc. in States having 

sizaablatrbal ....... ThapersonnaloftheM 
8ub-cadres, the Group recommended. 
would have an obligation to serve in trbal 
areas for a certain prescribed length of time 
after which they could join the main cadres. 
This recommendation of the Group along 
with other recommendations has been sent 
to States by Central Government for consid .. 
sration and implementation. 

Shortfall of SC/ST Candidate, In 
Central Services 

3233. SHRI HARIHAR SOREN: Willthe 
PRIME MINISTER be pleased to state: 

(a) whether there is shortfall in the se-
lection of candidates belonging to the 
Scheduled Caste and Scheduled Tribe in 
the Central Services; and 

(b) if so, the reasons therefor and the 
steps taken to provide adequate pre-exami· 
nation training to the SC and 5T candidates? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND MIN .. 
ISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P. CHIDAMBA-
RAM): (a) A statement indicating the number 
of vacancies reserved for Scheduled Casts 
and Scheduled Tribes and the number of 
vacancies actually filled by Scheduled Casta 
Scheduled Tribe candidates during the year 
1986 is given below. 

(b) The shortfall in the selection of can-
didates belonging to the Scheduled Castes 
and Scheduled Tribes in the services under 
the Central Government is generally due to 
the lack of availability of suitable candidat ... 
The SCIST candidates possessing requide 
9ducational qualifications often do not t.,. 
weJl in the written examinations and thevMI-
voce. In order 10 enable SCIST candidateato 
overcome these shortcomings and to im-
prove their performance. H pr.exemlna-
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tion training centres for preparing SCIST 
candidates to overcome these shortcom-
ings and to improve thair performance, 96 
pre-examination training centres for prepar-
ing SCIST candidates for the various com .. 
petitive examinations held by the Union 
Public Service Commission, Staff Selection 
Commission, Public Undertakings and other 
recruiting bodies have been set up by the 

Government. IN addition to these. two prf.. 
vate institutions of repute have also been 
entrusted with the work of providing coach-
ing facilities to the Scheduled CasteJSched· 
uled Tribe candidates for lAS, IPS etc. and 
Indian Economic/Statistical Service, LIC! 
GIC respectively on contract basis. The 
coaching at these centres is free of cost with 
provision of payment of monthly stipend. 

STATEMENT 

Filled, Reserved for Scheduled Castes and Scheduled Tribes During 1986 

No. of No. of No. of No. of 
vacancies vacancies vacancies vacancies 
reserv9Ci filled 
forSCs bySCs 

1 2 3 

Group A 647 498 

Group B 1031 835 

Group C 22941 24811 

Group 0 8500 10237 
(excluding 
sweepers) 

Radiation from Nuclaar Power Plants 

3234. SHRI PIYUS TIRAKY: Will the 
PRIME MINISTER be pleased to state: 

(a) whether coal-fired (thermal) power 
plants give out mora radiation than atomic 
power plants; 

(b) if so, the details thereof; 

(c) what action has so far been taken by 
Government to educate the general masses 
about the hazards of radiation; and 

(d) the details of other precautionary 

reserved filled 
forSTs bySTs 

4 5 

367 155 

410 202 

10878 9247 

4367 3707 

measures taken by Government to save the 
people from radioactivity? . 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND THE MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN DEVEL-
OPMENT, ATOMIC ENERGY, ELEC-
TRONICS AND SPACE (SHRI K.R. 
NARAYANAN): (a) and (b). Coal is known to 
contain naturally occurring radionuclidas 
like Potassium, Uranium and Thorium. 
When coal is burnt in a thermal power sta-
tion, the fly ash and stack gases release 
radioactivity Into the environment. In the 
composition of the total radiation exposure 
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to population in our country, 0.01 % is the 
contribution of coal based thermal power 
plants and 0.00030/0 from radioactive dis-
chargas from nuclear power plants. In com-
paring these numbers, it should be noted, 
that, at present, power generation from coal 
is about 30 times that from nuclear sources. 
In both cases, exposures to the general 
public are well within permissible limits. 

(c) A sustained public awareness pro-
gramme has been taken up by the Depart-
ment of Atomic Energy. Seminars, exhibi-
tions, lectures and workshops are being 
conducted at various centres in the country 
to inform the public about different aspects 
related to nuclear power, radiation and 
measures taken for protection of public. Lit-
erature in various Indian languages is being 
made available. 

(d) Radiation protection measures in a 
nuclear power plant start right from the 
design, through construction and operation. 
During normal operations, the releases are 
regulated well within authorised lImits stipu-
lated by Atomic Energy Regulatory Board. In 
the unlikely event of an uncontrolled release, 
the philosophy is one of containing the re-
le88es within the containment of the reactor. 
Both on-site and off-site emergency plans 
are worked out for the nuclear power plants 
to protect the operating personnel, the gen-
eral public and the environment. The Atomic 
Energy Regulatory Board reviews saf9ty 
aspects during all stages of setting up and 
operation of nuclear power plants and other 
nuclear facilities. 

[ Translation) 

Propellant Factories 

3325. SHRI NANDLAL CHOUDHARY: 
Win the Minister of DEFENCE be pleased to 
state: 

(8) the names of the places in the coun-

try where Propellant Factories have been 
set up in the country during the last three 
years; 

(b) the names of the items proposed to 
be produced or being produced in these 
factories; and 

(c) the reasons for delay in opening a 
propellant factory in Sagar district of Madhya 
Pradesh? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY 
OF DEFENCE (SHRI CHINTAMANI PANI-
GRAHl): (a) No Propellant Factory has been 
set up in the Defence sector during the last 
three years. 

(b) Does not arise. 

(c) The proposal requires detailed 
scrutiny in terms of economic feasibility and 
utilisation of existing capacities in the coun-
try. The overall investment decision is also 
still to be taken. 

[English] 

Five Per Cent Rise on Average Alloca-
tions 

3236. SHRI JAGANNATH PA1NAIK: 
Will the Minister of PLANN ING be pleased to 
state: 

(a) whether the Planning Commission 
has proposed five per cent rise on an 
average allocations in the budget for all the 
major departments in view of a satisfactory 
revenue poSition this year; and 

(b) if so. the details in this regard? 

THE MINISTER OF PLANNING AND 
MINISTER OF PROGRAMME IMPLEMEN-
TATION (SHAI MADHAV SINH SOLANKI): 
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(.) No. Sir. 

(b) Does not arise. 

Freedom Fig hters Pension to Partici-
pants of Kallara-Pangode Struggle 

3237. SHRI T. BASHEER: Will the 
Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether there is any proposal under 
Government's consideration to recognise 
Kallara-Pangode struggle in Kerala as part 
of freedom struggle; and 

(b) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SONTOSH MOHAN OeV): (a) No. Sir. 

(b) Movements which have not been 
recognised for the purposes of Swatantrata 
Sainik Sam man Pension Scheme. 1980 are 
not being considered for recognition now. 

Stores Stolen from Field Gun Factory, 
Kanpur 

3228. SHRI M.V. CHANDRA-
SEKHARA MURTHY: Will the Minister of 
DEFENCE be pleased to refer to the reply 
given on 31 August, 1988 to Unstarred 
Question No. 4617 regarding stores stolen 
from Field Gun Factory. Kanpur and state 
the details of further investigation made to 
ascertainm how 86 items were taken out of 
the factory premises in spite of tight security 
arrangements? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY 
OF DEFENCE (SHRI CHINTAMANI PANI-
GRAHl): After conduct of initial investigation 
and the submission of preliminary report by 
a Board of Enquiry ordered by the fadory 

management, the Ordnance Factory Board 
constituted another Board of Enquiry on 
11.11.88 to further go into the loss of 88 
Carbide Tips detected in Field Gun Factory. 
Kanpur on 23.5.88. This Board of Enquiry 
will carry out investigation and, inter-alia. 
ascertain whether loss of Carbide Tips had 
occurred due to Security/administrative 
lapses, the persons responsible for the 
lapses and identification of system failure. 
The local police authorities are already 
conducting a separate investigation into the 
matter. 

Development of Tourism In Harutl 
. ",,_ Region of Rajasthan 

I ' "~, 

3239. SHRI JUJHAR SINGH: Will the 
Ministerof CIVIL AVIATION AND TOURISM 
be pleased to state the steps taken to de-
velop tourism in the Haruti Region of Rajast-
han and specially the Jhalawar part of it 
which is rich in historical monuments, its 
festivals and culture? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): The 
Central Department of Tourism provides 
financial assistance to States for develOJ> 
ment of tourism infrastructure on the basis of 
specific proposals received from the State 
Governments. The Department has re-
ceived proposals from the Government of 
Rajasthan for development of tourism infra-
structure in the Haruti Region. These pro-
posals are for financial year 1989-90 and will 
be taken up during the next financial year. 

Clearance to Hydel Power Project. 

3240. SHRI PRAKASH V. PATIL: Will 
the Minister of PLANNING be pleased to 
state: 

(a) whether a number of hyde' power 
projects after getting clearance from the 
Central Electricity Authority are awaiting 
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clearance from the Planning Commission; 

(b) if so, the details of these projects 
with reasons for delay; and 

(c) when they are likely to be cleared? 

THE MINISTER OF PLANNING AND 
MINISTER OF PROGRAMME IMPLEMEN-
TATION (SHRI MADHAVSINH SOLANKI): 
(a) No hydel power projed is pending In 

Planning Commission for clearance. 

(b) and (c). Do not arise. 

[ Trans/~tion] 

Performance of Rajasthan Atomic 
Power Plant 

3241. SHRI VIRDHI CHANDER JAIN. 
Will he PRIME MINISTER be pleased to 
state: 

(a) the number of atomic power stations 
in Rajasthan; 

(b) the quantum of power In megawatts 
being received by Rajasthan from these 
power stations; 

(c) whether these power stations are 
generating less power as compared to other 
atomic stations in the country; and 

(d) if so. the details of the measures 
being taken to bring about improvement In 

the functioning of these power stations? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, ELECTRON-
ICS AND SPACE (SHRI K.R. NARAY-
ANAN): (a) Two nuclear power units each of 
220 Mwe are under operation at Rajasthan 

Atomic Power Station near Kota. Two units 
each of 235 MWe are under construction. 
Four units each of 500 MWe are also envis-
aged for construction at the same site. 

(b) The power generated from the two 
units under operation is supplied to Rajast-
han amounting presently to about 260 MWe. 

(c) Unit·2 of RAPS is operating at the 
rated capacity; unit·1 is presently being 
operated at a power level of about 500/0 of the 
rated capacity as stipulated by the Atomic 
Energy Regulatory Board following repair of 
one of the end shields. 

(d) With regard to unit-1. the perform-
ance of the end-shield which was repaired is 
under observation. The question of increas-
Ing the power level IS rec,elving attention. 

[English] 

Uniform to Class IV Employees 

3242. SHRI KRISHNA SINGH: Will the 
PRIME MINISTER be pleased to state: 

(a) whether Class-IV employees in dif-
ferent Ministries and Departments of Gov-
ernment of India are entitled to winter and 
summer uniform duly stitched; 

(b) if so, the scale prescribed for the 
purpose; 

(c) whether in some of the Ministries 
only cloth for the winter and summer uni-
forms are supplied to class IV staff including 
Jamadar of Ministers. stitching charges 
being left to be borne by the employees 
concerned; 

(d) if so. the reasons for the disparity 
and whether directions are proposed to be 
issued to all the Ministries to bring about 
uniformity in the matter of duly stitched win .. 
ter and summer Uniforms; and 
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(e) if so, the steps taken In the matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
HOME: AFFAIRS (SHRI P. CHIDAMBA-
RAM): (a) The common categories of Staff 
like Peons, Farashes, Oaf tries, Staff Car 
Drivel5, Despatch Riders etc. are suppliod 
readY-lo-wear uniforms. However, in re-
spect of uncommon categories of staff in 
subordinate and operative units of Depart-
ments of Posts and Telecommunications, 
like, Postal Overseers, Postman, M,:l1l 
Guards, Telegraph Peons, Line Mazdoors, 
Cable Guard etc., the employees are sup-
plied with cloth and are advanced a fixed 
sum towards stitching charges to have the 
uniforms stitched privately. 

(b) A statement is given below. 

(c) to (e). A few cases cameto our notice 
where there was violation of the policy in-
structions about supply of uniforms. The 
policy instructions have been reiterated from 

Staff Car Drivers 

(i) Over-coat (1 in 5 years) 

(ii) Leather gloves (1 pair in 3 years) 

(iii) 

(iv) 

time to time to ensure compliance. 

STATEMENT 

Scale of entitlement of uniforms supplied 
to common categories of Group 'C' & '0' 

employees, like, Peons, Daftries, Far-
ashes, Staff Car Drivers and Despatch 

Riders 

(I) Summer Uniform: 

4 Khadi bush-shirts in white and 2 
terricot pants in grey colour in a period of 2 
years. 

(II) Winter Uniform: 

Woolen buttoned-up coat and - 1 
in 2 years pant in navy blue colour. 

In addition, certain· other livery items 
like, shoes/chappals, woollen jersey, 
woollen socks, turbans for sikhs and 
habitual turban wearers are also sup-
plied at fixed intervals. Staff Car Driv-
ers/Despatch Riders are given some 
additional livery items: 

Despatch Riders 

Over-coat (1 in 5 years) 

leather gloves (1 pair in 3 
years) 

Goggles (1 in 3 years) 

Leather jacket (1 in 5 years) 

Note: No summer uniform is supplied to employees posted at places classified as AII-
Winter Stations and no woollen clothin£s at AII-Summer-Stations. 

[ Translation] 

News Item Captioned "Ab Samne Aa 
Rahe Haln Nau Crora Ka Ghaple" 

3243. SHRI KALI PRASAD PANDEY: 
Will the Minister of HOME AFFAIRS be 

pleased to state: 

(a) whether Government's attention 
has been drawn to the news item captioned 
!lAb Samne Aa Rahe HalO Nau Crore Ke 
Ghaple- appearing in the 'Jansatta' dat~d 
27th October, 1988; 
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(b) if so, the facts in this regard; 

(c) whether any enquiry has bean con-
ducted into the matter; and 

(d) if so, the outcome thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHAI 
SONTOSH MOHAN OEV): (a) Yes, Sir. 

(b)to (d). Municipal Corporation of Delhi 
have informed that they floated tenders valu-
ing about Rs. 8 crores for the purchase of 45 
tipper trucks, 88 mini refuse collectors, 60 
dumper placers, 10 sewer jetting cum suc-
tion machines and 28 front and loaders. The 
loaders have been purchased after technical 
bids were examined by Technical Commit-
tee. All the equipments including loaders are 
being purchased as per specifications given 
in the N.I. T. The total cost of the purchase of 
28 front end loaders is As. 1.82 crores. MCD 
has its own vigilance departments to enqUire 
into such complaints if received by them. 

[English] 

Memorandum from HAL Employees 
Union regarding Corruption 

3244. DR. A. K. PATEL: Will the Minister 
of DEFENCE be pleased to state: 

(a) whether Government have received 
recently a memorandum from the Hindustan 
Aeronautical Ltd. Employees' Union, 
Lucknow alleging malpractices in the work-
ing of the Undertakings; and 

(b) if so. the reaction of Government 
thereon? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY 
OF DEFENCE (SHRI CHINTAMANI PANI-
GRAHl): (a) and (b). Government have ra-

ceived a m$morandum from Hindustan 
Aeronautics Ltd. Employees' Union, 
Lucknow. which is an un-recognized union. 
alleging malpractices in the working of the 
Lucknow Division of HAL. It has been for-
w~rded to MIs. HAL for appropriate adion 
and report. 

Handing over of Air India Counters to 
British Airways at Heathrow Airport 

3245. PROF. MADHU DANDAVATE: 
Will the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) whether Air India counters at 
Heathrow airport at London which were so 
far handled by the Air India staff are being 
handed over to the British Airways for being 
handled by their staff; 

(b) if so, whether the services of 90 staff 
members of the Air India are likely to be 
terminated; and 

(c) if so. the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) to 
(c). Yes, Sir. For some years Air India had 
been unsuccessfutly trying to obtain more 
check-in counters at Heathro~ Airp.)lf, Lon-
don. It was also found necessary to augment 
the work force and invest in additional 
ground handling equipment at considerable 
cost to cater to the demands of increased Air 
India operations to London. Therefore. it· 
was decided to hand overthe passenger and 
ramp handling to British Airways, who have 
adequate counter space and staff at 
Heathrow to handle the flights of Air India, 
with effect from 10.11.88. 

As a result of this decision, the work 
force of Air India had to be reduced. 40 Air 
India employees and 6 European airhos· 
tesses basad at London have volunteered 
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for being declared redundant; compulsory 
redundancy is baing effected in the case of 
38 employees, thus making a total of 84 
employees whose services will be dis-
pensed with. 

Black on air ticket for Callcut-Bombay 
sector 

3246. SHRI VAKKOM PURUSHOTHA-
MAN: Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) whether it has been brought to the 
notice of Government that air tickets for 
Calicut-Bombay sector are being sold in 
black in Calicut by travel agents; and 

(b) if so, the steps proposed to be taken 
by Government to regularise the procedure? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHAI SHIVAAJ V. PATIL): (a) 
No complaint has been received about the 
air tickets being sold in black in Calicut by 
travel agents. 

(b) Does not arise. 

Report of Indo-US Scientific Committee 
on Growth of Micro-Electronics Indus-

try 

3247. SHRI Y.S. MAHAJAN: Will the 
PRIME MINISTER be pleased to state: 

(a) whether Government have exam-
ined the report of the Indo-US Joint Scientific 
Committee on Micro-electronics: 

(b) jf so, the details thereof; 

(c) the action being taken to implement 
the main recommendations of this Commlt-
t .. ; and 

(d) the policy changes proposed to be 

made on the basis of recommendations of 
this Committee? 

THE MINISTER OF STATE fN THE 
MINISTRY OF SCIENCE AND TECHNOL· 
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF OCEAN DEVELOP-
MENT. ATOMIC ENERGY, ELECTRON-
ICS AND SPACE (SHRI K R. NARAY-
ANAN): (a) The report of the Indo-US Joint 
Scientific Committee on Micro electronics is 
being examined by the Government. 

(b) to (d). Do not arise. 

Development of Naval Bases along the 
West Coast 

3248. SHRI K. MOHANDAS: Will the 
Minister of DEFENCE be pleased to state: 

(a) whether there is a proposal to further 
develop the Cochin Naval base and other 
bases along the West Coast in view of the 
increasing foreign naval presence in the 
Indian Ocean: and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTtvlENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY 
OF DEFENCE (SHRI CHINTAMANI PANI-
GRAHl): (a) and (b). All developments hav-
ing a bearing on national security are kept 
under careful watch and timely effective 
steps are taken to ensure defence prepared-
ness. In Cochin, apart from a jetty which has 
already been commission~d, the augm~nta­
tion of the training facilities and the construc-
tion of berthing. repair and maintenance 
facilities for ships are underway. At Karwar, 
an integrated Naval Base is being set up and 
in Bombay, additional facilities are being 
estabrished. Certain Naval support facilities 
are also planned at Porbandar and La-
kshadweep. Further details cannot be di-
vulged in the interest of national secuf~ty. 
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progr ••• mad. Under District Leva. 
Planning 

3249. SHRI MULLAPPALL Y 
RAMACHANDRAN: 

SHRt H.M. PATEL: 

Will the Minister of PLANN ING be 
pleased to state: 

(a) the progress made in the district 
level planning introduced by Government; 

(b) the States where the scheme has 
been implemented so far; and 

(c) whether reports on achievements 
under district level planning have been re-
ceived from the StatelUnion Territories; if so, 
the details thereof? 

THE MINISTER OF PLANNING AND 
MINISTER OF PROGRAMME IMPLEMEN-
TATION (SHRI MADHAV SINH SOLANKI): 
(a) to (c). In the area of district level planning, 
progress has been made by different States 
at different levels. States like Uttar Pradesh, 
Gujarat, Maharashtra, West 8engal, Karna-
taka, Andhra Pradesh, Orissa, etc. have 
made considerable progress and district 
plans are being regularly prepared. In other 
States like Rajasthan. Madhya Pradesh, 

Haryana, Punjab etc., efforts are being 
made to prepare district plans. Further ef-
forts 10 improve the level of planning efforts 
at the distrid level in all States are being 
pursued. 

[ Translation] 

Investment In Atomic Power Plants 

3250. SHRI DILEEP SINGH BHURIA: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the total investment in all the atomic 
power plants in the country at present; 

(b) whether these plants are functioning 
to their full capacity, if so, the details thereof; 
and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL· 
OGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, ELECTRON-
ICS AND SPACE (SHRI K.R. NARAY-
ANAN): (a) The capital costs incurred ;n 
setting up the currently operating nuclear 
power units are as follows: 

TAPS-1 & 2 As. 92.99 crores 

RAPS-1 As. 73.27 crores 

RAPS-2 Rs. 102.54 crores 

MAPS-1 Rs. , 18.83 crores 

MAPS-2 Rs. 127.04 crores 

The capital costs for the projects under construction are as given below: 

NAPP-1 & 2 Rs. 532 crores (under approval) 

KAPP-1 & 2 Rs. 745 crores (under approval) 
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Kaiga .. 1 & 2 Rs. 730 crores (sanctioned) 

RAPP .. 3&4 Rs. 711 crores (sanctioned) 

(b) and (c). The capacity factors of the plants under operation during the current financial 
year are as given below: 

TAPS-' 920/0 

TAPS-2 630/0 

RAPS-' 

RAPS-2 81 % (with steam supply to Heavy Water Project) 

MAPS-, 

MAPS-2 

RAPS-1 is presently being operated at a power level of 50% of the rated capacity as 
stipulated by the Atomic Energy Regulc:tory Board following the repair of one of the end 
shields. The lower capacity factor of MAPS-2 has been due to the leakage in one of the 
calandria tubes which developed towarcs the end of August 1988 resulting in the non-
availability of the reactor for three months. 

[English] 

Committee to Study Fare Structure of 
Indian Airlines 

3251. SHRI BANWARI LAL PURO-
HIT: 

PROF. RAMKRISHNA 
MORE: 

Will the Minister of PLANNING be 
pleased to state: 

(a) whether the Planning Commission 
set up a five member committee to study the 
fare structure of Indian Airlines and tc sug-
gest measures to rationalise it; 

(b) if so, the details thereof; 

(c) whether !he committee has since 
submitted the report to the Government; and 

(d) if so, the details thereof and the 
steps taken by Government to implement 
the recommendations of the Committee? 

THE MINISTER OF PLANNING AND 
MINISTER OF PROGRAMME IMPLEMEN-
TATION (SHRI MADHAV SINH SOLANKI): 
(a) Yes, Sir. 

(b) The composition and termsof refer-
ence of the Committee are given in the 
Statement below. 

(c) No, Sir. 

(d) Does not arise. 
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STATEMENT 

A CommlttfJe to IJxamine the Domestic Air Fares, Freight Rates and Pricing of InfrastlVC-
ture Facilities 

Composition 

1. Dr. Vijay Kelkar 
Chairman, 
Bureau of Industrial Costs and Prices. 

2. Shri K.L. Thapar 
Adviser (Transport & Tourism), 
Planning Commission. 

3. Prof. U. Shankar 
Professor of Economics, 
Madras University, 
Madras. 

4. Prof. S. Chakravarty 
Indian Institute of Management, 
Calcutta. 

5. Shri B.K. Mangaokar 
Director (Com mercial) 
Air India. Bombay. 

6. Shri R. Prasad 
Oy. Managing Director 
Indian Airlines. 

Tenns of Reference: 

Chairman 

Member 

Member 

Member 

Member 

Secretary 

1. To examine the present tariff structure of domestic air carriers and infrastructure 
facilities and recommend a rational framework for revision of tariffs, both for 
passenger and freight. keeping In view the service and other considerations 
including special importance of air transport in certain remote and backward 
areas; 

2. To identify services which are not able to meet the cost of service and to 
recommend restructuring of routes; 

3. To recommend eligibilIty criteria for grant of any direct subsidy for loss making 
services otherWise consIdered essential to operate; and 

4. Any other matter relevant to the above issues. 



Wrin6n AnswelS DECEMBER 5. 1988 Written Answers 80 

Rise In Debt Service 

3252. SHAJ S.M. GURADDJ: 
SHRI SHANTtLAL PATEL: 
SHRI G.S. BASAVARAJU: 

Will the Minister of PLANNING be 
pleased to state: 

(a) whether the Planning Commission 
has projected a sharp rise in India's debt 
service ration in the Eighth Plan; 

(b) if so, the details thereof; 

(c) what was the ratio during the Sev-
enth Plan; and 

(d) the steps being considered in this 
regard? 

THE MINISTER OF PLANNING AND 
MINISTER OF PROGRAMME IMPLEMEN-
TATION (SHRI MADHAVSINH SOLANKI): 
(8) No. Sir. The Planning Commission has 
set up Working Groups on Financial Re-
sources and Balance of Payments to assess 
the resources for financing of the 8th Five 
Year Plan. The actual components of 
external financing required and the debt 
service ratio will be known when the esti-
mates of these two groups become avail-
able. 

(b) The Working Groups are still deliber-
ating on the various issues involved. 

(c) The debt service relative to current 
receipts during the 7th Plan (1985-90) was 
projected at 17.6 percent. 

(d) The necessary steps are expected 
to be considered by the Working Group on 
Balance of Payments in their report. 

ParHv in assistance to displaced 
persons of Dandakaranya Project 

3253. SHRIMATI JAYANTI PATNAIK: 
Will the Minister of HOME AFFA'RS be 
pleased to atate: 

(a) whether Government are aware of 
the problems with regard to the parity in 
assistance given to displaced settlers and 
tribal families in Dandakaranya Project. 
Orissa; 

(b) whether Government of Orissa has 
made a request to the Union Government to 
approve the pattern of assistance to be given 
to the tribal families and Oandakaranya 
Project settlers as suggested by the 
Committee set up to speed up settlement of 
landless tribal families in Dandakaranya 
Project; and 

(c) if so, the steps taken to give an early 
approval to the pattern of assistance? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SONTOSH MOHAN DEV): (a) and (b). Yes, 
SIr. 

(c) In pursuance of the recommenda-
tions of the Com mittee appointed for the 
purpose, the scale of financial assistance for 
a triba! family was enhanced from As. 5,0751 
- to Rs. 10.5701- with effect from 1.10.1987. 

The financIal assistance admiSSible to a 
displaced family is Rs. 12.295/-. As such. the 
disparity between the aggregate assistance 
available in either case has substantially 
been reduced. The meagre difference that 
remains is accountable to the maintenance 
grant provided to Displaced Persons who, 
unlike their tribal brethren, have had to 
undergo the trauma of uprooting and reset-
tlement. 

Pre-flight fitness cf:'rtiflcate to pilots 

3254. SHRI V. TUlSIRAM: Will the 
Minister of CIVIL AVIATION AND TOURISM 
be pleased to state: 

(a) whether pilots have to obtain a 
fitness certificate from an authorised medi-
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cal officer; 

(b) if so, whether there have been 
violation of this provision; and 

(c) whether there is any proposal to 
introduce a new procedure to issue neces-
sary fitness certificate to the pilots before 
taking off, if so, the details thereof and if not, 
the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) 
Where as pilots of Indian Airlines and 
Vayudoot are subjected to pre-flight medical 
examination before operating flights from 
the originating stations and from out-stations 
where they night stop. pilots of Air India are 
subjected to pre/post-flight medical exami-
nation on random basis. Pawan Hans pilots 
are not subjected to pre-flight medical test. 
Certain instructions on consumption of alco-
hol by their crew have been issued. Director 
General Civil Aviation also conducts sur-
prise inspections. 

(b) During the last five years. one case 
in Indian Airlines and 6 cases in Air India 
were detected. 

(c) The present procedure of periodical 
medical assessment of pilots and pre-flight 
medical examination is considered 
adequate. 

Upllftment of weaker section. In Bihar 

3255. SHRI SHANTILAL PATEL: 
SHRI S.B. SIDNAL: 

Will the Minister of WELFARE be 
pleased to state: 

(a) whether Union Government have 
asked the State Government of Bihar to 
concentrate on economic upliftlnent of 
weaker sections in Jehanabad district where 

the massacre of Scheduled Castes took 
place; 

(b) if so, whether Government have 
since obtained the report in this regard; and 

(c) the details of the incidents took 
place and the suggestions made by Union 
Government in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRIMATI 
SUMATI ORAON): (a) to (c). There ara 
guidelines issued by the Government of 
India to State Governments and Union Ter .. 
ritory Administrations to activate the admin-
istrative machinery to meet out a fair deal to 
Scheduled Castes/Scheduled Tribes, even 
taking up economic development program-
mes for them through the mechanisms Uke 
Special Component Plan with objective of 
effectively preventing atrocities on them. 

Specific information asked for is being 
collected and will be laid on the T abJe of the 
House. 

Restricted area permits In Assam 

3256. SHRI BHADRESWAR TANTI: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether Government propose to lift 
the condition of restricted ar~a permit on the 
foreign tourists visiting Assam; and 

(b) if so, the steps taken in the matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND MIN· 
ISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P. CHIDAMBA· 
RAM): (8) No, Sir. 

(b) Doe. not aris •• 
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Promotion of Tourism In A.P. 

3257. SHRIMATI N.P. JHANSI LA-
KSHMI: Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) the proposals included in Seventh 
Five Year Plan for development of tourist 
spots in Andhra Pradesh which are yet to be 
completedli mplemented; 

(b) the other proposals, if any, under 
consideration of Government for promotion 
of tourism in that State; and 

(c) when the schemes are likely to be 
completedlimplemented? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) to 
(c). The Central Department of Tourism 
does not allocate funds or include proposals 
in Five year Plans State-wise but scheme-
wise. 

During the first four years of the Seventh 
Plan so far. the Department has sanctioned 
the following projects for development of 
tourism infrastructure in Andhra Pradesh:-

I 1. Wayside facilities with accom-
modation at Lepakshi. 

2. Construction of Cafeteria with 
accommodation at Nagarjuna-
sagar. 

3. Construction of additional ac-
commodation at Ramappa. 

4. Construction of additional ac-
commodation at Pakhal. 

5. Construction of six single bed· 
room and six double bedroom 
cottages at Rishikonda. 

6. Provision of boats at Hussalnsa-
gar, Ramappa an Pakhal 
Lakes. 

7. Master Plan for Golconda. 

8. Yatri Niwas at Hyderabad. 

9. Sound and light Show at 
Golconda 

10. Water Sports at Bhawanipuram 

11. Water Sports at Nagarjunasagar 

12. Water Sports at Rishikonda 

13. Cottage Complex at Pulicat 
Lake. 

The projects are in various stages of 
implementation. 

[ Trans/ation] 

Rehabilitation of Nov. 84 riot victims 

3258. SHRI BALWANT SINGH 
RAMOOWALIA: 

SHRI TEJA SINGH DARDI: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether Delhi High Court has di· 
rected Delhi Administration to rehabilitate 
about 1128 persons affected during Novem-
ber, 1984 riots; 

(b) if so, whether Government have 
taken any effective steps in this regard; 

(c) if so, the number of persons. out of 
them whose cases were disposed of till 
October. 1988; and 

(d) the time by which the remaining 
cases are likely to be disposed of? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SONTOSH MOHAN OeV): (a) to (d). Ac-
cording to the Delhi Administration, Delhi 
High Court passed an order direding the 
Administration to consider 1128 cases in the 
light of the criteria laid down in that regard. 
The High Court further directed that claim 
applications would be filed within one month 
and thereafter the Administration would 
decide claims within six months as far as 
possible. The Administration has so far re-
ceived only 532 applications through the 
Riot Relief and Rehabilitation Society. The 
Society has filed a writ petition before the 
High Court seeking further extentsion of the 
period for filing rest of the applications. 
According to the Delhi AdminIstration, the 
cases woutd be decided within six months 
from the last date of filing applications by the 
Society as directed by the Delhi High Court 

[English] 

Loss to Pawsn Hans Ltd. due to 
accident on 12.8.88 

3259. SHRI AJAY MUSHRAN: Will the 
Minister of CIVIL AVIATION AND TOURISM 
be/pleased to state: 

(a) whether any accident took place 
involving the Helicopter of Pawan Hans Ltd. 
on 12 August, 1988 at Madras; 

(b) if so, the details thereof and the loss 
suffered; 

(c) whether any rewards were given to 
the vessels involved in the salvage; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) 
and (b). A Dauphin Helicopter VT ·ELH 
owned and operated by Pawan Hans Ltd., 

commitment with the Oil & Natural Gas 
Comm ission crashed off Pondicharry coast 
on 12 August, 1988. Ten persons including 
two flight crew members on board vie,. 
killed. The loss suffered on this account is 
Rs. 260.05 lakhs, which ;s the written down 
value of the helicopter. 

(c) and (d). A sum of As. 20,000/- has 
been paid towards search and rescue 
operation. 

Indian Airlines service between Sanga-
lore-New Deihl 

3260. SHRI V. KRISHNA RAO: Willthe 
Minister of CIVIL AVIATION AND TOURISM 
be pleased to state: 

(a) whether a new Indian Airlines flight 
service has been introduced between New 
Delhi and Bangalore; and 

(b) if so, tne details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) 
No, Sir. There is no addition to the daily 
Airbus service between Derhi and Banga-
lore. 

(b) Does not arise. 

[ Translation] 

Fire safety measures In high rl88 
buildings 

3261. SHRIMATI MANORAMA 
SINGH: 

SHRI S.D. SINGH: 

Will the Mlntster of HOME AFFAIRS be 
pleased to state: 

(a) the adion taken by Government 
against those 171 multi-storeyed building 
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owners In Delhi where necessary fire fight-
ing arrangements have not been made; 

(b) whether a number of such multi-
storeyed building owners have sought 
extension of time to provide required fira 
safetY~lrrangements in their buildings; 

(c) if so. the details thereof; and 

(d) the steps taken by Government to 
ensure expeditious installation of fire safety 
measures in these buildings? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRJ 
SONTOSH MOHAN OEV): (a) to (d). The 
owners/occupiers of the high rise buildings 
were directed to provide necessary fire 
safety requirements within a period of 3 
months. After expiry of the notice period a 
fresh survey was conducted with a view to 
ascertain the compliance with the notices. 
Fresh notices were issued by the Chief Fire 
Officer to the builders/owners to submit their 
action plans within 30 days. Since the work 
could not be completed, the Government 
departments have been granted extension 
of time for six months for completing fire 
safety measures. The private ownerslbuild-
ers who have asked for extension, have also 
been granted extension in time. Action can 
be taken as per the provisions of the Delhi 
Fire Prevention & Fire Safety Act, 1986 and 
the rules framed thereunder after the expiry 
of extension period. 

[Eng/ish] 

Food Irradiation Plant. 

3262. DR. G. VIJAYA RAMA RAO: Will 
the PRIME MINISTER be pleased to state: 

(8) whether Government have cleared 
for irradiation as a safe device for food pres-
ervation; 

(b) if so, how many food irradiation 
plants are in operation, under construction 
and at planning stage indicating their capaci-
ties for food handling and food items to be 
handled for export and/or home use; and 

(c) the source of radiation in each of 
these plants? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL .. 
OGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, ELECTRON-
ICS AND SPACE (SHRI K.R. NARAY-
ANAN): (a) Government has cleared irradia-
tion of frozen sea foods and spices for ex-
port. It has also accorded clearance in prin-
ciple for irradiation of potatoes and onions. 

(b) A prototype research facility has 
been established at the Bhabha Atomic 
Research Centre for mUlti-purpose irradia-
tion. Commercial food irradiation facilities 
will be set up in the country after finalisation 
of the procedures by the National Monitoring 
Agency. 

(c) Cobalt-60 is the source used in 
irradiation plants. 

Commercial Application of 8io-Tech-
nology 

3263. SHRIMATI MADHUREE 
SINGH: Will the PRIME MINISTER be 
pleased to state· 

(a) the special measures contemplated 
to accelerate the commercial application of 
bio-technology research efforts; 

(b) whether the Indian R&D efforts in 
the field of bio-technology are adequate to 
catch up with the rest of the world; and 

(c) the proposed allocations for this 
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sector in the next three years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP. 
MENT, ATOMIC ENERGY, ELECTRON~ 
les AND SPACE (SHRI K.R. NARAY-
ANAN): (a). The main measures contem-
plated to ar.celerate the oommercial applica-
tion of biotechnology research efforts are as 
under:-

(i) Industry and University/Institute 
interaction including creation of 
science parks so that R&D capa-
bility can bo used for solving 
problems of the Industry and 
also generate new products and 
technologies for the industry. 

(ii) Promoting tie-ups between Uni-
versity/Institute and Industry for 
thA transfer of research result<:i. 

(iii) Extending market support to 
mdustriesllnstitutes for products 
developed In publicly fundp.d 
institutes, 

(iv) Making available venture capital 
for commercial research resul1~. 

(v) Extending R&D support to Instl-
tutlons/Universities to conduct 
product oriented research. 

(vi) Supporting industry-unIversity 
workshops. 

(b) Ind ia's attempt is towards the setting 
up of competent R&D base and centres of 
excellence with a view to solve problems for 
faster development and growth in the coun-
try in areas like agriculture, health, fuel-
fodder and biomass, industry etc. In some 
areas such as production of blomas&, crofJ 
improvement, production of vaccines a'1C 

diagnostics for certain widely prevalent 
bacterial and parasitic diseases I •• leprosy , 
amoebiasis, malaria, filariasis etc. the pr0g-
ress is substantial. 

(c) In the VII Plan, fartM Department of 
Biotechnology an outlay of Rs. 170.27 crore 
is sandioned. Accordingly on the basis of 
expenditure upto 1988-89, for the year 
1989-90 an allocation of Rs. 75.87 crore may 
be available; actual figures for next 3 years 
would be available only when the annual 
plan for 1989-90 and the VIII Plan outlays 
are finalised. 

Failure of ASlVs 

3264. SHRI ATISH CHANDRA 
SINHA: 

SHRI A. CHARLES: 
SHRI SRIKANTHA DATTA 

NARASIMHARAJA 
WADIYAR: 

Will the PRIME MINISTER be pleased 
to state: 

(a) the reasons for the failure of the 
ASL V-02 launch and the remedial action 
taken in this regard; 

(b) the future programmes for AS LV, 
PSLV and finally GSlV; 

(c) In view of repeated failures of 
ASL Vs. whether Government propose to 
look into any defects in the Space establtsh-
rnent; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOl-
OGY AND MiNISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP· 
MENT, ATOMIC ENERGY, ELECTRON· 
ICS AND SPACE (SHRI K.A. NAAAY· 
ANAN): (a) and (d). A Failure AnaJysis 
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ComtnlU .. ('fAC) and an Expert Review 
Panel (EAP) have baen constituted to find 
out the exact causes of ASLV-02 failure. 
The reasons will be known when the 
Committees submit their reports. The action 
to betaken depends upon the recommenda-
tions of the Committee and further analysIs. 

(b) The future programme for ASLVI 
PSl V,GSL V envisages .. 

Further flights of ASLV, ba&ed 
on the recommendations of the 
Failure AnalysIs Committens 
and further analysIs. 

The first developmental flight of 
PSLV is scheduled for 1989-90, 
which will be followed by further 
flights. 

GSL V is planned to be devtJl· 
oped for launch of INSAT -II 
class satellites In the 1993/04 
time frame, studies for which 81 e 
still underway. 

[ Translation] 

Panik. Caste in the List of Scheduled 
Caste/Sct)eduled Tribe 

3265. SHRI MOHAN LAL JHIKRAM 
Will the Minister of WELFARE be pleased to 
state: 

(a) whether Government propose tn 
include 'Panika' caste in the list of Scheduled 
Caste and Scheduled Tribes; and 

(b) if so, the time by which it IS likely to 

S.No. Name of the Wakf Board 

1 2 

1. Andhra Pradesh Wakt Board 

bo done? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRIMATI 
SUMATI ORAON): (a). The information 
cannot be disclosed in public interest. 

(b) Notlme limits can be specified since 
inclusion of any community in the lis1s of 
Scheduled Castes and Scheduled Tribes 
can be done only by an Act of ParliamGnt In 

view of Articles 341 (2) and 342 (2) of the 
Constitution 

[Eng/Jsh] 

Loan to State WAKF Boards 

3266.SHRI E. AYYAPU REDDY. WIU 
the Minister of WELFARE be pleased to 
state: 

(a) whether the Central Wnkf CouncIl IS 

giVing assistance by way of soft term IOiJns. to 
State Wakf Boards for developing Wakf 
properties; and 

(b) If so, the financial assistance given 
by the Central Wakf Council in the year' 987 
and 198810 vanous StatE' Wakf B08rds? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE(SHRIMATI 
SUMATI ORAON) : (a). Yes, Sir 

(b) The Central Wakf Council has nlVp.rl 

financial assistRnce In the form ot loans to 
the following Waht Boards during tho fll12n-
Clnl year 1986-87 and 1987-88 ,1S Indicated 
agnlnst oach: 

(Alnount in lakhs of Rs.) 

1987-88 

3 4 

9.30 7.00 
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1 2 

2. Bihar State Shia Wakf Board 

3. Bihar State Sunni Wakf Board 

4. Karnataka Board of Wa~ts 

5. Madhya Pradesh Wakf Board 

6. Orissa Board of Wakfs 

7. Punjab Wakf Board 

8. Tamil Nadu Wakf Board 

Total 

Plan to Make Vayudoot an Independent 
Company 

3267.SHRI ASHOK SHANKARRAO 
CHAVAN: Will the MinIster of CIVIL AVIA-
TION AND TOURISM be pleased to state: 

(a) whether Government have seen the 
Press Report appearing in the "Business 
Standard' of 23 September, 1988 regarding 
making Vayudoot an independent company; 
and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
M~NISTRY OF CIVIL AVIATION AND 
TOURISM (SHAt SHIVRAJ V. PATIL): (a). 
Yes, Sir. 

(b) At present, Government is not con-
sidering any proposal to make Vayudoot an 
independent Company. 

Nuclear Danger From Narora Atomic 
Power Plant 

3268. DR. V. VENKATESH: Will the 
PRIME MINISTER be pleased to state: 

3 4 

5.64 Nil 

Nil 2.00 

38.38 28.80 

4.00 Nil 

Nil 6.40 

Nil 17.59 

13.62 12.35 

70.94 74.14 

(a) whether recently senior officials of 
the Atomic Energy Commission visited Na-
rora Atomic Power Plant; 

(b) whether there hos been serious 
delays as Narora Atomic Power Plant has 
failed to "take off"; 

(c) whether there is a danger due to the 
Nuclear Reactor; and 

(d) if so, the steps taken to meet the 
situation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, ELECTRON-
ICS AND SPACE (SHRI K.R. NARAY-
ANAN»: (a). Yes. Sir. 

(b) Constraints such as design changes 
necessitated by the seismicity of the region, 
delays in deJivery of major equipment like 
steam generators have contributed to tho 
delay in the commissioning of the project 
However, these have been ovarcoma and 
the first unit is expected to be commissioned 
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shortty. 

(c) No. Sir. 

(d) Does not arise. 

[ Translation] 

Night Landing Facility at Ranchi Airport 

3269.SHRI SHIV PRASAD SAHU: V\'jfI 
the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) whether the work relating to provi-
sion of night landing facility at Ranchi airport 
has been completed; 

(b) if not, the reasons for the delay and 
action proposed to be taken against the 
authorities responsible for the delay; and 

(c) the likely date by which the work 
witt be completed? 

THE MtNISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) 
Yes, Sir. 

(b) and (c). Do not arise. 

Departmental Promotion in C.SJ.R. 

3270. SHRIMATI SHANTI DEVI: V/ill 
the PRIME MINISTER be pleased to stale: 

(a) whether any evaluation polley has 
been adopted to promote departmental 
technical employees in the Councd of Se.£ln-
tific and Industrial Research; 

(b) if so. when this policy was intro-
duced and the number of categories/groups. 
of technical employees covered under this 
policy; 

(c) the number of categories/groups yet 
to be covered under this promotion polley 
and the ttma by which these will be covered: 

(d) the provision made to prov,de restJ(-
vation to departmental technical Se/ST 
employees for promotion in Indian National 

Scientific Documentation Centra on the 
basis of evaluation policy and the number of 
technical SCIST employees remained to be 
promoted and when they witl be promoted; 
and 

(Q) whether any Scheduled Caste rep-
resentative is appointed in the Interview 
Committee? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOl· 
OGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, ELECTRON-
ICS AND SPACE (SHRI K.R. NARAV-
ANAN): (a) and (b). Yes, Sir. The existing 
asses&ment scheme covering all scientifiQ 
and technical employees has been rational-
ised and sImplified With threshold criteria 
and uniformity in quantification of marks. 
The revised scheme has been implemented 
Nlth effect from 1.4.1988. 

(c) Does not arise. 

(d) As the scheme is not vacancy 
based. maintenance of ro~terfor reservation 
for SC/ST IS not possible except at induction 
level. However. as per instructions SC/ST 
candidates are required to be judged by 
relaxed s1andard In Laboratories/I nstitutes 
(Including INSDOC). The new Scheme also 
envisages that threshold criteria will be less 
by 50/0 in the case of SC/ST Employees. 

(Q) Instructions provide for nomination 
of a member belonging to SC/ST on the 
Assessment Committees. 

[English] 

Development of Grenade Launchers by 
China 

3271. SHRIMATID.K, BHANDARI:WiU 
the Minister of DEFENCE be pleased to 
state: 

(a) whether Government are aware that 
Chma has developed two new grenade 
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IftUnchers; 

(b) if so. the fadS thereof; and 

(c) the reaction of Government thereto? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC .. 
TION AND SUPPLIES IN THE MINISTRY 
OF DEFENCE (SHRf CHINTAMANJ PANI· 
GRAHt): (a) and (b). Government have 
been reports about China having developed 
two new grenada launchers of 30mm and 
3Smm calibre. 

(c) Government constantly monitor all 
deveJopments which have a bearing on 
India's security and take appropriate meas-
ures to ensure full defence preparedness. 

Equipment Supply to Narora Atomic 
Power Plant from B.H.E.L. 

3272. SHAI K. RAMAMURTHY: WiIIUle 
PRIME MINISTER be pleased to state: 

(a) the steps being taken to solve the 
equipment supply problems from the 
B.H.E.L. for unit-II of Narora Atomic Power 
Plant, Bulandshahar, Uttar PradeSh; and 

(b) the steps being taken to ensure 
alternative arrangement for the supply of 
three SGs required for Heavy Water Project 
Manuguru, Andhra Pradesh as Messrs ABL 
have gone into liquidation without supplying 
the 3 SGs ordered on them? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND THE MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN DEVEL-
OPMENT, ATOMIC ENERGY, ELEC· 
TRONICS AND SPACE (SHRI K.R. 
NARAYANAN): (a). The fourth steam gan-
8ratorof Narora Atomic Power Project-II has 
been delivered by MIs. B.H.E.L. on October 
3, 1988. With this, an the major equipment of 

NAPP·11 to be suppHed by MIs. BHEl have 
been supplied. 

(b) MIs. ABL have revived their 
operations from June 1988. Work on th8 
supply of three steam generators for the 
Heavy Water Project (Manururu) has since 
been taken up on priority and is in progress. 
No allernatlve arrangements are, therefore, 
requjred at this stage 

Construction of Aerodrome at Shlrdl 

3273. SHRt BALASAHEB VIKHE PA .. 
TIL: Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state. 

(a) whether a proposal for construdion 
of an aerodrome at Shirdi in Maharashtra is 
pending clearance from Union Government; 

(b) whether State Government of Ma-
harashtra have requested for an early clear-
ance of the project; and 

(c) if so, the steps taken or proposed to 
be taken to expedite the clearance of the 
project? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHAt SHIVAAJ V. PATIL): (a) to 
(c). The Government of Maharashtra pro-
poses to construct an airport at Shirdi at an 
estimated cost of Rs. 2.71 crores and has 
sought 'No Objection' from the National Air· 
ports Authority. Since the proposed site is 
quite near to the Ozar airfield belonging to 
HAL and may interfere with their flying activi-
ties. the Ministry of Defence have been 
approached by the National Airports Author· 
ity for their 'No Objection Certificate'. 

• 
Traffic Light on CrosslngslChowks In 

Deihl 

3274. SHAI HAFIZ MOHO. SloOIO; 
Will the Minister of HOME AFFAIRS be 
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pleased to state: 

(a) whether Government have identi-
fied the cr(;ssingJchowks in Delhi where traf-
fic light signals are proposed to be installed 
for smooth running of traffic; 

(b) if so, the details thereof; and 

(c) when the traffic Jight signals are I ~ely 
to be installed at those crossings/chowks? 

THE MINISTER OF STATE IN THE 
MINISTRY or- PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS \SHRI P. CHIDAMBA-
RAM): (a) Yes, S;r. 

(b) The requisIte information is gIven In 

a statement below. 

(c) By the end of March, 1989. 

STATt::f\t.ENT 

Crossings/Chowks in Delhi/New Deihl 
identified for the installation of traffic light 
signalslblinkers. 

Signals 

1. 

2. 

3. 

4. 

G.T. Road-Ochandi road crossing. 

G.T. Road·Mahmudpur Road 
Crossing. 

Pedestrial Signal at the entry gate 
of Subzimandi. 

Rohini IT' Point. 

5. Paschim Vlhar-Guruklshan Nagar. 

6. At the crossing of main approach 
road and new road for Cargo Ter· 
::lin;"" 

7. 

8. 

At G.P.O. round about and 
Babakharak Singh Marg. 

Fountain Chowk in Chandni 
Chowk-near Sis Ganj Gurudwara. 

9. Q- Point in front of Taj Hotel. 

10. 

11. 

12. 

13. 

14. 

Multani Danda·Raj Guru Road and 
D.S.Gupta Road crossing. 

Shalimar Sagh (Near Mazdoor 
soap Factory). 

Shalimar 8agh (Near flyover). 

Mathura Road-Bhagwandass 
Raod. 

K.G. Marg-FerozGshah Road 
(Hanging of controller for Sych. on 
K.G. Marg). 

15. Guru Ravl Dass Marg-Shri Anand 
Mai Marg. 

Blinkers 

1. 

2. 

3. 

4. 

5. 

Infront of Mahilla College-Vigyan 
Vihar and YOJana Vihar. 

South Avenue, Jwalapuri, Karari 
Road, Mundka Mode, Karala Mode 
and Tikari Mode. 

Najafgarh Road-Raghubir Nagar 
T-Point. 

Najafgarh Road-Mahablr Nagar 
and Ganesh Nagar crossing. 

Traffic Accounts Office, New Deihl 
Rly.Station and Kishan Ganj. 

6. T-Polnt of NH and Road going 
towards Samaypur. 
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8. 

Place and Munirka. 

Talkatora Road-Bhishambar Dass 
Road. 

9. Park Stn~et-Talkatora Lane. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

R.K.Marg-Park Street. 

Mandir Marg-Scindia Marg. 

Haily Road-Atul Marg-Harish 
Chander Mathur Lane. 

Near Kamla Nehru College and 
Gargi College. 

At the crossing of Baba Kharak 
Singh Road near Gurudwara Ban-
gia Sahib. 

Infront of Quarter No.573 near Don 
Bosco School-Greater Kailash. 

Lala Lajpat Rai Marg at A, B, C& D. 

[ Trans/ation] 

Electronics Industry In Bihar 

3275. PROF. CHANDRA BHANU 
DEVI: Will the PRIME MINISTER be 
pleased to state: 

(a) whether Government propose to set 
up a big electronics industry in Bihar; and 

(b) if SQ, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, ELECTRON-
ICS AND SPACE(SHRI K.R. NARAY-
ANAN): (a). There is no such specifIc pro-
posal from the State Government of Bihar 
under consideration of the Government of 

India. The Seventh five year plan doe. not 
envisage setting up of any electronic indus .. 
try under Department of ElectronicS. 

(b) Does not arise. 

Territorial Army Battalions for environ-
mental Protection 

3276.SHRI HARISH RAWAT: WHt the 
Minister of DEFENCE be pleased to stat.: 

(a) whether Government propose to 
have some more battalions of the Territorial 
Army for the protection of environment in the 
hilly regions of the country; 

(b) if so, the details thereof; and 

(c) whether any such battalion is pro-
posed to be formed for the Pithoragarh Dis-
trict of Uttar Pradesh? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY 
OF DEFENCE (SHAI CHINTAMANI PANI-
GRAHl): (a) There is no proposal at present 
for raising more Ecological Battalions of 
Territorial Army. 

(b) and (c). Do not arise. 

[Eng/ish] 

Placement of Women Officer. In Senior 
Positions 

3277. SHRf1lAUlATSINHJI JADEJA: 
Wifl the PRIME MINISTER be pleased to 
state: 

(a) whether Government are imple-
menting the recent policy announced to 
place women officer. in higher echelons of 
administration; and 

(b) if so, the steps taken to place women 
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offic8ra in .... positions? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P CHIDAMBA-
RAM): (a). Yes. Sir. 

(b) Actequ •• care is taken to ensure 
that women office,. are duly represented in 
the Government, while making placements 
for senior positions. 

.... tlng of NlltlonallntegraUon Council 

3278. SHRI RAM PYARE PANIKA: Will 
tho Minister of HOME AFFAIRS be pleased 
to state: 

(a) when was the meeting of the Na-
tionat Integration Council last held and when 
its next meeting will be held; and 

(b) the progress made in respect of the 
schemes launchod by the Council to pro-
mote national integratton? 

THE MINISTER OF STATE tN THE 
MINISTRY OF PERSONNEL, PUBliC 
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHAI P. CHtOAMBA-
RAM): (a) and (b). The last meeting of Na-
tional Integration Council was hHi on 
12.9.1986 to review the welfare mMSUt es 
for the minorities with special references to 
15 Point Programme of the late Prime Minis-
ter Smt. Indira Garldhi. This was followed by 
a nleating of the Standing Committee of NtC 
held on 23rd June. 1987. to discuss tflu 
interim report subm itted by the Sub-Group of 
NIC, headed by Shri P.N. Haksar. The cop· 
ies of the intet im report of the Sub-Group, 
which was unaninlously accepted and 
adopted for further discussion. have since 
been forwarded to all concerned for initiating 
necessary action. The date of the next 

meeting of NIC hu not yet been fixed. 

Population of SClST. 

3279. SHRt ANANTA PRASAD SETHI: 
Will the Minister of WELFARE b. pleased to 
state: 

(a) the population of Scheduled Castes 
and Scheduled T ribas and thair percentage 
of population to 1ha total population of the 
country State-wise; 

(b) the percentage of increase in the 
population of Schedufed Castes/Scheduled 
Tribes, State-wise. from 1981 till date; 

(c) tne titeracy percentage among the 
Scheduted CasteslScneduled Tribes men 
and women separately, State-wise; 

(d) the percentage of population of 
these Scheduled Castes/Scheduled Tribes 
peoptg living below poverty line; 

(e) tha stepsGove~nment have taken or 
propose to take to bring these peopta above 
the poverty Hne? 

THE DEPUTY MINISTER IN THE 
MJNCSTRY OF WELFARE (SHRIMATI. 
SUMA Tt ORAON): (8) The statistics based 
on 1981 Census last conducted are given in 
Statement I below. 

(b) The last National Census was held in 
, ge 1 and in the absence of any subsequent 
Census at Nationat 'evel no such statistics 
are available in this Ministry. 

(c) The statistics based on last 1981 
Census are given in Statement II below. 

(d) No such statistics are available in 
this Ministry since no such survey has been 
undertaken on National basis. 

(e) The strategy for the development of 
Scheduled Castes and Scheduled Tribes 
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during the Seventh Five Year Plan under 
Specia' Component Plan for Scheduled 
Castes and Tribal Sub-Plans is to provide a 
package of services to SC&ST families be· 
low poverty line for income generating 
schemes to enable them to raise their living 
standards and ensure adequate income to 
enable them to cross the poverty lina. The 
emphasis during the Seventh Plan is to raise 
the productivity of the sectors in which SCI 
ST families participate like agriculture. hnrti-

culture, fisheries. forestry animal hus-
bandry f and village and cottage industries by 
providing such inputs as improved seed. 
fertilizers, irrigation, institutional credit. in-
frastrUdural facilities for marketing. supply 
of raw-materials for village and small indus-
kies as wen as training. These scheme. 
being implemented in conjunction wiIh the 
major poverty aUeviation programm. of 
IROP, NREP, RLEGP help in enabling 
SC&ST families to cross the poverty line. 
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Memorandum for New Migrant Welfare 
A_octatlon 

3280. DR. PHULRENU GUHA: WHI the 
Minister of HOME AFFAIRS be pleased to 
state: 

(8) whether Government have received 
memorandum from the New Migrant Wel-
fare Association representing refugees from 
Pakistan (Now Bangladesh); 

(b) if so. the details of demands made 
therein; and 

(c) the reaction of Government thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SONTOSH MOHAN DEV): (a). Yes, Sir. 

(b) The Association has been repre~ 
aenting for a new housing scheme for reset-
tlement of its members in Delhi. The de-
mands are: 

(i) A plot of land measuring abuut 
125 sq.yds. per family, free of all 
charges, except cost of develop-
ment; 

(ji) Some land for open space, pal k, 
roads, schools, etc. and 

(Iii) Location preferably somewhere 
in South Delhi so that they could 
avail themselves of the existing 
infrastructure like Bengali me~ 
dJum schools, temples, etc. 

(c) It has not been possible for the 
Government to accept the request. 

"Manned Indian Satellite" 

3281. SHRI JITENDRA PRASADA: 
SHRI PRATAPRAO B. 

BHOSALE: 
SHRI CHINTAMANt JENA: 

Will the PRIME MINISTER be pleased 
to state: 

(8) whether attention of Government 
has been drawn to the news item captioned 
uManned Indian SateJlite in 19901- 8R)8ar ... 
ing in Hindustan TImes dated 3 November, 
1988: 

(b) if so, the phase-wise details of the 
programme; and 

(c) the probable year by which the 
satellite will be launched? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, ELECTRON-
ICS AND SPACE (SHRI K.A. NARAYANA): 
(a) Yes, Sir. 

(b) At present, there is no specific 
proposal for sending a man to space from a 
national range in India or for conduct of a 
manned flight as a Joint venture with any 
other country. 

(c) Does not arise. 

Appointment of Helper/Peons in Indian 
Airlines 

3282. SHRI BANWARI LAL BAIRWA: 
Will the Minister of CIVIL AVIATION & 
TOURISM be pleased to state: 

(a) whether It IS a fact that the candi-
dates who were selected for the posts of 
Helper (Engg.) were offered the posts of 
Helper (Catering) by Indian Airlines, North-
ern Region during the years 1982, 1983 and 
1984; 

(b) if so, the reasons therefore; 

(c) the number of Scheduled Castel 
Scheduled Tribe candidates among them: 
and 

(d) the number of candidates amongst 
them during the said period who were found 
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medically unfit and ware absorbed in the 
cadre of half grade employees peon, Stores 
Hetper eto. and the number of SO/ST among 
them? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATfL): (a) to 
(c). Only during the year 1983, 5 candidates 
empaneJ!ed forthe post of Helper (Engineer· 
ing) were offered appointment as Helper 
(Catering) in the Northern Region. This was 
partially due to the fact that a given time no 
panel was available when appointment to 
four posts was made and subsequently, no 
Scheduled Tribe candidate was available on 
the panel when the fifth appointment was 
made. Indian Airlines. therefore, offered 
appointment to the candidates available on 
tho Helper (Engineering) panel and ap-
pointed the candidates only after they had 
given their acceptance for appointment 
against the post of Helper (Catering). Out of 
5, 2 were SICs and 2 SITs. 

(d) None. 

Expenditure by C.S.I.R. 

3283. SHRI SYED SHA!1ABUDDIN: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the total expenditure by the CSIR 
during the last three years with break up for 
individual laboratories and research estab-
lishment, year-wise; 

(b) the number of patents registered by 
each laboratory/establishment. year-wisl~; 

(c) the number of scientific papers 
" published by each laboratory/establish-

ment, year-wise; and 

(d) the number of scientists in various 
grades working under the CSIR, laboratoryl 
establishment-wise as on 1 April, 1988, 

grade-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY. ELECTRON-
ICS AND SPACE (SHRt K.R. NARAYANA): 
(a) to (d). Information is being collected and 
will be laid on the Table of the House. 

Science Congress 

3284. SHRI PRATAPRAO B. 
BHOSALE: Will the PRIME MINISTER be 
pleased to state: 

(a) whether a Science Congress is 
proposed to be organised in the country 
during the next year; 

(b) if so, the objective of holding the 
Congress; 

(c) whether the said Congress will be 
attended by the scientists of the country and 
of other countries; 

(d) if so, the details thereof; and 

(e) the issues expected to be discussed 
by the Science Congress? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP· 
MENT, ATOMIC ENERGY, ELECTRONIC 
AND SPACE (SHRI K.R. NARAYANAN): 
(a) Yes Sir. The 76th Session of Indian 
Science Congress will be held at Madurai 
Kamraj University. Madurai from 7-12th 
January, 1989. 

(b) Indian Science Congress Associa-
tion is holding its annual sessions right from 
its inception since 1914. The purpos. of 
such Congress is to provide opportunities to: 
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(i) Science comm unity to interad 
among itself; 

(if) Young scientists to expose 
themsetves at a national forum 
through involvement in special 
programmes organised for 
them; 

(iii) Focus important national S& T 
issues for attention of all con-
cerned through discussion 
around a focal theme for a given 
year; and 

(iv) Government to inform the scien-
tificcommunity of the S& T activi-
ties taken by it with regard to the 
basic focal theme. 

(c) and (d). Yes, Sir. Normally 3,000 
scientists and engineers both young and old 
participate in the annual session of Science 
Congress and around 30-40 foreign scien-
tists also participate every year in the Sd-
ence Congress. Foreign scientists partici-
pate on the invitation of the Indian Science 
Congress Association. Calcutta. However, 
eminent scientists who are Members of the 
Organising Committee and Council, young 
scientists who are recepient of ISCA and 
INSA awards and representatives from vari-
ous scientific departments and institutions 
and universities of the country also partici-
pate. 

(e) The Science Congress adopts a 
Focal Theme for each of its annual session 
and the discussions of the various Sections 
and Com mittees take place round it. The 
Focal Theme for the 1989 Science Con-
gress is "Science and Technology: in India: 
Technology Mission." 

Yatrl Nlwas In Orissa 

3285. DR. KRUPASINDHU BHOI: Will 
the MINISTER OF CIVIL AVIATION AND 

TOURISM be pfeased to state: 

(8) the number of Vatri Niwas built in 
Orissa both in Central and Stata sector; 

(b) the cost and capacity of those Vatri 
Niwas; 

(e) whether there is any proposal to 
construct a Vatri Niwas at Sambalpur and 
Bargarh in Orissa; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) 
Department of Tourism, Government of 
India has sanctioned Vatri Niwases one 
each at Satpada and Konark in Orissa. 
There is no such scheme in the State Sedor. 

(b) The cost of Vatri Niwas, Satpada is 
As. 26.50 lakhs with bed capacity for 60 
persons and Yatri Niwas, Konark oosts Rs. 
29.25 lakhs with bed capacity for 60 per-
sons. 

(c) No. Sir. 

(d) Does not arisa. 

Scheduled Casta Girls Hostels in 
Orissa 

3286. SHAI RADHAKANTA DIGAL: 
Will the Minister of WELFARE be pleased to 
state: 

(a) whether there are inadequate 
numbers of Scheduled Caste girts hostels in 
Orissa; 

(b) if so. the Central assistance pr0-
vided to the State or Orissa in Seventh Plan 
for setting up mora girls hostels for Sched-
uled Caste students; and 

(d) the number of Scheduled Caste girls 
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hostels under construction in thQ State? 

THE DEPUTY MINISTER IN tHE 
MINISTRY OF WELFARE tSHRIMATI 
SUMATI ORAON): (a) No such complaint 
has been received. 

(b) The Central assistance provided to 
the Government of Orissa for the construc-
tion of Scheduled Caste girls' Hostels during 
first four years of the Seventh Plan is Rs. 
42.03 lakhs. 

(c) There are no girls hostel buildings 
still under construction in the State. 

Per Capita Income of Scheduled 
Castes/Schedu led Tribes 

3287. SHRI HET RAM: Will the Minis-
ter of WELFARE be pleased to state: 

(a) the per capita income of the people 
belonging to the Scheduled Caste/Sched-
uled Tribe communitias, State-wise; and 

(b) the percentage increase in their per 
capita ineoms during the !ast three plans 
both in the rural nd urban areas? 

III 
THE MINISTER IN THE MINISTRY OF 

WELFARE (SHRIMATI SUMATI ORAON): 
(8) and (b). The information is being col-
lected from the State Governments/U.T. 
Administrations and will be laid on the Table 
of the House. 

Compensation to Nov. 84 Riots Victims 

3288. SHRI SAIFUDDIN CHO· 
WDHARV: 

SHRI V.S. KRISHNA IYER: 

WifJ the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether Justice Ranganath Mishra 
Commission has recommended that every 

business toss of uninsured commercial 
properties of the November, 1984 riot vic· 
tims should be compensated liberally in the 
case of small business and in a graded 
manner for higher categories; 

(b) whether the Government has ac-
cepted this recommendation of Mishra 
Commission and the same is being imple-
mented in its true spirits; 

(c) the reasons for amalgamation of the 
losses of different establishments/commer-
cial vehicles owned by the same individual 
for the purpose of compensation; and 

(d) whether any instructions are pro-
posed to be issued so as to ensure that each 
business loss is compensated irrespective 
of its ownership by one individual? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SONTOSH MOHAN OEV): (a) to (c). Justice 
Ranganath Misra Commission of Inquiry has 
recommended that reasonable compensa-
tion as may be decided by the State should 
be paid for commercial premises whether 
owned or occupied and loss sustained by the 
victims without the commercial premises 
should, also be taken into account in such 
manner as may be agreed to by Govt. to be 
paid to the victims. The Commission has 
further suggested to liberally compensate in 
every case of business loss where victim 
had a small business and in a graded man-
ner for higher categories. A victim who had 
received compensation otherwise as in a 
case of insurance need not be compen-
sated. 

The Govt. has agreed that instead of 
reasonable compensation, reasonable ex-
gratia amount should be given. The modali-
ties have already been worked aurin consul-
tation with the concerned State!U.T. Govts. 

It has been deckled to ctuL all the bUli-
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ness tosses of an individual and then work 
out the amount of 9x-gratia payable to him. 
This decision is not contrary to the recom-
mendations of Justice Ranganath Mist a 
Commission of Inquiry. 

(d) No. Sir. 

Kerala Map In Survey of IndIa Maps 

3289. SHRI K.P. UNNIKRISHNAN: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Survey of India has 
published maps showing latest district 
boundaries and roads of Kerala State: 

(b) if not, the reasons thereof; and 

(c) when was the last edition of the mop 
published and why map of Kerala has not 
been published when maps of other States 
have been published in several editions? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SC1ENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, ELECTRON-
ICS AND SPACE (SHRI K.R. NARAY-
ANAN): (a) Yes, Sir. 

(b) Does not arise. 

(c) The first edition of the map of Kerala, 

51. No. Name of the Projects 

1 2 

1. Facilities at 8agh-i-8ahu 

7 

Pondich~rry I T amU Nadu and Lakshadweep 
on 1: 1 million scale was published in 1968. 
The second edition of this map has been 
printed durifl9 September, 1988. 

Development of Tourist Spots In 
Jammu and Kashmir 

3290. SHRI MOHO. AYUB KHAN: Will 
the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) the names of the tourist spots in 
Jammu and Kashmir which are being fi-
nanced by the Department of Tourism; 

(b) the expenditure incurred so far on 
each project; 

(c) the names of other projects of the 
State which are pi oposed to be undertaken 
for development; and 

(d) whether Government propose to 
develop Salallake in view of jts close vicinity 
to Shri Vaishnodevi Shrine as a tourist spot 
and centre for development of water based 
games; and if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION .AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) 
and (b). The following are the details of the 
projects in Jammu and Kashmir for which 
central financial assistance has been ex-
tended by the Department of Tourism:-

(Rs. in /akhs) 

Amount 
Released 

3 

45.00 

2. Cafeteria-cum·lnformation Centre at Qazigund 5.00 
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3. Accommodation at Qazigund 7.00 

4. Wayside amenities at Hemis Gompa and Lamayuru 17.00 

5. Development of Mughal Garden at BIJbehara 12.00 

6. Wayside facilities at Oayala Chowk, Manser and Udhampur 5.00 

7. Cafeteria at Adhkwari 2.50 

8. Ca1eteria at Shawan 2.50 

9:) Yatri N;was at Pahalgam 10.00 

10. Floodlighting of Hari Parbad 3.81 

(c) The Department has received pro-
posals from the Government of Jammu and 
Kashmir for central financial assistance for 
other proJects. The proposals are Incom-
plete and detailed tnformattOn/clanflcatlons 
are awaited from the State Government. 

(d) The Department has received a 
proposal from the Government of Jammu 
and Kashmir for central fmancaal assistance 
for deveJopment of SaJallake. The propq$pj 
IS for 1989-90 and wtll be taken W q~nng t~ 
next f,nancial year. 

Incidence of House Burglary (in T~ans 
Yamuna Area 

329-1. ~HRI SOOE RAMArAH: WfJI the 
Minister of HOME AFFAIRS be pleased to 
state: 

and to recover the stolen property? 

THE MlNISTER 0'= STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS ANOMtN-
ISTER OF STATE IN THE MINfSTRY~OF 
HOME AFFAIRS (SHRI P. CHIDAMBA-
RAM): (a) There h~ been no appreciable 

I 

change. \ ( 

(b? 141 cases have bee~1 reported for 
the period May 88 to bct~ 88, 

.( , 

~) The toH('j)~ng ,tapp 1 h~$ been 
tekenr.'"' 

(1) Effectrve patrolling In the area 
has beeh lnUltlS1fte81. 
I' 

-.~-____ ~_ ... _____________ ~-- - --~. w_ ~- -- --. .ot1u.Jecocds and intauogatK>Q 

~ (.a? '\ ~~.( the Incidents 01 ~house of ktlOlWl1 burglar,-w~_rtamM 
burglary in Delhi especially trans Yamuna are in this hst is done. 
areanavel'iicreaseaFeCenuy;- --- - --- ~- ~----~~---~--------

~ (3) Strict '".watch IS kept ovfir local 
---""'(b-'-) -'Rso;thenumoef oTsuCh -cases- ~ ---- ----~ -Da'""CfCflaraciers and burglars:-
reported duringt"he last six months; and 

(c) the steps taken to arrest the culprits 
(4) Finger Prints of doubtful crimi-

nals ar~ sent toqhfi ~i ~ 
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Bureau. 

(5) Raids are conducted at the dens 
of crimina1s. 

Vayudoot Service from Indore 

3292. SHRI SUBHASH YADAV: Will 
the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) whether Vayudoot Services were 
started from Indore to different destinations 
such as Delhi, Jaipur etc; 

(b) whether these services have been 
suspended; 

(c) if so, the reasons thereof; and 
~'"~ 

(d) whether there is any proposal to 
restart the suspended Vayudoot Services 
from Indore? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) 
and (b). Yes Sir. 

(c) and (d). Following services are pres-
ently operating through Indore: 

(i) RF 3111312-Bombay-Pune-ln-
dare and back on Tuesdays, and 
Satl.!rdays. 

(ii) PF 1S9/160-Bhopal-lndore-
Jaipur and back on Mondays, 
Wednesdays and Fridays. 

The other services were suspended 
due to shortage of aircraft capacity. 
Vayudoot will consider resumption of these 

Name of police 
station 

1 

Sadar Bazar 

Bara Hindu Rao 

1985 

2 

1 

1 

1986 

3 

1 

2 

on induction of additional aircraft capacity. 

Land Grabbing Cases In Deihl 

3293. SHRIMATI USHA CHL 
OUDHARY: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether Government are aware of 
the news item appearing in the Times of 
India dated 3 November, 1988 under the 
caption IIPolice hand in Land Grabbing"; 

(b) IT so, the details thereof; 

(c) whether the Incidents of land grab-
ing are Increasing in Deihl; 

(d) If so, the number of complaints 
regarding land grabbing received In various 
Police Stations of Delhi; dunng the last three 
years, Police Station-wise; 

(e) the action taken on each com-
plaints; 

(f) whother a large number of com-
plaints are still pending In various Police 
Stations; and 

(g) if SOt the reasons therefore? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P. CHIDAMBA-
RAM): (a) Yes, Sir. 

(b) Information is being collected and 
will be laid on the Table of the House. 

(c) to (e):-

1987 1988 upto 31.10.88 

4 5 
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1 2 3 4 5 

Sarai Rohila 1 

Narela 2 1 1 

Dabri 1 

PromPt legal action is taken in all such complaint. 

(f) No. Sir. 

(g) Does_not arise. 

Development of Advance Mathematics 

3294. SHRI VLJAV N. PATIL: Will the 
PRIME MINISTER be pleased to state: 

(a) the action taken by Department of 
Atomic Energy on the recommendations of 
eminent mathematicians in a conference 
held in Bangalore in 1975 made to University 
Grants Commission for the development of 
advance mathematics; 

(b) whether Department of Atomic 
Energy has set up an autonomous Indian 
Council of Mathematical Sciences as sug-
gested in that oonference; and 

(c) if not, the reasons thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY. ELECTRON-
ICS AND SPACE (SHRt K.R. NARAY-
ANAN): (a) Most of the recommendations 
made by the Binational Conference on 
mathematical education pertain to educa-
tional institutions and do not fall within the 
purview d the Department of Atomic En-
ergy_ 

(b) The Department of Atomic Energy 
constituted in 1980 a committee consisting 

of eminent mathematicians to examine in-
depth all aspects of mathematical educa-
tion. research and applications. The matter 
regarding setting up of an autonomous 
council of mathematical sciences was also 
referred to it. In pursuance of the recommen-
dations of this committee DAE set up in 
1983, a National Board for Higher Mathe-
matics to formulate polices for the develop-
ment of mathematics. help in the establish-
ment and development of mathematical 
centres and to give financial assistance to 
research projects and doctoral and pos~ 
doctoral scholars. The Board has 12 emi-
nent academicians as Members. 

(c) Does not arise. 

Border Check Posts In West Bengal 

3295. DR. GOLAM YAZDAN"I: Will the 
Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether Government have any plan 
for reconstructing the Border Check Post at 
Hitin in West Dinajpur district in West Ben-
gal; 

(b) if not, the details of arrangement 
made for the passengers who after crossing 
the border from Bangladesh require a place 
for night stay or the passengers from Indian 
side who have to spend the night at the 
Boarder; 

(c) if there is any such plan, the details 
is thereof; and 
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(d) when it is likely to be implemented? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P. CHIDAMBA-
RAM): (a) According to the information 
available, there is no check post at Hitin in 
West Dinajpur district of West Bengal. 

(b) to (d), Do not arise .. 

Private Security Agencies 

3296. SHRI GANGA RAM: Will the 
Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether Government utilise the 
service of private security agencies on cer- , 
tain occasions and for manning some Gov-
ernment establishments; 

(b) if so, the details thereof; 

(c) the policy or Government in this 
regard; and 

((d) whether Government propose to 
issue licences to such agencies for regulat-
Ing and proper utilisation of their services? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P. CHIDAMBA-
RAM): <a) to (c). The Government do not 
utilise the services of private security agen-
cies for manning Government establish-
ments. 

(d) There is no such proposal under 
c:onsideration of the Government. 

Proper Car. of Gifted Children 

3297. SHRI LAKSHMAN MALLICK: 
Will the Mlnl~lbi '- ',\ ~LFARE be pleased to 
state: 

(a) whether no attempts have been 
made to identHy gifted children and they 
have remah ted the most negJeded group in 
the society; 

(b) if so, whether any study has been 
conducted in this regard; and 

(c) if so, the suggestions put for-ward in 
the study to fully develoF' the talent of the 
gifted children? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRIMATI 
SUMATI ORAON): (a) to (c). "Gifted Chil-
dren" is a term usually referring to children 
who show considerably higher attainments 
in some areas of learning knowledge. The 
National Council of Educational Research 
and TrainIng has been irT'plementing the 
National Talent Search Scheme under 
which 750 students are identified through a 
selection process consisting of a State level 
and Central level test followed by interview. 
The tests level have been so designed as to 
identify general intellectual ability rather 
than information about specifiC subject ar-
eas. The selection is made at the end of 
Class X. The selected candidates are given 
scholarship upto Ph. D. level on the condi-
tion of maintaining satisfactory progress. 
Similarly under the Rural Talent Search 
Scheme being implemented by the Depart-
ment of Education, 38000 scholarships are 
awarded annually with reference to Commu-
nity Development Block as a Unit. This 
scheme is in operation with a view to achiev-
ing greater equalisation of educational op-
portunities and to provide a fillip to the devel-
opment of potential talents from rural areas 
by educating them in good schools. The 
scholarships are awarded at the end of 
middle school education (Class VI1NIII) and 
continue till the end of Secondary Education 
including "2· level. The Scheme is being 
implemented through States and UTs. For 
General Category, children of Landless 
Labourers' category and in Scheduled 
Castes category 5000 Blocks are covered 
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wherein in Scheduled Tribes category 500 
Blocks are covered under this soheme. 

In pursuance of New Education Policy 
1986, residential schools, called Navodaya 
Vidyalayas, are also being set up in each 
district of the country during the Seventh 
Five Year Plan 10r the talented children 
mainly from the rural areas. Admissions to 
these schools is in Class VI and then upto 
Class XII. Navodaya Vidyalayas provide 
free residential facility and education. 

Scheme to Raise Scholarship Amount 
for SCS/STS 

3298. SHRIANANTAPRASADSETHI: 
Will the Minister of WELFARE be pleased to 
state: 

(a) whether Government have drawn 
up any scheme to raise the scholarship 
anlount for the Scheduled Caste Students; 

(b) if so. the details of the scheme and 
the amount earmarked for the purpose; and 

(c) the number of Scheduled Caste 
students being benefited by this scheme in 
the State of Orissa? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRIMATI 
SUMATI ORAON): (a) and (b). The matter 
relating to increase in scholarship amount, 
etc. under the Centralty Sponsored Scheme 
of Post Matric Scholarship Scheme for SCI 
ST is under active consideration of the 
Government. 

(c) In Orissa. 16508 Scheduled Caste 
students were benefitted under the scheme 
during 1987 ... 88. 

SCIST In Directorate of Social \Yelfare 

3299. SHRI VIR SEN: Will the Minister 

(a) the total number of employees, 
Group-wise, working in the Directorate of 
Social Welfare, Delhi Administration; 

(b) the number out of them belonging to 
SC/ST communities; 

(c) whether quota reserved for SO/ST 
parsons is full in all categories of posts in the 
Directorate of Social Welfare, Delhi Admini-
stration; and 

(d) if not, the steps taken or being taken 
to fill up the backlog of reserved vacancies? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRtMATI 
SUMATIORAON): (a) and (b). The number 
of employees including Scheduled Castes 
and Scheduled Tribes in different groups is 
indicated below:-

No. of employees 

A 18 

B 54 

c 565 

o 760 

SC ST 
Employe9s 

3 1 

7 3 

83 40 

111 52 

(c) and (d). The backJog of posts re-
served for SC/STs is as under:-

Group S.C S.T 

A 1 

8 2 

c 30 

o 21 

of WELFARE be pleased to state: The backlog is largely due to non ... 
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availability of SetST candidates in Delhi. 
These posts will be filled up in due course of 
time. 

Persons Appointed to Group '0' Posts 
In A & N Islands Administration 

3300. SHRI DHARAM PAL SINGH 
MALIK: Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) the number of persons appointed 
against Group '0' posts in Andaman and 
Nicobar Islands Administration during the 
last 3 years, year-wise; 

(b) the number of such persons whose 
names were not sponsored by Employment 
Exchange; and 

(c) the number of persons appoint(.1(j 
without notifying vacancies? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHAI 
SONTOSH MOHAN DEV): (a) to (c). Infor-
mation is being collected and will be laid on 
the Table of the House. 

Shortage of Senior Selection Grade 
Officers for Posting in A & N Islands 

Administration 

3301. SHRI DHARAM PAL SINGH 
MALIK: Will the Ministerof HOME AFFAIRS 
be pleased to state: 

(a) whether in Andaman & Nicobar 
Islands Administration non-selection Grade 
DANI officers are holding senior posts in-
cluding those identified for junior administra-
tion grade; 

(b) whether there is any shortage ot 
suitable and senior Selection Grade officers 
for posting in the Islands; and 

(c) if not why non-selection grade offi-

cars are allowed to hold Selection Grade 
posts including posts identified for junior 
Administration Grade? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SONTOSH MOHAN OEV): (a) Yes, Sir. 

(b) No, Sir. 

(c) Four posts identified for Junior 
Administrative Grade were outside the 
cadre of Delhi, Andaman and Nicobar Is-
lands Civil Service and as such. cadre offi-
cers could not be posted against these 
posts. 

Raising of Funds to Meet the Future 
Requirements 

3302. SHRI CHINTAMANI JENA: Will 
the Minister of CIVil AVIATION AND 
TOURISM be pleased to state: 

(a) whether an exercise to broaden the 
equity base of different organisations work-
ing under his Ministry has been started in 
order to raise sufficient funds to meet their 
future requirements: and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATll): (a) 
No, Sir. 

(b) Does not arise. 

Rape Cases 

3303. SHRI PARASRAM BHARDWAJ: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) the number of rape cases reported 
in the country during the current year, State-
wise; and 
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(b) the number of cases where the 
police personnel were involved? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P. CHIDAM8A-

RAM): (a) A statement showing. State-wise 
and Union Territorywise the number of rape 
cases reported during the current year is 
given below. 

(b) The information regarding involve-
ment of police personnel in rape cases is not 
collected and tabulated by the central agen-
cies. 

STATEMENT 

51. States/Union 
No. Territories 

1 2 

States: 

1. Andhra Pradesh 

2. ArunachalPradash 

3. Assam 

4. Bihar 

5. Goa 

6. Gujarat 

7. Haryana 

8. Himachal Pradesh 

9. Jammu & Kashmir 

10. Karnataka 

11. Kerala 

12. Madhya Pradesh 

13. Maharashtra 

14. Manipur 

15. Meghalaya 

Nun7ber of cases 
reported 

3 

284 

8 

NA 

16 

100 

~A 

36 

101 

1S0 

NA 

635 

8 

8 

Remarks 

4 

upto June, 1988 

upto September, 1988 

upto July, 1988 

upto August, 1988 

upto June, 1988 

upto September, 1988 

upto September. 1988 

upto September. 1988 

upto September, 1988 

upto August, 1988 
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1 2 3 4 

16. Mizoram 46 upto September, 1988 

17. Nagaland 4 upto September, 1988 

18. Orissa 118 upto September, 1988 

19. Punjab 45 upto September, 1988 

20. Rajasthan 462 upto September. 1988 

21. Sikkim 5 

22. Tamil Nadu 214 upto September, 1988 

23. Tripura 35 

24. Uttar Pradesh 1,114 upto September, 1988 

25. West Bengal* 360 upto August. 1988 

Union Territories 

26. A & N Islands 3 upto September, 1988 

27. Chandigarh 4 

28. 0& N Haveli 3 

29. Delhi 71 upto August, 1988 

30. Daman & Diu 2 

31. lakshadwgep NA 

32. Pondicherry 4 

I 
NOTE: 1) Figures are based on monthly crime statistics and may, therefore. be treated as 

provisional. 
2) N.A. stands for NOT AVAILABLE. 
3) *Figures of West Bengal are excluding Calcutta City. 

Permanent Lease of Defence Lands to 
Farmers In Sagar Cantonment 

3304. SHRI NANDLAL CHOUDHARY: 
Will the Minister of DEFENCE be pleased to 

state: 

(a) whetherGovernme~~ hay.~l~~ceivep 
any representation regarding giving 'perma-
nent lease of the defence-land in the Sagar 
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Cantonment ares of Madhya Pradesh to the 
farmers who are cultivating it; 

(b) if so, the action taken thereon so far; 

(c) the reasons for delay in according 
approval to a scheme under which Govern-
ment are to transfer this land to State Gov-
ernment and get some other land from State 
Government in lieu of it; and 

(d) the time by which this mattar is likely 
to be disposed of? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY 
OF DEFENCE (SHRI CHINTAMANI PANI-
GRAHl): (a) Yes, Sir. 

(b) The Defence Land Policy does not 
envisage grant of long term leases of tempo-
rarily surplus Defence lands for agricultural 
purposes, and hence no permanent lease 
has been granted. 

(c) It is not possible to transfer tempo-
rarily surplus Defence lands leased for agri-
cultural purposes to the State Government 
on exchange basis. 

(d) Dose not al iss. 

[ Trans/ation] 

Establishment of Police Academy in 
Sagar (MP) 

3305. SHRI NANDLAL CHOUDHARY: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) the area of land acquired for estab-
lishment of a Police Academy in Sagar in 
Madhya Pradesh; . 

(b) when the construction work is IikeJy 
to be started; and 

(c) the amount proposed to be given by 
Union Government for this purpose? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHAI P. CHIDAMBA· 
RAM): (a) to (c). There is no proposal with 
the Government of India to set up a Police 
Academy at Sagar in Madhya Pradesh. 
Since the proposed Academy referred to in 
the question appears to be a State level 
academy, the Government of India has no 
role to play either in its construction or fi-
nancing. 

[English] 

Appeals Against Judgements of Central 
AdminIstrative Tribunal 

3306. PROF. NARAIN CHAND PAR-
ASHAR: Will the PRIME MINISTER be 
pleased to state: 

(a) whether Government have ac-
cepted in principle that it will not go in appeal 
against the judgements of the Central Ad· 
ministrative Tribunal; 

(b) whether Government are still gojng 
in appeal against the judgements of the 
Central Administrative Tribunal in most of 
the cases relating to seniority matters; and 

(c) if so, the number of cases in which 
Governrnent have gone in appeal during the 
current financial year and the reasons there-
for? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND MIN .. 
ISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRJ P. CHIDAMBA-
RAM): (a) to (c). The Ministries/Oepart-
ments have been advised to comply with the 
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Judgements of the Central Administrative 
Tribunal within the time limit stipulated in 
judgements. Appeals against the judge-
ments are filed int he Supreme Court only 
where a Question of principle, interpretation 
of a Rule or interpretation of a Section or any 
other important question is involved. 

Since Ministries/Oepartments file such 
appeals. the number of cases in which such 
appeals have been filed during the current 
financial year is not centrally available. 

Expansion of Vlkram Sarabhal Space 
Centre 

3307. SHRI T. BASHEER: Will the 
PRIME MINISTER be pleased to state: 

(a) whether there is anyproposalforthe 
expansion of Vikram Sarabhai Space 
Centre at Thumba in Trivandrum, Kerala, 
and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP.-
MENT ATOMIC ENERGY, ELECTRONICS 
AND SPACE (SHRI K.R. NARAYANAN): 
(a) There is no proposal at present for ex-
pansion of Vikram Sarabhai Space Centre 
(VSSC) at Thumba. 

(b) Does not arise. 

Import of Picture Tubes by TV Manufac-
turers 

3308. SHRI AMARStNH RATHAWA: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether picture tubes of black and 
white and colour TVs are being imported; 

(b) whether the import is being made by 
the manufacturers direct or through some 
Government agency; 

(c) the amount involved in the import of 
picture tubes; and 

(d) the steps being taken to develop this 
technology in the country to save foreign 
exchange? 

THt MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY ELECTRONICS 
AND SPACE (SHRI K.R. NARAYANAN): 
(a) While Black & White TV Picture Tube's 
imports are now negligible, most of the re-
quiremerlt of Picture Tubes for Colour TV are 
being imported. 

(b) The import of Black & White as well 
as Colour TV Picture Tubes is not canalised 
through any Government agency. The im-
port of permissible types of TV Picture Tubes 
are being resorted to by individual actual 
users directly. However, Electronics Trade & 
Technology Development Corporation Ltd. 
also imports picture tubes for supply to ac-
tual users who wish to procure the same 
through them. 

(c) Expected outgo of Foreign ex-
change for import of Picture Tubes during 
1988 is expected to be of the order of Rs. 120 
crores. 

(d) In the field of Black & White TV 
picture tubes, sufficient capacity has been 
created and imports are not required. For 
colour picture tubes 3 projects are under 
implementation and all the three are ex-
pected to be in full production ;n 1989. The 
outgo of foreign exchange for import of pic-
ture tubes is expected to reduce substan .. 
tially by next year. 
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RI .. In Spying In india by Foreign 
Agencies 

3309. SHRt PRAKASH CHANDRA: 
SHRI MANIK REDDY: 
SHAI M. RAGHUMA REDDY: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

.. , . 
(a) whether there is a oonsiderable rise 

in Spying in India by foreign agencies; 

(b) if so, the number of cases which 
have rome into light during the past on year; 
and 

(c) the adion taken by Government in -
this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND THE 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRI P. CHIDAMBA-
RAM): (a) There is no such information. 

(b) During 1987-88,40 cases of espio-
nage and two cases of suspected espionage 
have been detected. 

(c) Constant vigilance is being main-
tained by security agencies to unearth, de-
tect and neutralise any attempt at espionage 
by any individual or organisation. 

Project Report of Kalpakkam Atomic 
Power Station 

3310. SHRI Y.S. MAHAJAN: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the detailed design and 
project report of the Kalpakkam 500 MW 
prototype fast breeder reactor has been 
received by Government; 

(b) if so, whether the reactor will be 

made from indigenous resources; 

(c) if not, with which country's know-
how and technology it will be erected and the 
foreign exchange involved; and 

(d) the safeguards to be provided in the 
proposed nuclear project? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, ELECTRON .. 
ICS AND SPACE (SHRI K.R. NARAY-
ANAN): (a) A detailed project report (OPR) 
is under preparation and is expected to be 
finalised in 1989. 

(b) and (c). The reactor will be built on 
indigenous design. It is too early to state the 
extent of foreign exchange requirements for 
this project. 

(d) Safeguards do not arise as the 
projed will be based on our own designs and 
technology. 

Kalpakkam Atomic Power Station 

3311. SHRIG. BHOOPATHY: Willthe 
PRIME MINISTER be pleased to state: 

(a) whether a leakage of heavy water 
within the reader vessel has resulted in the 
shut down of unit-II of Ka1pakkam Atomic 
Power Station recently; 

(b) if so, the cause of the leakage; and 

(c) the remedial steps Government 
propose to take to prevent such accidents in 
future? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELop· 
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MENT, ATOMIC ENERGY, ELECTRON-
ICS AND SPACE (SHRI K.R. NARAY-
ANAN): (a) Yes, Sir. 

(b) The reactor vessel (Calandria) is a 
horizontal cylindrical vessel having 306 
tubes made put of Zircalloy-2 passing 
through it and rolled at the two tube sheets at 
each end. One of the tubes developed three 
pin holes from which heavy water leaked out. 
This water was collected at the sump of 
calandria vault and was recovered. 

(c) The tube with pin holes has been 
plugged and the leakage stopped. The reac-
tor has since been started. The tube with the 
pin holes will be taken out in due course of 
time and subjected to detailed physical and 
metallurgical examinations to establish the 
cause of the failure and remedial measures 
will be taken to prevent recurrence of the 
problem. 

Uniform Price Structure for Public 
Distribution System 

3312. SHRI PRAKASH V. PATIL: Will 
the Minister of PLANNING be pleased to 
state: 

(a) whether the Ptanning Commission 
has suggested introducing uniform pricing 
all over the country for the supplies through 
Public Distribution System and define the 
socia-economic objectives of the Public 
Distribution System operations; 

(b) if so, the reaction of Government 
thereto; and 

(c) the action contemplated in this re-
gard? 

THE MINISTER OF PLANNING AND 
MINISTER OF PROGRAMME IMPLEMEN-
TATION (SHRI MAOHAVSINH SOLANKI): 
(8) A St9'Njng Group has been constituted 
under the Chairmanship of Minister of State 

for Planning to examine various faQ8lS of 
Public Dist ribution System fo the formulation 
of policy, programmes and s'ratQ9Y indud-
ing socia-economic objectives for the Eighth 
Five Year Plan. 

(b) and (c). Do n01 arise. 

Voluntary Retirement Scheme for 
Central Government Employees 

3313. PROF. NARAIN CHAND PAR-
ASHAR: Will the PRIME MINISTER be 
pleased to state: 

(a) whether Government propose to 
extend voluntary retirement scheme as 
applicable to public sector employees to 
Central Government employees also; and 

(b) If so, thallkely date when it will be so 
extended? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P. CHIDAMBA-
RAM): (a) No, Sir. 

(b) Does not arise. 

Receipt of Cases by Central Adminis-
trative Tribunal In Bangalore Bench 

3314. SHAI V.S KRISHNA IYEA: Will 
the PRIME MINISTER be pleased to state: 

(a) the number of cases relating to 
senior!ty and promotions in Government 
services received upto June, 1988 by the 
bench of Central AdminIstrative Tribunal at 
Bangalore; 

(b) the number of cases pending for 
disposal; and 

(c) the action taken for speedy disposal 
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of p8ndtng cases? 

THE MlNlSTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND MIN .. 
ISTER OF STATE IN THE MfNlSTRY OF 
HOME AFFAtRS (SHRI P. CHIOAMBA-
RAM): (a) Though statistics relating to cases 
subject wise are not generally maintained by 
the Central Administratrve Tribunal, the 
number of cases retating to seniority and 
prC)motion received upto June, 1988 in the 
Bangalore Bench is available and the figure 
is 156. 

(b) The number of cases pending for 
disposal is 4. 

(c) Priority Is given for disposal accord-
ing to chronological order of the case. Ad .. 
journments are not given untess the grounds 
are valid. Data of next hearing is giv~n in the 
Court itself to avoid any further adjourn~ 
ments. 

Letters Written by MPs 

3315. SHAI KAMLA PRASAD SINGH: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the number of letters received from 
the MambOrs of Parliament in the Ministry of 
Personnel, Public Grievances and Pensions 
during the last three yGars; 

(b) the number of letters to which re-
plies were sent; 

(c) the number of letters still pending for 
the period (i) upto 3 months; (ii) 3 ... 6 months; 
(iii) 6 .. 9 months; (iv) 9-12 months and (v) 
more than one year; and 

(d) the steps taken to expedUe the 
replies to those letters? 

TtiE MINISTER OF STATE IN THE 

MINISTRY OF PERSONNEL PUBlfO 
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
HOME AFFA1RS (SHRJ P. CHfDAMBA· 
RAM): (a) 2881 

(b) 2693 (As on 15.11.1988) 

(c) ~) upto 3 months 100 

(U) 3 .. 6 months 49 

(iii) 6·9 months 16 

(iv) 9 .. 12 months 6 

(v) more than 1 year : 17 

(d) Every effort is made to send final 
raplies to Members of Parliament as expedi-
tiously as possible. 

Functioning of National Council 

3316. SHRI KAMLA PRASAD SINGH: 
Will the PRIME MINISTER pleased to state: 

(a) whether aU the points submitted by 
Members of National Council (JCM) to Sec-
retary, staff side are included in the agenda 
of the meetings; 

(b) if not, the reasons therefor; 

(c) whether the meetings of the Na-
tional Counofl are held regularly and the 
minutes of thQ meetings issued a~ per the 
terms of the Constitution; 

(d) if not, the reasons therefor; and 

(e) if so, the corrective steps taken to 
make the functioning of JCM meaningful and 
effective and to remove the shortcomings? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENStONS AND MIN-
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ISlER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P. CHIOAMBA .. 
RAM): (a) and (b). Items for discussion in the 
National Council (JCM) are forwarded by 
Secretary, Staff Side and such Items which 
are mutually agreed to by the Secretary J 

Staff Side and the Secretary J Official Side 
are included in the Agenda. 

(c) to (e). The meetings of the National 
Council are generally held regularly and 
there is no serious shortcoming in this re-
gard. As per the Rules of Business, meet-
Ings of the National Council are to be held not 
less than once in four months. During the 3 
years (1986-8B). 5 meetings of the National 
Council were held. The dates of such meet-
ings were fixed in consultation with the Staff 
Side. The Minutes of the meetings have 
been issued. 

Compilation of Central Administrative 
Tribunal Judgements 

3317. SHRI KAMLA PRASAD SINGH: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether Ministry of Personnel, 
Public Grievances and Pensions has com .. 
piled subject-wise all the orders issued by It 
as also the judgements issued by Central 
Administrative Tribunal and Supreme Court 
thereon; 

(b) If not, the reasons therefor; and 

(c) whether a book has been compiled 
by Ministry of Personnel, Public Grievances 
and Pensions containing orders on facilities 
available to JCM Members and orders on 
varIOUs subjects pertaining to JCM including 
the duties, function and responSibilities of 
the leader and secretary staff side; etc.? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC -
GRIEVANCES AND PENSIONS AND MIN-

ISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P. CHIDAMBA .. 
RAM): (8) and (b). Minis.ry of P.rsonne~ 
Public Grievances & Pensions has issued 
compilations of rules, orders and guidelines 
on the subjects dealt with by it. Judgements 
of the Central Administrative Tribunal and 
the Supreme Court on the instructions is-
sued by this Department have not been 
compiled by this Ministry. Priced publica-
tions of such compilations are available. 

(c) Yes Sir. Two Brochures. (1) "Bro-
chure on facilities to be extended to Mem-
bers of th. JCM and to the Service Associa .. 
tions/Unions" (2) "Brochure on JCM for 
Central Government Employees" have been 
brought out. 

Pendrng Cases with Administrative 
Tribunal 

3318. SHRI KAMLA PI1ASAD 
SINGH: 

SHRIYOGESHWAR PRASAD 
YOGESH: 

SHRI SATYENDRA NAR-
AYAN SINHA: 

SHRI VIJAY N. PATIL: 

wIn the PRIME MINISTER be pleased 
to state: 

(a) the number of cases filed by Gov-
ernment servants In the Central Administra .. 
live Tnbunal, Bench·wise during the last 12 
months and how do these compare with the 
cases filed since inception, year-wise; 

(b) the number of origina' cases find 
cases transferred from High Courts atilt 
pending with Central Administrative Tribu-
nal Bench-wise; and 

(c) the steps proposed to be taken to 
bring down the cases? 

THE MINISTER OF ~TATE IN THE 
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MINISTRY OF PERSONNEL, PUBLIC_ 
GRIEVANCES ANO PENSIONS AND MW. 
ISTER OF STATE IN lliE MINISTRY OF 
HOME AFFAIRS (SHRI P. CH lOAM BA-
RAM): (8) The number of cases filed by 
Govemment larvants in C.A. T., Bench-wise 
during the last 12 months i.e. from 1.11.1987 
to 31.10.1988 is indicated in statement I 
given below. 

The number of cases filed since incep-
tion of C.A. T. Bench-wise is given in state-
ment-II below. 

(b) The number of original cases and 
transferred applications recap/ad '10m High 
Courts which are pending with the T,munat 
(Bench-wise) are given in statement-Ifl be-
low. 

(c) To bring down the pendency of 
cases the Government have decided to 
appoint more Vice-Chairman and Members 
to the Central Administrative Tribunal. h has 
also been decided to open additional 
benches of the Central Administrative Tribu-
nal. 

STATEMENT-I 

51. No. Nam. of~he Bench No. of cases filed during 
1. 11. 1987 to 31. 1·0. 1988 

TAs OAs 

1 2 3 4 

1. Principal Bench 41 2688 

2. Ahmedabad Bench 86 1169 

3. Allahabad Bench 268 2006 

4. Bangalore Bench 52 2290 

5. New Bombay Bench 166 1041 

6. Calcutta Bench 201 1630 

7. Chandigarh Bench 88 1143 

8. Cuttack Bench 45 518 

9. Quwahati Bench 34 198 

10. Hyderabad Bench 176 982 

11. JabBlpur Bench 80 129 

12. Jodhpur Bench 133 998 
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1 

13. 

14. 

15. 

2 

Madras Bench 

Patna Bench 

Ernakulam Bench 
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3 

102 

81 

9 

4 

1481 

376 

128 

1562 17577 
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STATEMENT-fn 

Number of Cases pending as on 31.10.1988 (Exoluding M.P.) 

51. No. Name of the Benches 

1 2 

1. Principal Bench 

2. Ahmedabad Bench 

3. A"ahabad Bench 

4. Bangalore Bench 

5. New Bombay Bench 

6. Calcutta Bench 

7. Chandlgarh Bench 

8. Cuttack Bench 

9. Guwahati Bench 

10. Hyderabad Bench 

11. Jabalpur Bench 

12. Jodhpur Bench 

13. Madras Bench 

14. Patna Bench 

15. Ernakulam Bench 

eBI Raids 

3319. SHRI CHINTAMANI JENA: Will 
the PRIME MINISTER be pleased to state: 

(a) whether eSI has conducted a 
number of raids to unearth frauds and cases 
of disproportionate assets in the country 

3 

T.As O.As Total 

4 5 

826 3967 4792 

234 1132 1366 

1907 2541 4448 

4 977 981 

516 1265 1781 

1072 1661 2733 

189 1178 1367 

102 498 600 

43 165 208 

357 1034 1391 

438 978 1416 

1355 1306 2661 

82 783 866 

101 294 396 

417 711 1128 

7642 18490 2632 

during the year 1988 till date: 

(b) if so, the number of raids conducted 
and the details of assets discovered; and 

(c) the number of Government officials 
and private parties whose premises Wer. 
raided; and 
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(d) the action taken against the offend-
ers? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLfC 
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P. CHIDAMBI\-
RAM): (a) Yes, Sir. 

(b) 4 country-wise searches under the 
"Special Drives" were conducted by the CBl. 
During the course of these searches, the 
following movable/immovable assets have 
been discovered:-

Movable Assets 256.15 lakhs. 

Immovable Assets 184.71 lakhs. 

Besides, a large number of incriminat-
ing documents have also been seized. 

(c) Premises betonging to 122 Govt. 
officials and 43 private parties were 
searched. 

(d) 86 cases have been registered. 

Loss due to Bird Strike Incidents 

3320. SHRl C. MADHAV REDDI: 
SHRI PRAKASH CHANDRA: 
SHRI DHARAM PAL SINGH 

MALIK: 
SHRI M. RAGHUMA REDDY: 
SHRIMATI MANORAMA 

SINGH: 

Witl the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) the number of bird strike incidents ot 
alrcrafts of national aitlines during the past 
on8 year; and 

(b) the. estimated loss as a result 
theNof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVI~ AVIATION AND 
TOURISM (SMRI SHIVRAJ V. PATIL): (a) 
and (b). 158 bird strike incidents inv~ving 
the national airlines took place during the 
period 1.10.87 to 30.9.88. The (Qss suffered 
due to these incidents is Rs. 224.25 lakhs 
(approximately). 

Charges aga inst a retired Army Officer 
under the Official Secrets Act 

3321. SHRI C. MADHAV REDOI: 
SHRI PRAKASH CHANDRA: 
SHRI DHARAM PAL SINGH 

MAliK: 
SHRI M. RAGHUMA REDDY: 

Will the Mtnister of H<DME AFFAIRS be 
pleased to state: 

(a) whother Govermment's attention 
has been drawn to the press report appear-
ing in liThe Indian Post" (Bombay) dated 28 
October, 1988 wherein it has been stated 
that a Retired Senior Army Officer has been 
charged under the Official Secrets Act after 
sensitive Defence flies were seized by the 
C.B.1. from his residence; 

(b) if so, the nature of documents 
seized; 

(c) the number of persons arrested; and 

(d) the action taken by Government? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRtEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
HOtv1E AFFAIRS (SHAI P. CHIDAMBA· 
RAM): (a) Yes, Sir. 

(b) A case has been registered by the 
C.B.I. against It. Generat(Retd.) Nirmal Puri 
and Shri Vinod Kumar Khanna, Chairman, 
Concord tnternationat (P) Ltd. New Delhi for 
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offences uls 120 .. 8 IPC read with Sactien 31 
5 of the Official Secrets Act, 1923 and sub .. 
stantive offences u/s 3/5 of the OfficlaJ Se-
crets Ad, 1923 for conspiracy to obtainl 
possess secret unpublished official informa-
tion rel.ting to procurement/use of arms and 
equipment in Indian Army during the period 
1984-87. 

(c) One person has been arrested. 

(d) The investigation of the case is in 
progress. 

Ban on recruitment In Indian Alrlinesl 
Air India 

3322. SHRI C. MADHAV REDDI: Will 
the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) whether there is ban on the recru~~ 
ment on aU the posts in Indian AjrJlnes and 
Air India; 

(b) 1# so, the reasons thereof~ 

(c) whether applications were called for 
recruitment in Air India and Indian Airlines 
and panels for various posts formed but 
appointments have not been made; 

{d) if so, the .reasons therefor; and 

(e) the po&ition in this regard in respect 
of examination held for the post of Hindi 
Typists in Air India? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRl SHIVRAJ V. PATIL): (a) 
No. Sir. 

(b) Does not arise. 

(c) and (d). Applications are catted for 
. from time to time for recruitment for various 
posts and those who qualify are kept on the 

panel and are appointed as and when va .. 
cancy arlsQs. 

(e) Written test for the post of Hindi 
typist in Air India was conducted in March. 
1988. The candidate selected for the post 
has been offered appointment. 

News Item captioned "Air India may 
slip into the Red" 

3323. SHRI C. MADHAV REDOI: 
SHRJ SITARAM J. GAVALI: 
SHAI PRAKASH V. PATIL: 
OR. KRUPASINDHU BHOI: 
SHRI KRISHNA SINGH: 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased 10 state: 

(a) whether Government's attention 
has been drawn to the press report appear-
ing in the 'Hindustan Times' dated 7 Novem-
ber, 1988 under the caption lAir India may 
slip into the red' regarding crisis in Air India 
after the withdrawal of the free first class 
travel facility of certain categories of its 
employees and other points; 

(b) if so, the details of the demand oftha 
employees and the loss already suffered by 
Air India due to the agitation by the employ-
ees;and 

(c) the steps taken or proposed to be 
taken to avert the crisis? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) 
and (b). Yes, Sir. Whereas engineers de-
manded restoration of 1 st Class travel facUi-
ties, the pilots agitated against change in the 
pattern of operation ;n the Gulf. From 
30 .. 9.1988 to 17. 11.88, the estimated loss of 
revenue is Rs. 9 crores . 

(c) The management of Air India have 
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decided to keep the changes in the first class 
travel in ab.y~nce so far as the Engineers' 
Association is concerned. Discussions with 
the Pilots and Engineers' Associations are 
being held to resolve the issue. 

Agreement between C.M.C. Ltd. and 
I.e.l. 

3324. SHRI G. BHOOPATHI: Will the 
PRIME MINISTER be pleased to state: 

(a) whether Computer Maintenance 
Corporation Ltd. has entered into an agree-
ment with lel, the British computer fil m 
recently; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, ELECTRON-
ICS AND SPACE (SHRI K.R. NARAY-
ANAN): (a) Yes, Sir. CMC Limited has 
signed an agreement with International 
Computers Limited (ICl) the British com-
puter company recently. This agreement is 
subject to approval by the Government of 
India. 

(b): 

(i) lel will place contracts worth a 
minimum value of UK £ 2 million 
(pounds sterling two million only) 
over a period of 4 years with 
CMC for software and services. 
In order to deliver the above and 
to strengthen INDONET, CMC 
has agreed after careful and 
detailed techno·economic study 
and analysis to procure an ICL 
Series 39 level 80 computer 
system, associated hardwa.re 
and system software at a total 
net FOB price of UK £ 2,031,398 

(pounds sterling two milll;on 
thirty one thousand three 
hundred ninety eight only). The 
lel machine would be intercon-
nected with other computers al-
ready installed in India's first 
national computer and data 
communication network IN-
DONET. This would add to the 
computing power of INDONET 
and enable it to meet the fast 
growing demand for network 
services. 

(ii) ICl and CMC can within a period 
of 2 years, mutually negotiate 
further supply of software by 
CMC and procurement of hard-
ware for continuing the activities 
envisaged in the agreement. 

Development of Kemmangundi as 
Tourist Spot 

3325. SHRI V.S. KRISHNA IYER: Will 
the Minister of CIVil AVIATION AND 
TOURISM be pleased to state: 

(a) whether Kemmangundi in Karna-
taka is a very good place of tourists attrac-
tion; 

(b) whether proper facilities have not 
been provided to tourists in that place; 

(c) whether Government had con-
structed Yatr; Niwas and ITOC hotels in 
Kemmangundi; and 

(d) the steps proposed to be taken to 
popularise this tourist spot to attract both 
foreign and domestic tourists? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATll): (a)to 
(d). Assessment of potential of a tourist 
centre, formulation of proposals for develop-
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ment of infrastructure. etc. are the responsi-
bility of·the State Government concerned. 
The Central Department of Tounsm pro-
vides financial assistance to States on the 
basis of specific proposals received from the 
State Governments. The Department has 
not received any proposal from the Govern-
ment of Karnataka for Central financial as-
sistance for development of tourism infra-
structure at Kemmangundi. The India Tour-
ism Development Corporation has not con-
structed any hotel at Kemmangundi. As and 
when the Department receives proposals 
from the Government of Karnataka for Cen-
tral Financial assistance for development of 
tourism infrastructure at Kemmangundi, 
these will be considered subject to merits of 
the proposals, availability of funds and inter-
se priorities. 

Acquisition of advanced Jet Liners 

3326. SHRI V.S. KRISHNA IYER: Will 
the Minister of DEFENCE be pleased to 
state: 

(a) the total number of advanced Jet 
liners acquired by Indian Air Force so far, 

(b) the cost of each advanced jet liner; 

(c) whether there is any proposal to 
acquire more advanced jet liners; and 

(d) the countries from which these 
advanced jet liners are imported? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY 
OF DEFENCE (SHRI CHINTAMANI PANI~ 
GRAHl): (a) to (d). The Indian Air Force has 
not yet acquired any Advanced Jet Trainer. 
It would not be.in 1he public interest to 
disclose further details in this regard. 

Chinese Missiles in Tibet 

3327. SHRI RANJITSINGH GAE:K-
WAD: 

SHRIMATI PATEL RAM .. 
ABEN RAMJIBHAI 
MAVANI: 

SHRI CHHITUBHAJ GAMIT: 
SHRI UTTAMBHAI H. 

PATEL: 

wm the Minister of DEFENCE be 
pleased to state: 

(a) whether China has at feast B ICBMs. 
70 medium range missiles and 20 intermedi-
ate range missiles in Tibet which can easily 
be targeted within minutes on the atomic 
station and other Indian vital installations at 
Bombay and on other parts of the country; 

(b) if so, the details thereof; 

(c) what counter preparations have 
been made by India in this regat'd; 

(d) whether Government have taken up 
the matter with China; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN~THE 
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY 
OF DEFENCE (SHAI CHINTAMANI P.ANf .. 
GRAHl): (a) and (b). Government have ~een 
reports about China possessing various 
types of missiles and some of these being in 
Tibet. 

(c) Government keep under constant 
review all developments having a bearing on 
India's security and take appropriate meas-
ures for defence preparedness. 

(d) and (9). Our stand regarding the 
possession, stockpiling. testing and use ot 
weapons of mass destruction has been 
expressed forcefully in all international fora. 
The Chinese Government are aware of our 
position on this issue. 
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. Freedom fighters pension cases 

3328. SHRt AMARSINH 
AATHAWA: 

SHRI P.R.S. VENKATESAN: 
SHRI MOHANBHAI PATEL: 
SHRI A. CHARLES: 
SHRt O.K. NAIKAR: 
SHRI RAM SWARUP RAM: 
SHRt VIRDHI CHANDER 

JAIN: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) the number of applications for free-
dom fighters pension pending before Gov-
ernment for clearance, State-wise; 

(b) the reasons therefor; 

(c) whether Government propose to 
increase the amount of pension due to riSE" In 

the prices; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SONTOSH MOHAN OEV): (a) As on 30th . 
September. 198B, 1029 cases were pend· 
ing. Out of these 337 cases having special 
features are pending for want of reports from 
State Governments. Another 692 cases are 
to be scrutinised by the Committee for Arya 
Samaj Movement. State-wise position in 
regard to these cases has been given in the 
Statement below. 

(b) The cases having special featLH es 
will be finalised on receipt of verification 
reports from State Govts. The Arya Samaj 
Movement cases will be disposed off of 
receipt of the recommendations of the Non-
Official Committee on Arya Samaj Move-
ment. 

(c) and (d). Proposals have been ra· 

ceived by the Government to enhance the 
amount of pension to freedom fighters. No 
decision in the matter has been taken. 

STATEMENT 

The position of the pending cases 
(State wise ) on 30th Septemblir, 1988 

(a) Cases having special features 

1. Andhra Pradesh 45 

2. Bihar 240 

3. Kerala 1 

4. Madhya Pradesh 27 

5. Maharashtra 24 

Total 337 

(b) Cases to be scrutinised by the Non· 
Official CommIttee on Arya Samaj 
Movement. 

Andhra Pradesh 3 

Bihar 160 

Delhi 24 

Gujarat 1 

Haryana 85 

Himachal Pradesh 1 

Jammu & Kashmir 1 

Karnataka 34 

Madhya Pradesh 4 

Maharashtra 25 

Punjab 317 
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Rajasthan 15 

Uttar Pradesh 21 

West Bengal 1 

Total 692 

[ Translation] 

Dowry death. 

3329. OA. CHANDRA SHEKHAR 
TRIPATHI: 

SHRI KALI PRASAD PAN-
DEY; 

SHRI LA~SHMAN MALLICK: 

Will th. Minister of HOME AFFAIRS be 
pleased to state: 

(a) the number of dowry deaths re· 
ported during the ourrent year State .. wise; 

(b) the number of bride burning cases 
out of them; 

(c) the action taken in these cases; 

(d) whether Government propose to 
take any concrete steps to check such inCl· 
dents; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSK>NS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P. CH'OAMBA· 
RAM): (a) and (b). Available information 
State-wise and Union Territory-wise on the 
number of dowry deaths and, among them, 
the number of cases as dowry 6uicid. by 
burning and dowry murder by buming re-
ported during the currant year is given in the 
Statement below. 

(0) The registration. investigation, de-
tedion and prevention of crime is the re-
sponsIbility of the Stat" Governments/Union 
Terr~ory Administrations. They are respon-
sible for enforcing laws relating to offences 
pertaining to dowry deaths. 

(d) and (e). The Dowry Prohibition Act, 
1961 has been amended in 1984 and 1986 
to make the law more stringent. The Indian 
Penal Code, the Criminal Procedure Code. 
1973 and the Indian Evidence Act, 1872 
have also been amended to deal effectively 
ncrl O(\ly with dowry death cases but also with 
cases of cruelty to married women. Dowry i8 
a sOGlal evil, the eradication requires oon-
tlnuous efforts by all sectiona of the society. 
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Import of U.S. Technology 

3330. DR. CHANDRA SHEKHAR 
TRIPATHI: Wi1l the PRIME MINISTER be 
pleased to state: 

(al whether talks regardirg import of 
technology are going on with the U.S.A.; 

(b) if so, whether any decision has been 
taken in this regard so far; and 

(c) if so, the details thereof and if not, 
the time by which a decision Is likely to be 
taken? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL~ 
OGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, ELECTRON-
ICS AND SPACE (SHRI K.R. NARAY~ 
ANAN): (a) to (c). Information is being col-
lected and will be laid on the Table of the 
House. 

[English] 

Safeguards for Economically and Edu-
cationally backward Communities 

3331. SHRI N. TOMBI SINGH: Will the 
Minister of WELFARE be pleased to state: 

(a) whether the attention of Govern-
ment has been drawn to the need for provid-
Ing safeguard to communities like Manipuri 
which are economically and educationally 
backward but not included in the list of 
Scheduled Castes or Tribes in the matter of 
services, educational selection and financial 
concessions; 

(b) if so. Whether Government propose 
to bring neCessary legislation in this regard; 
and 

fc) If not. wh.th., Government propose 
to make a study of the matter in depth for 
taking auitable stepa? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRIMATI 
SUMATI ORAON): (8) to (c). Manipuris do 
not figure either in the nst of Scheduled 
Castes or in the list of Scheduled Tribes. Any 
amendment in the existing lI$t801 Scheduled 
CasteslScheduled Tribes can be done by an 
Act of ParUament in view of Article 341 (2) 
and 342 (2) of the Constitution. All proposals 
received so far are under consideration in 
the context d the proposed comprehensive 
revision of the lists of Scheduled Castes and 
Scheduled Tribes. 

Purchase of books for the defence 
forces 

3332. SHRI N. TOMBI SINGH: Will the 
Minister of DEFENCE be pleased to state: 

(a) the amount allocated and spent on 
the purchase of books for general reading by 
the three wings of the defence forces during 
the last three years showing annual break-
up, giving separate figures in respect of 
number of books and amount spent, lan-
guage-wise; 

(b) whether the books so purchased are 
distributed to different libraries located at 
regional Headquaiters; and 

(c) n so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC· 
TION AND SUPPLIES IN THE MINISTRY 
OF DEFENCE (SHRt CHINTAMANI PANI-
GRAHl): (a) to (c). The requisite information 
;s given in the Statement below. 
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Tribal Host ... In Tamil Nadu 

3333. SHAt P.R.S. VENKATESAN 
Will the Minister of WELFARE be pleased to 
state: 

(8) the places in Tamil Nadu where tribal 
hostels have been set up during 1986 and 
1987: 

(b) wh.ether Union Government have 
any provision for providing any financial aid 
for setting up of tribal hostels in Tamil Nadu: 
if so, the details of funds granted dunng 1986 
and 1987; 

(c) whether more such hostels are pro-
posed to be set upin Tamil Nadu in 1988-89: 
and 

(d) if so, the details of the proposud 
locations and estimated cost of such hos-
tels? 

THE DEPUTY MINISTER IN THE: 
MINISTRY OF WELFARE (SHRIMATI 
SUMATI ORAON) : (a) Information is being 
collected from the State Government. 

(b) to (d). Under the Centrally Spon-
sored Scheme of Girls' Hostel for Scheduled 
Tribes grants are given to the State Govern-
ment to the extant of 50 per cent of the 
approved expenditure on such hostels. No 
grants hava been gaven to the State of Tam II 
Nadu under that scheme during the years 
1986-87 and 1987-88. No proposals have 
been received from the State Government 
for the year 1988-89. 

Functioning of Atomic Reactors 

. 
3334.,pROF. K.V. THQMAS ~ Will the 

PRIME MINISTER.,be pleased to state: 

(a, whether slthe Idomlcr.adors in the 
country are functioning aatilfactorily; 

(b) if not. the reasons therefor; 

(c) how many new reactors are pro-
posed to be installed within the next five 
year: 

(d) which are the countries giving tech-
nical assistance for the installation of new 
reactors; and 

( e) the total amount spent so far for the 
installation of the atomic reactors? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, ELECTRON-
ICS AND SPACE (SHRI K.R. NARAY-
ANAN) : (a)and (b). Yes, SIr. The capacity 
factors of the currently operating atomic 
power units during the current financial year 
are as given below: 

TAPS-1 920/0 

TAPS-2 

RAPS-1 

RAPS-2 810/0 

MAPS-1 

MAPS-2 47% 

RAPS- 1 is presently being operated at 
a power level of about 500/0 of the rated 
capacity as stipulated by Atomic Energy 
Regulatory Board following the repair of one 
of the end shields. In respect of MAPS .. 2, the 
lower capacity factor is due to the leakage of 
one of calandria tubes. The leak has since 
been plugged and the reactor has been 
bro'1ght back to power. 

(c) Currently 8 reactors of 235 MWe 



197 Wrilt., AnsweIW AGRAHAYANA 14, 1910 (SAKA) Writt.n AnswelS 188 

capacity each, two each at Narcra, Kakra-
par, Rajasthan and Kaiga are under con· 
struction. Sites have been announced for 
four more reactors of 235 MWe each and SIX 

reactors of 500 MWe each and two reactors 
of 1 000 MW. each, the construction of which 
is expected to commence during 1989. 

(d) An agreement has been signed 
between India and Soviet Union to cooper-
ate in setting up two nuclear power reactors 
of 100 MWe capacity each. 

(9) The capital costs incurred in setting 
up the currently operating nuclear power 
units are indicated below: 

TAPS-1&2 Rs. 92.99 crores 

RAPS·1 Rs. 73.27 crores 

RAPS-2 Rs. 102.54 crores 

MAPS·1 Rs. 118.83 crores 

MAPS-2 As. 127.04 crores. 

quested to include Kudumbi community in 
the Jist of Scheduled Castes and Sct'1edulad 
Tribes; and 

(b) if so, the action taken or proposed by 
Government in this regard? 

THE OEPUTY MINISTER IN THE 
MINISTRV OF WELFARE (SHRIMATI 
SUMATI ORAON): (a) and (b). The proposal 
to include Kudumbi community in the nst of 
Scheduled Castes and Scheduled Tribes in 
Kerala is baing considered along with other 
such proposals, suggestions, representa-
tions, etc. in the context of the proposed 
comprehensive revision of the lists of 
Scheduled Castes and Scheduled Tribes. 
Further, any amendment in the existing 'ists 
of Scheduled Castes and Scheduled Tribes 
can be done only through an Ad of Parlia-
ment in view of Articles 341 (2) and 342 (2) 
of the Constitution. 

Tourism Development Projects In 
Kerata 

3336. PROF. K. V. THOMAS: Will the 
The amount spent for the projects under Minister of CIVIL AVIATION AND TOURISM 
construction upto the end of September be pleased to state: 
1988 is indicated below: 

NAPP-1&2 Rs. 502.69 crores 

KAPP ·1&2 Rs. 399.02 crores 

Kaiga-1&2 Rs. 80.78 crores 

RAPP-3&4 Rs. 81.97 crores 

Inclusion of Kudumbl Community In the 
List of Scheduled Castes and Sched-

uled Tribes 

3335. PROF. K.V. THOMAS: Will the 
Minister of WELFARE be pleased to sta1e: 

(a) whether Kerala Government and 
different social organisations have ra· 

(a) the details of on-going projects 
sanctioned by Government for tourism de-
velopment in Kerala which are progressing 
as per time-schedule laid down; and 

(b) the projects which have not been 
able to keep the time schedule and the 
reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHJVRAJ V. PATIL) : (a> 
and (b). The Central Department of Tourism 
does not prescribe any tim&-schedule for 
9xecution of projects. Time .. schedule for 
execution of projects is fixed by the St.\, 
Government concerned and the executing 
agency depending upon the size of the proj-
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ed, Its location. etc. However, projects are 
expected to be completed within a period of 
two to three yaars. 

Survey About Parsons below Poverty 
Line 

3337. SHRI C. JANGA REDDY: Will the 
Minister of PLANNING be pleased to state: 

(a) whether the estimates of parsons 
below poverty line are prepared on the basis 
of the National Sample Survey data on 
household consumer expenditure: 

(b) whether this survey has not been 
held since 1983-84, if so, the reasons 
thereof; 

(c) the methodology of monitoring the 
increase and decrease in the estimates of 
persons below poverty line due to decline in 
the value of rupee; and 

(d) whether Government have e~ tl-
mated the present number of persons below 
poverty line by any other methodology, It ~,o, 
the details of the findings? 

THE MINISTER OF PLANNING AND 
MINISTER OF PROGRAMME IMPLEMEN-
TATION (SHRI MADHAVSINH SOLANKI): 
(a) Yes, Sir 

(b) The household consumer expendi-
ture survey has been carried out under 
quenquennial work programme, by National 
Sample Survey Organisations (NSSO) i.e . 
once in every five years. The third qUinquen-
nial survey was carried out in 1983.~ ThE: 
fourth quinquennial survey on household 
consumer expenditure has been condtJcted 
in 43rd round of NSSO (July, 1987-June, 
1988) the results of which would be available 
in due course. From 42nd round (1986-87) 
onwards NSSO has decided to carry out the 
enquiry in every NSS round in a thin sample 
in addition to the quinquennial large scale 

surveys, 

(c) The Private consumption expendi-
tura daflator of National Accounts Statistics 
published by Central Statistical Organisa-
tion has been used to update the pover:!}' 
line, in order to take into account the general 
decline in the value of the rupee. 

(d) Based on the results of the thin 
sample survey of NSS 42nd round, number 
of persons below poverty line are being 
estimated. 

Bann ing of Books 

3338. SHRI C. JANGA REDDY: Will the 
Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether Government have been 
following consistently their policy of banning 
such books as tend to hurt relJgious senti-
ments of a certain community or communi-
ties and sections of the people; 

(b) If so, the names of such books 
banned during the last three years; and 

(c) if not, the cases of exceptions and 
the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND MIN· 
ISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P. CHIDAMBA-
RAM) : (a) to (c). Whenever a book or other 
publication comes to the notice of the Gov-
ernment which may attract the provisions of 
Section II of the Customs Act, 1962, the 
matter IS examined carefully and if the pub-
lI(;atlon offends Sec-II, its entry into India is 
banned. No exception IS normally made in 
thIS regard. 

The details of the books which have 
been banned duriAg the last three years will 
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not be a matter of public importance. Also 
such disclosure will not be ;n the pubJjc 
interest. If the Hon. Member desires infor-
mation about any specific book or public.)-
ticn. such information could be furnished to 
the Hon'ble Member. 

Lou to Hotel Corporation of India 

3339. SHRI C. JANGA REDDY: Will th~ 
Ministerof CIVIL AVIATION AND TOURISM 
be pleased to state: 

(a) the cumulative lossees suffered by 
the Hotel Corporation of India and also the 
yearly losses suffered in each of the last 
three years and the current year; 

(b) Government's policy about this huge 
drain on public money due to the losses of 
the Corporation: and 

(c) how the Corporation's performance 
compares with hotels in the private sector 
e.g. the Oberoi Group. Taj Group of hotels? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL) : (a) 
Hotel Corporation of India has suffered a 
total loss of Rs 20.88 crores upto 31.10.88. 
The yearly net losses during the last three 
years and during the current year are as 
follows: 

Year Rs. in crores 

1985-86 4.06 

6.33 

, 987-88 4.73 

1988-89 (upto 31.10.88) 3.00 

(b) During the period 1982-87, Hotel 
Corporation of India made an investment of 

As. 77.69 crares in the Oalhi, Srinagar and 
Juhu hotels and the Chefair flight kitchens in 
Delhi and Bombay. The losses of the Corpo-
ration are mainly on account of heavy inter-
est and depreciation during the gestation 
period of the investment. The Company 
earned a gross operating profit of As 1.30 
crores during the 1985-86, Rs 1.89 crores 
during 1986-87, Rs5.86ctorasduring 1987-
88 and R_$ .... 29 crores during 1988-89 tilt 
October, 1988. 

(c) Both the Taj and Oberoi are welt 
established and older Chains of hotels 
compared to the Hotel Corporation of India. 
They have much larger number of hotel 
properties and higher revenue as compared 
to Hel. 

Protest Against Serving of Liquor In 
Restaurants 

3340. SHRI P.M. SAYEED : Will the 
Minister of CIVIL AVIATION AND TOURISM 
be pleased to state: 

(a) whether Delhi Administration is 
planning to allow public serving of liquor in 
restaurants of the capital; 

(b) whether Delhi Nashabandi Samite 
has protested against the decision of Delhi 
Administration; and 

(c) if so, the reaction of Government 
thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHfVRAJ V. PATfl) : (a) 
Delhi Administration has decided to grant 
licences for serving only wine and beer iro 
approved restaurants in the Capital. 

(b) No, Sir. 

(c) Does not arise 
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Indian Airlines Flights to Kabul 

3341. SHRI P.M. SAYEED: 
DR. B.L. SHAILESH: 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(8) whether the Indian Airlines pilots 
refused to operate flights to Kabul in the first 
week of November, 1988; 

(b) if so, the reasons therefor and 
whether some flights to Kabul had to be 
cancelled as a result thereof; 

(e) the present position regarding these 
flights; and 

(d) the loss suffered by the Indian Air-
lines due to such cancellations? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRt SHIVRAJ V. PATll) : (a) to 
(c) No, Sir. The pilots did not refused to 
operate, but they apprehended certain haz-
ards in the operation of flights to Kabul. 
Flights to Kabul are not suspended on regu-
lar basis. 

Operation of flights to Kabul depends 
upon the availability of 8-737 aircraft and the 
situation and is decided on day-to-day basis. 

Year Cases reported 

1986 64 

1987 79 

1988 70 

(upto 30.9.88) 

Dowry Offer. to lAS Probationers 

3343. SHRIMATI KISHORI SINHA: 
Will the PRIME MINISTER be pleased to 

A Memorandum of Understanding at airline 
level has been reached on 18.11.88 wherein 
Ariana Afghan have agreed to operate two 
weekly flights on KabuVDelhi sector for In-
dian Airhnes w.e.f. 1.12.88. Indian Airin .. is 
guaranteed profitability irrespective of the 
revenue generated. There has been no 
regular suspension of flights to Kabul 

(d) No loss has been suffered by Indian 
Airlines. 

Dowry Deaths In Deihl 

3342. SHRIMATI KISHORI SINHA : 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether Delhi has registered the 
largest number of dowry deaths in 1987 and 
in the first nine months of 1988 as compared 
to earlier years; and 

(b) how many of these cases have led to 
prosecutions and how many to convictions? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND THE 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM):· (a) and (b). Yes, Sir, 
Comparative figures and disposal of cases 
are given below:-

Challaned Convicted 

57 

60 

35 

state: 

(a) Whether it has come to the "atice of 
Government that lAS probationers are being 
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conIaded at the various training centres to 
book them with huge dowry offers; and 

(b) if so, the steps taken to prevent this 
malpradk;a ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI 
P .CHIDAMBARAM) : (a) and (b). It is a fact 
that some probationers receive visitors dur-
ing the period when they stay in the Lal 
Bahadur Shastri National Academy of 
Administration, Mussoorie where they un-
dergo the post-indudion training. It is, POS-
sibte that these visitors may include pro-
spective in-laws but there is no sure way of 
knowing that the visits are occasioned by 
negotiations for dowry. The Government 
feels that it is not pradical to screen such 
visitors and impose restriction on meeting 
the probationers. There is nothing to prevent 
the probationers from meeting prospective 
in-laws in town or even outside Mussoone. 
Information is not centrally available regard-
ing such contacts being established at other 
training Centres. 

The fact about dowry menace among 
lAS probationers was brought to the noUce 
of the Government by various academics, 
social adivists, lawyers and journalists last 
year. Special efforts are being made by the 
Academy to expose lAS probationers to 
various problems relating to women. and 
specific sessions organised during the train-
ing courses with the help of prominent aca· 
demics. social activist etc. to interact with the 
probationers so as to explore the ethical 
issues involved in the matter. Every male 
probationer is also required to give an under-
taking that he will not givellake or abet gIving 
or taking of dowry when he joins the acad· 
emy for training. The All India Service 
(~ Rules, 1968 also prohibit takingl 
gb4osLctowfy by members of AII'lndia Sarv-

ices and violation of this caBI for disciplinary 
action .. 

Identification of New HIli Are •• 

3344. PROF. NARAIN CHAND PAR .. 
ASHAR: Will the Minister of PLANNING be 
pleased to state: 

(a) whether the National Development 
Council has approved the identification of 
new hlll areas by the Planning Commission 
on the recommendation of an expert group; 

(b) if so, the list of such hit areal, In 
addition to the Special Category Stages, 
which have been recognised as such and 
included in the Hill Areas Development 
Programme; and 

(c) if not. the reasons therefor and th. 
likely date by which it would be done? 

THE MINISTER OF PLANNING AND 
MINISTER OF PROGRAMME IMPLEMEN-
TATION (SHRI MADHAVSINH SOLANKI): 
(a) NO,Sir. 

(b) Does not arise. 

(c) The National Development Council 
(NDC) meeting has not been held since 
inclusion of new hill areas was recom-
mended by the Planning Commission of the 
National Development Council. Date for the 
National Development Council meeting not 
fixed. 

Rewards for Killing Terrorists 

3345. SHRIMATI PATEL RAMASEN 
RAMJIBHAI MAVANI: 

SHRI RANJITSINGH GAEK-
WAD: 

SHRI UTTAMBHAI H. PATEL: 

Will the Minister of HOME AFFAIRS be 
pl.oed to state: 
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(a) whether a large number of terroris1 

have been killed in Punjab during the last two 
years; and 

(b) if so, the rewards, prizes and com-
mendation certificates given in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSION AND MINIS-
TER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHAt P. CHIDAMBA-
RAM) : (a) Yes, Sir. 

(b) The following medals have been 
awarded during the period 1.1.1987 to 
30.11.1988. 

i) President's Police Medal 
for gallantry ......... . 12 

ii) Police Medal for gallantry......... 54 

Shortage of Scheduled Caste/Sched-
uled Tribe Candidates 

3346. SHRI T. BASHEER : Will the 
PRIME MINISTER be pleased to state: 

(a) whether sufficient number of candi-
dates are not forthcoming to fill the vacan-
cies reserved for Scheduled Castes and 
Scheduled Tribes in lAS and other Civil 
Services; and 

(b) if so, the remedial measures Gov-
ernment propose to take In this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P CHIDAMBA-
RAM) : (a) There is no shortage of candi-
dates forfilling uplhevacancies reserved for 
Scheduled Castes and Siheduled Tribes in 
the Indian Administrative Service, the Indian 

Police Service and Central Services, Group 
'At and 'B' recruitment to which is made 
through the Civil Services Examinations. 

(b) Does not arise. 

[ Trans/ationJ 

Alternative To INSAT-1 B 

3347. SHAI DILEEP SINGH BHUAIA: 
Will the PRIME MINISTER be pleased to 
state: 

(a) how long INSAT-1 B telecommuni-
cation satellite is likely to remain operative; 

(b) whether INSA T-1 C is in a position to 
replace INSAT-1 B; and 

(c) if not, the alternative arrangements 
made by Government to meet the require-
ments of telecommunication and telecasting 
when INSAT-1 B becomes inoperative? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, ELECTRON-
ICS AND SPACE (SHRI K.R. NARAY-
ANAN): (a) INSAT-1 B spacecraft is likely to 
remain operational till September, 1989. 

(b) and (c). INSAT-1 C is intended to 
provide a back up to INSAT-1 B and also 
augment its system capacity, INSAT-1 B isto 
be replaced by INSAT-1D when it is 
launched in April/May 1989. 

Programmes for Welfare of Scheduled 
Castes/Scheduled Tribes 

3348. SHRI DILEEP SINGH BHURIA: 
Will the Minister of WELFARE be pleased to 
state: 

(a) whether tribal welfare programmes 
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are being implomented effectively and their 
benefit is reaching to the intended benefici-
aries; 

(b) if not. whether Government propose 
to constitute a national agency to oversee 
the implementation of these program mes: 
and 

(c) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRIMATI 
SUMATI ORAON) : (a) Yes, Sir. During the 
Sixth Plan period, 39,66,809 Scheduled 
Tribe families against the target of 
28,23,032 Scheduled Tribe families, were 
economically assisted underfamily orientp(] 
programmes. During the first four years upto 
September 1988 of the Seventh Five Year 
Plan, 34,77,749 Scheduled Tribe families 
have been economically assisted under 
family oriented programmes. However, the 
strategy and policies for tribal development 
are reviewed from time to time at the State 
and national level to bring about more effec-
tive implementation of tribal welfare pro-
grammes. 

(b) and (c). Do not arise. 

Financing Agency for Electronics 
Industry 

3349. SHRI 't.S. MAHAJAN: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the funds required for hIgh 
technology segments of the electronics In-
dustry are not being adequately provided by 
the existing financial institutions; 

(b) if so, whether Government propose 
to create a separate financing agency for 
providing funds to the high technology seg-
ments of the electronics industry; and 

(c) if so, the specific advantages in 

setting up a new funding agency? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL .. 
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, ELECTRON .. 
ICS AND SPACE (SHAI K.A. NARAY-
ANAN): (a) to (c). The feasIbility of creation 
of an Investment Corporation for the Elec-
tronics Industry is under consideratiC'n of the 
Government. It is proposed as a supplemen-
tary source of funds for the Industry. 

Manufacture of Aircraft In Private 
Sector 

3350. SHRI Y.S. MAHAJAN: Will the 
Ministerof CIVIL AVIATION AND TOURISM 
be pleased to state: 

(a) whether Government propose to 
permit pnvate sector industrial houses to 
manufacture aircraft& especially for export to 
foreign countries; and 

(b) if so, whe1her the private sector 
industrialists will be able to successfully 
manufacture such aircrafts? 

THE MINIST6R OF STATE OF THE 
MINISTRY OF CIVil AVIATION AND 
TOURISM (SHR{ SHIVRAJ V. PATIL) : (8) 
and (b). In this respect a finaf decision is to be 
taken by the Government. 

Education About Narors Nuclear Power 
Plant 

3351. SHRI SATYENDRA NARAYAN 
SINHA : Will the PRIME MINISTER be 
~Ieased to stat&': 

(a) wheth.r the Department/of Atomic 
Energy has tdKen any steps to 8QCJcate the i 

villagers arownd the Narora Nuclea,r Power 
Plant about the dangers from the plant and to ~ 

prepare them in case of any accident; 
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(b) If so. the details thereof; 

(c) if not. reasons therefor, and 

(d) whether Government would regu-
larly come out with the levels of radiation 
ponution in the neighbourhood once the 
plant becomes operational? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL· 
OGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP-
MENT. ATOMIC ENERGY, ELECTRON-
ICS AND SPACE (SHRI K.R. NARAY-
ANAN): (8) and (b). Yes, Sir; steps have 
been taken by the Project Authorities to 
educate viHagers around Narora on radia-
tion and emergency preparedness in case of 
accidents. Contractors' employees, hailing 
from the villages around NAPP have been 
trained in protection against radiation. Edu-
cation of village Pradhans and Sarpanchs 
has been taken up along with civil defence 
training and is being organised on a continu-
ing basis. 

(c) Ones not arise. 

(d) tt is the standard practice of an 
operating nudear power station to monitor 
radiation levels on a continuous basis and 
keep reoords for scrutiny by the Atomic 
Energy Regulatory Board. 

Catering Service of Indian Airlines 

3352. SHRI BANWARI LAL PURO-
HIT: 

SHAI H.N. NANJE GOWDA: 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

<a> whether Government are aware that 
ther8 is deterioration tn catering services of 
Indian Airftn .. ; 

(b) whether any complaints have ben 
received in this regard; 

(c) if so, the details of such complaints 
received during the last one year; and 

(d) the action contemplated on thase 
complaints and steps proposed to be taken 
to provide qualitative catering s8lVices? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVil AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATll>: (a> 
to (c). Every attempt is made by Indian 
Airlines to ensure that food served is of a 
high standard. Indian Airlines has received 
1,088 complaints during the last one year_ 

(eI) Each complaint received by Indian 
Airlines is examined and immediate correc-
tive adion taken either by way of denying 
payment to the caterer completely or by 
some other penalty. 

Recent steps to improve the quality of 
food are:-

(i) Constant review and daily rota-
tion of menus; 

(ii) Stringent quality/quantity control 
checks; and 

(iii) Upliftment of food from the best 
caterers available in the town. 

Theft of documents from Army Head .. 
quarters Offica 

3353. SHRI S.M. GURADDI: 
SHRI S.B. SIDNAL: 
SHRI G.S. BASAVARAJU: 

Will the Minister of DEFENCE be 
pleased to state: 

(8) whether CBI hu been aaked to Ilk. 
over investigations into the theft of 10m. 
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ctoaument8 from an Army Head-quaners 
alia during July. 1988; 

(b) if so, whether any report has been 
submitted to the Government in this regard; 
and 

(c) if so, the details thereof and the 
action taken against those found respon-
sible in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY 
OF DEFENCE (SHRI CHINTAMANI PANI-
GRAHl): (a) Yes, Sir. 

(b) No report has been submitted yet by 
the CBI to Government. 

(c) In view of the answer to (b) above, 
question does not arise. 

Delay of Indian Airlines flights at Palam 

3354. SHRt S.M. GURADDI: 
SHRI SHANTILAL PATEL: 
SHRI S.B. SIDNAL: 
SHRI SOMNATH RATH: 

Will the Minister of CIVIL AVIATION 
AND TOURISM bE. "Ieased to state: 

(a) whether there were delays in sev-
eral scheduled flights of Indian Airlines from 
Palam Airport on 13 October, 1988; 

(b) if so, the reasons and duration of 
delays; 

(c) whether the passengers ware nOl 
informed about the reasons and duration of 
the delays causing a lot of uneasiness 
among the intending passengers; and 

(d) the measure. contemplated to keep 
the waiting passengers informed of the raa-
.,.,. for the delay and to ensur. avaUability 

of artid .. of basic necessity to th. at them 
airport? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRf SHIVRAJ V. PATll): (a) 
Yes, Sir. 

(b) The flights had to be rescheduled 
due to grounding of three 8-731 aircraft at 
different outstations on 12.10.1988. The 
extent of delay varied from 30 mts. to 9 hours 
30 mts. 

(c) and (d). Information regarding de-
lays was displayed on the Flight Information 
Boards and also periodically displayed on 
Closed Circuit T. Vs. Periodical announce-
ments were also made about the delay •. 
Appropriate meals were served to the pas-
sengers of delayed flights. Hotel accommo-
dation and surface transport betw •• n airport 
and hotel were also provided to the stranded 
passengers. 

Complaints against IPS officers of U.P. 
and Rajasthan 

3355. SHAI M.V. CHAN-
DRASEKHARA MUR-
THY: 

DR. V. VENKATESH: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether complaints of corru~ion 
and disproportionate assets have been re-
ceived by the C.B.1. against some IPS offi-
cers of Uttar Pradesh and Rajasthan: 

(b) if sq. the detatls thereof; and 

(c) the adion proposed to be !aken in 
this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
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GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRf P. CHIDAMBA-
RAM): (a) to (c). During the period 1 .. 1-1987 
to 31-10-1988, complaints of corruption 
against SIPS officers of Rajasthan and Uttar 
Pradesh cadres were received by the eBI. A 
Statement showing names of these officers 
and allegations~tn brief, made against them 
is given below. 

2 .. Out of these five complaints, only one 
against Shri B. Verma, who was on deputa-
tion to the Central Govt. and was posted as 
I.G .• Internal Security Academy Mount Abu 

was verified by the CBI. As the aile :1t;ons 
could not be substantiated the complaint 
was filed. 

3. Other four complaints pertahied to 
the offl~ers working under the State Govern-
ments, Two of these viz., against Shri Madan 
Lal Sharma. the then S.P. Udaipur and Shri 
Har! Das Singh Sr. S.P. Mainpuri contained 

)ooitic verifiable allegations. These were 
forwarded to their respective State Govern-
ments for necessary action. 

4. Complaints against the remaining 
two officers did not contain specific verifiable 
allegations and were filed by the C.B.1. 
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Lo •• to IAIAI due to fr .. travel 

3356. SHRI V. TULSIAAM: Will the 
Ministarof CIVil AVIATION AND TOURISM 
be pleased to state: 

(a) the loss suffered by the Indian 
Airlines and Air India during the last three 
years, year-wise as a result of issue of free 
travel tickets to its employees; and 

(b) whether there is any proposal for the 
increase in the air fare to meet the loss: and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) 
The free/rebated tickets are issued to em-
ployees of Indian Airlines and Air India sub-
ject to load and space availability basis and 
therefore, there is no financial loss to the 
Airlines as the staff is accepted on flights 
only after all the paid passengers have bean 
accommodated. 

(b) and (c). Do not arise. 

Accident prone airports 

3357. SHRI V. TULSIRAM: 
SHRI KAMAL NATH: 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) whether any study has been con-
duded to find out the accident prone airports 
in the country; 

(b) if so, the findings thereof; 

(c) the details of the airports and loca-
tion thereof which were found to be most 
accident prone airports; and 

(d) the steps being taken to implement 

the recommendations of the study team? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (8) 
and (b). No, Sir, However, investigation of 
accidents to civil registered aircraft carried 
out during the last 5 years did not reveal that 
airport ,elated factors were the main cause 
of the accident. 

(c) and (d). Do not arise. 

Application of Nuclear Technology 

3358. SHRI V. TULSIRAM: Will the 
PRIME MINISTER be pleased to state: 

(a) whether there has been a rise in the 
application of nuclear technology in the 
country; 

(b) if so, the details of the fields where 
such a rise has taken place; and 

(c) the extent to which it has lead the 
country towards self-dependency in the field 
of nuclear technology particularly in agricul-
ture? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, ELECTRON-
ICS AND SPACE (SHRI K.R. NARAY-
ANAN): (a) Yes, Sir. 

(b) The fields in which application of 
nuclear technology has been on the in-
crease are Nuclear Power Generation, In-
dustrial Radegraphy I Radiation St.rilization 
of Medical products, Tracer Applications in 
Industry and Hydrology. Radioisotopes for 
Industrial and Medical Applications, includ- • 
ing Cancer Treatment. Radiopharmaceuti-
cals, Mutants of seeds with high yields for 
agriculture. 
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(c) Self-reliance has been the main 
objective of the programmes of the Depart-
ment of Atomic Energy. India is one 'Of the 
few countries in the world that has the capel-
bitity to design. build and operate nuclear 
power units, to produce nuclear fuel and 
heavy water and to reprocess spent fuel. 
Contribution to agriculture is in the form of 
providing eJearical energy from operating 
nuclear power lInits and providing the fann-
ers with mutants of seeds with high yieJds. 

Transf.r of deputationlsts during 
middle of academic year -

3360. SHRI V. KRISHNARAO: Willthe 
PRIME MINISTER be pleased to sta1a: 

(a) whether his Ministry has issued 
instructions to transfer back the emptoye':t~ 
to their parent offices who are on deputation 
only at the end of the academic year if th4-Jlf 
children are studying in educational institu-
tions; 

(b) whethel it has come to Government 
notice that several employees have betJn 
asked to go back to their parent offices in the 
middle of the academ ic year even though 
their children are studying in schools; and 

(c) jf so, the steps taken to avoid hard-
,ship to such en'lployees? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCeS AND PENSIONS AND MIN-
ISTER OF STAiE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P. CHIDAMBA-
RAM): (a) to (c). As per general instructions 
govArning deputation, a Central Govern-
ment servant who is on deputation has to 
revert to his parent cadre on completion of 
the period of deputation irrespective of the 
fact whether the deputation ends in the 
middle of the academic sesson. However, 
instructions have been issued to ensure that 
officiafs who ate on deputation under Cen .. 

traf Staffing Scheme are r.u.v.ct. on com-
pletion of their deputation. to their parent 
cadre at the end of the academic year by 
making suitable adjustment of their period of 
deputatiOn. In respect at other Central Gov-
ernment officials on deputation, instructions 
provide that on completion of their norma. 
deputation, if an extension of that deputation 
IS considered, such an extension should be 
Diven to ensure that it is upto the end of the 
academIC session. These instn ::ticn, are 
generally followed in respect c,; those wh..... 
are eligible to continue on deputation subject 
to the administrative requirements. 

Reservation of .. at. for woman 

3361. SHRI V. KRISHNA RAO: Will the 
Minister of WELFARE be pleased to state: 

(a) whether Government have received 
representations regarding reservation of 
seats to women in various .'aded bodies: 
and 

(b) if so, the reaction of Government in 
this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRtMATI 
SU"'~A n ORAON): (a) and (b). The informa-
tion is being collected and will be laid on the 
Table of the House. 

Wayside amenities at certain places In 
Kerala 

3362. SHRI VAKKOM PU-
RUSHOTHAMAN: Will the Minister of CIVIL 
AVIATION AND TOURISM be pleased to 
state: 

(a) whether a proposal for constructing 
wayside amenities at some places in Karala 
is pending sanction of the Union Govern-
ment; 

(b) if SOt the detaUs thereof; and 
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(e) when it is expected to be cleared? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) 
and (~. On the basis of a proposal received 
from the Government of Kerala. the Central 
Department of Tourism has sanctioned an 
amount of As. 58.00 lakhs as Central finan~ 
cial assistance for construction of wayside 
amenities at Valara, Kanjirapaltv, 
Kayamkulam, 8adagara and Kunjathur. 

(c) Does not arise. 

Import of MicroUght Aircraft 

3363. SHRI VAKKOM PU· 
RUSHOTHAMAN: 

SHAt S.D. SINGH: 
SHRI SHANTILAL PATEL: 
SHRI G.S. BASAVARAJU: 
SHRI MOHO. MAHFOOZ ALI 

KHAN: 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) the number of microlight aircraft 
baing operated in the country at present; 

(b) whether there was a proposal to 
import some such aircraft for a9ro sports in 
Delhi by Aero Club of India; 

(c) if so, whother any objection has 
been raised by the security agencies against 
the import of such aircraft; 

(d) if so, the details thereof; and 

(~) the reasons for allowing use of such 
aircraft in the country? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATll): (a) 
No microlight aircraft is being operated in the 

I 

country at pre.ent. 

(b) Yes, Sir. 

(c) to (e). Security Agencies -have not 
objected to the import and operation of ml .. 
crolight aircraft for development of aero .. 
sports, but have made certain suggestions 
considering the security aspects involved in 
the operation of microlight aircraft. 

R&D on low cost 88t8111to 

3364. SHRIMATI MADHUREE 
SINGH: Will the PRIME MINISTER be 
pleased to state: 

(a) whether Government are aware of 
the low oost stationary satollite and launch-
ing mechanism being promoted by some 
countries like Japan; and 

(b) if so, the steps Government propose 
to take for R&D efforts in this sphere to 
improve the commercial economics of our 
space efforts? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP· 
MENT, ATOMIC ENERGY, ELECTRON-
ICS AND SPACE (SHAt K.R. NARAY· 
ANAN): (a) Yes, Sit. The Government is 
aware of the studies baing made especially 
in the West for the design of low (Xlst satel-
lites and launch vehicles. Most of these 
studies assume production of satellites and 
launchers in fairly large numbers and availa-
bility of technologies like launcher and mini· 
ature electronics etc., available with the 
industnes. But most of these plans are still In 

the study phase. 

(b) The R&D efforts made so far and 
the results achiewd thereof, for example. in 
the two major areas of satellite appHcations 
namely communication and remote sensing 
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amply demonstrate the economics of the 
Indian Space efforts. The major thrust of the 
space programme is towards utilisation of 
space technology to its fun potential for 
several applications of importance aiming ,1t 
national development by adopting a self-
reliClnt integrated programme with maximum 
utilisation of industrial infrastructure in the 
country. Continued developmental effol1s 
are undertaken to increase the indigenous 
content and to improve efficiency of space 
and associated ground systems as welJ as to 
reduce the costs and improve the commer-
cial economics of space systems. 

Committee to scrutinise freedom fight-
ers pension cases In the eastern region 

3365. SHRI ATISH CHANDRA SINHA: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether a new committee has bet3n 

S/Shri 

1. Sachindra Lal Sinha 

2. Makhan Pal 
health reason) 

3. Jagdish Chatterjee 

4. Arun Maitra 

5. Kanti Ranjan Chatterjee 

6. Bibhash Ray 

7. Dr. Phul Renu Guha 

8. Pratul Chowdhury 

9. Ganesh Ghosh 

10. Mohotosh Purokayastha 

The functions of the committee are to con-
sider and give their views on each casEI 

constituted to rookaftorthe freedom fighter's 
pension eases ift the eastem region; 

(b) if so, the detail. of thefun<aion 01 this 
comm~ttee and its members; and 

(c) the address of this Committee 
where freedom fighters from West Bengal 
can write about their different grievances? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SONTOSH MOHAN DEV): (a) A committee 
called "Eastern India Committee" has been 
constituted to scrutinise applications al-
ready received in this Ministry for grant of 
Swatantrata Saintk Sclmman Pension from 
persons claiming to have participated and 
undergone suffering in connection with free-
dom struggle in areas now in Bangladesh. 

(b) The composition oftha committee is 
as under:-

Chairman 

Vice Chairman (SlOce resigned for 

Member (Since expired) 

Member 

Member 

Member 

Member 

Member 

Member 

Member 

referred to it by the Govt.. on the basis of the 
evidence furnished by the applicant as sup-
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plemented by the personal knowledge and 
judgement 01 the Committee Members. 
While oxamining cases, the comnlittee will 
keep in v»w the norms of eligibitity undor 
Swatantrata Sainik Samman Pensit>n 
Scheme, 1980, as modified frorn time to 
time. 

(c) The meetings of the committee al e 
normally held in Delhi. The grievances can 
be sent to the Deputy Secretary I Freedom 
Fighters' Division, Lok Nayak Bhavan, New 
Delhi. 110 003, who is the convenor. 

Assistance to Mohamadta Wakf Com-
plex, Kurnool 

3366. SHRJ E. AYYAPU REDDY: Will 
the Mintster of WELFARE be pleased to 
state: 

(a) whether the Andhra Pradesh Wakf 
Board has sought financial assistance from 
the Centr,al Wakf Councilforthe Mohamu(1la 
Wakf Complex, Kurnool; 

(b) whether any assistance has bedn 
given to the Mohamadia Wakf Complex, 
Kurnool; and 

(c) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRIMATI 
SUMATI ORAON): (a) No formal request 
has been received by tt~e Central Wdkf 
Council from the Andhra Pradesh Wdkf 
Board seeking financial assistance for the 
Mohamadia Wakf Complex, Kurnool. 

(b) and (c). Do not arise. 

Enforcement of Wakf (Amendment) Act. 
1984 

3367. SHAI E. AYYAPU REDDY: \VII, 
the Minister of WELFARE be pleased to 
state: 

(8) whether the Wakf (Amendment) 
Act1 1984 has been brought into foroe; 

(b) if so, since whon; and 

(c) if not, the reasons therefor? 
j 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRIMATI 
SUMATI ORAON): (a) to (c). Two provisions 
of the Wakf (Amendment) Act, 1984 were 
brought in force on 23rd June, 1986. The 
enforcement of further provisions has been 
kept pending till further amendments are 
considered in view of the objections raised 
by various sections of the Muslim commu-
nity. 

Financial assistance to State Wakf 
Boards 

3368. SHRI E. AYYAPU REDDY: Will 
the Minister of WELFARE be pleased to 
state: 

(a) whether the State Wakf Boards are 
not In financially sound conditions and 
whethor their functionmg has been handi-
capped on account of meagre finances; 

(b) If so, whether .the Central Wakf 
Council has prepared any scheme for giving 
financial assistance to the State Wakf 
Boards if so, the details thoreof: and 

(c) whether the Isfamia Bank has been 
app~oachod by the Central Wakf Council for 
Interest froe loans so as to anable it to revive 
and develop the Wakf properties in Indiu: if 
so, the dotails thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRIMATI 
SUMATI ORAON): (a) It is a fact that some 
of the State and U.T Wakf Boards are not in 
financially sound condition and in some 
cases this has affected their functioning 
also. 
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(b) The CentraJ Wakf Oouncil has not 
prepared any schema for giving any direct 
financial assistance to the State Wa'n.f 
Boards. However, under the scheme of 
development of urban Wakf properties, the 
Central Wakf Council extends finanCial a~­
sis1ance in tho form of soft loans to such 
VJakf DOr.\rds, as appfoach the Council for 
this purpose, for development of their Urbc.ln 
Wakf properties to enable them to augment 
their financial resources on a permanent 
basis. 

(c) No, Sir. 

Fear complex regarding nuclear pow(!r 
stations 

3369. SHRI E. AYYAPU HEDDY: 
PHOF. ~1ADHU DANDAVATE: 

Will the PRIME MINISTER be pled!:lr>d 
to state: 

(a) whother there is popular prejudice 
against nuclear power stations in the coun-
try; 

(b) the steps taken to d;speJthe genuIne 
fear complex of the public about nucl€ar 
power stations; and 

(c) the States which have offered fulh,'st 
co-operation for the location of nucJE'f.lr 
power plants? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL~ 
OGY AND MINlSTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, ELECTRON-
ICS AND SPACE (SHRI K.R. NARAY-
ANAN): (a) A section of the publIC and mec1in 
have express.ed reservations mainly relating 
to the safety of nuclear power plants. ttle 
public and envtronment around. 

(b) A systematic effort to educate the 

public abOut the facts regarding nuclear 
power through publications. lectures. semi· 
nars and exhibitions has been undertaken 
by the Department of Aton1fc Energ)'. Litera-
ture in Indian languages is being distributed 
as a part of the education programme. 

(c) AU the State Governments where 
nuclear power plants are either operating or 
under construction have extended their full 
cooperation. They are Maharashtra, Rajast-
han, Tamil Nadu, Uttar Pradesh, Gujarat 
and Karnataka. There are also a number 01 
State Governments like Madhya Pradesh, 
Andhra Pradesh, Karata, Haryana. Punjab, 
Bihar and Orissa who have offered full coop-
eration for locating nuclear power plants in 
thC39 State'). 

Committee to Monitor Implementation 
of Recummendations of Nationa. 

Tourism Committee 

3370. SHRI ASHOK SHANKARRAO 
Cf-IAVAN: Will the Minister of CIVIL AVIA-
TION AND TOURISM be pleased to state: 

(a) whether a Commlttee appointed to 
monitor the progress of implementat.on of 
the recommendations made by the National 
Tourism Committee has started funchontng; 
and 

(b) If so, the compositton of this 
Committee and time hmit fixed for finishing 
the work by thiS Committee? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) 
Yes, Sir. 

(b) The con'position of the Committea 
IS as follows: 

1. Shri Mohammad Yunus Chairman 

2. Shri S.K. Mishra. Member 
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3. Shri G.K. Khanna. Member 

4. Shri Cyrus Guzder, Member 

5. Shri P.M.A. Hakeem, Member 

Since the implementation of many of 
the recommendations require clearances 
and approvals of a number of agencies, 
amendment of rules and existing legisla-
tions, etc., notime limit has been fixedforthe 
Committee though the effort of the Commit .. 
tee is to complete the work as early as 
possible. 

Espionage Cases 

3371. DR. A.K. PATEL: Will the Minis-
ter of HOME AFFAIRS be pleased to state: 

(a) the details of espionage rings like 
those of Coomar Narain, Ram Swarup etc. 
detected during the last three years; 

(b) the pers-ons involved in each case; 
and 

(c) the present stage of the case? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P. CHIDAMBA-
RAM): (a) to (c). In the cases of Coomar 
Nafain and Ram Swarup, 18 and 2 persons 
respectively were charged under the provi-
sions of Officials Secrets Act and Indldn 
Penal Code as per statement given below. 

These cases are under trial. Some 
other cases been unearthed recently and 
their ramifications are still under investIga-
tion. 

STATEMENT 

The Names of Persons who were arrested 
in-

(i) Coomar Narain Case: 

1. Coomar Narain, Regional Mdn-

ager. Manaklal Group of Indus-
tries, 

2. P. Gopalan, Sr. P.A. to the Prin-
cipal Secretary to the PM. 

3. T.N. Kher, Under Secretary to 
the Principal Secretary to PM. 

4. K.K. Malhotra, Sr. PA to Princi-
pal Secretary to the PM. 

5. S.L. Chandna, PA to Principal 
Secretary to the PM. 

6. J.M. Tiwari, Sr. PA to Addl. Sec .. 
retary, Department of Economic 
Affairs, Ministry of Finance. 

7. S. Sankaran, Sr. PA to Press 
Secretary to the President. 

8. J.e. Arora, PA to Secretary, 
Defence Production. 

9. S.N. Ram, UDC in the Office of 
the Principal Secretary to PM. 

10. Amrik Lal, Sr. PA to Joint Secre-
tary, Defence Supplies, Ministry 
of Defence. 

11. Ashok Kumar, PA to Deputy 
Secretary to the President of 
India. 

12. H.N. Chaturvedi, Assistant, Min-
Istry of Commerce (EPLSG 
Section). 

13. B.K. Aggarwal, Managing Direc-
tor, Gangaur Impex (P) Ltd., 
New Delhi. 

14. Ashok Jaidka of Jaidka Hosiery 
Factory, Ludhiana. 

15. A.P. Sarathy, Retd. Civil Staff 
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Officer. Ministry of Defence 
(since dead) 

16. Yogesh T. Maneklal Managing 
Diretor. SLM Manaklal Indus-
tries Ltd, Bombay. 

17. V.K. Palaniswami, Sr. PA to the 
Director, Major Ports Ref 01 m 
Committee, Ministry of Shipping 
& Transport, New Delhi. 

18. K.C. Sharma, formerly Sr. PA to 
Secretary, Ministry of Finance 
and Secretary, Planning 
Commission. 

(ii) Rama Swarup Case: 

(a) Rama Swarup, 0-83 Defence 
Colony, New Delhi. 

(b) Javed Saeed SIddiqui, House 
No. 63, Ghaftar ManJiI, Okhla 
Extension, New Delhi. 

Share of Farm Sector In Total Domestic 
Product and National Income 

3372. DR. A.K. PATEL: W,ll the Minis-
ter of PLANNING be pleased to state: 

(a) the share of farming sector in total 
domestic production in 1950-51 and 1985-
86; 

(b) the share of farming sector in 19bO-
51 and in 1985-86 in the national increase 
and in the total investment, 

(c) the reasons for variations, if any, 

(d) the total loans towards farmIng 
sector and towards the other sector In 1986-
87; and 

(8) the loans written off in 1986-87 
towards the farming sector and towards 

other sector? 

THE MINISTER OF PLANNING AND 
MINISTER OF PROGRAMME IMPLEMEN-
TATION (SHRI MADHAVSINH SOlANKI): 
(a) The share of agriculture HCtor in the 
Gross Domestic Product at factor cost at 
1970·71 prices in 1950 .. 51 and 1985 .. 86 was 
570/0 and 34.50/0 respectively. 

(b) The share of agriculture in National 
Income (Net National Product) at factor cost 
at 1970-11 prices in 1950-51 and 1985 .. 86 
was 58.9% and 35.7% respectively. The 
share of agriculture in Gross Capital Forma-
tion at 1970-71 prices in 1950-51 and 1985-
86 was 21.4% and 16.40/0 respectively. 

(c) The share of agriculture in the Gross 
Domestic Product of the economy has come 
down because the rate of growth of industry, 
infrastructure and services sector has been 
faster than the rate of growth of agriculture. 
Planning for industriahsation, modernisation 
and overall development has brought about 
this result. tn the natural process of eco-
nomic growth it is seen that the higher the 
level of development, higher is tha contribu-
tion of secondary and tertiary sedors in the 
economy. The growth rate of value added in 
agriculture increased from 2.06 per cent per 
annum during 1950-51 and 1974 .. 75 to 2.30 
per cent per annum during 1974 .. 75 and 
1983-84. The output of foodgra;ns increased 
from 50.8 million tonnes in 1950-51 to 150.5 
mIllion tennes in 1985-86. 

(d) According to the latest information 
furnished by the Reserve Bankot Ind.adirect 
loans issued to the Farming Sector Le. agri-
culture and allied activities, by Coopera-
tives, Scheduled Commercial Banks, Re-
gional Rural Banks and State Governments 
during the year 1986·87 (July .. June) 
amounted to As. 7921 crores. As regards 
advances to other sectors such information 
is available only in rasped of Commercia' 
Bank which pertain to outstanding advances 
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of Scheduled Commercial Banks. At the end 
of March, 1987 outstanding gross banking 
credit amounted to Rs. 62554 crores of 
which Rs. 5104 crores was towards public 
food procurement credit, As. 10590 crores 
for agrioulture t both direct and indirect, and 
balance Rs. 46860 crores to other SQcters. 

(9) The aggregate amount of Rs. 7.26 
crores of bad debts was written off by Public 
Sector and Private Sector Banks during the 
year 1985 and As. 98.89 crores during 1966. 
Of these bad debts relating to agricultural 
sector written off by public sector banks 
amounted to Rs. 1.33 crores in 1985 and Rs. 
6.00 crores in 1986. 

[ Translation) 

Amount Spent on Upllftment of Sched .. 
uled Tribes In Bihar 

3373. PROF. CHANDRA BHANU 
DEVI: Will the Minister of WELFARE be 
pleased to state: 

(a) the amount spent on the upliftm~nt 
of Scheduled Tribes in Bihar during tho 
years 1986-87 and 1987-88; and 

(b) the number of persons benefited 
from the various development works during 
the same period? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRIMATt 
SUMATIORAON): (a) and (b). The amount 
spent under Tribal Sub6 Plan for the 
upliftment of Scheduled Tribes in Bihar dur-
ing the year 1986-87 and 1987-88 was Rs. 
277.92 crores and Rs. 413.63 crores re-
spectively. The number of families benefited 
during the same period from various devel-
opmental programmes were 1,50,000 and 
1 ,62,444 respectively. 

Construction of Artificial Lake In 
Pithoragarh 

Minister of DEFENCE be pleased to state: 

(a) whether M.E.S. propose to con .. 
struct an artificial lake in Pithoragarh; 

(b) if so, whether any amount has been 
sanctioned for it; and 

(c) if so, the amount thereof? 

THE MINISTER OF STATE IN THE 
OEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY 
OF DEFENCE: (SHRt CHINTAMANI PANI-
GRAHl): (a) No, Sir. 

(b) and (c). Do not arise. 

[English] 

Death Sentence 

3375. SHRI JAGANNATH PATNAIK: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) the number of persons awarded 
death sentence but still awaiting execution, 
Sate-wise; and 

(b) the main reasons for delay in execu-
tion? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHAI P. CHIDAMBA-
RAM): (a) and (b). The required information 
will be collected from the State Government 
and laid on the Table of the House. 

Integrated Tribal Development Agen-
cies In Orissa 

3376. SHRI ANANTA PRASAD SETHI: 
Wifl the Minister of WELFARE be pleased to 

3374. SHRI HARISH RAWAT: WiUthe state: 
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(a) the places in Orissa where Inte-
grated Tribal Development 'Agencies are 
operating; 

(b) the year from which the abo\.o 
scheme was introduced: 

(c) the total amount of Central assh-
tance provided to each ITDA during thetast 
three years, year-wise; and 

(d) the details of main developmental 
works started for the welfare of tribals in 
those places? 

THE DEPUTY MINlSTER IN THf 
MINISTRY OF WELFARE (SHRIMATI 
SUMATI ORAON): (a) The names of the ~1 
Integrated Tribal Development AgenclCls 
(ITDAs) in Orissa and the districts in which 
these are located are given In the Statement 
below. 

(b) ITDAs were introduced during the V 
Plan. 

(c) tTDAs .. wise indications made to the 
State Govt. in respect of th. allocations of 
Special Central Assistance (SeA) in 1986· 
87 and 1987·88 are given in Statement·l1. In 
1985 .. 86. an amount of As. 1680.00 lakhs of 
SeA was allocated forthe JTDAs to the State 
Government. but ITO A-wise indications was 
not made. 

(d) the works started fortheweJfare and 
development of tribals in the ITDAs fan 
broadly into the following four categories:-

i) Family oriented income generat-
ing schemes. 

ii) Infrastructure development pro-
grammes. 

ni) Human resources development 
programmes. 

iv) Anti exploitative measures. 
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A .... t.nce to Weat Bengal In the form 
01 Grant or Loan 

3377. DR.PHUlRENUGUHA: WHlthe 
Minister of PLANNING be pleased to state: 

(a) the amount of assistance given to 
the State Government of West Bengal dLr-
ing the last three years in the form of grant or 
loan; 

(b) the percentage of assistance given 
to West Bengal as compared to other States: 

(c) if the percentage of assistance given 
to West Bengal is relatively less, the reasons 
therefore; and 

(d) the steps being taken to increase 
the assistance to West Bengal? 

THE MINISTER OF PLANNING AND 
MINISTER OF PROGRAMME IMPLEMEN-
TATION (SHAt MADHAVSINH SOLANKI): 
(a) An amount of Rs. 710.26 crores has bean 
allocated to West Bengal during the IRst 
three years for funding its Annual Plar IS. 

According to the prevailing pattern of assIs-
tance, 70 per cent of the above amount is in 
the form of loan and 30 per cent by way of 
grant. 

(b) As cofT'pared to other States, the 
amount allocated to West Bongal accounts 
for 5.7% of the total allocation. 

(c) and (d). The percentage share of 
West Bengal in the total assistance allo-

Year AmolJnt a '10 IIl':Jd 

1 

cated amongst 14 non-special category 
States is higher than that of 5 States. but 
lower than that of 8 States. The allocation 
made to each State is based on its respec-
tive share in the total allocation for the Sev-
enth Plan determined under the modified 
Gadgil Formula as approved by the National 
Development Council. Besides. additional 
assistance linked to externally aided proj-
ects has been allocated to each State taking 
into account the progress of disbursement of 
aid for the concerned projects. Hence, the 
question ot taking steps to incraase the 
assistance to West Bengal or any other 
State does not arise. 

Allocation to W.B. for 20-Polnt Pro-
gramme 

3378. DR. PHULRENUGlJHA: W,lIthe 
Minister of PLANN ING be pleased to state: 

(a) the total amount of money provided 
to West Bengal to accelerate the 20-Point 
Programme during 1985-86, 1986-87 and 
1987 -88; and 

(b) the amount actually spent for this 
purpose during the said period? 

THE MINISTER OF PLANNING AND 
MINISTER OF PROGRAMME IMPLEMEN-
TATION (SHRI MAOHAVSINH SOLANKI): 
(a) and (b). The total amount of money 
provided for 20-Poil1t Programme in the 
State of West Bengal and the amount actu-
ally utilised during the years 1985-86, 1986-
87 and 1987-88 was as follows: 

(Rs. Jakhs) 

3 -- --.. - .---- - .. --------------

41025.00 ~6679.00 

1987-88 33439.00 36739.00 

(Anticipated) 
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cr.tts Exhibition bV VOluntary Orgao-
Is,tions 

3379. DR. (SMT) PHUlRENU GUHA: 
Will the Minister of WELFARE be pleased :0 
state: 

(a) whother Government have any 
proposal to help crafts exhibitions organisf.'d 
by voluntary organisations particularly lJ¥ 
disabled and handicapped organisations: 
and 

(b) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRIMA n 
SUMATI ORAON): (a) The scheme of assIs-
tance to Voluntary Organisations for dis-
abled persons does not cover the holding of 
exhibitions which the NGO's organise them-
selves to raise funds. 

(b) Does not arise. 

Voluntary Organisations In the Waltal c: 
of Schoduled Castes/Scheduled TribE S 

3380. SHHIMATIJAYANTI PATNAIK: 

WilJ the Minister of WELFARE be pteased to 
state: 

(a) the number of voluntary organisa-
tions engaged in the Welfar. of Scheduled 
Castes and Scheduled Tribes receiving 
grants from Union Government. State .. wise; 
and 

(b) the type of assistance given to these 
organisations during the last three years? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRIMATI 
SUMATI ORAON): (a) 52 voluntary organ .. 
isation whose State-wise break-up is given 
In the attached statement below, were,given 
grant-in-aid under the Central Scheme of 
lAid to Voluntary Organisations' for the wei .. 
fare of Scheduled Castes and Scheduled 
Tribes during the last three years. 

(b) A grant-in-aid of Rs. 4.77 crores was 
given to these voluntary organisations dur-
mg the last three years for various schemes 
Iika social, educational and economic uplift 
of Scheduled Castes and Scheduled Tribes. 

STATEMENT 

, he State-wise break-up of the voluntary or Ydnisations which were given grant-tn-aid during 
the last three years for the welfare of Scheduled Castes and Scheduled Tribes. 

Name of StatelU. T. Admn. 

1 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam 

4. Athar 

,-o. Karnataka 

Numb9r of voluntary 
or/anisations 

2 

1 

4 

3 

1 
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1 

6. Kerala 

7. Madhya Pradesh 

8. Maharashtra 

9. Meghalaya 

10. NagaJand 

11. Orissa 

12. Rajasthan 

13. Tamil Nadu 

14. West Bengal 

15. Delhi 

[ Translation] 

Tourist Facilities in Pithoragarh District 

3381. SHRI HARISH RAWAT: Will tne 
Minister of CIVIL AVIATION AND TOURISM 
be pleased to state: 

(a) whether Government propose to 
extend tourist faci6ities in Pithoragarh dis-
trict, Uttar Pradesh during the current flnnn-
cial year and Eighth Five Year Plan; and 

(b) if S?, the details thereof?-

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) 
and (b). Identification of tourist centres for 
development of infrastructure and formula-
tion of proposals for central financial aS~ls­
tance, are the responsibility of the Sttltf:\ 
Governments. The Central Department of 
Tourism has not received any proposal from 

~ 

1 

2 

3 

3 

1 

2 

2 

2 

12 

12 

Total 52 

the Government of Uttar Pradesh for central 
financial assistance for tourism infrastruc-
ture in Pithoragarh District. 

Central Assistance to SCs/Sts In Uttar 
Pradesh 

3382. SHRI HARISH RAWAT: Willthe 
\t1inister of WELFARE: be pleased to state: 

(a) the anlount provided during the 
current findnclal y(~ar &0 far to Uttar Pradesh 
Government for the Waliars of Scheduled 
Castes, Scheduled Tribes and other prin1i-
tlves tribes separately; 

(b) whether the State Government 
have utilised the entire amount, if so, the 
details thereof; and 

(C) if not. the reasons therefore? 

THE DEPUTY MINISTER OF THE 
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MINISTRY OF WELFARE (SHRIMATI 
SUMA T1 ORAON): (a) So far the following 
amounts have been released to the Govern .. 

maRt of Uttar Pradesh durinG tfte amant 
, ...... year for the welfare of Scheduled 
c.ates&heduled Tribes; 

Rs. in IMhs 

3 

I. SplCial Central Assistance to Special 
Gomponent Plan for Scheduled Castl1s 
(first instalments) 1930.00 

II. Special Central Assistance to Tribal 
SlIbPlan 

III. F"tnancial Assistance under Article 
275(1) of the Constitution for S.Ts 

IV. Research and Training 

V. Post-Malric Scholarships for SCs and 
~ts (8tf.t.oc) 

21.66 

8.68 

3.00 

357.12 

~--------~--------------.----~~------~~--------~~-.--
'bi~nd (c:). Oatals regarding utiJjsat~"n 

of Central grants will be known only atter tile 
current financial year is over. 

[English] 

Effect of Hotel Rooms Shortage on 
Tourism 

3383. SHRI SATVENDAA NARAYAN 
SINHA: WiU1he Minister of CIVil AVIATION 
AND TOURISM be pJeased to state: 

~a) Whetb8r ,ny grQup of tourtsts have 
beQt\ tu~d bad< when the bookings for the 
current leason from abroad started, due to 
lack of hotel rooms; 

,~ whether the inability to provide' 
domestic air connections was another r(ta· 
son for turning back these tour;sts: 

(c) whether travel agents had ctx· 
pressed concern at -this state 01 affairs; and 

(d) the st-eps taken '10 overcome this 
situation? 

THE MINISTER 0' SlATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
lOURISM(SHRISHtVRAJV. PATll): (a) to 
(c). Shortage of hote4 rooms, Airlines capac-
ity and other tourism inlrntructure facilities 
is generally felt during the peak tourist sea-
son. 

(d) ThQ augtTlentation of touriSt" infra-
structure facilities in the country is a continu~ 
ing process. In the case of hotot accommo-
dation, th~ major contribution comes from 
the private sector. Therefor.. in order to 
encourage/stimulate private sector to invest 
in the hotel intjuslry. GovernMent has ex-
landed several incentivesJooncessions to 
the hotel industry. 

The rnajor ;nc8ntive~ announced for the 
tourtsm industry are the benefits of Section 
·80 HHC and CC of the tncom. Tax Act. 
AddttionaHy, the rate of interest subsidy for 
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one to~ ... ,.. "'*1, has been increasud 
from 111t to '" and Financial Institution's 
SchfNAe of in __ t ,ebate linked to foreign 
•• change .arrilags has been extended 10 
hotel •. 

PopulatioR Below Poverty Line 

3384. PROF. NARAIN CHAND PAR-
ASHAR: Will the Minister of PLANNING be 
pleased to state: 

(a) the porcentage of population living 
below the poverty line in each one of 1hf' 
States as on 31 March, 1988; 

(b) whether the estimates are based on 
any national sample survey of household 
consumer expenditure taken subsequent to 
the 38 round: 

(c) whether thiS percentage would be 
substantlfllly reduced at the end of Seventh 
Plan; 

(d) whether there are any seriolJs 
doubts about these figures by the leading 
oeonomist~; and 

(0) if so, the nature \hereof and tho 
responsQ of Government and the Planntng 
Commission about the doubts expressed in 
this regard? 

THE MINISTER OF PLANNING AND 
MtNISTER OF PROGRAMME IMPLEMEN-
TATION (SHRI MADHA\lSINH SOLANKI): 
(a) The percentage of population living be· 
low Iha poverty line in each one of the Stal e~ 
on 31 st March, 1988 as not avaIlable. 

(b) Ooes not anse. 

(C) Poverty reduction tal gat for 7th Plan 
was to reduce the percentage of populattOlI 
with the consuf1'lption standard below the 
poverty line from 36.9% In 1984·851025.80/0 
by the end of the 7th Plan. All efforts aro 

being mad. to achieve this target. 

(d) and (8). As the Question are not 
specitic, information is not available. 

A .. I.tance for Introduction of Tourist 
Motor 

3385. SHRI V. TULSIRAM: Will the 
Minister of CIVIL AVIATION AND TOURISM 
be pleased to state: 

(a) whether tourist motor has been 
launched in Rajasthan canal recently; 

(b) if so, whether there is any proposal 
under consideration to introduce similar 
transport system in other States particularly 
in Andhra Pradesh also; and 

(c) If so, the details thereof and the 
extent of financial assistance likely to be 
provided to the State Government for the 
said purpose? 

THE MtNISTER OF STATE OF THE 
M1NISTJrtY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATll): (a) to 
(c). The Central Department of Tourism 
provides central financial assistance to the 
State Government for procurement of Tour-
ist Transport at selected centres. The finan-
cial assistance ;s given on the basis of pro-
posals received from the State Govern-
ments. No proposal for Tourist Motor 
L~unch for Rajasthan canal has been re-
ceived fron) the State Government of Rajast-
han. Some other States who had submitted 
propos-a's for purchase of boats have been 
given financial assistance under the Central 
F mancial Assistance Scheme for tourist 
transport at selected centres. The Govern-
ment of Andhra Pradesh has sent a proposal 
for purchase of 2 motor launches for 
operation at Nagarjunasagar at an esti· 
mated cost of Rs. 50.00 Lakhs. The decision 
for Central financial_.taN» will be given 
on merits of the proposal, availabilitJ of 
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funds and inter4 se priorities. 

Rail Pass to Freedom Fighters 

3386. PROF. MADHU DANDAVATE: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether there are many freedom 
fighters who chose not to apply for freedom 
fighters pension and have therefore baon 
denied the Railway Pass facility as no pen-
sion payment order can be cited by them; 
and 

(b) if so, whether steps Will be taken to 
issue rail passes to such freedom fighters for 
"Bharat Darshan"? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHIiI 
SONTOSH MOHAN DEV): (a) Only free-
dom fighters drawing pension from centrnl 
revenues under the Swatantrat~ Sainik 
Samman Pensk>n Scheme, 1980, on ac-
count of their participation in the Nationat 
Freedom struggle for independence, are 
eligible to avail of the facility of frAQ Railway 
Pass. 

(b\ 40, Sir. 

[ Translation] 

Development of Keradu Tourist Spot in 
Barmer (Rajasthan) 

3387. SHRI VIRDHI CHANDER JAIN: 
WllI the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) whether Rajasthan Governmnm 
have submitted a scheme for the develop-
ment of Keradu tourist spot In Barmer (lIS~ 
trict; 

(b) if so, the details thereof; and 

(c) the details of the assistance pro· 
vided by Union Government so far for im-
plementation of the 'Said scheme? 

THE MtNISTEfa OF STATE OF THE 
MINISTRY OF CiVil AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) 
Yes, Sir. 

(b) The proposal received from the 
State Government for Central financial as-
sistance pertained to construction of a Tour .. 
ist Centre and restoration and development 
of temple at an estimated cost of As. 18.00 
lakhs. 

(c) The Central Department of Tourism 
has n01 provided any assistance for this 
project as It was decided in consultation with 
the State Government to shelve the project. 

Repair of Jal Jivi·Madkot·Munsiarl 
Motor Route 

3388. SHRI HARISH RAWAT: Willthe 
Minister of DEFENCE be pl98sed to state: 

(a) the amount provided this yearforthe 
repair of Jaljivi-Madkot-Munsiari motor 
route; 

(b) whether the motor route from 
Madkot to Munsiari is In a very bad condition; 
and 

(c) if so, the steps betng taken by the 
Government to repaIr It? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC· 
TION AND SUPPLIES IN THE MINISTRY 
OF DEFENCE (SHRI CHINTAMANJ PANI-
GRAHl): (a) A surn of As. 8.01 lakhs has 
been provisioned in the R.E. 1988-89. 

(b) The road suffered large stale 
damages due to heavy rains in August-
~eptambar 1988, but presently it is through 
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tot traffic. 

(c) (i) Maintenance as per normal 
scale; 

(ti) Upgradation from Class 5 to 
Class 9. 

Vayudoot Service for Jaisalmer 

3389. SHRI VIRDHI CHAND£R JAIN' 
Will the Mmister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) whether Vayudoot service are oper-
at~ng satisfactorily in the country; 

(b) whether there is no Vayudoot serv-
ice to the tourist place, Jaisalmer: 

(c) if so, the reasons thereof, and 

(d) the likely date by which Vayudool 
service to Jaisalmer would be started? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVlATION AND 
TOURISM (SHRI SH1VRAJ V. PATIL): ~a) 

Yes, Sir. 

(b) to (d). Vayudoot has resumed reuu-
lar operations to Jaisalmer with effect from 
22nd November, 1988 on sector Delhi-
Jaipur-Jodhpur-Jalsalmer-Bikaner and 
back on Tuesdays, Thursdays, Saturdc.y~ 
and Sundays. 

(English] 

Guidelines to Delhi Police 

3390. SHRIMATI JAYANTI PATNAtK' 
Will the Minister of HOME AFFAIRS bf 
pleased to state: 

(a) whether new guidelines have bl.cln 
sent to Delhi Police with regard to atten-
dance, arrest, search and escort of women. 

(b) 11 80. the detaffs thereof; and 

{c) whether similar guidelines are pro-
posed to sent to the different States? 

'TliE MINISTER OF STATE IN THE 
M~NISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND MIN-
'STER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P. CHjOAMBA-
RAM): (a) and (b). No Sir, however, a 
circJ.llar regarding attendance, arrest, 
search, and escort of women dated 7.9.99 
has been Issued by Deihl Police summaris-
Ing the instructions issued earlier in this 
regard. 

(c) No, Sir. 

Assistance fOT Social Werfare Pro-
gramme 

3391. SHRI N. TOMBI SINGH: Willthe 
Minister of WELFARE be pleased to state: 

(a) the financial assistance given to the 
State of Manipur, Nagaland and M,zoram for 
expenditure on the social weJfare pro-
gramme dUring the last three years, year-
wise; 

(b) whether the grants have been given 
direct to the voluntary orgamsatlons on the 
recommendation of the State Social Welfare 
Departments/Boards; and 

(c) if so, the details of grants gtven to the 
voluntary organisations In these States dur-
ing the last three years, year-wise? 

THE DEPUTY MINISl ER IN THE 
MINlSTRY OF WELFARE (SHRfMATI 
SlJMATIORAON): (a) to (c). Ttle proposals 
received in the Ministry of Welfare from the 
Governments of the States of Manipur, 
Nagaland and Mizoram were examined and 
grants released/allocations made on the 
basIs of the approved norms, 
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A &tatement~;ving detailS of the alloca .. 
tions madeJgrants.Jn .. aid r4deased by this 
Ministry under various schemes to the 

States of Manipur Nagaland and Mizoram 
and/or voluntary organisations during the 
last thr •• years is given below. 
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Launch of 1 so kg Saterllt. 

3392. SHRI P.M. SAVEED: Will the 
PRIME MINISTER be pJeased to state: 

(a) whether there is a plan to launch a 
150 kg. class satellite by India; 

(b) tf so, the special features of the 
satellite; and 

(c) the cost involyed and the apprnxi-
mate time by which it would be launched? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOl· 
OGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP .. 
MENT, ATOMIC ENERGY. ELECTRON-
ICS AND SPACE (SHRI K.R.' NARAY-
ANAN): (a) Yes, Sir. The SROSS.series of 
sateffites planned to be launch9d usin~ 
Augmented Satellite Launch Vehicle 
(ASLV) are of 150 kg class. 

(b) SROSS 150 kg series of satetfiles 
have several SJJ8dai features. The sateUtte 
consists of a versatile platform which can be 
spin stabilised, dual spin stabilised Of 3-axi5 
body stabilised. tn view of tNs, thfs space-
craft can be used for m ultimission objectives 
and for conducting scientific and technologi· 
cal experimental missions in a near~arth 
orbit of altitude of around 400 kms. The 
satelbtes are built indigenously with severa' 
state-of·art systems at a oost optimal for 
~nduction such experiments. The satellites 
can carry payloads trom 10 to 25 kgs de-
pending on the specific mission require-
ments. 

(c) The spacecraft platform cost is 
about As. 2 crores. A series of such satellites 
are expected to be launched with the help of 
Augmented Satellite Launch Vehicle 
(ASLV). A decision on further launches of 
ASl V can be taken after the failure analysi~ 
of ASLV .. D2 is over. 

Electronic Centres 

3393. SHRI R.M. SHOVE: Will the 
PRIME MINISTER be pleased to state: 

(a) whether Government propose to set 
1.tP more electronic centres in the country; 

(I)) if so, the location of these centres; 

(c) the number of such centres at pres .. 
ent. State-wise; and 

id) th&main objective behind setting up 
of 1hese,C8ntres? 

THE MINISTER OF STATE IN THe 
MINISTRY OF SCIENCE AND TECHNOL· 
OGY AND MINISTER OF STATE ~N THE 
DePARTMENT OF OCEAN oeVELOP" 
MENT. ATOMIC ENERGY, ELEOTRON .. 
ICS AND SPACE (SHRI K.R. NARAY-
ANAN): (a) to (d). Ves, Sir. 

I. Centre for Electronics design & Tech .. 
nology (CEDT). 

Department of EledroniCs propose to 
set up these Centres at: 

i) SAS Nagar in Puniab; 

n) Cahcut in Karata; and 

iii) Gorakhpur in U. p. 

Three CEDTs are operational at pres-
ent. These are located at: 

i) Bangaiore in Karnataka: 
. 

ii) Snnagar In Jammu & Kashmir; 

iii) Aurangabad in Mah.rashtra; 

Centre at Imphal in Manfpur •• t. will 
start functionIng from Ju'V 1 gag. 
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Objectives are:· to build up human re-
source through 

(a) offering a variety of courses and 
training programmes; 

(b) to interact with various organisa-
tions; 

(c) to provide various services to 
entrepreneurs and designers of 
electronics equipment; 

(d) to mmtivate potential entrepre-
neurs and designers in electron· 
ics through advice, guidance 
and training. 

II. Electronies Test :& Development 
Centres (ETDCs): 

Department of Electronics (DOE) 
propose to set up these Centres at:-

i) ETOC at Indore. M.P. 

ii) ETDC at Agartala, Tripura 

in) ETDC at Imphal, Manipur. 

The number of such Centres under 
control of DOE. at present, are as follows:-

i) ETOC, Bangalore; 

ii) ETDe, Hyderabad; 

iii) ETDC, Jaipur; 

IV) ETDC, Mohali; 

v) ETDC. Solan; 

vi) ETDC, Guwahati; 

vii) ETDC, Goa. 

Apart from the above following are the 

eTOCs which are controlted by State Gov .. 
ernment and grants-in .. aid are Qrovided by 
DOli under its Standardisation Tasting & 
Quality Control (STOC) prJ)gramme for the 
test facilities of these ETOCs:-

i) .ETOC. Calcutta; 

ii) ETDC. Pune; 

iii) ETDC, Kanpur; 

tv) ETDC, Baroda; 

IV) ETOC, Madras; 

vi) ETDC, Gurgaon; 

vii) ETDC, Patna; 

viii) ETDC, Bhubaneshwar. 

Main objectiVes 01 setting up of these 
ETDCs are as fo'lows: 

i) to provide test af'ld calibrafon 
facilities to the ind ~tries for 
development of their product 
and improving the quality of the 
electronics products manufac- .. 
tured by the locaJ industries. 

ii) providing developmental assis-
tance to the local industries and 
extend quality advisory services 
to the industries. 

iii) regular seminars/workshop! 
training courses are arranged by 
the ETDCs to provide and inlpart 
training to the technical person-
nel of local industrie~. 

iv) technical information and htera· 
ture are provided to the indus-
tries by the ETDCs by making 
available technical literature! 
specifications, etc. 
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III. Gentrs for Material for Electronics 
Tedlnology (C-MET): 

These Centres are proposed to be set 
up at the foUowing places under Electronics 
Materiats Development Agency, a pro-
gramma of DOE: 

i) Hyderabad (A.P.); 

;;) Puns (Maharashtra); 

iii) Trichur (Kerala); 

There are no such Centres at present. 

The main objectives of the Centres are 
as follows:-

i) to establish development-cum 
pilot production of critical materi-
ats. so as to ascertain techno-
economic .viability of the process 
for commercialisation. for field 
trials. for export, market devel-
opment, etc. 

ii) to set up pilot plant to supply 
strategic elecironics materials to 
meet vital requirement of tl19 
R&D and industry. 

iii) to establish adequate infrastruc-
ture to provide routine services 
to industry and R&D in testing. 
characterisation and failure 
analYSis of Electronics Materi-
als. 

iv) to establish data base on Elec-
tronics Materials. 

IV. LSINLSI Design Centres: 

In addition to above, DOE, Governmt.lOt 
of India is currently setting up 10 lSfNlSI 
Design Centrl!s in the oountry. with a view to 
unatJadina the lechnology of the indigenous 

electronic equipment. The locations are as 
follows:-

BangaJore (the etisting DOE Design 
Centre would be augumentad). Hyderabad. 
Madras, Trivandrum, Pune. Baroda, NOIDA 
(Delhi), Lucknow. Calcutta and Bhubanes-
war. 

[ Trans/ation] 

Declaration of Valmikf'. Birthday ... 
Public HCIliday 

3394. SMRI RAJ ~l1.MAR RA1: Wltl,the 
PRIME MINISTER be pleased to state': 

.(a~ whether various organisations have 
demanded to declare the birthday of Ua-
harshi VaJrniki as a public holiday; and 

(b) if so. the reaction of Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND MIN-
ISTRY OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P. CHIDAMBA-
RAM): (a) Yes, Sir. 

(b) It has not been found possble to 
aa;ept the proposal; 

[Engli.h] 

. Remote Sensing Satellites to Locate 
Underground Water Re'sources 

3395. SHRI SATYENDRA NARAY~ 
ANAN SINHA: Will the PRIME MINISTER 
be pleased to state: 

(a) ,whether remote sensing satellite5 
will help to locate underground water re-
sources; 

(b) ;f so, whether any plan to map these 
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resources has been prepared; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL~ 
OGY AND MINISTER OF STATt IN THE 
DEPARTMENT OF OCEAN DEVELOP· 
MENT ATOMIC ENERGY, ELECTRONtCS 
AND SPACE (SHRJ K.R. NARAYANAN): 
(a) Yes, Sir. 

(b) and (c). Under-tfleNatlonal Technol-
ogy Mission on Drinkina Water co-ordinated 
by the Department of Rt.Jral Development, 
Ministry of Agnculture, the Department Qf 
Space has prepq.red ground water potential' 
zone maps using remote sensing satefJltt: 
da1a for scientific source finding sf Sf)te 
drinking water. rn the tn'tiat phase, 57 m,nl-
mission districts were identified for prepara-
tion of ground water potential maps. Out of 
these, for 41 districts ground water potential 
zone maps have been prepared on 
1 :250.000 scate. The work on the remaining 
16 districts are progressing.1n 8 subsequent 
phase.. it is'Planned to cover aU the problem 
villages in the rest or the country. 

T"e Department of Space has also 
separately completed -ground water poten-
tial zone maping covering Maharashtra, 
Karnataka, Gujarat and Rajasthan and ~alts 
of several other States. The grouhd waler· 
potentiat zone mapping of Bihar and 
Madhya Pradesh is progressing. This wor~ 
has been carned out in adive coltaboration 
with the State Ground Water Departments. 

The ground water potential zone maps 
have been found to be useful for locating 
sites for drilling wells .. 

Non Plan Expendtture 

3396. SHRI PRAKASH V .. PATIL: \rVill 
the Minister of PLANNING be pleased to 
state: 

(8) whether the Planning Commission 
has suggested some corrective measures Ie 
contain the rising non plan expenditure; 

(b) if so. the details thereof; and 

(c) the remedial steps contemplated in 
this regard? 

THE MINISTER OF PLANNING AND 
MINISTER OF PROGRAMME IMPLEMEN-
TATION (SHRI MADHAVSINH SOLANKI): 
(a) and (b). The Planning Commission has 
been cons1a"tly emphasising the need to 
contain the growth in non-plan expenditure. 
Various suggest'o~s in this rega«! have 
been highlighted in the Seventh Five Year 
Plan Document. 

(c) The aspect relating to pruning of 
non-plan expenditure is constantly under 
review of the Governinent with (f vtew to 
containing its growth. Some of the (steps 
contemplated in thisl9g8fd inc1\Jde adoption 
of the system 01 Zero-based budgeting; 
revIew of variou~ 'Subsidies; prioritization of 
expenditure; examlOahon of on-going pro-
grammes and pruning of programmes of 
doubtful economic and social merit; admin-
istrative reforms wnlch would eliminate 
unnecessary work, reduce overlap and 
simplify procedure5; moderation in the 
growth of wages and salaries; priortty in 
favour of completing on-going programmes 
as compared With the launching of new 
schemes ctc. 

Inclusion of State TeChnOlogy Councils 
in the Working of Technology Missions 

3397. SHRIMATI JAYANTI PATNAIK: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the State Technology 
Councils are proposed to be involved In the 
working of the technology missions; and 
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(b) if so, the details thereot; and the 
guidelines sent to the State GO\lernments in 
this regard? 

THE MIN1STER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF &TATE IN THE 
DEPAflTMENTS OF OCEAN DEVELOP· 
MENT. ATOMIC ENERGY. ELECTAON .. 
res AND SPACE (SHRJ K.R. NARAY· 
ANAN): (a) Yes, Sir. 

(b) A meeting in this regard IS being 
organised shortly to workout the operationaJ 
details. 

Terrorist Activities in Punjab 

3398. SHRI SYED SHAHABUDDfN: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) the number of persons killed In 
Punjab, month-wise, since the promulgation 
of the President's rule; 

(b) the break-up of the above under (J) 

people kiUed by terrorists (ii) Terrorist' km.d 
by police (iii) policemen killed by terrorists; 
and 

(c) the number of suspected terrorists 
arrested by the police, month-wise, during 
this period with the number of persons sub-
sequently refeased and the number still 
under detention? 

THE MINISTER OF STATE IN THE 
MINISTRY O~ PERSONNEL, PUBLIC • GRIEVANCES AND PENSIONS AND MlN-
JSTER OF STATE tN THE MINISTRY OF 
HOME AFFAIRS (SHRI P. CHIDAMBA-
RAM): (a) to (c). The information furnished 
by the Government·of Punjab regarding the 
persons. including policemen. killed by ter· 
rorists. terrOrtsts killed in encounters with 
Police and arrested during the penod 12 .. 5 .. 
97 to 31·10-B8 IS given in the statement 
below. 

The information regarding the number 
')f terrorists released and those still in cus-
tody is being colleded and will be laid on the 
Table of the House. 
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Collaboration for Development of light 
Combat Aircraft 

3399. SHAI SVEO SHAHABUDDIN : 
Will the Mini$ter of DEFENCE be pleased to 
state: 

(a) whether the Aeronautical Develop-
ment Aaeney had signed an Agr-eement with 
the MBB of West Germany for collaboratloll 
for the development of a light combat aircrdft 
for the Indian Air Force; 

(b) if so, whether the agreement isbemg 
implemented or has sfnce been terminated 
and if terminated, the reasons thereof; 

(c) whether subsequently an agreQ-
ment was signed with Dassault of Franc(I 
and if so, whether the collaboration has be\!O 

in progress; 

(d) if so, when the project IS likely to Of:! 

con'lpletcd; and 

(e) whether the collapse of Franc~'s 
own Rafale Project IS likely to have any 
adverse impact on thQ progress of this col-
laboration. ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OP'DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY 
OF DEFENCE: (SHRI CHINTAMANI PANI-
GRAHl) : (a) No, Sir. 

(b) Does not anse. 

(c) A Contract was signed with Dassc:lult 
oJ France in Oct. 87 for availing consulta'lc..y 
during the Project Definition Phase which is 
nearing completion. 

(d) It is hoped to start the flight trial~ in 
mid 1991 and after successful trials witt be 
inducted to the Air Froroe in the mid nineties, 

(e) No, Sir. 

Cost of Projects to· Develop MBT and 
LeA 

3400. SHRI SYED SHAHABUDDIN : 
Will the Minister of DEFENCE be pleased to 
state: 

(a) tile lales1eastin)aN of the cost of the 
projects to develop MBT and LeA; and 

(b) the latest estimates for the target 
date when the MBT and LeA must be 
operat6onatly available? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC· 
TION AND SUPPLIES IN THE MINISTRY 
OF DEFENCE (SHAI CHINTAMANI PANI· 
GRAHl) : (a) The development cost of the 
ProJect estimate is at about Rs 280 crores for· 
the MBT ProJoct and around Rs 2000 crores 
for the LeA ProJect. A more accurate esti· 
mate for the LeA would become availabl~ 
only after a detailed avaluation of the Project 
Definition. 

(b) MBT IS scheduled to be Inducted into 
the Afmy in the early nineties aftEH success· 
ful Army trials and evaluation LeA will enter 
Air Force In the mid nineties. 

[ Translation] 

Tourism Schemes of Rajasthiln 

3401. SHRI SHAN fI DHARIWAL : Will 
the Minister of CIVIL AVIATION AND 
TOURISM be pl9~sed to state; 

(a) the tourism schemes per1aining to 
Rajasthan pending with Union Government 
and since when; and 

(b) the steps taken to clear the pending 
tourism schemes? 

THE MINISTER OF STATE OF THE 
M.NISTRY OF CIVIL AVIATION AND 
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TOURISM (SHRI SHIVRAJ V. PATIL) : (;~)
The following projects forwarded by tt·&

Govemment 01 Rajasthan for central tinan-
. cial assistance during Seventh Plan :..0 I..r,

are pending with Central Department of
Tourism:-

1. Cafeteria at Jhunjhunu

2. Boating facilities at Siliserh Lake

3. Water sports facilities .u
Fatehsagar, Jaisamund and Sil-
iserh Lako

4. Yatri Niwas at Mount Abu.

5. Flood lighting of Chittorgarh FOrE

6. Sound and Light Show at
Udaipur

7. Tourist Complex at Fatehpur.

(b) While some of these projects hi'H·}
been approved in principle detailed i.nforrlid'
tion/clarifications are awaited from th'~ St<',!e
Government in respect of others.

[English]

Expansion of Nagpur AirpClrt

3402. SHRI BANWARI LAL PUROHn:
Will the Minister of CIVIL AVIATION ANI.)
TOURISM be pleased to state:

(a) whether any progress has been
made during the past few months for the
expansion of the Nagpur airport;

(b) if so, the details thereof; and

(c) the time by which the expansion
work is likely to be completed?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND

TOURISM (SHRI SHIVRAJ V. PATIL): (a) to
(c). The drawing for the expansion and
modification are likely to be fIn;;li~cdshortly.
TI18 work of extension and modification of
the existing terminal building is likely to be
taken up during the current financial year
and is expected to be completed In about 15
to 18 month's time after commencement 01

work.

trnprovement in Financial Performance
of AI

3403. DR. KRUPASINDHU BHOI : Will
the Minister of CIVIL AVIATION AND
TOURISM be pleased to state:

(a) the profit earned by Air India in 1987-
88 and in the first six moths of 1988-89 ; and

(b) the steps proposed to be taken 10

improve its financial performance?

THE MINISTEn F STAl E OF THE
fvllNISTfiY OF CIVIL AVIA-rION AND
TOURISM (SHHI SHIVi{AJ V. PAT!L) : (a)
During the year 1987-88, Air India incurred
a net loss of Fos43.41 crores. For the period
April-September, 1988, Air India has shown
a provisional net profit of Rs 5.54. crores.

(b) Following steps have been taken by
Air India to improve its performance:-

(1) Introduction of daily non stop
services to London and Tokyo;

(2) Introduction of additional fre·
quencies 10 Frankfurt/Tokyo:

(3) Improvement of SUIV;,::A on
board and proqrossive comput-
erisation of various areas, etc.

Ex-Servicemen in Kerala to be Rehabili-
tated

3404. SHRI K. MOHANDAS : Will the
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Minister of DEFENCE be pleased to state 
the total number of ex-servicamen in Keraia 
who ara yot to bo rehabilitated as at the ef,d 
of 30 Septomber, 1988? 

THE ~1INISTE.R OF STATE IN lht 
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTf,y 
OF DEFENCE: (SHRI CHfNTAMANt PANt· 
GRAHl): According to the livo regi$ters of 
persons seeking employment maintained in 
various Zila Sainik Boards of Kerala stat ti, 
the total numbor of ex-servicemen in t(ertlia 
to be rehabilttilled as at the Qnd of Sept.m .. 
ber, 1988 is 33.159. 

Expendituro tncurrod in Proll1ul.ng 
Tourism during 1988-89 

3405. SHRl K. MOHANDAS: WUI tna 
~11n16ter of CIVIL AVIATION AND TOURISM 
be pleased to state: 

(a) the total allocatIon for 1988·99 tor 
promoting tourism and the amoun1 ~o~nt ~,() 
far; and 

(b) the dotalls of dovelopment actlvltlQS 

undertaken and completed In e~ch Stat9 tIllS 

year? 

THE MINISTER OF STATE OF THt: 
MlNISTRY OF CIVIL AVIATION AIJD 
TOURISM (SHRI SHIVRAJ V. PATlL): (8) 

Thetotal allocation for Central departmen. of 
Tourism for 1988~B9 IS As. 2,950.00 lakhs 
out of which, As 1,331.98 lakhs have bpi n 
spellt till 30th Soptember. 1988. 

(b) The details of development OdlVlllo~ 
undertaken in States include financial as! i~­
tance for development of tourism lnfrastrllC-
lure under vnnolls schom(~s like Wdd iff') 
1 OUn~l1\t Yalri Niwases, Cultural Toun~ rn. 
Bn'lch TC1urism. Infrastructuro Oovalopm, \nt 
ot Tourist Cpntr~s, otc. Tho prOJocts sa Ie 
1lonc·d under tht:sn schemes are in various 
stag os of implementation. 

Night Landin" FicHlty at Indor. Airport 

3.406. SHRI SU8HASH VADAV : WKt 
the JAnislar of CNl. AVIATION AND 
TOURISM be l)Ieased to state: 

(a) whether night landing facility ;muu-
ment is avaMabit at tndat. Airport: 

(b) if sO. the reasons for not using the 
same. and 

(c) the tim. by which the night tandinO 
facility 8' Indore airport would be tn 
operatJon? 

THE MINISTER OF STAlE OF THe 
MINISTRY OF CIVIL AVIATION AND 
TOURtSM (5HR' SHIVRAJ V. PATIL) : (al 
Ves, SI,. 

(b) and (c). The night landeng facIlities 
are operational and used as and when re-
quired. 

Shortas,-o' Tratned feraonnel1or 
Tribl' OIlYOlopmant Seheme~ 

3407. SHRI PARAS RAM BHARDWAJ: 
W,U the Minister of WELFARE be pieased to 
state: 

(a) whether the shortage of trained 
porsonne' is hllllJpering tho "rogress of the 
tribal dcvelopnlAnt sohames particularly in 
the $ta?9 of Madhya Pradesh. 

(b) at &0, whether any study has heerl 
conducted in this regard: and 

(c) if so, the details regardIng the BUg-

gastions made in this regard? 

1 Hl: DEPU fV MINISTER IN THi: 
MlrllS fRY OF WELFARE (SHRIMATt 
St JMA 11 ORAON) : (a) No. Silo 

(b) and (c). 00 not arise 
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Withdrawal of Frelgbter Service by Air 
Indte 

3408. SHRI SANAT KUMAR MANDAL 
: Wilt the Mtnister of CIVtt AVIATION Ar-.~ 0 
TOURISM be pl.eased 10 slate: 

(a) whether the Atr -Indta has wlthdravnl 
It. WQQkly freighter service from Calcutta: 

(b) if so, the roasons therefor; and 

(c) wh€ther It wttl resutt In httting the 
~ports from the State? 

THE MINISTER OF STATE OF THE 
M'NISTRY OF CIVIL AVIATION At--.D 
TOURISM (SHRI SHIVRAJ V. PATIL) : (a) to 
(c). Air India has withdrawn its weekly 
freighter selvice from Calcutta. However, 1\lr 
India has provided capacity eqUIvalent to ~3 
tonnes per week on Its own scheduled fllgllt5 
from Calcutta to connect over Bombay a,)d 
Deihl. Indian Alrllnos also curries cargo over 
to Bombay and Deihl. Arrangements ha ole 
been .made by Atr India for smooth mO've-
nlent of export cargo ffOm Carcutta. 

Operation of Charter Flights by Foreign 
Airlines 

3409. SHRI SANAT KUMAR MAND/,L: 
Witl the MInister of CtVIL AVIATION AI JO 
TOURISM be pleased '0 stat~· 

(a) whether Governm~nt have InVltp(J 

all International aIrlines to operate eilar '( r 
fllght~ to vanous deshnollons in the cour,H ~ 
on a unalateral hn~'s: 

(b) If so, the r&asons therefor: 

(c) th& con~.~quontiatloss of traHlcto Ila 

Alr -tnd1a in tel ms of foreign exchange, Cln(i 

td) how It wilt be compensated? 

THE M1NtSTER OF STATE OF THE: 
M1NISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHJVRAJ V. PATIL) : (8) 

and (b). In order to enccuraoe overseM 
tourist tr dftlc to India the Government has 
allowed tOUTIst charter flights 10 operate to 
Deihl, Bombay, MadrDs, Calcutta, Banga· 
lore, Tnvandrum. DaboJinl (Goa). Varanasi, 
Hyderabad. Ahmedabad and Bhubanes-
war. 

(c) and (d). Since Atr India', capaoity is 
fully committed on its scheduled routes, no 
loss of traffic or revenue is likely to be caused 
to Air India. 

Ferrying of Lone Passenger by AI 

3410. SHRI SANAT KUMAR MAN-
DAL: 

SHRJ KRISHNA SINGH: 

Will the Minister of CIVIL AVIATION 
AND TOURISM be plea~ed to 9\e&o: 

(a) whether the Alr·fndla ferrf9d a lone 
pJiSengar abroad a scheduled 747 flight 
from Bombay to London in the second week 
of November, 1988, 

(b) whether a day sarfler, the Air-India 
flight 125 ferried a tota1 of mne pa~sengers 
travelling In economy class from Bombay 10 
London; 

(c) whether thH5G flights wert:J operated 
dS per tile estabhshed pi actlce for the Air .. 
India or the Internat.onal aIrlines; and 

(d) if so, the toss of revenue caused as 
a result of f~rrYlng such flights? 

lHE MINIS1ER Of STATE ()F 1 Hi:: 
f\1INIS·' HY Of- CIVIL AVIA-fJON A"JD 
TOURISM (SHHI SHIVRAJ V. PATfL) : (a) to 
(d). Information is being collected and will be 
laid on the Table of Sabha. 

Demands of Employoes of Hote) 
Centaur 

3411. SHRI JAI PRAKASH AGARWAL: 
w.n the M1nister of CIVIL AVIATION AND 
TOURISM be pleased to state: 
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(a) whether Centaur Hotel employees In 
Delhi were on agitation recently; 

(b) if so, the details of the demands and 
allegations made by the employees union; 

(c) whether payment of bonus to the 
employees is one of the demands; and 

(d) if so, the action taken or proposed to 
be taken on oach of the demands and thH 
likely date by which a final decision will be 
taken? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVil AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) 
and (b). The employees of the Centaur Holel 
Dolhl Airport were wearing black badU'3s 
from 4th July, 1988 to 12th October, 19f.8 
1 he workers had resorted to agitation for no 
JU3tifiabie reasons. Their main demand Vvd~ 
rOlnstatemont of two employees who had 
bean disrnlssed for proven miscondud. The 
allogatlons made by the Union were that the 
Managing Director of the Corporation dUring 
hiS visits to Dolhi was staYing in priVrlte 
hotels, paying large commissions to an 
advertising agency, ordering renovation In 
the Hotel for personal benefits etc. 

(c) Yes, Sir. 

(d) Paym0nt of bonus to the employ' e~, 
of Centaur Hotel Delhi Airport is not adllll:-
sible in accordance With tho prOVIsions of h. 
p",yment of Bonus Act and as per the Ie Fl: 
opinion taken by the Corpat atlon. The a tu-
gations made were not substantiated. A 
settlement has been reached with the t 111-

ptoyees 'Union on 12th October, 1 ~8f:i 
whereby the ~mployees have agreed to 
withdraw the agitation. 

Insurance Claims of the Two Aircrafts 

341~. DR. S.l. SHAllESH: Will thl: 
Minister of CIVil AVIATION AND TOURISt.Jl 

be pleased to state the amount claimed for 
the lo~s of the two aircrafts-one of the lAC 
and the other of Vayudoot-in recent air 
crashes from the Insurance companies and 
the amount paid by them or likely to be paid? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): 
Boeing-737 aircraft of Indian Airlines and F-
27 of Vayudoot which met with an accident 
on the 19th of October, 1988 at Ahmedabad 
and Guwahatl have been declared "total 
loss." While the Indian Airlines aircraft was 
insured at an agreed value of US $ 10 million 
(equivalent to Rs. 14.00 crores @ 1 US $ ::: 
Rs. 14/-) the aircraft of Vnyudoot was a fully 
depreciated one and was insured for an 
amount of Rs. 60.00 lakhs. The insurance 
valuo of these aircraft has not yet been paid 
by the Insurance companies. 

Aircraft on Lease for Indian Airlines 

3413. DR. B.l. SHAILESH: Will tho 
Minister of CIVIL AVIATION AND TOURISM 
be pleased to state: 

(a) whether the Indian Airlines attempt 
to get aircraft on lease has run into rouuh 
weather; 

(b) if so, the reasons therefor: 

(c) the stclge at which the matter stand~ 
at present and Its effect on the overdll 
operation of Indian AIrlines ~ervices and .t~ 
revenue earning potential; 

(d) whether any deCision has been 
taken either to repair the crash-landed boe-
ing aircraft or to replace it; and 

(e) how does the estimated cost on 
repairs compare to the purchase of a nElw 
on a? 

THE MINISTER OF STATE 'OF THE 
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MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) 
No, Sir. 

(b) Does not arise. 

(c) Indian Airlines has entered Into em 
Agreement on 7.11.1988 with MIs. Airbus 
Industries for lease of four 8 .. 737 aircraft. 3 of 
these aircraft were delivered to Indian Air-
lines in the sAcond and third week of Novem-
ber, 1988 and the 4th aircraft is expected to 
be delivered in the next two weeks. Memo-
randum of Understanding has already bedn 
executed with MIs. Druk Air for leasing of 
about 1000 hours of BAE .. 146 aircraft be-
longing to Drunk Air. These leasing hours 
are likely to be avaIlable in January, 1989. 
Indian Airlines has also made arrangements 
With Ariana Afghan Airlines to oporate It 
India-Kabul servic.f9s. Efforts are also HI 

hclnd to flnaltse IAasing arrangements aT 
Soviet aircraft. In view at this, the question 01 
any effect on overall operation of Indl in 
Airlines services and revenue earning J-O-
tential does nct arise. 

(d) 8-737 aircraft of IndIan Airline:::, I/vd~ 
severely damaged in an accident at Deihl on 
19.6.1988. It has become necessary to hDve 
this aircraft tvpau ed from Boeing Co. 1 rte 
two engines also have to be replacod. 1 ~)C 
cost ostimates of repairs are approx. hs. 
11.18 crores which will be reimbursed by tile 
Illsur ance Co. In accordance With 1 he turr 11~~ 
of the Insurance pollc.y. 

(e) It IS understood that a new 8-737 
aircraft is currently priced around US $ 21 
million Le. Rs. 30 crores approx. exclud "9 
customs duty. 

Flood Lighting of Monuments of 
Historicallrnporlance in MadhYd 

Pradesh 

3414. SHRI KRISHNA SINGH: W,1I1h(· 
Ministerof CIVIL AVIATION AND TOURI~tv' 

be pleased to state: 

(a) whether there is a scheme for flood 
lighting of the monuments of historical im .. 
portance and tourist attractton in Madhya 
Pradesh. 

(b) if so, the details of the monuments 
included tn the scheme and whether Vir 
Singh Palace IS one of them: 

(c) since whentheflood lighting projects 
has been pending; the reasons forthe delay; 
and 

(d) by when the work on each project is 
likely to be completed; and the estimated 
cost of each project? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a)10 
(d). The Central Department of Tourisrn 
prOVides central fmancial assistance to the 
State Government for floodHghung of monu-
monts of touristic importance. The financial 
assistance is given on the basis of proposal$ 
rec..:eived from the State Governmt:fnts. The 
Govnrnment of Madhya Pradesh had s8nt a 
proposal for floodlighting of Sir Singh Deo 
Palace at Datia for which an amount of Rs. 
2.12 Lakhs has been sanctioned on 
31.10.1988. Of this, Rs. 1,~O,800/ .. repre· 
sontlng 90°/0 of the cost of the project hac., 
air eady been released to the St()1e Govern· 
ment. The State Governrnem has been 
requested to execute the work exped,· 
tiously. 

Soviet Offer to Launch Insat-II 

3415. SHRI KAMAL NATH 
SHAI SATYENDRA NAR-

AYAN SINHA: 
SHRI CHINTAMANI JENA: 

Will the PRIME MINISTER be pleased 
to state: 
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(a) whether the Soviet Union ha& of-
fered to launch India's indigenously bUIlt 
INSAT-1t spacecraft at a fradion of the Ari-
ana or Amertcan launch rates: 

{b~ "so, tho estimated cost of tho launch 
in tel ms of rupees: 

(c) the re~tctlon of Govornrnent with 
regard to the oHer; and 

(d) the probable time by which this will 
bQlaunched? 

THE ~.,1INISTER OF- STATE IN II IE 
MINISTRY OF SCIENCE I\t ID 1 f:CJ ~N(.)L 
OGY AND ~~tNISTER OF STATE IN -I ~ IE 
Or:PAR rMENTS OF OCEAN DEVELOr 1-

r"lr=NT, ATOMIC ENEF~GY, ELEC'rt~(J,~­

ICS AND SPI\CE (SHRI K4R. NAF-1AY 
ANAN,: (a) to (d) While early ind~ciltion f,cin 
the Soviet Union fur launch of INSA T-II w~.s 
around n~. 25.00 Clores, thu presC'llt intf'r-
nationally quoted P'ICS for C) fJroton iJunch In 
1990·1002 timo-frarnc. is around 25-30 n'll 
lion dollar!:- (Rs. 40-46 crore~). Though tnl~ IS 

about 40% choapor, on various consldel.l-
Hons, such as compatibility of spacecr jft 
with the launcher, the difficulty In obtain" 10 
cntlcc)1 components for a Soviet launch and 
many other technical consideration~, n uecl-
sion was taken to limit the source si..l(;ctl()n 
forthe launch of INSAT-IITest Spacecraft, to 
U.S.lFrench sources. INSAT-II satellites oil' 

scheduled for launch In 1990/1992 

PromoUon of Education Arnong 
Handicapped 

3416. SHRI SRIKANTHA DATTA 
NARASIMHARAJA WADIYAR' Will tilb 
Minister of WELFARE be ploasod to St8t~) 

(a) wht:'thpr sOllle voluntary orgc . .Hlt .. , 1 

tions h~ve been Irlvolvod In the prO~(c:H1H ,I 

for promotion of education elmont} tho phy ,1-

cally handfcapped persor\s, 

(b) if so, the names of voluntary organ ... 
isations working for promoting education 
amona physically handicappod; and 

(c) the details of the work done by th~se 
organisdtions in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF Wl:LFARE (SHRIMATI 
SUMA TI ORI\ON): (A) to (C). the rv'inislry 01 
Wolfaro is funding a nunlber of Voluntary 
Organisations who are condllcting educa .. 
lion for physically hClf1dlcappod persons. 
The list of thesa voiuntclry organISations 
funded by the Mi:llStry of W&If.:uC:t In tile Year 
1987-88 is given in tile Statoment below. 
The 0, ganisations conduct spec..l~t educa-
tion vocational training Clnd provide physical 
and occupational th£ dPy to dlsublsd per-
sons to enable them Xl) bocome physically 
ttnd f)conomically indcpondont. SO,119 of the 
organisations which function as implemr'nt· 
ing agencies also provide artifIcial aids and 
appliances to physically handicapped per-
sons free of cost if the beneficiary's income 
IS Hs. 12001- p.m or less and at 50'/0 Co~! If 
his/her income is abovA R$. 1200/- and 

• below ns. 2500/- p( r month. 

STATEMENT 

S.No. Name and Address 
of Ofganisatlons 

1 2 

Adrihra P,adesh 

1. Thakur Had Prasad Institute of 
RehabIlitation for the Mentally 
Handicapped, "Shishu Nlkolan", 
V,veKnnand Nagar, Dll..:;ul~1) NZlgar 
Hydorubad-500660. 

2 Andhrn prooesh Federallon of the 
BlInd, 16·11/;::O-S-A, Saleem 
Nagar, Hyderabad-50003S. 
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3. Hyderabad Speciaf SchoOf for 
Children in need of Special Care, 
1 .. 312019, Matlankalt Street. Sa .. 
cunderabad-SOO003. 

Bihar 

1. Girija Shankar O,lshti Bihin Batiha 
Vid,raklva. Bodh Hath Misra lane 
Bh,khanpur, Gumti No. 3 
Bhagalpur. 

2. Prakritik Arcgyashram, RaJ91r, 
Nalanda. 

Gujarat 

1. K.L. InstitutefortheDeaf,51, Vldya 
Nagar, Bhavnagar-364002. 

2. Shn V. H. Gandhi Deaf & Lumb 
School, Modasa-38331S. 

3. Andhjan Vtvidtaxi Talim KendI Ut 

Aerodrome Road, Jamnagar-6. 

4. Shri D.S. Parekh, Deaf and Dumb 
School, Near Kasturba Society, 
Sunndranagar-1. 

5. Andh Kanya Prakash Grah Trust, 
Mam Nagar Navrangpura, Ah(l19-
dabad. 

6. Shishu J(unj, Speciaf Schoot for 
M.R. Children, RupaUba GardBn, 
M.G. Road, Porbandar. 

7. Shri Manav KaJyan MandaI S .. ln· 
chatat. J.B. Upadhyaya School for 
the Deaf and Dumb, TaJod~ 

383215. 

Himachal Pradesh 

1. H.P. State Cou"cil tor Child Wel-
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fare, Mint Secret~rJat, Simia. 

Jammu & Kashmir 

1. Rotary 'nn~rwhee' Home for Men-
tallv Retarded Children, Bhanot 
Bhavan, Kachi .. Chhawni, P.B. No. 
57, Jammu. 

Karnataka 

1. Shree Rarnana Maharish. Acad· 
emy for the Blind, Jaya Nagar, 
Bangalore. 

2. National Association for the Blind, 
906, HAL~II Stage, Indira Nagar, 
Bangalore. 

3. Tho 8efgaum district AsStociation 
forthe Blind, behind Ramdev Hos-
tel, Belgaum-S900 10. 

4. Karnataka Handicapped Welfare 
Association, Jeevan Beema 
Nagar, Bangalore-75. 

5. Dr. Steiner's Curative Education, 
Institute for Mentally Retarded 
Chifdren, Vidyagiri, Dharwar-
580004. 

6. Vishwa Dharma Mahila Makkala. 
Shikstlana Seva Ashram Samiti, 
Veerapura Hukkal On; Hubli Distt. 
Dharwar. 

7. Sharda Mahila Sevd Sama;s, 
Bannur Post, T. Narasipur Tatuk, 
Mysore District. 

8. Saraswati Mahita Samaja. T. Nara-
sipur Town, Mysore. 

Kerala 

1. Rotary Institute for ChHdren in 
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need of Special Care, BehInd 
Tagore Theatre, Trivandrurn-
695010. 

2. Cahcut IslamIc Cultural SOClei Y, 
P.O. Kolathara, Caltcut-673655. 

3. Social Welfare Centre. Trtchur-
680005 

4. Kerala Federation of the Blind, -, rt-

vandrum-695004. 

5 Society for the Rehabilitation of 
Mentally Deficient Children, Cun~ 
nanore, Kerala. 

6. Vlmla Mahila SamaJam, E.C.C 
Provincial Home, Nlrmala BhdV(.ln. 

7. ASSOciation for 1he WelfalG of 
Handicapped. P.B. No. 59, M S 
Street, Callcut-1. 

Mc1harashtra 

1. Spastics Society of India, Upper 
Colaba Road, Opp. Afghan 
Church, Bombay-40000S. 

2. The Education Audiology & Re~ 
search Centre, 62, Napean Sea 
Road, Bombay-400006. 

3. Janklben Shikshan Sanstha, A-3, 
Mehta Apartments, Prof. V S 
Agasha Path, Dadar, Bombay-
400028. 

4. Society for Care Treatment. TralO~ 
ing of Children in need of Spec lal 
Care. Sewn Hills, Sewr; ROdd, 
Bombay-400033. 

5. Society for the Rehabilitation of 
Crippled Children, Hazi Ali Park, 
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Opp. Willington Sports Club, Clerk 
Road, Mahalaxmi, Bombay-
400039. 

6. National Association for the Blind. 
11, Khan Abdul Gattar Khan Road, 
Worli Seaface, Bomb(ly-25. 

7. Shn Sant Bhanudas MaharaJ San-
stha, Wardha Maneri Tarvi DiSH., 
Wardha 

8. Matru Seva Sangh, Sitabuldl, 
Nagpur. 

9. Rotary Welfare Trust C/o 
Govardhan Tarachand Bhora, P.B. 
No. 80 Main Road, IchalkaranJI, 
Distt. Kolhapur. 

10. ASTITVA, Plot No.8, Phase, I. 
MIDC, Dombivilt (E), Dlstt. Thane I 

11 . Society for the Special education 
for the Deaf (The Hellen Keller 
InstItute for the De~f and Deaf 
Blind Municipal Secondary 
School), South WIng, Near'S' 
Bndge, N.M. Joshi Marg" 8yculla 
(W), Bombay-400011. 

12. Shree Trust, Guru Kripa J,vadanl 
Road. Vlrar, Dlstt. Thane. 

13. Suhrud MandaI. 805, Smruti Shan-
darkar Road, Shlvaji Nagar. 
Poona-411004. 

14. SHOR EducatIon Society's (ReSI-
dential School) for the Deaf, Shor 
Distt. Puna-412206. 

Manipur 

1. Centre for Mental Hygiene, Sagar 
Road, Th,angam. Leika', Imphal. 
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Orissa 

1. Red Cross School for the Blind 
Berhampur (Ganjam} Ori5$(.4-
760001. 

2. Handicapped Weffare Assocla· 
tion. Mission Compound, 
Balasore-75600 1. 

3. Orissa Association for the 8l1nd, 
Malegodown Road Unit III. Bh'J· 
baneswar. 

Punjab 

1. Founder Trustee and Administr ci-

tor, Dr. Satya Paul Khosla ChilI 1-

table Memorial Trust, Shah~.: d 
Udham Singh Nagar, Link Rond, 
Ja"andhar-144001. 

2. Joevan Nirrnan Sansthan. G( Ip 
8agh Road, Bharatpur. 

Tamilnadu 

1. School for the Young Deaf Chil-
dren, "Bala Vidyalaya, 278-0. 
Mowbrays Road, Madras. 

2. Sudhar Special Education Society, 
Thanjavur Sewai Nagar, Ma-
nojipatti (BOO), Thanjavllr-
613004. 

3. Society of the Immaculate Heart of 
Mary Little Flower Convent Higher 
Secondary, School for the Deaf, 
Cathedral PO. Madras-600006. 

4. Spastics Society of Tamil Nadu, 9. 
Archbishop Mathias Avenue, t..la-
dras-600028. 

5. "Pathway," Centre for Aehabilita-
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tion & Education for the Mentally 
Retarded Children, 15, tst Main 
Road Gandhi Nagar I Adyal', Ma-
dras-600020. 

6. Hellen Keller Educational Society, 
for the Blind, 23, Dr. Thangdraj 
Road. Madurai-625020. 

Tripura 

1. The North Tripura Deaf & Dumb 
School, Kailashahar, North 
Tripura. 

Uttar Pradesh 

1. Prag Narain Mook Badhir 
Vidyalaya. Sansi Gate. Alignth-
202001 

2. Bureau of Child Welfare & Re-
search. IT Building. Hazrat Ganj, 
LUcknow-1. 

3. Sur Samarak Mandai, E-113, 
Kamla Nagar, Agra-282005. 

4. Nanhi Duniya Badhir Vidyalaya, 
18, Kalidas Road, Dehradun. 

5. Deaf & Dumb School, 0-53/104-A. 
Chhoti Gaibi, Varanasi. 

6. Uttar Pradpsh Deaf and Dunlb 
InstItute. 4, Matnviya Road, Al-
lahabad. 

7. Lucknow School for Deaf, Aish 
Bagh, lucknow-226004. 

8. CHETNA Schoof for the Mentally 
Retarded Children, 8-8, Nirala 
Nagar, Lucknow .. 226007. 

9. Deaf and Dumb School, 221, 
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Ashok Path, Sadar Road, Meerut. 

10. Akhil Bhartiya VikJang Kalyan 
Samiti, Dlstt. Faizabad, Ayoydhya 

11. Goonge Bahron Ka Vtdyalaya, 
1 04-A/266, Ram Bagh, Kanpur 

12. Hanuman Prasad Poddar (Blind) 
Andh Vfdya/ata, Durga Kund, Var-
anasl. 

13. Badhit Bal Vikas Samltl, Arnbf1ri 
Dist. Azamgarh. 

14. Sri Vrtndaban Andh Maha 
Vldyalaya, Radha Kund, Vrlnd-
aban-281121, Distt. Mathura. 

15. RAHPAEL, Ryder CheshIre Intet-
national Centre, PO 15/, 
Dehradun. 

16. NetaJI Subhas Vidya Mandlr, Mon-
goli, Shahbad, Rampur. 

West Bengal 

1. Prabartak Institute of Mentally 
Retarded, PO Chandannagar, 
Distt. Hooghly. 

2. Pratibandhl Kelyan Kendra Schoo; 
10r Education & TrainIng of Dpaf 
and Dumb Children, Abmash 
Mukerjee, Road, PO & DI~,tt 

Hoaghly. 

3. The Spastics Society of Eastern 
India, 15 Belevadre Court, 11 & 13, 
Alipore Road, Calcutta-700027 

4. Dr. Sailandra Nath Mukherjee 
Muka Vadhir VidyaJaya, Chandnl 
More, G.T. Road, Burdwan. 
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5. North 24 Parganas Disabled Asso-
ciation Habra No.2. RaU Gate, 
West Bengal, Profullanagar, Jes-
sore Road, Habra. 

6. Alakendu Bodh Niketan Residen-
tial P-1/411, C.I.T. Scheme. VUM, 
V.I.P. Road, Kankurgachi, Cal-
cutta-54. 

7. Society for Remidiat Education 
Assessment Counselling Handi-
capped, 241, Jodhpur Park, Cal-
cutta-7006B. 

8. Abhinav Bharatl. (Manovikas Ken-
dra) 11. Pretoria Street, Calcutta-
700071, 

9. The Speech & Hearing Institute 
and Research Centre. 1 .. 8, Ritchie 
Road, Calcutta-700019. 

DELHI 

1. Federation for the Welfare 01 the 
Mentally Retarded (India). 
Shaheed Jeet Singh marg, Kat-
waria Sarai Institutional Area, New 
Delhi-110067. 

2. BaJwantray Mehta Vidya Bhawan, 
Blocks E, G & H, MasJid Moth, New 
Delhi. 

3. SpastJcs Society of Northern India, 
Balbir Saxena Marg, Near Gene. al 
Raj's School, Hauz Khas, New 
Dethl 

4. Janta Adarsh Vidyalaya, Sadiq 
Nagar, New Deihl. 

5. Delhi Society for the Welfare of 
MentaUy Retarded Chitdren, Okhta 
Road, New Delh ... 110025. 
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6. Amar Jyoti Charitable Trust, N·1 92 
Greater Kaifash-I, New Delhi-
110048. 

7. Association for Advancement and 
Rehabilitation of HandicaPPQd, 
Vas ant Kunj, New Delhi. 

8. Mahila Mangal, Oakshinpuri, New 
Delhi. 

9. Association for the Development of 
the Multiple Handicapped, 8-50. 
Defence Colony, New Delhi. 

10. Tamana, 183, Munirka Enclave, 
New Delhi. 

CHANDIGARH 

1. Chandlgarh Educational SOClf'ty 
for the Deaf and Dumb, H. No. fJO, 
Sector 38-A, Chandlgarh. 

GOA, DAMAN & DIU 

1. People's Education Society, 
People HIQh School, Panaji, Goa 

Recommendations of Jain Bannerje,· 
Panel 

3417. SHRI VIJAY KUMAR 
YADAV: Will the Minister of HOME P\F 
rAIHS be plensed to state: 

(n) whether Delhi Administration hi'VU 

rejected the recommendations of the J/lin 
Bann/erjoe Panel to appeal against the IOv't"er 
Court decision which acuqltted those ac 
cused of being jnvo~ved in November '84 
riots on the grounds of lack of eVidence; 

(b) if so. the details thereof; and 

(c) Gow'ernmenfs reaction thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAtAS \SHRJ 
SONTOSH MOHAN OEV): (a) to (c). A case 
(FIR No. 593184 of Police Statit>n Mot; 
Nagar) was registered under Sec. 147/1481 
149/4361304 IPC against one Mahesh and 
18 others. It was tried in the coun of Addi-
tional Sessions Judge Delhi who vide his 
orders dated 26.5.88 acquitted the accused 
persons. In August, Secretary Jain-Banner-
jee Committee wrote to the Director of 
Prosecution, Delhi that the case was fit for an 
appeal and suggested that the same may be 
filed in the Court of competent jurisdiction. 
The matter was examined by the Dethi 
Administration in consultation with thair Law 
Department. However, it was found that an 
appeal would have no chance of success 
mainly because the material witnesses did 
not identIfy anyone of the accused persons 
as members of the Mob. Th(:! Committee 
also did not indicate any grounds or reasons 
for filing the appeal DeIhl Admn., therefore, 
decided not to go in for an appeal in this 
case. 

Short term strategy for food grains 
targets 

3418. SHRIMATI BASAVARAJES· 
WARt: W,ll the Minister of PLANNING be 
pleased to state: 

(a) whether a short term strategy to 
achieve tho Seventh Plan targets of foo(1. 
grains has been worked out by the Planning 
Comm~ssion; and 

(b) If so, the efforts Gover nment haw 
made to achieve the targets of foodgraiAs 
production? 

THE MINISTER OF PLANNING AND 
MINISTER OF PROGRAMME IMPLEMEN· 
TATION (SHRI MADHAVSJNH SOLANKI): 
(a) Yes, Sir I a strategy for achieving a 
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foodgrains production target of atleast 1 ~'5 
million tonnes by the end of the 7th Plan was 
worked out by an inter-Ministerial Ta·:k 
Force under the Planning Commission In 

March 1988. The strategy envisaged the 
identification and removal of constraints In 

the short term which would enable the r ad;-
sation of the potential for increasud 
foodgrains production in specific areas. 

(b) Based on the above strategy, con-
cerned Union Ministries and Departm~nts 
launched a multi-pronged programme re-
ferred to as the Special Foodgrains Produc-
tion Programme. The major components of 
this Programme are:-

(i) Increasod fortiliser use by LO 
kilograms of nutrients per hf'c-
tare. 

(ii) Use of improved high Yleldl.)!:} 
vanety seeds. 

(iii) Better management of wee:is 
and timely control of pests alld 
diseases. 

(iv) Harnessing groundwatt:H 
through tubewells, completinG 
on-farm development works in 
command areas and completing 
the near completion irrigation 
projects and efficient use of tnt? 
storad water. 

(v) Enhancement of procuremt: nt 
[lctivities through effective price 
support operations. 

(vi) Increased flow of short term and 
long term credit. 

The Central Government provides financial 
assistance to the State Governments for 
implementing the Special Foodgrains Pro-
duction Programme. 

Thefts in Hotel Centaur, Delhi 

3419. SHRI JAI PRAKASH AGAR-
WAL: Will the Minister of CIVIL AVIATION 

AND TOURISM be pleased to state: 

(a) whether rate of contract per security 
guard has been raised recently in Centaur 
Hotel, Delhi; 

(b) the reasons for increase in theft and 
pilferage cases; 

(c) whether the Grand master key was 
also lost; 

(d) if so, the loss suffered on ~ccount of 
increase in contract rate and loss of grand 
master key; and 

(e) the steps taken to check the inci-
donee of theft in the hotel? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): (a) 
Yes, Sir. This was done to provide experi-
enced ex-service personnel for security 
duties. 

(b) The hotel is situated in a remote 
area and th& security services provided by 
the earlier contractor was not satisfactory. 
Therefore, a fresh security contract has 
been awarded. 

(c) and (d). The master key of Centaur 
Hotel was misplaced once and subse-
quently located. There has been no loss on 
account of this to the Hotel. 

(e) Better sl:lcurity arrangements are 
now being made at the hotel to minimise 
thefts, etc. 

Supply of water to Bhartlya Kisan 
Union Rally 

3420. SHRI BALWANT SINGH 
RAMOOWALIA: 

SHRI TEJA SINGH DARDI: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether the supply of drinking water 
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was, as reported, stopped to the Bhartlya 
Kisan Union rany held recently at Boat Clun, 
New Delhi; 

(b) if so. the reasons thereof; and 

(c) the action taken against erring offi-
cials? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HO~AE AFFAIRS (SHRI 
SONTOSH MOHAN OeV): (a) to (c). AdmH1-
istrator, New Delhi Municipal Committee h,ls 
informod that the permission for the Bharti'" a 
Kisan Ralfy was given only for 25th Octobl·r, 
1988 ~nd Delhi Police had requested telr 
sending a suitable nurnber of water tankf): 51 
trolleys to meat the denland of BKU Ral:y. 
Accordingly I 3 tankers and 12 trolleys wt. j"e 
deployed. Four tankers were also dotailed to 
refill the 15 stationed water troJleysltankers. 
The BKU Rally later on turned into a sit-in 
Dharna. The facility of water tankers/trolleys 
was extended on 2fth, 27th and 28th OClu· 
ber as per the reql,ttisition from Delhi Polk o. 
Thereafter, the tr~lIeys got jammed due to 
hazardous parking of tractor trailers of t,le 
par1icipants and it became impossible eitt .er 
to move the trolleys or send fresh tankers tor 
replenishment. Some of the demonstrators 
did not allow the movement of tankers on 
29th October for replenishing the wa.cr 
supply in the trolleys. The NOMe, therefol e, 
stationed 4 tankers on the periphery; tl.''JO 

each at Rafi Marg and Janpath. 

It was found that the demonstralurs 
were using the unfiltered water supply fOI 

ablution as well as for drinking purpo&es. 1~5 
the consumption of raw water, being unfit for 
human consumption, could cause epidem-
ios like gastra-enteritis, cholera etc. they 
requested C.P.W.O. to stop supply of unfil-
tered water on 29th October, 1988. At no 
point of time, water supply, except the Uf lil-
terodwater was suspended and the tank ~n\ 
regularly went there to continue the supply of 
filtered water to the extent possiblo. 

[ Translatiol)] 

Conversion of Tribal Advisory Comanlt· 
tee into Development CouncU 

3421. SHRIMADANPANDEY: WiJJthe 
Minister of WELFARE be pleased to state: 

(a) whether Government propose to 
convert Tribal Advisory Committees Into 
Development Councils in tribal majority 
areas in the Eighth Five Year Plan; and 

(b) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF 'IJELFARE (SHRIMATI 
SUMATI ORAON): (8) There is no such 
proposal at present. 

(b) Does nat arise. 

[English] 

Persons crippled In shelling in artillery 
range near ttarsi 

3422. SHA1 SOMJIBHAI OAMOR~ Will 
the Minister of DEFENCE be pleased to 
state: 

(a) whether Government have seen the 
press report appearing in the Hindustan 
Times under the heading "Where tribals 
hove to dio to live" on 1 May, 1988; 

(b) if so, the reaction of the Gavernrnent 
thereto; 

(c) how many people have died since 
the inception of Firing Range near Itarsi in 
Madhya Pradesh and to which community 
they belonged; 

(d) how many Adlvasts have becomA 
crippJed due to the shelling by the Artiltery 
Range near Itarsi; and 
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(9) t/hafhQr UiOVernment plOtJUSl" to 
shift the ArtiUery Range A8811tar&i to some 
other place? 

THE MINISTER OF STATE IN THE 
OEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY 
OF DEFENCE (SHAI CHINTAtv\AN1 PANf~ 
GRAHl): (a) Yes.. Sir. 

(b) to (e}. A Statement ta1fiven bek>w. 

STATEMeNT 

The 'tarsi Proof Range, 911IJaged in 
prooi tetling of ammunition and weapons 
prooured tor the Defence Servte&s, COVtir~ 
an araa of approximately 117 Sq. Kms. 1 he 
entire range is notified as prohlbitod area by 
thQ StatQ Government. The press report 
published in the New OoJhi edition of 'The 
Hindustan Times Weekly' of 1.5.1988 h.1S 

brought out the modus operandi of the vllkg-
firs in trespassing into the range ior coUee-
tion of unexploded metal scrafJ which 
fetches thorn some value and which in tile 
process has resulted in some fatal accI-
dents. WhHa making an observation that th.s 
is primarity due to Jack of any other employ-
ment opportunities for thQ tribals in that ar(ia, 
it IS also stated that the Army authorities 
should take necessary action to fance th9 
area to prevent SUCM occurrences. 

2. As far as tt1e Ministry of Defence is 
concerned, the followtng steps have already 
been taken to minimise such acctdents:-

(i) Demarcation ot too range a. ~,., 
by erecting concrete pillars; 

(tI) Eret.1ion of wcHnin~J JJO::3t!'/';4'~ ,t-

at nil strategic plclr..eS. hoth In 

HtnUI and English, warnlnU 
agamst the unauthorised entry 
into the prohibited araB: 

(iii' Provision of barbed wire fencU'lg 

on the boundary of the rang .. 
adjoining sensitive areas naN 
YiUagas;and 

(iv) Educating the local reaidents 
regarding the hazard involved In 
unauthorised entry into the dan-
ger area; 

3 tn addition recently it has bgen decided 
that boundar y waJls may be constructed 
around 4 matn target ara8S wn&re most of 
the firing takes place. The question of mak-
ing the provisions of Manoeuvre Field Firing 
& Artillery Practices Act more slnngent is 
also under exan11nauon of thQ GovOrnftl9nt. 

4. As par tha informatron gathered from MP 
State Government authorities, the total re-
ported cases of deat" due to accidents in thQ 
range since its incepttOn are 89. The com-
munity-wise broak~up of the individuajs is as 
under:-

Scheduled Castas 16 

Sct\Eldul~d Tribes 

General 4 

Not known 5 

Total 89 

5. ThAfe has been no case of anyone 
bQcoming cripJ.»ed due to shelling an this 
range. 

6. Theta I~ no proposal to shift the ranna. 

34~'8 3HRI KI\MAL (;11Al JDHARV: 
Will tile Mlntster of PH(JGRAMME IMPLEM-
ENTATION be plea~j to state: 

(a) whether Government have re-
viewed and monitored the implementation of 
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various Centrally 8ponsored irrigation, 
power. coal, fettU,sera and steel pto)ects 
under differem stages on construction in 
Punjab during the' last three years; 

(b) if so, the details thereof; and 

(c) the steps proposed to e>:pedite the 
implementation of these projects? 

THE MINISTER OF PLANNING AND 
MINISTER OF PROGRAMM~ fMPLEMEN-
TATION (SHRI MAOHAVSINH SOLANKI): 
(a) to (c). Qovernment reviews periodicaHy 
the pmgress of implementation of central 
projects and accordir.g to the Quarterly 
Monitoring System of the Ministry of Pro-
gramme tmptementation, only one Fertiliser 
Project. viz. Captive Power Project-Bhnt .. 
inda 01 National Fertilisers is under implem-
entation for the last three years, i.e. sar IC-

tioned be10re 30th September, 1985. No 
Centrally sponsored irrigation. coal. power 
and ~te91 project is under construction in 
Punjab. 

Among the steps takQn to expedite 
project implementation mention is made of 
the following: 

(i) intensIve monitoring of the prlJJ~ 
ects by the Ministry of PtO-
gramme Implementation 
through Monthly/quarterly 
Monitoring System; 

(Ii) Indepth periociir.al review nt 
progress of projElct l.Jy the ad In In-
istrative Ministry and constc 'nt 
pressure on pcoject authorIties 
fOf expeditious completion~ 

(iii) ~se loHow-up by concf:!rn)d 
Ministry and project CluttlO! 11} 

with equipment suppfiflr~, C('rl 

tractors and other concern ,.)(' 
lWf:Jncios to minimis~ dd,-,y~. 

Scheme of Book Bank for Schedule, I 
CastelScheduled Tribes 

3424. SHRI HARIHAR SOREN: Will 

the Min.ster of WELFARE be pleased to 
state: 

(a) whether Government have intro .. 
duced a scheme under which Book Bank& 
have been sat up for Scheduled Caste!, 
Scheduled Tdbes students studying in 
Medical and Engineering CoUegtJs; 

(b) if so, the details of the scheme; 

(c) the financial provision made unden 
the scheme during the Seventh Plan; and 

(d) the State-wise aUocation madE 
therefor? 

THl! DI::PUTY MINlSTEH IN THE 
MINISTRY OF WELFARE (SHRIMAT. 
SUMAri ORAON): (a) Yes. Sir. 

(b) Untier the Centrally Spon$o,~( 
Scheme of Book Banks for SC/ST student' 
studying in Medical & Engineering collt:'9tot~ 
Central ass.st'-lnce is provided to the St~)tl 
Governmcnt~ on 50:50 matching bc1SIS to' 
e~abli$hmetlt of Book Banks for SC/Sl 
studf:3nt~ pur~ulng Medical & Engineel if I~ 
degree courset in the country. Und{.tr thl~ 
scheme a set of text books, costing up to Hs 
5,000/- or actual cost of sets, whichevor i! 
less, is givl:in to a group of three studonts 
The life pArioci of .r-) set is fixed for 3 Y'" H'; 

Steel Atmu nils, 'CostIng Rs. 1 ,5001- phJ~~ I~!-. 

1001- per allnirah as contingc,,{.:y Ch:~l~~c!r.. 
trdosportcJtion char9ps, is :llso snnc1iorl(,d t( 
store the sets otbooKS. 

(c) An amount of Rs. 2.2:., crores hn< 
been alloca1Hd lor this schAmH dudnq !'f. V 

enth FivA Yeal JJIAfh 

(d) UncJ~r tllis sch~me, no s1at~-wbl 
allocations hav~ been, made in adVHfll,~ 

However, the Central aSsl~tan(.9 tianctior1('{ 
during 1985·86, 1986-87 & 1987-88 givan " 
the Statement below. 
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STATEMENT 

(Rs. in lakhs) 

51. Nan79 of the State 1985-86 1::)86-87 1987-88 

1 2 3 .1 5 

1. Andhra Pradesh 11 875 5.70 7.4825 

2. Assam 4.50 

3. Bihar 350 2.70 3.044 

4. GUjarat 1.75 1.56 1.80 

5. Haryana O.8L':;S 1.00 0.75 

6. Himachal Pradesh O.O~{j 

7. Karnataka O.8!.J~, 1.00 1.50 

8. Kerala 1.4i'~) 1.85 4.175 

9. Jammu & Kashmir 0.50 

10. Madhya Pradesh 3.00 4.599 

11. Mahar clshtra 7.86 

12. Orissa 0.70 0.70 0.70 

13. PunJab ().eo 2.00 0.1955 

14. Rajasthan , .0(1 0.50 

15. Tamil Nndu !,.H 1 ) 13.735 

16 Tripura (I.? 13 0.115 0.325 

'7. Uttar Pradesh 10.47 1.9085 

18. West Bengal 0.6' ... 0.52 

19. GCDa n.1 !l 0.15 0.0665 

20. Delhi O.Ob 
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1 2 3 

21. Pondicherry 

Total 30.8955 

[ rrBnslalionJ 

Engine factories of Sharat Earthmove, s 
Limited 

3425. SHRI NANDLAL CHOUDHAR Y: 
Win thQ Minister of DEFENCE be p'aased to 
state: 

(a) 1he names of places in the coun1ry 
where engine-factories have been sstab--
lished by Bharat Earth Movers Limited dur-
ing the fast three years; 

(b) the details of engines or machinery 
proposed to be manufacturedJbeing manu-
factured in these factories; and 

(c) the reasons for delay in setting up rln 

engine manufacturing unit by Bharat 
Earthmover. limited in Sagar district, 
tv1adhya Pradesh? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY 
OF DEFENCe (SHRI CHINTAMANI PANI-
GRAHl): (a) and (b). No "Englns-factory" of 
Bharet Earth Movers Llm,tad has been ~e~ 
up during the last three years. However, In 

July thts year the government has cleared a 
project for the setting up of facilrties to 
manufacture diese~ engines by the company 
for its earthmoving equipments with a caprtal 
investment of Rs. 30.06 crores, on tile 
company's own land at Mysore. 

(c) Since there has been no proposal to 
•• t up such a unit at Sagar, the question of 
delay in Implementation does not arise. 

4 5 

1.56 1.257 

46.56 41.263 

[English] 

National Employment Guarantee 
Scheme 

3426. SHRI BHADRESWAR 
TANT': 

SHRI R.M. SHOVE: 
SRIMATI. PRABHAWATI 

GUPTA: 
SHRI HARIHAR SOREN: 

Will the Minister of PLANNING be 
pleased to state: 

<8> whether the National Employment 
Guarantee Scheme deserves to be exam .. 
Ined in terms of desirability and feaslbiHty; 

(b) if so, whether any steps have been 
taken in this regard; and 

(c) if so, the details thereof? 

THE MINISTER OF PLANNING AND 
MIN1STER OF PROGRAMME IMPLEMEN-
TAT:ION (SHRI MADHAVSINH SOlANKI): 
(a) There is no National Employment Guar-
antQQ Scheme in eXIStence. 

(b) and (c). Do not arise. 

Stay of crew of A.I. in Centaur Hot., 

3427. SHRI JAI PRAKASH AGGAR-
WAL; Wilt the Minister of CIVtL AVIATION 
AND TOURISM be pleased to state: 

<a> whether Air India crew are now not 
staying in Centaur Hotel, Naw Delhi where 
they used to stay earlier; and 
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(b) if so, the reasons thereof and the 
staps proposed to be taken tq_make good the 
loss incurred as a resutt thereof? .... 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATtl): (a) 
and (b). Air India craw had shifted from 
Centaur Hotel, Delhi airport due to the ag~ta­
tion of workmen in the hotel. After the agita-
tion was caUed off and normalcy was re-
stored, half the crew have already started 
staying again in Centaur. 

Meeting to remove weaknesses In 
Implementation of programmes 

3428. SHRI K. RAMAMURTHY: Will 
the Minister of PROGRAMME tMPlEMEN-
TATION be pleased to state: 

(a) the number 01 special meetings 
organised at the highest ievQI to remelle 
weaknesses in the implementation of pro-
grammes like Strategy for Rainfed Agricul-
ture, Bigger Harvests, Minimum Wages and 
Rehabilitation of Bonded labour; 

(b) the action taken on the decisions 
arrived at these meetings; and 

(c) whether the weaknesses noticed 
have been renloved and if so. the results 
thereof? 

THE MINISTER OF PLANNING AtJD 
MINISTER OF PROGRAMME lMPLEMEN-
TAT ION (SHRt MADHAVSINH SOLANKI): 
(a) Three meetings were held during 19n7-
88 to consider and remove weaknesses in 
the implementation of programmes relating 
10 Strategy for Rainfed Agriculture, Bi9Uer 
Harvests, Minimum Wages and Rehabilita-

tion of Bonded Labour. 

(b) and (c). The concerned Ministries '! 

were asked to take fotbw up action to ovar-
come these constraints and remove weak-
nesses which were brought to notice during 
the meetings. 

Atrocities against Scheduled Castes! 
Scheduled Tribes 

3429. SHRt SYEO SHAHABUDDfN: 
Will the Minister of WELFARE be pleased to 
state: 

(a) the number of cases of atTocit;ss 
against Scheduled Castes and Scheduled 
Tribes, separately. state-wise and year-wise 
during the last three years; 

(b) the number of persons kilted in 
these atrocities; 

(c) the number of persons punished for 
these atrocities: and 

(d) the number of cases pending as on 
1 April, 1988 in respect of these atrocities? 

THE DEPUTV MINISTER IN THE 
MINISTRY OF WELFARE (SHRIMAT1 
SUMATI ORAON): (a) The information IS 

given in Statement-I below. 

(b) The information is given in State-
ment-II below. 

(c) and (d). The information is under 
collection and wiH be laid on the Tabla of the 
House on receIpt from the State Govern-
mentslUnion Territory Administrations. 
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STATEMENT-I 

THE TOTAL. NUltlBER OF INCIDENTS IN VOL ~ A TROCITIES ON SCHEDtJl..ED 
CASTES BY OTHERS DIJRING 1985, '986 AND 1 7 AS REPORTED BY THE STATE 

GOVERNMENTSIU. T. ADMNS. 'h 
S. No. SlatelU. T. Total number of cases (sPOrted 

1985 1986 1987 
_ <_ 

1 2 3 4 5 

1. Andhra Pradesh 166 193 2S~ 

2. Asum Nfl 1S 'i/3 
3. Bihar 1452 1633 1~ft 

4. Goa Ntl 01 

S. GUJarat 750 44g 727 

6. Haryana 121 82 85 

7. Himachal Pradesh 49 50 52 

B. Jammu & Kashmir 53 89 156 

9. Karnataka 294 182 267 

10. Kerala 300 476 719 

11" Madhya Pradesh 5133 4421 2879 

12. Manarashtra 428 462 400 

13. Orissa 159 1A3 212 

14. Punrab 32 1~() 24 

15. Raja$lhan 1437 1481 1465 

16. Sikkim 04 

17. TamMNadu 852 758 6SO 

18. Uttar Pradesh 4135 4897 4348 
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1 2 3 4 5 

19. w_eengat 11 09 08 

20. Delhi 01 03 

21. Pondicherry Nil 04 C2 

Total 15313 15403 13529 

THE TOTAL NUMBER OF INCIDENTS IN VOL VING ATROCITIES ON SCHEDllLED 
~ . 

TRUJ~S BY OTHERS DURING 1985, 1986 AND 1987 AS REPORTED BY THE STATE 
.~ GOVERNMENTIU. T. ADMINISTRATION 

SL.No. StatelU. T Total number of case. reported 

1985 1986 1987 
-

1 2 3 4 5 

1. Andhra P.radesh 22 43 39 

2. Arunachal Pradesh 11 10 21 

3. Assam 23 19 15 

4. Bihar 221 154 118 

5. Gu,aret 125 179 139 

6. Karnataka 01 02 

7. Kerala SO 85 106 

A. Madhya Pradesh 2955 2721 1495 

9. Maharashtra 169 221 163 

10. Manipur 02 17 08 

11. Mizoram 06 

12. Nagaland 04 

13. Orissa 46 52 67 
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1 2 3 4 

14. Rajasthan 379 420 406 

15. Sik4dm 07 

16. Tamil Nadu 01 03 07 

17. Uttar Pradesh 04 

18. Walt Bengal 16 16 13 

19. A & N Islands 04 

20. Dadre & Nagar Haveli 03 

Total: 4055 3953 2605 

Note: Information in r&spect of other StateslU.T .• is Nil 

STATEMENT -II 

THE TOTAL NO. OF SCHEDULED CASTE PERSONS KILLED BY OTHERS DURING 
19S5 1986 AND 1987 AS REPORTED BY STATE GOVTS/U. T. ADMINISTRATIONS 

SI.No. StatelU. T 1985 1986 1987 

1 2 3 4 5 

1. Andhra Pradesh 12 13 15 

2. Bihar 54 56 55 

3. Gu;arat 22 18 13 

4. Haryana 11 04 03 

5. Himachal Pradesh 01 01 

6. Jammu & Kashmir 04 03 02 

7. Karnataka 20 06 09 

8. Kerala 06 09 06 

9. Madhya Pradesh 75 93 71 
" .' 

, O. Maharash1ra 13 15 19 
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1 2 3 4 5 

11. Orissa 01 04 05 

12. Punjab 08 10 07 

13. Rajasthan 29 43 35 

14. ramH Nadu 20 18 20 

15. Uttar Pradesh 223 270 235 

16. West Bengal 03 

Totsl 502 563 495 

Note: Information in respect of other State/U.Ts is Nil 

THE TOTAL NUMBER OF SCHEDULED TRlBES PERSONS KILLED BY OTHERS 
DURING 1985,1986 AND 1987 AS REPORTED BY THE STATE GOVERNMENTSIU. T. 

ADMIN/STRA TJONS 

SI.No. StatelU.T.s No of Sch. Tribes parsons killed 

1985 1986 1987 
- --- --- ----- _ ... ----- - ... - _-

1. Andhra Pradesh 02 04 01 

2. Arunachal Pradesh 01 

3. Bihar 12 10 02 

4. Gujara1 10 1. 17 

5. Kerala O~ 01 02 

6. Madhya Pradesh 35 84 48 

7. Meharashtra 09 15 07 

8. Manipur 01 01 

9. Mizoram 03 

10. Nagaland 01 

11. Orissa 02 01 02 
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1 2 3 4 5 

12. Rajasthan 13 25 10 

13. Welt Bengal 02 03 

Total 148 162 90 

Total: Information in respect of other Statesl U.T.s is Nil 

Manufacture of Dornler by HAL 

3430. DR. 8.L.SHAILESH : Will the 
Minister of DEFENCE be pleased to state: 

(a) whether the Hindustan Aeronautics 
Limited (HAL) gets set for the jet set; 

(b) if so. the names of industrial houses 
and others who have eVinced interest in 
buying the Dornier air-crafts for civilian u~e 
being manufacture by HAL and its approxi-
mate cost and the f1rm orders booked for it so 
far or anticipated; 

(c) whether the HAL also plans to 
manufacture the 30· passenger and VIP 
version of the Dornier 208 for the civilian 
sector; 

(d) if so, the approximate cost and the 
number of ajrcrafts for which orders ha'le 
been or are likely to be placed with HAL; and 

(9) the number of helicopters so far 
manufactured by the HAL, its approximnte 
cost, the number of heUcopters sold, the 
persons to whom sold and the number lor 
which ordars have been booked uptiU now? 

THE MfNISTER OF STATE iN THE 
DEPARTMENT OF DEFENCE PAODUC-
TtONS AND SUPPLIES IN THE MfNISTf1Y 
~F OEFENCE (SHRI CHINTAMANI PANI-
GRAHl) : (8) HAL is already manufactunng 
jet aircrrifts. 

(b) to (d). HAL has ~demonstratitlg 

Dornier aircraft for civilian customers. How-
ever. no firm orders have bean booked yet. 
HAL has no plans for manufadure of 90 
seater aircraft. HAL will take up the manufac-
ture of VIP version of Dornier-228-1 0 1 on 
reeetpt of firm orders. The price of the aircraft 
will vary depending on the Standard of 
preparation and the yeal of delivery. 

(9) HAL has been s91~ng CHeT At< and 
CHEETAH helieopters to Defence Services. 
Coast Guard and other civil tCustomers. The 
cost of the helicopter varies with Standard of 
Preparation fOf various customers. It will not 
be in the public interest to diSCllose details 
regarding the total number of helicopters 
manufactured by HAL so far. or the persons 
to whom these have been sold or the order-
book position. 

Inclusion of Hill Tribes of North East In 
the List of Scheduled Castes/Sched-

uled Tribes 

3431.SHAJ N. TOMBI SINGH: Wilt the 
Minister of WELFARE be pleased to state: 

(a) the names of the hill tribes of the 
North·East demanding inclusion of theIr 
tribes in the tist of SoI1eduled Tribes. 

(b) the likely ttme by which Governmont 
propose to take necessary steps In this 
regard; 

(c} whether Government have made 
any fiald study in this regard to examine the 
genuineness of the demands; and 
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(d) if so, the details thereof? 

THE DEPUTY MINIST'ER IN THE 
MINISTRY OF WELFARE (SHRIMATI 
SUMATI ORAON): (a) to (d). All proposals 
for amending the lists of Scheduled Tribos 
received by Government are under consid-
eration of Gov"rnment. Any change in the 
lists can only be made by a legislation by 
Parlianu~nt and no further details can he 
given. 

Increase in China's Maritime Defence 
Activities 

3432. SHRI PRATAPRAO J. 
UHOSALE: Will the Minister of DEFENCE 
be pleased to state: 

(a) whother Government is aware that 
China has decided to increase its maritime 
dE#ence activities in the Indian Ocean pos-
ing a threat to the security of the country. 

(b) if so, the details thereof; 

(c) the reaction of Government in the 
matter: 

(d) whether this Issue will figure dUring 
the visit of Prime Minister to that country. 

(e) if so. the details thereof; and 

(f) if not, the reasons therefor? 

THE MINISTER OF DEFENCE (SHRI 
K.C. PANT) : (a) to (f). Government have no 
specific reports on any Chines$ decision to 
incrense her maritime defence activities in 
the tndi21n Ocean. During the Primo 
Minister's proposed visit to China, interna-
tional regional and bilateral matters of inter· 
est to both countries are expected to bf' 
discussed. 

Report of Human Rights Commissioi' 
011 Harijans Entry Into Temples 

3433. SHRI SHANTI DHARIWAL : VVtH 
tho Minister of WELFARE be pleased to 
state: 

(a) whether the Union National Human 
Rights Commission prOJX*tI to submit a 
report to Union Government regalding entry 
to Harijans into temples and at&o regarding 
their general social condition; and 

(b) if so, the reaction of Government 
thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRJMATI 
SUMATI ORAON): (8) and (b). Information 
is being colledad and 1he same wi" be laid 
on the Table of the House. 

Financial Assistance to Widows 

3434. SHRI RAMASHRA Y PRASAD 
SINGH: Wilt the Minister of WELFARE be 
pleased to stata: 

(8) whether Government provide any 
financial aid to widows who do not have any 
source"f income: 

(b) if so. the details thereof; and 

(c) if not. the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRIMATI 
SUMATI ORAON) : {a} The State Gov~rn­
ment extend financial aid to widows under 
different schemes. 

(b) There are separate schemes of 
widow pensions in some States such as 
Gujarat. Himachal Pradesh and Punjab; the 
widows in StatQ of Bihar. Haryana. Karna-
taka. Keraia; Madhya Pradesh. Maharash-
tra. Rajasthan, Tan,H Nadu and Orissa are 
provided pensions under old oge pension/ 
social security schemes throunh a special 
provision: in the States like Assam, Sikkim. 
Tripura and Mizoram the widows on attain-
ing a specified age get pensions like other 
destltu1e aged women. 

(c) Question does not arise. 

Setting up of Children's Rescue Hon18s 

3435. SHRt AMARSINH AATHMtA: 
Will the Minister of WELFA~E be pleased to 
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alate: 

(a) whether Government have issued 
inatructions to the State Governments to set 
up children's rescue homes at different 
places; and 

(b) if SO. the details of ·educations pro-
posed to be imparted 10 such children in 
rescue homes? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHR1MA Tf 
SUMATI ORAON) : (a) The Gov8rnment hAs 
not issued instructions to the State Govern-
ment to set up children's rescue homes as 
such. However t under the Juvenile Justice 
Act. 1986 (No. 53 of 1986) the State Govern-
ments/Union Territories are required to set 
up JuvenHe Homes for neglected juveni1es, 
Special Homes for the temporary reception 
of juvenilus during the pendency of any 
inquiry regarding them. 

(b) The State Government and Union 
Territory Administrations are expected to 
provide necessary facilites including educa-
tional as contemplated in the Act and rules 
. framed thereunder. 

[ Translation] 

Working Group Report on working of 
POS 

3436. SHRI BALWANT SINGH RA-
MOOWALIA: 

SHRt TEJA SINGH DARO': 

Will the Minister of PLANNING be 
pteased to state: 

(a) whether it is a fact that a hjgh leve' 
working group was constituted with the Db-
ject.iV8 of giving suggestions for strengthen-
ing the present Public Distribution System 
and making other improvements in it; 

(b) if so, the details in this regard: 

(c) whether the Working Group has 
submitted its report; 

(d) jf so, the details thereof; and 

(e) if not, the time by which it is likely to 
submit the report? 

THE MINISTER OF PLANNING AND 
MINISTER OF PROGRAMME IMPLEMEN-
TATION (SHRJ MADHAVSINH SOLANKI): 
(a) and (b). A Steering Group has been 
constituted under the chairmanship of Mims-
ter of State for Planning to examine various 
facets of Public Distribution System of the 
formulation of policy. programmes and strat-
egy forthe Eighth Five Year Ptan. A copy at 
the order setting up the Group is given be· 
low: 

(c) No, Sir. 

(d) Does not arise 

(e) The working Group is expected to 
furnish its report by the end of March 1989. 

ORDER 

SlIbject:- Formulation of the Eighth Five Year Plan 1990-95 Constitution of the 
Steering Group on Civil Supplies. 

With a view to strengthening and H~Slructurjng the supp1y managelllent of set~cted 
essQntial commodities it has been decid. (J te set up a Stegring Group to constder the matter 
in all its aspects and make appropri~te rG(omtnendntions in regard to the O1Q\hods that should 
bo adopted in evolving an effident public dis1ributi0f1 system as an integral part-of the socio-
economic devQtopment in the Eighth Five YO,H Plan. The compo~ition andt9Jms of referencH 
of the Group will be as follows: 

Co·mposition 

1. Minister of State in the Ministry cf Planning Chairman 
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2. Secretary, Oeptt. of c.vit Suppiias Member 

3. Secretary t Oeptt. of Food Member 

4. Slvi S.S. Verma, Secretary. 
Ministry of Well are Member 

5. Adviser (Agri). Planning Commission Mamber 

6. Agriculture Production Cornm.ssloner. 
Deptt. of Agricutture Member 

7. Concerned Joint Secretary (Contlolled Cloth) 
Department of Textrte. Member 

8. Chief Economic AdvisQr. Depdrtment of Economic 
Affairs, Mmlstry of Finance. Member 

9. A representative of the Reserve Bank of India. Member 

10. Advisaf (Transport), Planning Commission Member 

11. Dr. P.N. Kaut 
A-SS, Pushpanjali Enclave, 
Pitampura, Delhi-11 0034. Member 

12. Shri Gaoash, Secretay (Food & CivIl Supplies) 
Govt. of Uttar Pradesh. lucknow. Member 

13. Secretary. Deptt. of Food & Civil Supplies 
Govt. of Andhra Pradesh, HyderC:lbad Member 

14. Secretary. Deptt. of Food & Civil Supplies 
Govt. of Tamil Nadu. Madfas Member 

15. Secretary, Deptt. of Food & Civil Suppltes. 
Govt. of Gujarat, Gandhi Na{lar Member 

18. SQCfatary, OQptt. of Food & Civil Supplies, 
Govt. of Orissa Member 

1'7. Shn Klpgln, Resident ComOl1S51{ ner, GaYl. 
of Mantpur. New DelhI. Member 

, 8. Shri R.M. Bahadur. JOint Secrelclry, Deptt. 
01 elYil Supphes. Member 

19. Chairman/Managing Dlrectol of Food Cor-
poration of India. Member 

• 
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20 .Dr. B.M. Bhatia. former Principal, Hindu 
Cotlege. Centre for Policy Rese8 .. ch Member 

21. Or. K. K(ishnamurthy. instItute of Economic 
Growth Member 

22. Shri Venugopat. Jt. Secretary, Minislry of 
WeHare Member 

23. Shri. Mithileshwar Jha, Institute of Rural 
Management. Anand Member 

24. Shri L.e. Jain, CIO, IndustrialOevc3lopment 
Services Pvt. Ltd. M-1, KanchanJunga Bldg. 
Barakhamba Road, Now DerhL 

25. Shri Gyan P21ndit, consumer Forum, 8 .. 24 
Maharani Bagh, New Delhi. 

26. Dr. K.N. Kohli. C-6/14, Vas ant Vlhar, 
New Deihl·' 10057 

27. Shri S.M. Meena. Director, Deptt. of C,v;I 
Supplies 

28. Dr. V. G. Bhatia, Advtser (DP), 
Planning Commission 
venor 

Terms of Reference 

1. To conSider desirable changes 
in the present system of the 
P.D.S. so as to reduc91he subs'-
dies. This would be in particular 
with reference to cereals and 
sugar. 

2. To consider measures for 
extend,ng and Improving the 

scope of managemont of sup-
pltes of essential commodlties. 

3. To review the working of the 
pubhc distributIOn system in-
cludrng Its infra·structure tn the 
Seventh Five Year Plan in the 
light of the objectivesltargets set 
out for it in the plan and the New-

Member 

Member 

Member 

Member 

Member/Con-

20 Point and Minimum Needs 
programme. 

4. To make recomm&ndalions re-
gilding the expansion and Hn-
pl'C)Wment of the public distrib4J-
tion system in the Eighth P~n 
particularly in the rurat remote 
and Inacc:essible areas and the 
coverage of commoditIes. 

5. To (!Ons~er the feasibility of di-
recting the pub.c dlStnbution 
syshi'm to the weaker antf vuJ· 
nerable sections of the society 
and make suitable recommen-
dations in this regard. 

6. To examine the prictng system of 
various commodities sold 
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through the public distribution 
ayatam aad explore the possibil-
ity of introducing uniform con-
sumer prices through-out the 
ceuntry., 

7. To Stud~ the various aspects of 
coordination among the 000· 
earned Departments and ag~n· 
cies in production, procurement, 
storage transportation and d ist ri-
bution of essential commodities 
and make recommendations for 
evolving commodity budgets for 
the commodities supplied 
through the public distribution 
system. 

8. To review the role of State CiVil 
Supplies Corporations and 
State-Lwei Consumer Coop-
erative Federations as well as of 
the machinery at the regional 
and locallevei in the expanded 
public distribution system. 

9. To assess financial require-
ments of the public distrtbuhon 
system during the Eighth PI.in 
and recommend the ways in 
which the expandedpublicdistn-
bution system should be fI-
nanced. 

, o. To assess the credit requIre-
ment of the pubHc distrlbut on 
systsm during the Eight Ptan ~n(l 
make appropriatefQcomm~da­
hans for meeting them. 

, ~. To review the o"going Centl 1U)f 

sponsored/Central Sactol 
schemes and to formulat~ SUlt-

able.plan schemes forthe dQVAI-
opment of public distribution 
syS1em. 

'2 To review the existing enforc(:-

n1ant machiatr1 with a view to 
making enforeemeal of v.,;oue 
legislations connected wJth the 
supply and dlstribWoa of ~Sten-' 
tial commodities more effective. 

, 3. To review the existing Supply 
Management Information Sys-
tem and make reQOlnmenda-
tions to make it more effective in 
improving the management of 
supplies of essentiaf commodi· 
ties; 

14. To review tne measures beiftg 
taken for protecting the intereat 
of the consumers in regard to 
matters such as quatity, wetgtd. 
price etc. and makQ suitable 
recommendations: 

15. To examine the functioniFl_Q of 
the fair price shops lndu~ing 
cost of distribution to determine 
their viability $0 that the mal· 
practices in their functioning are 
curbed. 

16. To review the vOluntary con-
sumer movement and the 
people's inv~vQm9nt in the 
Public Distribution System and 
make recommendations to 
strengthen the consumer move-
ment. 

17. To consider any other matter (s) 
rQlevant to effective functioniflg 
and managemant of the Public 
Distribution Syst~m as an into· 
graJ part of the national economy 
and planning proeesi. 

2. The Group may co-opt any oft ... 
cial or non-official as an addi-
tional Mambar. 

3. The officers will draw T.A/OA it 
any from their respQCtiv9 depart· 
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m~anisations. &pendi-
tUN in COnnecUon with the non .. 
ofttclaJ MeMber will be borne by 
the Planning Commission ac .. 
carding to rulas and regulations 
of r AIOA as applicable to Gr. I 
officer. of the Government of 
India. They win be entitled to 
travel by Afr. 

4. The Sts8f'llg Group Is expected 
to furnish tts report by the end of 
March,1989. 

Sd/-

(J.C. Oangwal) 
Oi recto t (Adm In Istration) 

Copy forwarded 10: 

1 Chairman and aH the membfltS 
of Steering Committee 

2 P S to Deputy Chairman. Plan-
nmg Commission. 

'1 PS to M,nrster of State for Plan-
ning 

4. PS to MembQr AlBlelY IS/M 

5. PS to Sec etary. Planning 
comm;ssion. 

6. PS to Special Secretary. PI;J(I 
ning Commission 

7. Ministry of Finance (Plan 1-1-
oanes) North Btock. N. Deihl 

8 Mtnistry of Home Affairs, North 
Block, N.Dethi. 

9. AU Advieers/Haads of Divisions 

10. Administration "General 
Branch-1, Ptannang Commis-

11. Aeoounts I Branch, Planning 
Commission 

12. Information Officer. Planning 
Commission. 

13. PS to Director (Administration). 
Planning Commission 

14. Library. Plannrng Commission. 

15. Plan coordination division, Plan-
ning commission. 

[English] 

Sd/-

(J.e. Dangwal) 
Director (Administration) 

Development of Modern Information 
Technology for AUfal Development 

3437. SHRI HARIHAR SOREN ; Witt 
the PRIME MINISTER be pleased to state: 

(a) whether there is any proposal to 
develop modern information tachnotogy for 
rural development; and 

(b) If so, the deta,ls thereof and the 
steps taken in this ragard. ? 

THE MiNISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF qCEAN DEVELOP-
MENT, ATOMIC ENERGY, ELECTRON· 
lCS AND SPACE (SHAI K.R. NARAY· 
ANAN): (8) Vel, Sir. 

(b) The Government has taken various 
steps for developing a decision support 
system for handling rural dewlopment pro-
gram mes at 1h. district lavel. The Computer-
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iaed Aurat Information Systems Project 
(CRIPS) has been sponsored by the Depart .. 
ment of Rural Development with Depart-
ment of Electronics (DOE) as the nodal 
agency. This project was first implemented 
on a pilot basis in ten districts of the country 
to develop software for monitoring and plan-
ning major Rural Development program-
mes like IRDP, NREP, RLEGP, TRVSEM 
atc. It has been decided to expand C RIS? to 
aU the district rural development agencies in 
the country in a decentralised manner taking 
the support of state level electronic agencies 
for the actual training and field level implem-
entation of the project. A user handbook was 
prepared and various professional agencies 
were engaged for training development 
personnel on CRISP. As part of the first 

• phase, computers have been installed in 
., 300 districts of the country and data input 

has been started. In the second phase 
&eIPS software will be customized to meet 
10&, level requirements of the users in 
managing rural development programmes. 
The state level electronic agencies have 
been given the source coda and system 
design for modifying software as per the 
requirements of the state. The Institute ot 
Rural Management, Anand as well as the 
lAS academy at M~ssoorie are now giving 
training on CRISP, It ;s exp9Cted that sys-
tematically all the states wilt be brought on 
line with a standardization of formats and 
reports. 

CRISP software is now being con· 
verted in all the Indian Languages for easier 
interface with the local users. A Geographi-
cal Informatlon System is being devetoped 
to ajlow for non .. officials to get graphic~ 
representation of various fietd level Sttu-
ations of Rural Development at the district, 
block and panchayat level. It is expected to 
widely disseminate the information gathered 
on the DRDA computer for a greater comm u-
nity participation. 

Use of Hindi In High Courts 

3437-A. SHRI N. TOMBt SINGH: Will 
the Minister of HOME AFFAIRS be pleaso(1 

to state: 

(a) the High Courts using Hindi in the 
proceedi"gs and judgements and the pel-
centage of work done in Hmdi; 

(b) whether Government have made 
any effort to enhance the use of Hindi In the 
High courts level in the Hindi speakmg areas 
like Bihar, UP, Madhya Pradesh, Haryana 
and Rajasthan; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MtNISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SONTOSH MOHAN OeV): (a) Under articte 
348 (2) ot tM Constitution and Section 7 of 
the Official Languages Act, , 963, th9 Gov~ 
arnment of a State may, with the previous 
consent of the President, authorise th9 use 
of Hindi orthe Official L(lnguage oftha State. 
in addition to the English fanguage, in pro-
ceedings and for judgements, orders, etc. 
passed or made by thQ High Court for that 
State. Under these provisfoos Governors of 
U.P, Bihar, Rajasthan and Madhya Pradesh 
have authorisad the use of Hindi in the 
proceedings etc. of the High Courts of these 
States. The percentage of the work being 
done in Hindi in these High eo~rts is negli~ 
gible. 

(b) to (d). With a view to fa<:~;\ate use ot 
Hindi in the High Courts, the Ministry of Law 
Qnd Justice is implementing a scheme to 
gjve financiat help to the States so that the 
Central Laws etc. can be translated and 
published and is also implementing a 
scheme to give financial help to the Autono-
mous Inst~tutions working in this field for the 
propagation of legal.activities in Indian Ian" 
guages. The ",Bepartment of Official Lan-
guage brought forward a 6iU for providing 
authoritative text of Constitution in HiRd., 
which has been passed bttne Parliament. 
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12.00 hr. 

[English) 

SHRI V. SOBHANADREESWARA 
RAO (Vijayawada): We would like to know 
whether the House is going to be extended 
arnot. 

MR SPEAKER: You will know. 

SHRI v. SOBHANADREESWA~A 

RAO: We have to make our programme 
How can we plan our departure? 

MR SPEAKER: I do not know. 

SHRI V. SOBHANADREESWARA 
RAO: Why not Government say whether 
they are going to introduce the Eleelo. af 
Reforms Bill or not and whether the session 
is going to be extended or not? 

MR SPEAKER: What can I do? If thoro 
comes a demand, I will tet you know. 

( Int9rruptions) 

SHRI SURESH KURUP(Kottayam) 
Today at least by evening, we must know. 
( Int9rruptions) 

MR. SPEAKER: What is the problem? 
Doesn't matter. 

( Interruptions) 

MR. SPEAKER: Aren't you interested In 

running the House? I am interested in run-
ning the House. 

( Interruptions) 

MR. SPEAKER: What is the problem? 

(/ntf:ilfuptions) * 

• Not recorded. 

MR. SPEAKER: Nothing doiRg. Not at-
lowed. 

( Interruptions) 

SHRI T. BASHEER (Cha;ray;nkit) Re-
garding Privilege Notice in Shri 
Vijayaraghavan's case, you said you will do 
something aftar receiving the report ... 

MR. SPEAKER: I have to get some· 
thing. Only then I can do. Not otherw;se . If I 
do get something, then r will do it. 

( Int9ffuptions) 

MR. SPEAKER: ( am dealing with it. 

( Interruptions) 

( Translation] 

SHRI BALKAVI BAfRAGI (Mandsaur): 
Hon. Mr. Speaker. Sir, even today a numbor 
of students are sitting on fast on the issue of 
Hindi. Still English is compulsory in lAS 
examinations. The Government had given 
an assurance in March 1 988 that English will 
no longer remain compulsory in respect of 
1.1. T. Examinations etc. but no decision has 
so far been taken. I would like the Govern-
ment to explain its policy in this regard be-
cause Shr; P. V. Narasimha Aao had given 
an assurance in his Chamber and again 
assurances were given in writing and the 
fast was broken. A person like Ani! Bordia 
promised that everything would be alright in 
1989 examinations but the Government did 
not keep its assurance. 

MR. SPEAKER: You have totd us only 
today. Why did you not tell us eartier. 

(Eng/ish] 

We witt do it. 
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( Jntlltf1Jptions) 

SHRI CHIRANJI LAL SHARMA (Ker-
n.l) An AdditionalSeasJont

• Judge has been 
kidnapped from the G. T. Road. 

MR.SPEAKER: II is a State problem. 

( Interruption.) 

MR. SPEAKER : Nothing doing. Sit 
down. 

( Int9rruptions) 

SHRI CHINTAMANI JENA (Chittoor) 
Please accept my Calling Attention Motion. 

MR. SPEAKER: Meet me in the 
Chamber.Not hare. 

( Interruptions) 

PAPERS LAID ON THE TABLE 

12.03 hrs 

[Eng/ish1 

Annual Report and Review on the work-
Ing of Institute of Applied Manpower 

Research, New Deihl for 1987-88 

THE MJNISTER OF PLANNING AND 
MtNISTER OF PROGRAMME tMPLEMEN· 
TATION (SHRI MADHAVSfNH SOLANKI): 
I beg to lay on the Tabla· 

(1) (i) A copy of the Annual Report 
(Hindi and Engtish versions) of 
the Institute of Applied Man· 
power Research, New Delhi. for 
the year 1987 -88 along with 
Audited Accounts.) 

(U) A copy of the Review (Hindl and 
English version.) by the Govern-

me,'" on the working of the lnat'· 
tute of Applied manpower Re-
search, New Dalhi for t~9 year 
1987-88.{PIacad in ltbrary See 
No. l T 88741881 

Co.at Guard (Ceremonial) Rul • ., 1988, 
Review on the working of and Annual 
Reports of Garden Reach Shipbuilders 
and t:nglneer. Ltd., Calcutta for 1987-88, 
Maz gaon Dock ltd., Bombay for 1987-

88 etc. etc. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE M1N1STRY 
OF DEFENCE (SHRI CH1NTAMAN1 PANI-
GRAH I): I beg to lay on the Table:-

(1 ) A copy of the aoast Guard 
(Caremonial) Rules, 1988 (Hindi 
and English versions) published 
in Notification No. S.R.O. 15 (E) 
;n Gazette of India dated the 
22nd November, 1988, under 
sub-section (3) of section 123-of 
thQ Coast Guard Act 1978 
[Placed in library 599 No. L T 
6875/88] 

(2) A copy Qach of the following 
papers (Hindi and English ver .. 
sions) under sub-section (1) of 
section 619A of the Companies 
Act, 1956:-

(a) (i) Review by the Government 
on the working of the Garden 
Reach Shipbutlders and Engi-
neers Limited, Calcutta, for the 
year 19B7-88. 

(ii) Annual Report of the Garden 
Reach Shipbuilders and Engi-
neers Limited, Calcutta, for the 
year 1987-88 along with Audited 
AccoUnts and the comments of 
the Comptroller and Aucfdor 
General thereon. 

(b) (i) Review by the Government 
on the working of the Mazagon 
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Dock limited, Bombay, for the 
year 1987"&S. [Placed in Library 
SH No. L T 6876188J 

(ii) Annua~ Report of the Mazagon 
Dock Limited, Bombay. for year 
1987 -88 a'ong with Audited 
Accounts and comments of the 
Comptroller and Auditor Generaf 
thereon. [Placed in Library See 
No. L T 6877188) 

(c) (i) Review by the Government 
on the working of the Bharat 
Earth Movers limited, Banga-
lore, for the year 1987~88. 

(ii) .~nnual Report of the Bharat 
Earth Movers Limited, Banga-
lore, for the year 1987-88 along 
with Audited Accounts and the 
comments of the Comptroller 
and Auditor General thereon. 
[Placed in library SS8 No. L T 
6878/88] 

(d) (i) Review by the Government 
on the workIng of the M;shra 
Dhatu Nigam Limited, Hydara-
bad, for the year 1987-88. 

(ii) Annual Report of the Mishra 
Dhatu Nigam Limited, Hydera-
bad. for year 1987-88 along with 
Audited. Accounts and the com-
ments of the Comptrofler and 
Auditor General thereon 
[Placed in Library S9fi No. L T 
6879/98J 

(e) (i) A statt:fment regarding He-
view by the Government on the 
working of the Bhnrat Electron-
ics Limited, Bangalore. for the 
year 1987 ~88. 

(it) Annual Report of the Bhara! 
Electronics Limited, Bangafore, 
for the Yt:far 1987 .. 88 along with 
Audited Accounts and com-
ments of the Comptroller and 
Auditor General thereon 

[Placed in Ubrary 599 No. L T 
6880/88] 

(1) (i) Roview by the Government 
on the working of the Bharat 
Dynamics Limited, Hyderabad, 
for the year 1987-88. 

(ii) Annual Report of the Bharat 
Dynamics Limited, Hyderabad, 
for the years 1987-88 along with 
Audited Accounts and com-
ments of the Comptroller and 
Auditor General thereon. 
[Pfaced in Library See No. l T 
6875/88] 

Reviews on the working of and Annual 
Reports of Indian Rare Earths ~ td. Bom .. 
bay for 1987 .. 88, Indian National Science 
Academy, New Oelhl for 1987-88, Indian 
Academy of SCiences, Bangalore, for 

1987·88 etc. 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, ELECTRON· 
ICS AND SPACES (SHRI K.R. NARAY-
ANAN): I beg to lay on the Table:-

(1) A copy each of the following 
papers (Hindi and English ver-
sions) under sub-section (1) of 
section 619A of the Companies 
Act. 1956:-

(l) A statenlent ragarding Re-
view by the Government on 
working of the Indian Rare 
Earths Limited, Bombay. for the 
year 1987 .. 88. 

(ii) Annual Report of the Indian 
Rare Earths Limited. Bombay, 
for the year' 987-88 along with 
Audited Accounts and the com-
ments of the Comptroller and 
Auditor General thereon. 
[Placed in Ubrary See No. L T 
6882/88] 
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(2) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the Indian National Science 
Academy, New Delhi, for the 
year 1987-88 along with Audited 
Accounts. 

(ii) A statement (Hindi and Eng-
lish versions) regarding Review 
by the Government on the WOI K-
ing of the Indian National Sci-
ence, Academy, New Delhi, for 
the year 1987 -88. [Placed in 
Library See No. L T 6883/88] 

(3) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the Indian Academy of Sci-
ences, Bangalore, for the year 
1987 -88 along with Auditl'd 
Accounts. 

(Ii) A statement (Htndi and Eng-
lish versions) regarding Revil:w 
by the Government on the work-
ing of the Indian Academy of 
Sciences, Bangalore. for tne 
year 1987-88. [Placed in library 
See No. l T 6884/88] 

(4) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the Indian Institute of Tropical 
Meteorology Puna, for the ~ear 
1987-88 along with Audited 
Accounts. 

(ii) A statement (Hindi and Eng-
lish versions) regarding Review 
by the Government on the work-
ing of the Indian Institute 01 
Tropical Meteorology. Pune, for 
the year 1987 -88. [Placed in 
Library. See No. l T 6885/88] 

(5) (i) A copy of the Annlfal Report 
(Hindi and English versions) of 
the Centre for Electronics De-
sign and Technology. Auran· 
gabad, for the year 1987-88 
along with Audited Accounts. 

(ii) A statement (Hindi and Eng~ 

fisn versions) regarding Review 
by the Government on the work .. 
ing of the Centre for Electronics 
Design and Technology, Auran .. 
gabad, for the year 1997-88. 
[Placed in Library 5ee No. L T 
6886/88] 

(6) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the Regional Computer Centre, 
Calcutta, for the year 1987 .. 88 
along with Audited Accounts. 

(ii) A statement (Hindi and Eng-
Hsh versions) regarding Review 
by the Government on thQ work-
ing of the Regional Computer 
Centre, Calcutta, for the year 
1987 -88. [Placed in Library. Se9 
No. L T -6887/88] 

(7) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the Wadia Institute of Himalayan 
Geology, Dehra Dun, for the 
year 1987-88 along with Ac-
counts. 

(ii) A statement (Hindi and Eng-
lish versions) regarding Review 
by the Government on the work-
ing of the Wadia Institute of 
Hi.nalayan Geology, Dehra Dun, 
for the year 1987· 88. [Placed in 
Library. See No. L T 6888/88] 

(8) A statement (Hindi and English 
versions) (i) correcting the reply 
given on 3rd August, 1988 to 
Unstarred QUBstion No. 1 O~6 by 
Dr. Krupasindhu Bhoi regarding 
weather Forecasting Centre in 
New Delhi and (ii) giving reasons 
for delay in correcting the reply. 
[Placed in Library. 599 No. LTI 
6889/88] 

(9) (i) A cop)' of the Annual Report 
(Hindi and English versions) of 
the Centre for Electronics De-
sign and Technology, Srinagar 
for the year 1987-88 along with 
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Audited Accounts. 

(ii) A statement regarding Re-
view (Hindi and English ver-
sions) by the Government on the 
working of the Centre for Elec-
tronics Design and Technology, 
Srinagar, for the year 1987-88. 
[Placed in LibralY. See No. LT-
6890/88] 

(10) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the Physical Research Labora-
tory. Ahmedabad, for the year 
1987-88 along with Audlt(\d 
Accounts. 

(ii) A statement regarding Ro~ 
view (Hindi and English Vf)r· 
sions) by the Government on the 
working of the Physical Re-
search Laboratory, Ahm d 

dabad. for the year 19B7 ·813. 
[Placed in Library. See No. L T 
6891/881 

(11) (i) A copy of the Annual Rep<Jrt 
(Hindi and English versions) of 
the National Remote SensIng 
Agency, Hyderabad, for the year 
1987 -88 along with Aud itpd 
Accounts. 

(ii) A statement regarding Re-
view (Hindi and English ver-
s;ons) by the Government on tl1(' 
w~rking of the Na~iona' Remt 1e 
Sensing Ag~ncy. Jiyderabad, 'or 
the year 1987 -88. [Placed In 
Library. See No. l T 6892/88] 

(12) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the Centre for Development of 
TelemaUcs, New Delhi, for tho 
year 1987·88 along with Audited 
Accounts. 

(it) A statement regarding Re-
view (Hindi and English ver-
sions) by the Government on the 

working of the Centre for Devel-
opment of Telematics, New 
Delhi for the year 1987 -88. 
(Placed in Library. See No. LT-
6893/88] 

Notification under All India Services 
Act, 1951 and Central Reserve PoUca 

Force Act, 1949 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHAI 
SONTOSH MOHAN OEV) On behalf of Shri 
P. Chidambaram, I beg to lay on the Table:-

(1) A copy each of the following 
Notifications (Hindi and English 
versions) under sub·soction (2) 
of section 3 of the All India Serv-
ices Act, 1951. 

(I) The Indian Administrative 
Service (Fixation of Cadre 
Strength) Nine Amendment 
Regulations, 1988 published in 
NotifIcation No. G.S.R. 872 in 
Gazette of India dated the 12th 
November. 1988. 

(ii) The Indian Administrative 
Service (Fixation of Cadre 
Strength) Tenth Amendment 
Regulations, 1988 published in 
Notification No. G.S.R. 873 in 
Gazette of India dated the 12th 
November, 1988. [Placed in 
Library. See No. L T 6894/88J 

(2) A copy each of the following 
Notifications (Hindi and English 
versions) under sUb-section (3) 
of section 18 of the Central 
Reserve Police Force Act, 
1949: .. 

(I) The Indo .. Tibetan Border 
Police (Non-Gazette Telecom-
munication Cadre) Recruitment 
(Amendment) Rules, 1988 pub-
lished in Notification No. G.S.R. 
720 in Gazette of India dated the 
10th September I 1988. 
(ii) The Central Reserve Police 
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Force (Amendment) Ru1es, 
1988 published in Notification 
No. G.S. R. 784 in Gazette of 
India dated the 8th October, 
1988. [Placed in Library. SeeNa. 
L T -6995/88] 

Annual Administrative Report of An-
daman and Nicobar Administration for 

1985-86 

THE MINISTER OF STATE IN THE: 
MINISTRY OF HOME AFFAIRS (SHRI 
SONTOSH MOHAN DEV): , beg to lay on 
the Table a copy of the Annual Administra-
tive Report (Hindi and English versions) of 
the Andaman and Nicobar Administration for 
the year 1985-86. [Placed in Library. See 
No. LT-6896/88J 

12.04 1/2 hrs. 

MESSAGE FROM AAJY A SABHA 

[English] 

SECRET ARY ·GENERAL: Sir, I have to 
report the following message received from 
the Secretary-General of Rajya Sabha:-

"In accordance with the provision of rule 
127 of the Rules of Procedure and 
Conduct of Business in the Rajya 
Sabha, I am directed to inform the Lok 
Sabha that the Rajya Sabha, at its sit-
ting held on the 1st December, 19HB, 
agreed without any amendment to the 
Commissions of Inquiry (Amendment) 
Bill, 1988. which was passed by the Lok 
Sabha at its sitting held on the 24th 
November, 1988." 

CALliNG ATTENTION TO MA TIER OF 
URGENT PUBLIC IMPORTANCE 

[Eng/ish] 

Recent Strike by Workers of Industri 31 
Establishments in Deihl and nearby 

areas 

SHRI BAJU BAN RIVAN (Tripura Ea~t): 

I call the attention of the Minister of Labour to 
the following matter of urgent public impor-
tance ,and request that he may maKe a 
statement thereon: 

"Recent strike by a large number of 
workers of industrial establishrnents in 
Delhi and nearby areas and the steps 
taken by the Government to resolve the 
issues involved." 

THE MINISTER OF LABOUR (SHRI 
BINDESHWARJ DUBEY): The Centre of 
Indian Trade Unions, Delhi Committee gave 
a notice to Lt. Governor, Delhi on 19.10.1988 
to observe strike in industrial establishments 
at Delhi from 22.11.1988 to 28.11.1988. A 
similar notice was addressed by the Centre 
of Indian Trade Unions, District Committee, 
Ghaziabad to the Chief Minister, UP to ob-
serve strike in Ghaziabad. The major de-
mands made by the Delhi Committee related 
to payment of minimum wages at Rs. 1,0501 
- per month and variable D.A. with a rate of 
Rs. 2/- per point rise in Consumer Price 
Index, abolition of contract labour system, 
provision of creches at places of employ-
ment of women workers, provision of hous-
ing facilities to workers, opening of closed 
factories, preventing closure of Delhi Cloth 
Mills, reinstatement of employees of the 
Delhi Transport Corporation and non-inter-
ference by police in the trade union move-
ments. The demands made by the District 
Committee, Ghaziabad, more or less were 
similar. In Faridabad (Haryana) also similar 
demands were raised. 

Under Section 3 of the Minimu.m Wages 
Act, 1948, the responsibility of fixing min1-
mum wage is placed upon the appropriate 
Government which according to Section 2 
(b) is the State Government or the Union 
Territory Administration except in some 
cases, where the Central Government has 
been defined as the appropriate authority. 
Thus, the responsibility for fixing and revis-
ing minimum wages in the area of Delhi rests 
with Union Territory Administration of Delhi 
and in case of U.P. and other States it is 
State Governments. The Minimum Wages 
Ad provides fot the Advisory Boards which 
aretripartita in nature, and include represen-
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tatives of the workers, to advise the appropri-
ate government in the matter of fixing and 
revising minimum wages. Therefore, the 
appropriate forum for the workers to pre~s 
their demands for revision of minimu,n 
wages would be concerned State Govern-
ments or the Union Territory Administration 
and their representatives in the Advisor y 
Boards could advise on the appropriate 
wages to be fixed. 

12.07 hrs. 

[MR. DEPUTY SPEAKER in the Chait] 

The modalities of revising the mjnimum 
wages wera discussed in the 31 st Labour 
Ministers Conference held in 1980 which 
recommended that the minimum wagus 
should be reviewed and revised atleast onCE:; 
in two years or on a rise of 50 POints In 
Consumer Price Index, whichever is earlilH. 
The 36th Conference of the Labour Minl$-
ters held in May, 1987 reaffirmed this recom-
mendation that the minimum wages should 
be revised in the manner suggested by the 
Conference in 1980. The Labour f\t1inist(rs 
Conference held on 7th November, 193.8 
agreed to examine the suggestion that tile 
level of minimum wages should be protected 
against inflation by some mechanism linking 
it to the corresponding rise in the Consumer 
Price Index and communicate the view of 
their governments. 

The Minimum wages in the Union Terri-
tory of Delhi wera last revised and fixed at 
Rs. 5621- for unskilled workers, Rs. 635/- iOl 

semi-skilled workers and Rs. 749/- for the 
skilled workers. In Haryana, the minimum 
wages with effect from 1.10.88 are Rs. 5421 
- per month for unskilled workers, As. 567/-
for Grade II and As. 592/- for Grade I of 

semi-skilled workers and As. 6271-forGrade 
II and Rs. 652/- for Grade I of skilled work,::,rs 
and Rs. 7171- for highly skilled workers. In 
Uttar Pradesh as on 1.10.1988 the minimum 
wages tn respect of engineering establi~h­
ments employing upto 50 workers and cov-
ered by the Minimum Wages Act are Rs. 
610/- for unskjlled workers, Rs. 632/- for 
semi skilled workers and Rs. 677/- for skilled 

'workers. The Delhi Administration has fur-
ther proposed a revision of the Minimum 
Wages as on 30th September, 1988 follow-
ing an increase of over 50 points in the 
Consumer Price Inde)(, for unskilled workers 
at As. 601.34, for semi-skilled As. 679.45 
and for skilled workers As. 801.43. This 
should ensure full neutralization due to the 
rise in the Consumer Price Index in Delhi. 

Coming to the demand for abolition of 
Contract Labour Section 10 of the Contract 
Labour (Regulation and Abolition) Act, 1970 
empowers the appropriate governments to 
prohibit employment of contract labour in 
any process or operation in an establish-
ment after consulting the Contract Labour 
Advisory Board which is a tripartite body. All 
States and the Centre have these Advisory 
Boards which consider such demands and 
after examining the justification make ree· 
ommendations to the appropriate govern-
ment. The forum for raising this demand is 
the appropriate State Government and the 
concerned Advisory Boards through their 
representatives. However, the Act does not 
envisage complete abolition but also pro-
vides for regulation where abolition is not 
foasible. As regards the demand for provi .. 
sion of creches for women workers, the 
same is provided for in the various Labour 
Leg'islations which are to be enforced by the 
concerned State Governnlants or Union 
Territory Administrations. The enforcement 
of Labour Laws has been emphasised once 
again in the Labour Ministers Conference 
held on 7th November, 1988. 

As regards the demand for housing, the 
problem of getting a house in places like 
Delhi and Ghaziabad is confined not to in-
dustrial workers alone but relates to almost 
all the persons. The concerned administra-
tions do have schemes for low income group 
housing for which pers')ns having an annual 
income of less than Rs. 7.200/- are eligible. 
Besides this, under points 14 and 15 of the 
20 point Programme. lhe government has 
included the programme for LtG Housing 
and improvement of slums. 

The closure of factories is regulated 
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under Section 25 {c)of the Industrial Dis-
putes Act, 1947 and once again it is the 
appropriate government which, in all such 
cases being the State Government, is the 
competent authority. 

In the case of Delhi Cloth Mills, thE' 
management submitted an application to tile 
Delhi Administration on 27.3.85 seeking 
permission under the Industrial Disputes Act 
to close down their unit ot Bara Hindu Rao, 
Delhi. The permission for closure was re-
fused by the Delhi Administration on 
15.4.85. The management filled a writ peti-
tion in the High Court against the order of tl10 
Delhi Administr2tion. On a direction from the 
High Court by its order dated 22.7.1 ~88, the 
Delhi Administration reviewed the closure 
application and once again rejected tile 
application on 29.10.' 988. The manage-
ment has moved the High Court again 
against the order of the Administration. It 
also issued a closure notic.e on 31.10.1988. 
The Delhi High Court has stayed the 
operation of the notice on an application 
filled by the workers. 

The Government have taken a series of 
measures to deal with closures arising from 
sickness. These include setting up of tile 
Board for Industrial and Financial Recon-
struction and the creation ot a textile Reha-
bilitation Fund which provides assistance to 
the workers of closed textile mills on a tapm-
ing basis for a period of three years. 

SHRI BAJU BAN AlVAN (Tripura East): 
Mr. Deputy Speaker, Sir, I am not satisfied 
with this statement and, I hope, this state-
ment also does not satisfy the 13 lakh stl ik-
ing industrial workers. Through this sta1e-
ment the intention and reaction of the Gov-
ernment is not clear. During this strike the 
mill owners and industrialists have regis-
tered some false cases against the workGrs 
and the leaders of CITU who had called'the 
strike but the Minister has not mentioned 
here how many of them were arrested. What 
were the charges against them? So far as I 
know 60 leaders were arrested on false 
charges. The workers and leaders hoped 

that the Central Government will intervene in 
the matter but here what we find is the Centre 
has kept its silence. Actually in the statement 
what they have given. They have advised 
the UP Government, the Delhi Administra-
tion and tile Haryana Government just to 
settle with the striking workers. 

Now, what are their demands? The 
Central Government has said nothing 
whether the demands are just or these are 
unjust demands. The Central Government 
should make their stand clear about this. 
They have focussed the seven-day strike. I 
would like to -know whether the Central 
Government agrees with their demands or 
not. If they don't agree, they should tell us as 
to why they are not agreeing. If they agree 
with the demands, then they should teB the 
Delhi Administration and the UP Govern-
ment to pressurise the mill owners to accept 
the demands of the striking workers. 

What are their main demands? Among 
them, the major dpmands related to pay-
ment of minimum wages at Rs. 1,050 per 
month and variable DA with a rate of Rs. 2 
per point rise in consumer price index. All 
these demands all~ mentioned in the state-
ment. I don't want to repeat all of them. 

The strike hns been supportod by the 
democratic masses throughout the country. 
They have openly expressed their support 
for this strike. Almost all the political parties 
have supported the strike. But leaders of 
some political parties, that is, those ruling at 
the Centre and another party in Parlia-
ment-I don't like to mention its name - are 
opposing this strike. The workers who went 
on strike had no other alternative except to 
go on 7-day strike. in January 1987. they 
want on one-day token strike. After that, in 
November 1987, they had gone on three-
day token strike. But the reactions of Central 
Government and that of the Delhi Admini-
stration, UP Government and the Haryana 
Government were not positive. So, the work .. 
ers had to go on strike. 

Now, I request the Central Government 
to give a positiv.e replv C8 to whether thoy 



357 Oall Attention AGRAHAVANA 14. 1910 (SAKA) oIlnduslrial 358 
f9: Striks by Workers Bstablishm9nts in Delhi 

would pressurise the Delhi Adminj~tration 
and the UP Government so that they accept 
the demands of the striking workers. I aJso 
request the Government to take back all 
those workers who have been retrenched 
and also thosa who were prevented fro;n 
joining their duty after this strike. The 29:h 
November, some of the striking workers 
went to join their duty but the management 
and the mill owners prevented them. As por 
my information, the number of workers, who 
were prevented in Ghaziabad area, was 
more than 900. And in Delhi and Faridabad 
it is about 400 to 500. I do not know whether 
It is in the knowledge of the Government or 
not. The Government did not declare the 
strike illegal, and therefore, I would request 
the Central Government to put pressure on 
the mill owners to take the workers who were 
prevented from joining the duty and to with .. 
draw all the cases against them. According 
to my information, about 690 CITU and other 
leaders were arrested on false charges. I 
would request the Governmentto look into it 
3nd use their good offices to withdraw all the 
cases. Again. I would like to know. whether 
the Central Government would put pressure 
on the three Governments concerned to 
meet the demands raised by the striking 
workers. 

During the strike, our Member of Parlla-
m(:!nt from Rajya Sabha. Mr. M.A. Baby wtnt 
to Tihar Jail to meet some arrested CITU 
leaders. At that time he was assaulted. This 
matter was raised in both the Houses and 
the Government assured that the officials 
who committed this offence would be pun-
ished and suspended immediately. I want to 
know tile present position. 

SHRI AJOY BISWAS (Tripura West): 
Sir, I have gone through the state,nent of the 
hon. Minister. Actually, the statement i~) a 
deceitful one and it has exposed the char("!c-
ter of the Central Government thorougl11y 
that this Government is 'anti-working Cla~s 
Government. 

In the statement. it has been men-
tioned: 

"The labour Ministers' conference held 
on 7th November, 1988 agreed to ex-
amine the suggestion that the level of 
minimum wages should be protected 
against inflation by some mechanism 
linking it to the corresponding rise in the 
consumer price index.. .. " 

It is a decision of the Conference of the 
Labour Ministers that you must link the ., 
minimum wages with the rise in the con-
sumer price index. But what are you going to 
decide? Now your proposal is that for every 
50 points consumer price index. you will 
consider to increase the minimum wages. 
What is the latest proposal? For 50 point 
increase in the consumer price index, you 
will give an increase of Rs. 39. But according 
to the Central Government's decision, all 
non-Government workers will get 1.65 per 
point as neutralization of the consumer price 
index. According to that, the increase should 
be more than Rs. 80. Tell me, what is your 
mechanism? But in the case of daily work .. 
erSt you will give an increase of Rs. 39 for 50 
points of consumer price index. It is not 
deceitful? Is it not total exploitation of the 
workers on the part of the Central Govern-
ment? 

I willgiv9 you a Tew examples. In 1987, 
the total increase from May 1987 to March 
1988 in the consumer price index was 94 
points, but you increased the wages by As. 
75. In 1982, the total price consumer price 
index increase was 23 points, and the wage 
increase was Rs. 10 only. I am not asking 
you to fix the minimum wage at a higher level 
than what it should be. I am only asking you 
to just neutralise the consumer price index. 
In the month of 1988, the CPI was 873. If we 
calculate, if you will neutralise it at the rate of 
Rs. 1.65 par point, it comes to Rs. 1441/-. 
Their deQ1and is only for Rs. 1050, which is 
far below than the total neutralisation with 
the CPI. 

The Delhi Administration is run'l>y your 
own Government. In Uttar Pradesh too you 
have the Congress (I) Government. In the 
Central Government you have your own 
party. But you have not been able te;> force 
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your own Government to implement the 
policy which has baen accepted in the Con-
ference of the Labour Ministers. 

Sir, for the last three years around 13 
lakh workings in Delhi and its surroundlr~g 
arec-s are demanding that their wage mL.:;t 
be increased. Their first demand is that thp 
minimum wage at 600 point~ should be R~. 
900. They were forced to go on strike. Fit ,t, 
they went on a one day strike. Then th .. y 
were on a three day strike. Lastly, they Wl • '" 
on a ten day strike. In the case of three d "''1 
strike. even the INTUC called upon tl Ie 
workers to go on strike. 

Sir, what is the condition of the worker ,3'} 

Thy are living in jhuggies in inhuman condi-
tions. And what is your attitude towards ttH)tr 

workers? You are treating them like anim.1's 
Also, what are tile conditions in differ( n1 
mills? Most of the mill owners do not ma n-
tain their names in the registers. That rr,(Hl 1t0 

the workers are deprived of their provldl 'nt 
fund, ESI benefits and so on. The Delhi 
Administrations and the Government of Ut-
tar Pradesh are actually acting as the agent~ 
of the mill ownors. The condition of the 
workers is miserable and the miH owners nro 
depriving the workers of their right to provI-
dent fund, etc. In spite of that your Laboul 
Department is not reacting against this px-
ploitation. 

I may give you one instance. In a factory 
near Lawrence Road, 22 workers died duE' to 
fire. But no compensation was given. It is the 
responsibility of the mill owners to give all 
sorts of help to the families of the decoasl:!d. 
But no help was given. What did your Labour 
Department do at that time? They did ncth-
ing. They only helped the mill owners. In your 
statement you have mentioned that the 
minimum wage is to be fixed linking it With 
inflation and the consumer price indax. 50, 
what is the basis on which you fixed 1 flfl 

minimum wage at Rs. 562 or the lat, ~~t 
proposal that has been made to fix it at Rs. 
601? Secondly. I would like to know whether 
the Central Government is ready to consider 
to raise the minimum wage of the workers as 

per the decision ot the labour Ministers' 
Conference. Their minimurn wage is to be 
linked with the CPI and if it is to be linked, 
then will they pay Rs. 1.65 for every point as 
minimum wage for the workers? 

Thirdly, whether the Government will 
withdraw all the cases against the striking 
women workers who were on 7 day strike? 

So, I want specific reply from the Mini~­
ter as to what is the basis of the form ulation 
of the minimum wage and whether are you 
ready to consider or accept the formula 
which has been acceptod in all the sectors of 
the Central Government and the non-Gov-
ernmental sectors that Rs. 1.65 will be paid 
as compensation for every point? 

[ Translation] 

SHRI HARISH RAWAT (Almora): Mr. 
Deputy Speaker, Sir. if we give some SUG-
gestions to Mr. Dubey regarding the SLJbj~ct 
of carling attention, it will amount to carryinu 
coal to New casteless because no on{~ 

knows better than him. So far as the qu€gtion 
of labour problem IS concerned. no one 
among us will be having as much as sympa-
thy in his mind for labourers as he has for 
them. 

CITU had given a notice of strike and 
they mentioned therein so many demands. 
Prior to the submission of strike notice by 
CITU. INTUC had also drawn the attention of 
Government to some points on this subject 
that Delhi Administration and State Govern-
ments, are not following the decisions taken 
by Labour Ministers' Conference binding on 
them with that promptness With which the 
consumers· price index is increasing. I think 
hAd Delhi Administration taken action 
promptly. which was obligatory on their part 
and had considered seriously about revising 
minimum wng~s, there would have been no 
stnke. I woufd like to point out that the Labour 
Organisation of Delhi Administration is not 
working promptly. Several complaints about 
Labour Organisation are received in the 
Ministry. twould like to appeaJtotheGovern-
ment to ask Delhi Administration to make the 
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office of Labour Commissioner so compu-
tent that it could take decisions itself. This is 
very strange that minimum wages have not 
been increased by the Government with the 
safT'e promptness as tne consumers' Price 
Index has been increased. The saMe thing 
has been mentioned by the hon. Membl)r 
Shri Ajay Biswas. There is no comparison in 
the proportion of increase between mini-
mum wages and consumers' price index. If 
both are compared, we witl find that mini-
mum wages have not been increased tn 
accordance with the increase in consumer s' 
Price Index.That is why today not only the 
labour of Delhi but also the labour of Ghazia-
bad and its adjoining area Faridabad are 
also becoming restless and we should p(lY 
our full attention to their difficulties. H we are 
unable to get justice for the labour of De'''" 
how can we expect justice for the labour of 
Calcutta. Delhi Administration and U P 
Administration have not increased the mini· 
mum wages to the same extent, the price 
index has been increased. f therefore. re-
quest you to urge the Government of W( st 
Bengal to take steps in this direction bp-
cause it ;s equally slack like Delhi Admlnl-
straHan and Haryana and Chandigarh 
Administration. In this matter no Govern-
ment can claim that labourers are gatti'19 
wages according to their entitlement in the 
States. Whether it is the Government of 
Congress party or any other party, the bu-
reaucracy becomes - hindrance betwe m 
the Government and the labour and our 
officers are influenced by big industriali~h:; 
and thus the realities do not come to the 
notice of the Government. It is very clear that 
had the Delhi Administration taken timoly 
action then there would have been no strj~e. 
You belong to ~ political party and CITU is 
also an organ of a political party but only to 
take political advantage. They incited the 
sentiments of the labour to such an extent 
that now a demand has been made that 
labour shou1d be provided with accommoda-
tion. No Government can provide the hous-
ing facility to the labour. Not only in D~lhi 
labourers live in "Jhuggi..Jhopri· but at most 
of the places you will see the labour living in 
same conditions. 

As regards the contract labour. I would 

like to submit that the recommendations 01 
labour Ministers fConference, the guidelines 
of Centra' Government and the provisions of 
Contract AboliLion Regulation Act are not 
being followed. Most of the daUy wage labour 
come from the poor States such as Eastern 
Uttar Pradesh, Bihar and Orissa where 
people are haff-fed and are exploited. I have 
seen in Modinagar that the peopfe of this 
area do not employ the looal labour, they 
employ the labour of Bihar. They employ 
them because they leave everything in Bihar 
and come here and it is easy to retrench 
them also. Therefore, the Government will 
have to keep strict control over these indus-
trialists. If you want to leave it 10 the Advisory 
Board, I may tell you that your Advisory 
Board is qufte ineffective. Advisory Board 
did not serve the purpose for which it was 
constituted. Today, fortunately you are the 
labour Minister of the Central Government. 
You are fully conversant with this problem 
and only you can solve it. The Centrat Gov-
ernment should get some powers in this 
connection so that the Labour Advisory 
Board could act promptly. 

In the end, I would Ifke to speak on the 
closure of D.C.M. Mill. You havQ explained 
the entire situation. I do agree that we can't 
prevent the D.C.M. management from going 
to court because as a citizen, they possess 
this right. But it is clear in this matter that 
some officers of Delhi Administration and to 
some extent the officers of Central Govern-
ment also tried to help D.C.M. Management. 
I think that the people like Chhatar Singh of 
'Mazdoor Union' belong to INTUC and the 
Congressmen deserve congratulations. I 
can proudly say that these were the people 
who compelled Delhi Administration not to 
allow D.C.M. Management to close the unit. 
Otherwise Delhi Administration was quite 
ready to give the land worth more tHan Rs. 
800 crore to them. These big industrialists 
want commerciaf utilisation of the whole fand 
worth Rs. 800 crore by distributing only Rs. 
8-10 crore among labourers. Today this situ-
ation is not confined 10 D.C.M. only. D.C.M. 
is only atest case. Today if D.C.M. is allowed 
to be dosed down, r am fully confident that all 
mills situated at important places in Delhi will 
be closed on one plea or the other a8 the 
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owners of these mills will also like to sell their 
lands worth muai million rupees. The same 
thing is taking place in Bombay also. Several 
capitalists have started closing down their 
mills in Bombay. The owners of such compa-
nies as I.T.C., J.T.C. and tobacco and ciga-
rette companies are also taking step to close 
down their mills. They have also submitted 
their notices of closure although they are 
earning a profit of lakhs and crores of rupeLJs 
at present and no labour-problem exists 
there. They say that they will re-establish 
their factories in remote rural areas because 
they can earn crores of rupees by selling that 
land. I would therefore, like to request you to 
enact such legislation through \vhich they 
may not be able to sell their land and may not 
close down the mills. Even if they wish to 
close down their mills, the land should not 
remain with them. The Central Governm€nt 
should acquire this land from them. Tho 
Government should sell that land and tlk: 
capitalists should not be given any fight to 
sell that land. If once the Government de-
cided to deal with this matter leniently, some 
people will become multi-millionaire and 
then we would not be able to remove this 
blot. 

With these words, I thank UI~ han. 
Minister who has furnished this statem(!nt 
containing detailed information and I hope 
that the purpose of calling attention moved 
by us will be served. 

[English] 

MR. DEPUTY SPEAKER: Shri Purna 
Chandra Malik. 

SHRI PURNA CHANDRA MALIK (Dur-
gapur): Mr. Deputy Speaker, I want to speak 
in Bengali. 

MR. DEPUTY SPEAKER: Is the trans-
lator there? Have you given an intimation? 
Let him come, I wilt call you then. 

Shri Wadiyar. 

SHRt SRIKANTA DAnA NAAA-

SrMHARAJA WADIYAR (Mysore): Hon Mr. 
Deputy-Speaker. I have gone through the 
statement made by the hon. Minister in re-
spect of the strike of industrial workers in the 
capital and in Ghaziabad in the neighbourjng 
State of Uttar Pradesh. I would like to know 
from the hon. Minister the position about the 
following demands that have been made by 
the industrial workers, namely, one is that 
the minimum wage of Rs. 1,050 per month 
should be fixed, second is the revised dear-
ness allowance formula linked with the con-
sumer price index may be accepted and the 
third is about the withdrawal of the Industrial 
Relations Bill. There are various other de-
mands which have been made, with which I 
shall deal later. 

There is a great deal of frustration 
among the workers because of the low 
wages and intolerable working conditions. 
There are some establishments in Ghazia-
bad and in Delhi where a lot of irregularities 
are taking place. 

I would like to know from the hon. 
Minister whether any such reports regarding 
low rate of wages and intolerable working 
conditions fixed and followed by some es-
tablishments have come to the notice and if 
so what action does he propose to take in 
this respect, whether any decision has been 
taken with regard of fixing the minimum 
wage of Rs. 1.050 per month. TIlt I f Illnirnum 
wage that has been fixed is rather low. It was 
fixed after the Thirty-sixth Conference in 
'987 and is rather low and the specific level 
of minimum wage demanded appears to be 
very reasonable and has been arrived ot 
partly on the basis of the need based mini-
mum calculated at the prices prevailing in 
January 1987 and partly by fixing at the level 
of the wages of the lowest paid Central 
Government employees in Delhi. The dear-
ness allowance rate demanded is the same 
and the trade union have been clamouring 
for that since the Government have ac-
cepted the recommendations of the Fourth 
Pay Commission granting fun neutralisation 
of the rise in the cost of living to employees 
drawing salary up to Rs. 3,500 per month. 
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I would like to know from the hon. MIn-
ister what steps have been taken in this 
regard and whether he proposes to link the 
demands of the labourers to the recommE:ln~ 
da1;ons of the Fourth Pay Commission. 

Further among the other demands 
made by the workers, the abolition of Con-
tract Labour Ac.1, til"ing action against ran)-
pant corruption prevailing in the labour 
D~pnrtmont of Dolhi Administration, the 
Trade Unions allo09 that this has ansurt.1d 
major labour laws including the Minimum 
Wages Act, the Contract Labour Act, the 
Provident Fund Act, the ESI Act and others 
including those relating to the safety of worK-
ers have been blatantly vio'at~d with impu-
nity, particularly by smaller establlshmen[s. 
Rut t"e DeJhi ArJministratlon has not taken 
any zteps aga;n~t such smaller estClblish-
monts. I would spcClftc.ully like to know fro III 
the hon. Minister whether any of these IS-
sues hnve corne to l1is notice; If any of these 
issues will be taken up with the Delni Admini-
stration; If so, tho reaction and rosponso uf 
Deihl Administration thereto. Also I WOUld 

like to know from the han. MJnI~ter tile steps 
taken to ensure ctr8ctlve implementation of 
var iou& Inbour bW5 In Deihl, Ghaziabad and 
also in the country as a whole. I would like to 
know the steps taken by the Government to 
check th0 rampdnt corru~tJon in the Labour 
Dcpal1ment of tho Delhi Aumlnlstration I 
would also Irke to h.now the steps taken to 
meet the demands of women working in 
various factories such as providing pluces, 
etc 

Further, I would lIke to know from tile 
hon. Minister whethol he has any proposal to 
Introduce productivity-linked wage scalo for 
Industrial workers; if so the dates from whIch 
It would be €:ffected; whether it would be 
applicable for unorganls0d U1U also org£lnI· 

. sed industrial workers both In public and 
private sectors; whether tho Government 
have a proposal to formulato a National 
Wage Policy; and if so the stt;pS t~ken 
thoreof. 

Sir. in the Twenty Point Programme. 
pOint nos. 14 & 15 deal with Low Income 
Group Housing especially for industrial 
workers. In this respect, I would like to know 
tho steps the .Mlnister and the Minbtry of 
Urban and Developrnent proposes to take to 
solve the housing problem of the labourers. 

I onca again urge the Minister to kindly 
reply to the questions raised by me. 

[ Translation) 

·SHRI PURNA CHANDRA MALIK (Our-
gapur): Mr. Deputy Spoaker Sir, the indus-
trial workers of Delhi, Haryana and U.P. went 
on stlike from 22.1 1.88 to 28.11.88 under 
the leadership of CITU. Nearfy 13 lakh work-
ers are employed in the public and Private 
sector industrial UOits in these 3 states. They 
are exploited and depnved of the minimum 
wClges payable to them under the minimum 
wages act. The ownors of these industrial 
Units have not taken any stops to implement 
the minimum wag(:}s act In their establish-
ments for a long time. Jnsprte of notice being 
issued to the Government and the owners of 
the industrial units of these States repeat-
edly. no steps have boen taken to giv~ to the 
workers the minimum faCilities due to then, 
under the law. In fact no attention has been 
paid to them. That is why the 131akh workers 
wero forced to give notice of one week's 
stnke under the leadership of CITU. This 
stnke continued from 22nd to 28th Novem-
ber, 1988. This strike was called to extract 
the rightful dues of the workers. The wages 
that are paid to them today IS wholly inade-
quate to get the minimum requirements of 
their families in view of the sky-rocketing 
prices of all the commodities of their daily 
use. The prices are rising every day. Apart 
from that they are denied the minimum 
medical and housing faCilities also. They do 
not have any proper fJ1al.e to live in. They are 
being deprived of all legltimata dues day 
after day. Sir, when the workers went on 
strike, which is their right the Government of 
UP. and the Delhi administration unleashed 

• Translation of the speech originally delivered in Bengali. 
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their police forces to suppress the worke. s. 
A good number of workers and labour lead-
ers were arrested. Incidents have come to 
notice that representatives of various demo-
cratic organisations, the Mahila Samlti, 
youth and students organisations and evon 
Members of Parliament were assaultpd 
when they went to express their support and 
solidarity with the workers. Sir, the behavi-
ourof the Delhi administration and the police 
in this connection was highly deplorable but 
no action has been taken agains1 them. In 
West Bengal where the Left Front Govern-
ment is in power, lakhs of workers are work-
ing in the unorganised sector. They are 
getting organised today to get their rightful 
dues from the employers. They are extract-
ing their legitimate dues of minimum wagQ~ 
from the employers through struggles. This 
IS being possible there because they have 
the support of the people on the one hand 
and on the other hand because the admini-
stration of the left front government and ttle 
police do not jump on them to throttle their 
rightful struggle. The police are not un-
leashed on them to suppress their move-
ment there. But in Delhi, Haryana and UP. 
we see that the poor workers do not get even 
the minimum living wages. When they go on 
strike to extract their just and legitimate 
demands of minimum wages, the police 
torce is unleashed on them. In this way thair 
rightful and democratic movement is being 
suppressed by force. Therefore we find that 
the administration here is acting on the SIde 
of the employers. A war is being declared on 
the workers by the employers and the ad-
ministration jointly. Sir, the poor workers are 
producing all the wealth with the sweat of 
their brow. We are being all fed and clothed 
with that wealth. But the workers themselves 
are being deprived of the use of that wealth. 
They have no right on them. In the statemp.nt 
of the Hen. Minister here we do not find clny 
indication of a solution of this problem. How 
to enable the workers to get the minimum 
wages? What steps are being taken by thtl 

Government in this regard? What steps 
have been taken against the officers of the 
administration and the police officers who 
pounced on the poor workers to suppr£~ss 

establishments in Delhi 

their rightful strike? Nothing has been men· 
tioned in this statement about that. There· 
fore I will request the Hon. Minister to take 
action against the guilty police officers. He 
should also take steps to ensure that these 
13 lakh workers may get the minimum 
wages as provided in the law. Their other 
legitimate demands should also be con-
ceded. He should take steps to initiate a 
bilateral talk between the employers and the 
workers so that the poor workers may get 
their just and legitimate demands fulfilled 
through an agreement. With this request to 
the Han. Minister I conclude my speech. 

SHRl BINDESHWARI DUBEY: 
Mr.Deputy Speaker, Sir, I think that the hon. 
Members who have moved this Calling At-
tention Motion may be aware that as per the 
Central enactments on the statute book, the 
spheres of responsIbilities of the Central and 
state Governments as weil as of the Union 
T erritorie5 have been sp~cified. The subject 
of Labour comes under the Concurrent List. 
Therefore, the Centre as weJl as the States 
can frame laws on this subject. However, it 
is clearly specified as to who will undertake 
the responsibility of enforcement and im-
plementation of different laws and as to 
which employment and process centres are 
within the sphere of the Central Government 
and which are under the State Govern: 
ments. It has been given in the Schedule 1 
and 2 of the Minimum Wages Act. Since this 
motion is connocted with the strike organi-
sed for certain demands in Delhi. I will con-
fine my reply to this point only. 

As I have stated, the definition of the 
appropriate government has been given in 
the Minimum Wages Act. As regards the 
fixation of minimum wages, it has been 
specified in the Act as to for which types of 
employment and processes as the Centre, 
State and the Union Territories are re&pon-
sible. If you want, I can clarify it further by 
reading the definition. Section 2 of the 
Minimum Wages Act defines the appropriate 
government and Minimum Wages Act reads 
as thus: 
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''The ClJ)propriate government mQan~, 
in relation to any Sched\Jled employment 
carried on or under the authority of Central 
Government or a Railway Admtnistration or 
in relation to a mine, oil-field or major port or 
any corporation established by the Central 
Act, Central GO'.'«::trnment, and in relation to 
any other Scheduled employment, State 
Government. " 

[ Translation] 

It has been specified as to where the 
Central Government IS responsible for fixing 
minimum wagos. In rest of the spheres, tile 
State Government is responsible. As I have 
pOinted out in my slatement that the respon· 
sibility of the fixatton of wages in those unIts 
in Delhi where strtke has been organised or 
a notice for the same has been given rests on 
the Deihl administration for which there IS an 
independent industndl relation machinel y. 
Moreover there is also an Independent Mini-
mum Wage Advisory Board In Delhi who and 
the appropriate governrnents under the I"Gt 
in different States like U.P. and Haryana 
have beef) fixing minimum wages. So far as 
the fixation of m intmum wages in Delhi is 
concerned, as I have stated, minimum 
wages were fixed on 16th March 1988. No 
fixed formula has been laid down In this 
regard. Therefore, minimum wages are 
fixed by the respective States and the Union 
Territories keeping in view the situation ~x­
Isting there. The Central Government can 
request the State to adopt a uniform pattf'rn 
in respect of fixation of mininlum wages. tn 
1980, discussions were held in this regard. 
Oneof the provisions inthe Minimum Wages 
Act is that minimunl wages will be reviewtEtd 
and revised every 5 years. As the consumer 
price index was increasing rapidly, this con-
sensus decision had been taken in 1geo. 
The Central Government can neither inter-

I ven. here nor take any action in this regard. 
A meeting of all the stata labour Minis.tors 
was convened and a consensus decision 
wu taken that after every two years or if 
thel. i •• 50 points rise in the consumer price 
index. the minimum wag .. should b. fe-

viewed and revised. Many States have not 
implemented it. This was a consensus 
decision and all the States have agreed to it. 
Some States have implemented it and some 
have not. Therefore, it was again ratsad in 
the Labour Ministers' Conference. Once 
again, it was reaffirmed and said that it 
should be implemented. The consensus 
was that minimum wages should be revised 
every 2 years or in case of 50 points rise in 
price index. In regard to the units under the 
authority of the Central Government, a mini-
mum of the variable D.A. has been fixed 
which is 1.65. It relates to aU the Public 
undertaKings under the Central Govern~ 
ment. The industrial D.A. was 1.30 previ-
ously which was increased to 1.65 subse-
quently. As regards those employees who 
are cover(:id by the Central Pay Commis-
Sion, their D.A. variable D.A. service condi-
tions, etc. have been given in the award of 
the Central Pay Commission. As regards 
the Public undertaktngs, wages ar e fixod on 
the baSIS of bilateral and bipartite discus-
sions and there is one pattern of D.A. and its 
neutralization rate is 1.65. Real wages 
~hould be there to protect the interest of the 
workers. There are some States where the 
system of variable special D.A. has been 
introduced for Industnes under their control 
and the rates vary. All the States have not 
yet adopted it. Therefore, I had made this 
proposal In the Labour Ministers Conference 
held on November 7, 1987. Apart from 
Central Government employees who are 
guided by the Central Pay Commission and 
the Public undertakings where wages are 
decided by bilateral discussions, the rest of 
the organisations helve adopted 1he vanable 
D.A. For example, it has been adopted in 73 
processes of the mines recently. This D.A. 
has been granted on the basis of the six 
monthfy increase registered in the consumer 
price index. This will be granted to the 
underground and other workers on specific 
rates prescribed for them respectively after 
every 4 point hike in the price index. We 
have undertaken the process of implemen-
tation of the mechanism of the variable D.A. 
But 10 far as the sphere of the State Govern-
ment is concerned, the Centr. cannot inter-
vene or give dir~tions. It is the State 



371 Call Attention OECEMBER 5,1988 of Industrial 372 
establishments in Delhi re: Strike by Workers 

[Sh. Bindeshwari Dubey] 
Government's responsibitity and advisory 
bodies are there to give it a proper form. 

Hon. Shri Harish Rawat wanted to know 
whether the Government will intervene 
where the State Governments are not carry· 
lng out their responsibilities. 

[Eng/ish] 

In the matter of workmen's Compensa· 
tion Act. in the matter of Contract Labour 
(Regulation) Act, in the matter of Minimum 
Wages Act or in relation to other Acts in 
which they are responsible for implementa-
tion and enforcement. 

[ Translation] 

And consider to bring some changes in the 
law in view thereof? It is a separate matter 
but undar the circumstances. we are com-
pelled to do it. As you are aware, there hove 
been many disputes regarding the Centre-
State relations and our Constitution is based 
on tho co-operativ9 federal system where 
the powers of the Centre and States have 
been clearly defined, we cannot intervene in 
each other's jurisdiction. Even in the case of 
minor issues the state accuses the Centre of 
intervention in the affairs of the State. There-
fors, it is a very sensitive matter and hence, 
the Centre cannot issue diredives in case of 
those issues forthe implementation of whIch 
the State Govarnments are alone account-
able. Therefore, such issues are discussed 
in the meetings of the State Labour Minis-
ters' meetings which are called from time to 
time for reaching a consensus. As I h«:ive 
stated earlier also the Government thought 
that nutriUzation after every 50 points hike in 
the price index would not result in fuB nutrili-
zation. 

Therefore, in the Labour Ministers' 
Conference held in 1988. it was suggested 
that as the system of variable D.A. has been 
imp'elnented in the Central Government 
units, the State Governments should also 
deliberate on this matter and ."olve a 
mechanism by which the wages of the work-

ers can be fully protected and there is no 
erosion of any sort in their wages. However, 
no oonsensus was reached in 1hi( lard. 
The Labour Ministers of States ana Union 
Territories stated that they would send their 
reactions after duly considering this matter. 
We shall convenE' a meeting of the Labour 
Ministers again. Of course. there was con-
sensus on one point and it waS that since two 
years have elapsed and there has been 50 
points hske in the cost of living index when 
i h f~ last decision was taken last year in April, 
all tll9 State Governments should review 
and revise the Mtnimum Wages Act. There 
has been a general consensus in this regard. 
As Delhi Administration revised the mini-
mum wages in March and notified a proposal 
in September. As per the Minimu(.l Wages 
Act. the appropriate government has to no-
tify about the changes being made in the 
minimum wages at least 2 months in ad-
vance. Therefore, they notified the proposal 
in September. The minimum wages fixed in 
March were based on consumer price index 
of 808 and in September there was 55 points 
hike and thus the price index rose to 863 
which means that it was mare than 50 points 
and accordingly minimum wages had to be 
revised in September and the hike was fully 
nutrilized. 

SHAI SYED MASUDAL HOSSAIN 
(Murshidabad): What is its mechanism? 
How much raise is given per point ? 

SHRI BJNDESHWARI DUBEY: The 
mechanism of per point rise ;s not contained 
in the variable dearness allowance. But the 
minimum wages, which had been fixed at 
808 consumer price index, have been raised 
proportionately upto 863 points. I had. there-
fore, said that it was fulty neutralised. This 
very thing is catted full neutralisation. But the 
notification which has been issued by thQ 
Union Territory of Delhi was for November. A 
notice of two months was required under the 
legal provisions. in December. That is why 
they issued a notice of two months. Now the 
representatives of labourors should ra •• 
their demands before the Advisory Board 
which is the appropriate forum for fixing 
minimum wages. They are of the view that 



373 Call Attention AGRAHA YANA 14, 1910 (SAKA) of Industrial 374 
,.: Strike by Workers establishments in Delhi 

even if there is a rise in the Consumer Price 
Index after the issue of notification, full neu-
tralisation should be ensured at the time of 
issuing final notification. 

Shri Harish Rawat has raised the issue 
of Dalhi·Cloth Mills. 't is a long story and 
cannot be described in brief. We shall have 
to read the whote story once again. ThIs 
issue has baen simmering since 1985. He 
might be aware of this situation. But th~ 
latest position ;s that the Delhi Administra-
tion has turned down the proposal of closure 
of the mill sent by the owners. Under the 
provisions of the law where more than 100 
workers work, it is obfigatory for the owners 
to take prior permission of the appropriate 
Government for the closure of the mill. If it is 
closed without permission, it will be treated 
as illegal. That is why they sought perm,s· 
sian but the Delhi Administration 1urnGd 
down their request. Thereafter, 'hey ap-
proached the High Court and filed a petition. 
The High Court ordered the Delhi Aaminl-
stration to reconsider it. The case wo.s 
reconsidpred and rejected. The owners 
approached the High Court against this 
decision and now the matter is SLJbjudic,~. 
The Delhi Administration rejected their pro-
posal for the closure of the mil' tWice. If t.1e 
court does not decide otherwIse, the ()wn( r~ 
will stick to their stand. The court IS of tho 
view that the mill is not hazardous and It will 
be improper to close it. There is some othEH 
motive behind the closure of this mill and tllat 
is why we will not permit its closure. Even to-
day the Delhi Administration is an this ~talld. 
So far as abolishing the contract labour IS 
concerned, there is an act called t~EJ Con-
tract Labour Abolition and Regulation Act. 
This Act prescrrbes the circumstances unOQI 
which contract labour should be abolished It 
these circumstances prevait there, the Ct n-
tr81 Government is responsible for it. The /\ct 
further defInes the circumstances unc'er 
which the State Governments should act 
While taking any decision in this regard, tn~ 
State Governments as will as the Central 
GovemmQnt should consult their respective 
Labour Advisory Boards. Reports of these· 
boards are regularly received. The Central 
Advisory Board on contract system advisQS 

that the contract labour system should be 
done away with In such and such employ-
ments or in so and so establishment, it is 
being done megalfy and therefore, it should 
be stopped or the oontract systenl must be 
abolished. Where the contract system is not 
abolished, the provisions of regulation is 
there. The contractor is asked to take 
measures for the welfare of workers. If any 
laxity is shown in making payment, it is the 
responsibility of the principal employer to 
see that payment;s made to laboUt ers as per 
the Minimum Wages Act. It has been a point 
of discussion in a numborof establishments 
in the Government undertakings that the 
Central Labourers should also get sama 
amount of wages as a regular worker for 
similar nature of work. If tt is not done, it is a 
violation. If the contractor does not make the 
payment or does not take necessary werfare 
measures for the workers, it is the responsi-
bility of the prinCipal employer to take action 
and recover the amount by deducting it later 
from the contractor's bill. Mr. Deputy 
Speaker, SIr, that is why I suggest that this 
Calling Attention Motion shoulc not be dis~ 
cussed here. because generally we do not 
discuss state subjects hare. But I would 
prefer to remail) silent on it since it has been 
approved by you. Hertl t would like·to say 
th,s much th3t we arG dIscussing a thing 
which 15 beyond the jurisdiction of the Cen-
tral Government. The demands that have 
been placed fall beyond the jurisdiction of 
the Central Government. ThAt ;s why wo 
cannot take any decision in this regard. 
Stnce it is not within our sphere, we cannot 
interfere in it. We cannot intervene in it and 
13sue any directive in this regard. It any 
State Government does not impla,nent the 
decisions on which a eonsenSl'S has been 
arrived, we write to them and request them to 
do the needful. This IS the posttion. It is not 
at aU proper to say that the Central Govern-
mcmt sympathises with the min owners. As 
far as the jurisdiction of the central Govern-
rnant is concerned, we have fixed appropri-
Jle minimum wages, whether it is in the 
public sector or the private sector. We are 
trying to raise the minimum wage to f.ir 
wage and tiving wnge. The stee' sector, 
railway s.ector and mining sector, .re now 
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talking of fair wages and living wages. What 
are the minimum wages that are being paid 
to the employees of these sectors and what 
are the total emoluments of the lowest paid 
employee. But how far is it justified to criti-
CtS8 the Central Government and say that It 
lacks will in the area which are in the jurisdic-
tion of the State Government. I would like to 
ask my han. colleagues who are talking of 
formula if they had ever verified in their 
respective States whether they ~re dis-
charging their responsibilities and whethor 
they are impl~menting the decisions prop-
erty on which a consensus was arrived. As 
such, it is not proper to blame the Central 
Government for everything. It has been al-
leged that the Central Government does not 
put pressure on the Government's of Union 
Territory and Uttar Pradesh where the ruling 
party is in power. Then, I ask the hen. 
Members from West Bengal as to why thay 
are not putting pressure on the Government 
of West Bengat It is the responsibility of the 
Government of West Bengal to implem(~nt 
the laws in their State. Why are they not 
ir.'lplementing the laws and why the hon. 
Members are not puttiAg pressure on their 
Government. They have atso their membel S 
in the Legislative Assembly. Why don't these 
Members exert pressure on the Governmt)nt 
of their State. What have they to say in tnis 
regard? It is not at aU proper to level wild 
allegations like this and blame the Central 
Government for everything and say that this 
is being done with a political motive. They 
should talk on merit. Even the discussion on 
calhng Attention Motion should 1<eep m~-?rn 
basis in view. Then only wo can understClnd 
the relevance of their points. If I go on rel:.lt~ 
ing. I can say conf,dentlythat the informatIon 
available with me IS more than the informa-
tion available wrth them about the non-Con 
gress Governments which have made maxi 
mum violation of labour laws. Minimum 
Wages are tow in these States, but I never 
allowed myself to be drawn into this contro-
versy and never raised my fingers at thf' 
State Governments in this regard or re-
proached them for this. 

SHRt VIRDHI CHANDER JAIN 

(Barmer): We want information on this. 

SHRI BINOESHWARI DUBEY: We 
know our limitations. We do not want to 
create any difference or dispute between the 
Central Government and the Governments 
of the State. Centre-State relations are 
being discussed quite often. There was a 
discussion on the Sarkaria Commission 
report recently in the Rajya Sabha. While 
some hon. Members were of the view that 
the C&ntre should become more strong. 
some other hon. Members expressed the 
view that the Centre enjoys maximum pow-
ers and it should be curbed. As I said. the 
Goncept we have adopted in our constitution 
is co-operati la federal concept. When all 
communities live In harmony only then we 
will be ablato preserve the unity and integrity 
of the country. If we try to drift apart. we 'Nill 
not be able to achieve the objectives of our 
Constitution and the objective for which we 
achieved independence. That is why we 
cannot go beyond our ethical limits. Those 
who follow the ethical values, cannot break 
them. Two wrongs cannot make a right. I 
have all along been holding this view. 

I have clarified all the points raised by 
the hon. Members. 

13.24 hrs. 

MAnERS UNDER RULE 377 

[English] 

(I) Need to repair the Sone canal 
with World Bank aid 

SHRt C.P. THAKUR (Patna). Mr. Dep-
uty-Speaker, Sir. this year one crore popul,,-
tion of Bih:.1r has been adversely affected by 
non-avallablhtt of water in Sone canal. 1 he 
paddy crops have dried up and sowing of 
Rabi is also not possible. Since many years. 
this has become a perpetual feature and 
after Banisagar Agreement. more and morg 
water is divorted to Uttar Pradesh and 
Madhya Pradesh and in Singrauli coal fi.ld. 
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If ..,roper slaps are not taken, Sone belt of 
Bihar which is considered a rice-bowl, waf be 
converted into a desert. In the meanwhil", 
the water-tax this year should be condontJd 
and proper staps should be taken to relea~e 
water. This is partly not possible because ()f 
the damages in the canal, which causes lo~s 
and which has been assessed by World 
Bank and they have suggested a scheme of 
Rs. 1.200 crores. This scheme should bp 
implemented without any delay. 

[ Translation] 

(ii) Need to entrust the erstwhile 
lagere Hospital of Dondakar-
anya Project to the National 
Institution of Communlcabll3, 
Delhi 

SHRI MANKURAM SOOI (Bastar): 
After the completion of Dandakaranya Proj-
ect, SelladiJa or Shilai Steel Plant refusod to 
run the Kondagam Tagore Hospital. As it IS, 
the local people had adoubt in their mind that 
once the administration of the hospital is 
transferred to State Government, there will 
be a drastic fait in the quality of its function-
ing. Though the Central Government h.1S 

approved to meet the entire expenses of the 
hospitai for the next 5 ysars the entire man-
agement of the hospital has been dislocat ~d 
since It came under tho charge of the Sti.[e 
Government. 

t, thereforo, request the Central G(IV-

ernment to run this hospital as a branch of 
the centrally administered NationallnstitLJtu 
of Communicable Diseases, Delhi. 

[English] 

(iii) Need to set up electronic In-
dustries In Mithila region 0' 
Bihar 

DR. G.S. RAJHANS (Jhanjharpl r) 
Mithila region of North Bihar is one of tilE 

most backward regions of the country. Thurl::. 
is no industry in this region worth the name. 
The investment by the Central Governm lint 
in this region is negligible. This has retarced 

the economIC growth of Mithila and has 
pushed up unernployment which is resulting 
in 30ciaf unrest. The situation needs 10 be 
changed. 

The Central Government has a schenle 
to encourage electronic industry. A large 
number of concessions have been an-
nounced in the last two Budgets for the 
electronic industry. The advantages of elec-
tronic industry are many, the most important 
being total tack of pollution. Mithifa is the 
most suitable place for setting up large 
number of electronic industries. This will. on 
the one hand, solve the unemploym~nt 
problem and on the other improve the eco· 
nomic condition of the region. 

I would, theretore, request the Central 
Government to take initlative in setting up 
some electronic industries in Mithila. Be-
sides, it should sanction special allocation 
for Bihar so that it may set up a chain of 
electronic industries in the Mithila region. 

(Iv) Demand for conversion of 
State Highway between Kadirl 
and Anantapur into a National 
Highway 

SHRI K. RAMACHANDRA REDDY 
(Hindupur): There is a cause way across 
river 'Chitravathl' on State Highway between 
Kadiri and Anantapur. This cause way was 
very badly damaged this year due to heavy 
rains. Traffic could not pass through this 
causa way a:., there was heavy down pour 
(.;lnd the river was in sputes for thr99 or four 
days and traffic was hold up. 

It is requested that steps may be taken 
immediately for converting this state high-
way into a National Highway and construc-
tion of a btidge across the river 'Chitravathi' 
may be taken up at an early date. 

(v) Need to include cultural 
troupes from Assam in the 
Festivals of India held abroad 

SHHI PARAG CHALIHA (Jorhat): Al-
though Assam is noted for its traditionally 
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rich and colourful cutture, it is distressing to 
note that only once-or, at the most tWice in 
course of decades-a cultural troupe fruill 
Assam hus been selected for any exhibition 
andlor denlon5tration in foreign countnes. In 
course of the series of the Festivals of In('ld 

in UK, USA, France, Sweden, Japan and 
USSR, only once a cultural party from As-
sam was included for a programme under 
the Festival. Although many well-knov/n 
experts in painting and graphic arts as al :0 
artisans with proved excellence in weavin'J, 
designing and handicraft aro avaifable in 
Assam. yet not one of them has eVer beL n 
sponsored by the Government of India to 
visit or demonstrate abroad. While internf)-
tionally famous maestros in the arts mllst 
nece~zarily be invited for displaying their 
artistry in other countries, it is also impb! :--1.-
tive that the inheront skill and acumen of t )8 

people of the rur;)1 and backward regie I:::, 

should be patronised for wider and ful!8r 
eXfjOsitlCH) of their talents. so that they f; el 
Inspired for furthorance of their artistic a K1 
professional skills. 

The Department of Culture, is therefore 
urged to take urgent effective steps so as to 
~llay the misgivings in this regard persistl;10 
In the minds of thQ people of Assam. 

[ Trans/ation] 

(vi) Need to sot up thermal plaills 
At Kapurdi and Jalepa tor 
meotillg the shortage of (:l~·c­
tricily in des~rt ar~dS or Hr.e-
Jasthan 

SHRI VIRDHI CHANDER JAIN 
(Barmar): A lignite based thermal plant of 
2x21 0 MW capClcity is being set up by th€ 
Neyvelli lignite corporation at Barsing~;al 
area of Bikancr district in the State of Rajast-
han. The power to bG genorated from th:ll 
pl:tnt will be allotted to Rajasthan. 

Arrangements should be made to lm-
sure that the above therrnl:ll plant stc °t$ 

generation of power at the eculiest pos~Il)lt: 
and the State Electricity Board receive~ 

electricity from that plant at the earnest. 

Apart from this lignite deposits of about 
10 erers tonnes have been found at Jalapa 
in Barmer district. Thermal pfants of 1000 
MW cdpacity each could be set up Kapurdi 
and Jalepa on the basis 01 these deposits. 

There is acute shortage of power in the 
State as compared to the requirements of 
the people. It should, therofore, be ensured 
that the State of Rajasthan receives power 
from these thermal plants as it has been 
receiving from the plant at Barasingsar. The 
above work should be started within one 
year and the problem of power inthe dessert 
area should be solved accordingly. 

[Eng/ish] 

(vii) Need to set up paper mills In 
Phulbani district of Orissa 

St IAI HADHAKANTA DIGAl (Phul-
bnni): Phlilbani is one of the backward 
districts in Orissa. It was identified as a INa 
Industry district' in 1982. After that, Gov~rn­
ment have taken steps to se1 up some indus-
tries in that district. But most of industries set 
up in that district were small units. tt is 
rogretted that thoso units have fallen sick. 
Phulbani is ideally located for setting up of 
1orest-based units like pulp and paper milt. if -
such units are set up in that district, it wilt go 
a long way in solving the unemployment 
problem of that district. I, therefore, request 
that efforts shoulci be mnde immediately to 
.:iet up some mnjor and medium paper mills 
in Phulbani district, Orissa. 

13.31 hts. 

SUPPLEMENTARY DEMANDS FOR 
GRANTS (TAMIL NADU) 1988-89 ... Contd. 

(English) 

Mt-=l. DEPUTY SPEAKER: The House 
will now take up further discussion and vo1 .. 
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ing on the Supplementary Demands for 
Grants in respect of the Budget for the Stat~ 
of Tamil Nadu for 1988·89. Shr; Thampc.ln 
Thomas ... 

SHRI THAMPAN THOMAS (Mav-
elikara): Sir, I would like to know from the 
han. Minister whether Rs. 419 crores which 
have been provided for Tamil Nadu for the 
year 1988·89 are based on Gadgil formula 
and taking into account the population of 
Tamil Nadu? I would also like to know from 
him whether sufficient provision has been 
made on the basis of that because it is fGlt 
that certain States are getting their entItle-
ment on tho basis of Gadgil formula and 
certain States are not getting on the bnsis of 
that formula. (Interruptions) 

I would like to know the basis on which 
It has been worked out. What is the approach 
that the Government has adopted? Sir, tlle 
main problem being faced by people in Tarllil 
Nadu is the drinking water problem. This 
problem is still very acute. Although in CQr-
tain other States there were good rains yet In 
Tamil Nadu there were not sufficient rains. 
Efforts to solve this problem of drinking water 
especially in rural areas have to be made by 
Government because it is poorman's need. 
The traditional Industries ;n Tamil Nadu are 
suffering. The handloom, silk-weaving and 
such other industries are not being encour-
aged. Thorefore, some encouragement has 
to be provided for these traditional indus-
tries. Tamil Nadu comes above the natiolldl 
average so far as per capita income is ccln-
eerned. But I would like to bring it to tllr. 
notice of the han. Minister that in tact, a larqe 
population is suffering from povel1y in tlla 
State. This is the State where minimurr 
wages are not being paid to the workers. In 
1ho agricultural sector, even now there ;lre 
peoplG who work for As. 3-4 per day. It j~ 
lamenting to note that with such low wag .~, 
the people are working in the paddy fie I"b 
and even In the industries. The Governmonl 
of India has prohibited the child labour. In 
Tamil Nadu, even now the child labour is in 
practice. Espoclally in Sivakashi and in ar-
eas where people are working in match" 
making industry, smalt children at the age of 

7 .. 9 yeas are being t:fmployed on WdgC!S ot 
As. 1.50. When there is an Act, which prohit l 
its the child labour, earnest steps have to t 
taken to prohibit this sort of inhuman practic( 
which is gOing on in Tamil Nadu. 

I would like to bring to the notice of thf' 
hen. Minister that because of low wages irl 
Tamil Nadu areas, indus1ries from other 
States are going over there for the purpos('· 
of exploiting the manpower. Recently, thE: 
cashewnut industries, which are there on the 
borderline of Kerala, have now gone to Tamil 
Nadu. But what is happening in Tamil Nadu? 
The people in that area are given very low 
wages. These industries are going espo-
cially to Tirunelveli district and adjoining 
areas. Even the industrialists from Kerala go 
and start their industries there and bring 
back the products back to Kerala. They are 
Involvod in the export business. This is 
because of absence of reasonc.1ble minimum 
wages. For the purpose of such industries. 
there should be a programme of the Govern-
ment to provide for a minimum wage which 
is necessary for the people to live. 

Recently, one of the cashew industrial-
Ists In Quilon showed me an order. I don't 
know why it had happened. According to 
that. if he starts an industry in Tamil Nadu, he 
will be given the bank loan. An industrialist in 
Kerala will be given a bank loan provided he 
stdrts his industry in Tamil Naduf This is 
given by the nationalised bank. Of course, t 
have no objection in helping Tamil Nadu in 
bringing up Industries. But there should be a 
J)olicy. it means that the workers should not 
be exploited to that extent. So, why should 
the nationalised banks, which are owned by 
the Govnrnment of India, issue such direc-
tions: Go from there; start industry there; 
exploit the manpower 10 the maximum pos-
~ible (?xtent? This is not at all a good practice. 

I would like to know another important 
thing from the hone Minister. you have consti-
tuted a Committoe. What is the purpose of 
that Committee? You formed a Consultative 
Committt:19 for Tamil Nadu. I saw my name 
also. One day, I got an invitation from OElfhi: 
Come on: we will have a rl"IefJting. Subse-
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quently; I received a telegram saytng thdt 
everything is cancelled. Such a Consuttativ( .. 
Committee is not constituted senously. BA-
fore bringing such proposals before this 
House, you could have called a meeting of 
the Consultative Committee and placed 
things before them. You could have givt~n 
the oppo'rtunlty forthe Parliamentarians wliO 
are involvod in the matter of Tamil Nddu. 
That is not happening. The Consultative 
Committee. which was constituted, gOdS 
without any purpose. It can go on record 

I hope that elections will be there within 
short period. It apRears that after Pongal or 
before Pongal the elections will be hf Id 
thero. It is well taken that the Consultc.ll Jt-

Cornmitte(.~ was constituted only for \.19 

paper purposos. It was not meant s€]rtou..>ly. 
It is just to satisfy sonla formality that tllH 
Committee was constituted. 

Now, of course, I would like to tell about 
the Prime Minister's visits to Tamil Nadu. I 
don't know why he has gone there sevell 
times. How much expenditure has be,)n 
incun ed by thB State exchequer for tllat 
purpose? When somebody goes to t 1C 
State, whather he is the Prime Mlnlste. or 
anybody holding a position at the Centle, 
and it is for party purposes, for elec,tl In 
purposes, the exchequer should not be 
taxod. Arrangement for these seven visits of 
the Prime Ministerto Tamil Nadu would hC1Vf~ 
cost at least Rs.1 0 crores. This money CQIJI. 

have b~on usefully spent for the welfare Of 
the poople. If he goes for election propa· 
ganda. or for party work, his party shoulo 
have financed it; not that the money of the 
people should be spent for this purpose. 

Shri Alexander. who is from my Cl)n 
stttuency, IS reigning there in Tamil Nadu ,l~ 
Governor nnd I know that he is involvlnu 
himself In political actiVities. They want d 

demarcation for DravKJian rule. False prem-
ises are being given. Somebody claimed 
th,:~t KamraJ rule can come through Con· 
gress only. It is absurd. Kamraj was nevor HI 
the Congress. He was in the Congress (I)) 
How can Shri Rajiv Gandhi claim that 

Congrass(l) can claim Kamraj traditions. If 
anybody can claim. it can only be Janta 
party, now Janta Oal. They are tho rea! 
followers of Kamraj. Why all this propa .. 
ganda? They say that they are going to bring 
back that rule in Tamil Nadu. 

MR. DEPUTY .. SPEAKER: They are 
only supporting you. Why do you bother? 
You should be rather happy. 

SHRI THAMPAN THOMAS: I am 
happy, but they should not claim like that. It 
IS not Congrcss(I); Congless(l) has its own 
programme, but it was Kamraj who had don~ 
something for the Tamil Nadu pf.!ople anti 
people remember him. To oppose the OrnV-
id,an movement and campaign In thp. n •. )l11e 
of Kamraj IS not COl reet. KdmraJ supported 
tl1e Dravidian movement also. What h& 
preached is part of tile Dravidian movement. 
Karnraj is a part and parcel of the Dravidian 
mOVliment. He wanted uphftment of the poor 
people. Shri Rajiv Gandhi goes there and 
claims ull those things; that is not COl reet and 
he goes there at the expense of the public 
exche4uer. That is not proper. WhHe speak-
ing on the Demand for Grant of Tamil Nadu, 
I wanted to speCially stress this pomt. 

SHHI N. TOMBI SINGH (Inn~r Ma-
nipur): Mr. Deputy-Spoaker, Sir, we are 
today discusslr1g the Budget for Tamil Nndu. 
Though I am far aWliY from T~mil Nadu, ye1 
culturally the country IS onli. Particularly 
TamlJ Nadu and my btate of Manlpur have 
been in cultural exchange programmes. I 
like Tamil Nadu and the way it has nUitured 
various aspects of Indian culture over thou-
sands of year. It is one thtng which is very 
very important for the whole country. Today, 
it is the most important seat of our anCient 
culture, traditions or whatover Wf') may cnlt it. 
1 he southern culture, or the Indian cultur~ 
that is there in Tamil Nadu re~lon is sut-> 
ported hy the neighbouring Stutes like KAr-
ala, Karnataka, Andhra Praoesh etc. 

Today, that culture is almost extinct in 
other parts of the country like north-eastern. 
eastern or northern parts. been use those 
parts have underdone a lot of changes. and 
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annihilation by frequent and a constant for-
eign attacks. Today, the Home Department 
in Tamil Nadu is facing a vary serious preil-
le~ because the Sri Lankan problem IS 
deeply rooted in Tamil Nadu and in order ,0 
solve the situation in Sri Lanka, the Govern-
ment had to work through the Governrrlent of 
Tamil Nadu. Tamil Nadu has, therefore, to 
play its role for controlling the situation in ~ri 
Lanka and even in other friendly countrios 
like Maldives and other places. 

In this context. I would like to make a fElW 
observations. Often we go there as pilgrir. I~ 
or in connection with our officials program-
me~. Whon we see the general conditiun 
and the law and order situation in Tamil 
Nadu, we find that today Tamil Nadu is in the 
grip of nn exaggerated regionaltsm. ()f 
course, one can understand some dose of 
regionallt.m because India is a vast counlry 
and a variegated culture is our wealth. But 
when a developed. highly civilised arid 
deeply cultural State nnd its people 2rt' 

englos5ed in eXFlnaer ... lted kind of region .1 
I";m ar IU \VUn ~ p£.rtlcular asr)ect or c.;ultur~ 1.-. 

tuo much ~mph't...,lscd and if some politll al 
colour IS given to it. thon It becomos a d, n 
ger. 

Particularly, In the context of 1 ill nil 
Nadu, a lot of things have hdpJ..lened after t.lt 
fall of the last COllgre~s Ministry. After th .tt. 
what followed was the successive rule t)}' 
regional parties. We are not opposed Lo 
regional p(.1rties coming up. BlIt then, re-
gional parties With ~xaggerated regionall~~m 
may load to unseen growth of insurgent,;y 
among th~ disgruntled youth of that region 
This has happened in my State. So, tou~lY 
when we discuss lamB Nadu, we dre Ilot 
merely discussing the passing of some laknc;; 
or crores of rupees for the maintenance of It!_., 

various departn,ent~. Of course. the list is 
also there giVing all1hese details. 

I would like to observe in thIS cont"xt 
that the GOVtH nment of India ha:.i to maK~ -
a$ it has b9~n mc;.tking earlier also-a ~PE:( ial 
survey of the situation jn the Tamil Nadv 
reg,on nat merely fror.1 a political angle. I :rn 
very surprised to find that Shri Thampan 

Thomas is not happy over the Prime 
Ministets visits to Tamil Nadu. Sir, every 
State likes that the President, the Prime 
Minister and important ministers should visit 
their State. t do not understand why a very 
senior member of the House and also his 
friend who spoke the other day, should 
grudge the visit of tho Prime Minister to Tamil 
Nadu. Of course, when a Prime tv'inister or 
the President visit a State, there is expondi· 
ture allottod for it. There are blue books for 
this purpose, and this is an authorised and 
common practice and it is not to be resented. 
Moreover, every State likes such visits and 
particularly a State like Tamil Nadu which is 
sutfering for various instabilities for sarne 
time now, should welcome it. The S1ate is 
now under the President's rule and nobody 
likes it to continue for a long time. Howso-
ever good a ru!o may be, a good administra-
tion is not substitute to a democratic govern-
ment. this is the d(3mocratic pnnciple. Why 
should we grudge if the Prime Minister goes 
there very often to soe the condition of the 
pf\orle in the rUt al art!as in diffcHent parts of 
that region? This will only contribute to thn 
WtJII·hoing of the poople and to thA fa~t 
devplopment of tIle economy of that region. 
I just nxprtJs~ my ::"lJrprtse OVGr what Shri 
fh lmp.1n Thomas s,tid WIth reyard to the 
PrlrnE1 t.'jlnlstfl(S VISitS. We do not hko this 
kind of an clttitudu. Tht:t Prime Ministe, 
should vi~lt and S(.:tO that a StCJte like Tamil 
Nadu grows properly not only ..:conon1icaHy 
but in all respects. Tamil Nadu is one of the 
very developed Stdtes. I cannot say that 
Tamil Nadu is a backwarrl StntB. though 
thel e are ~ome undeveloped rugfons in the 
State. Wilat is most Important in the ca~a of 
ramil Nadu is that It should be put on a 
healthy footing which will be conducive to 
healthy competition among different reg.nn. 
The aspect of regionohsm should not be 
over-emphasised and exagg£lrntod by re-
gional parties so that tll~ youny~r genera-
tions would be controtted. 

Many diSCUSSions have b{;len herd 
about the anti-Hindi agitation in tho State of 
Tamil Nadu. I do not belong to Hindi region. 
But, fot a country of the sae clnd nature of 
India, thsre Sh6Uki ba '8 tanguage WhfCh is 
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spoken by alt. understood by all and used by 
all for convenience and Hindi happens to be 
that language. Why should we grudge it? If at 
aU there is political colour added to this polt~y 
of official language by interested peoplo wllo 
work just for meeting sonlS political ends and 
for some selfish reasons and not for nat;or al 
ends and not even for the development of 
that particular region, it should be opposed. 
As I said in my earlier part of the speech 
today, Tamil Nadu is the seat of the growth 
of every important classical Indian Dane e, 
say for example Bharatnatyam, etc. As I SuI? 
from my own angle. how difficult it IS to 
preserve a CIDss.cal form of dance. How 
much comm Itment, how much dedication, 
the whole society has to give for the prestlr-
vation of classic.al dances. The Governrnl nt 
have to adhere to the firm policy as far as t 19 
maintenance of schools and the mainte-
nance of the standards of various agencies 
are concerned In regard to classical danc.us 
and other things. How difficult it is for t. Ie 
Govern.nent to adhere to all thesa things. It 
is very difficult for tho Governmont in sprec'd-
ing out all these things throughout the colin· 
try. 

h should see that not only In the ca~0 of 
Bharatnatyam but also in all other ca~es It 
should preserve the standard. It should be 
seen that the standard is well maintainod. 
Misrepresentation should not be allowed. 

With these few words. I support tne 
supplementary demands for grants for the 
State of Tamil Nadu. 

SHAI N. SUNDARARAJ (Pudukkottai): 
Mr. Deputy Speaker. Sir, I rise to speak In 
support of the Supplementary Demc.ll,ds 
presented by the Minister of State for Fi-
nance. T amiJ Nadu was in the forefront in 
regard to industry, employment and otller 
things during the reginle of Shri KamaraJ. He 
was our Chief Minister. But now. It has d&te-
riorated. It has gone down to 13th place, if 
you take India as a whole. No industry k 
coming there. No pioneers of industry at i) 
prepared to (fame over to Tamil Nadu for 
starting a.industry.lt is mainly because of the 

policies of the Government of Tamil N,du. 
But after the imposition of President's rule, 
the Governor and the State Governnlent 
took new staps towards starting new indus-
tries. We are very thankful to the Govern· 
ment of India particularly for inaugurating the 
Kudankulam Atomic Energy Projec.1 in Tamil 
Nadu. It was singed by our ra~pected Soviet 
Leader Gorbachev and our Prime Minister 
Shri Rajiv Gandhi. It is a 2000 MW atomic 
energy plant. By means of this. electricity 
can also be distributed to the States of Ker-
ala, Andhr a, Karnataka and others in the 
natIonal grid. But I understand there are 
some agitations which ore polItically nlotl-
vated are going on in some parts of Tamil 
Nadu whero this Kudankulam project is to be 
located. This IS because they fear that this 
will bA a health hazard and they ~Iso say so 
many other things. 

Even in Paris, I was told, Atomic Enoruy 
Station had been built within the city lin1its. 
But there is no health hazard. This is a 
politically-motivated action of some people 
who wdnt that poverty in Tamil Nadu should 
n01 be alleviated. They don't want progr~ss. 
By having this proJect. Tamil Nadu could bc' 
self-sufficient as far as electricity is con-
cerned. Rather I would say, not only Tamil 
NadU but all the Southern States would be 
seH-sufficient if a number of new indus-
tries-big, small or medlum-could be 
brought into Tamil Nadu and various other 
States. By doing so, you can employ lot of 
labourers and also the economy of Tamil 
Nadu could be improved. Another new in .. 
dustry which is to be commissioned is the 
Aromatic Plant in Madras. In that Rs. 850 
crores will be incurred and thousands of 
people win get employment. 

Another new industry which has been 
inaugurated by our hon. Prime Mintster is the 
Graphite industry at Sivaganga. It will cost 
about Rs. 27 crores. This amount is a very 
small one. 

But if ancillary units are started in that 
clrea by invostlng nearly a thousand crores of 
rupees, then some 10,000 to 20,000 unem-
ployed labour could get employment in that 
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At the same time. I would like to thank 
the Government of India for giving new li-
cences for sugarcane industry. I understand 
that 7 new licences have been issued which 
could boost agricultural production In 
Tamilnadu as well as provide employms,lt 
opportunities to the agricultural labourers. At 
the same time. the income of the agricultur .. 
ists will also improve in Tam iI Nadu. 

After the imposition of the President's 
Rulo in Tamilnadu the Governor of 
Tamilnadu. with earnest desire to help the 
new entrepreneur, small scale industries, 
has given concessions nearly worth As. 50 
crores, which are welcome by the snH,ll1 
scale industries as well as medium scale 
industries. At the same time, I would like to 
thank the Government of India for sending a 
telex message to the Governor of Karnata,\i'l 
for releasing water from Cauvery. But, I 
doubt. whether they will release it. They cH e 
not prepared to reletlse water to help tl)p 
farmers of Tamilnadu. Even after the Prird8 
Minister has appoaled to the Government of 
Karnataka to release water and the Govllr-
nor of Tamilnadu has also sent a telex to 
them to (e~ease water, &till, they are not if. a 
mood to relouse water. I request the H()u .)1:.-: 

to petsuade the Governnlent of Karnatakc. to 
release water for Tamilnadu farmers to sal/o 
crops in Tanjore District, in Tnchy and vi:4ri-
ous other districts in Tamilnadu. Those a~)ri­
culturists who have planted rice seedlin~s 
and they are about to ripen, will not be at IIp. 
to get good crops this year, if the water IS not 
released. 

In order to fmd a permanent solutIon tor 
this problem, Cauvery water dispute shoul(~ 
go to a tribunal. They are simply maotHlg 
TAmllnddu officials or Karnataka officials, 01 
ministerial officials. So far. these meetinl)~ 
have not bornd fruits; they are just meeting: 
nothing has hapP$ned. So, I request 111(:: 
yovernment to send the Cauvery watel (.; IS,· 
pute to a tribunai so that some permanont 
sowtion could be found out whereby th<.-
farmers of Tamilnadu could be saved by 
drought and other natural calamities. With-

out water, nothing could be grown in 
TamUnadu. 

At the same time, after the Pre$ident's 
Rule in Tamilnadu, the Governor's Rute was 
able to put an end to political corruption; bu1 
just by putting an end to the political corrup-
tion dose not mean that there Js no corrup-
tion at all. We have found that a lot of 
corruption is going in certain parts. In my 
district. one Chief Education Officer WiiS 
given a clearance 10 recruit300t~achers. He 
got Rs. 5000-10,000 hom each candidate 
with the re~ult that he was able to amass a 
huge amount of money because there was 
no political interference. This Chief Educa-
tion Officer felt that there was no one to 
check him. He could do whatever he liked; 
he was all in aU in that matter. He ,,' 'ruited 
only those candidates who were able to pay 
him money. In that way, political corrupt jon 
should be stopped. But there is some official 
corruption which should be checked imme-
diately. 

14.00 tns. 

At the same time, I would like to thank 
the Govt:trnment of Tamil Nadu for cloaring 
so many projects. I would also like to the 
Government of Tamil Nadu through you to 
clear one major project as far as my district 
is concerned, that is, Pudukkottai, for sup .. 
plying drinking water to Pudukkottai town, 
the capital town of the dIstrict. The proposal 
hE.s been sent to the Government of Tamil 
Nadu, and it costs Rs. 19.5 crores. I request 
the Government to clear It immediately so 
that people of Pudukkottai district which is a 
drought-prone area for the past so many 
years, wouJd be able to get drinking water 
from CauvelY. At the san1e timo. I would hk,", 
to thank the Governm~nt of Tamil Nadu for 
taking drastiC action as far as certain other 
projects are concerned.1 would Hke to thank 
the Prime Minister Shri Rajiv Gandhi for 
commg to Tami: Nadu so many times to SAG 
the reality of Tamil Nadu, to see. on the spot. 
the State of Tamil Nadu and the living condi-
tions of the people there, the industrial devESf-
opment there and various other factors. He 
was able to personally understand what is 
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Tamil Nadu and he was impressed what 
happened during the period of KamaraJ 
whom he was the Chief Minister. There are 
so ~ny demands for reservations on com-
munalbasis and so many otherthings. which 
he was able to put an end to. and also to 
communal disputes in those States, by g'v-
ing reservation to the needy. But tater on 
when some people took over as Chief Minis-
ter of Tamil Nadu they wanted to specify 
certain candidates to get some posts. sothat 
they were prepared to vote for him. Some 
people were included In the list of backwa rd 
ctasS4S. As a result of it some hundreds of 
people were included in the so-called back-
ward classas. thereby some needy back-
ward classes were deprived of the reserva-
tion quotas and those facilities. Now it ha~ 
taken a new turn whereby we In Tamil Nadu 
find that all the communities, nearly eVf:ry 
conlmunity IS agitating, and they arc holdL1~ 
raffies, seminars and they are demandlf'lD 
reservations up to 20 per cent, 10 per ce It I 
25 per cent, 30 per cent and so on, which \.111 
go up to 100 per cent, and so on. It that I~ 
aglced to, some thousands of people Will ~ ~t 
reservations, or It muy go upto 500 per ce1t, 
BOO per cent or even 900 per cont. Hon. 
Mintster Shri Narasimha Rao is having talks 
with those leaders. I hope that a solution Will 

be found to those problems of the backward 
classes and the so-called backward classes 
who have been included later on, years aher 
Kamraj's time will be excluded. 

At the same time, I would like to express 
my thanks to the Prime Minister and the 
Government of India for taking as many 
steps as far as foodgrains are concern(~d. 
Foodgrain were given to Tamil Nadu, in hugE' 
quantities but the public distribution systom 

~ is not properly maintained. In the earlier day& 
to the President's Rule there used to b~ 
some fearlessness among the people mCln-
ning the public distribution system but latel 
on it is found that there is no fearlessness. 

Secondly, people belonging to thf-
lower strata of society are not able to get 

foodgrarns in the fairprice shop in Tamil 
Nadu. Rica is not available. Grains and other 
foodgrains are also not avaiiabJe. As a result. 
there is some kind of animosity towards the 
Government there among the fower strata of 
society. 

I raquest the Government to take nec-
essary steps on those who are hoarding the 
rice allotted tothefair price shops and selling 
rt to other businessmen in the town. whereby 
proper distribution will be ensured in Tamil 
Nadu. 

With these words, I support the Supple-
mentary Demands for Gr~nts (Tamil Nadu). 

[ Tians/ation] 

*SHRI P. SELVENDAAN (Peri-
yakulam): Hon'ble Deputy Speaker Sir, I 
woutd like to say a few words on the supple-
m~ntary Demands for Grants relating to the 
budget for Tamil Nildu for the year ~ 988-89. 
It is a tragedy of the 11mes that thiS budgot 
which should have buen dlscllssed by the 
Legislature of th.a State is being discussed 
here because a duly elected State Govern· 
ment was toppled for potltical reasons. I 
honestly wish that this should be the tast 
occasion for this Lok Sabha to diSCUSS the 
budget of the State. This budget demands 
relate to Rs. 419,35,58.000, out of which As. 
30,000/- is being demanded for the purpose 
of police. The people of Tamil Nadu are 
really aware how the police is being misused 
and how the police activeiy aided and abet-
ted the Congress rule under the Governor. A 
rally was organised and the Prtme Minister 
led tho rally which was organised to com· 
memorate the Nehru Birth Centenary celt:3~ 
brahons. Newspapers in Tamil Nadu report 
that a Khadi Dhoties and a Khadl scarves 
were given to policemen who attended the 
Congrass Ratly wearing the Khadi Dhoti and 
Khadi scarf. Thus the police actively cooper-
ated in providing people for the Rally. Per-
haps this Rs. 30,000/- denland by the Minis-
ter is an action of gratitude towards the 
pe I toe . It is for the Minister to clarify, It may be 

,. Translation of the speech originally delivered in Tamil. 
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• small gift to the police for the thankful job 
they have done on the day of Ratfy. but eVEtn 
then the allocation is, I feel. less than what it 
should have been. An allocation of mora 
than 26 crores have been made for educ.:t-
tion. A few months back the teachers all OVtJr 
the State in cooperation with the JACTEA 
agitated for redressar of certain genuine 
grievances. The agitation lasted for on~ 
month. That agitation was also cited as an 
alibi for postponing the eledions in the State. 
When the agitation was on, the statements 
made by the Governor and the justification 
he made for refusing the demands of teach-
ers still remain in my memory as bitter 
events. The Governor held out a bar threaUo 
the teachers and the other Governments 
servants, who participated in the agitation 
that if they did not give up their strike they 
woufd have had to face a different Governor. 
That I am unable to forget. He also asked the 
agitating teachers and Government $( 'f-

vants whether he W:.1S Kuberto show mun:fi-
cenee on the teachers and Governm(:nt 
servants and give them whatever th....lY 
wanted. ThIs also lS still afresh in my me,l)-
ory. However certain assurances were givun 
to the JACTEA. Since the Governor h,l~ 
failed to fulfil thp assurances given by him to 
the JACTEA, two days back, the JACTE A, 
took out a rally in support of the demands. 
The Government is keen to exploit this fertil~ 
situation for the purpose of postponing ek·c-
tions once again. The JACTEA is sought to 
be used as trump card by the Central Gov-
ernment for postponing the election. Per-
haps this may be their idea. Perhaps With 
this in view the Governor has failed to fulfil 
the assurances he had given to the JACTEA. 
Though more than 26 crores of rupees has 
been sought by the Minister for educatbn 
still many of the schools in Tamil Nadu art. in 
a pathetic condition. Many of the schools prG 
running on rented premises. Many of the 
schools do not have even rooves. There ,Ire) 
no pucca buildings. Particularly the Pirama-
fai Kallar community which is a mostback-
ward community is the worst affected by 
these conditions of the ~chools in the state. 
This community was the most neglected 
community in the State. Conscious of the 
plight of the community the British Govt. 

brought a scheme called Kallar Reclamation 
Scheme for rehabilitating the I(altar commu-
nity in the State. The Kallar community were 
rGquired in those days to sign the regiatef 
kept in the nearby police station every day. 
They were required to inform the police 
before they CI oss the bounds of the village or 
the city of which they were residents. Numer-
ous other indignities and ads of dishonour 
were oommitted on the Kallar community. 
The British Govt. therefore brought this Kal-
lar Reclamation Scheme simply 10 uplift the 
Kallar community which was the most ne-
glected community of the State. Under that 
scheme, it was the utmost duty of the Govt. 
to provide education to the Kanar commu .. 
nity. In my district alone, there are more than 
100 schoots and 40 hostels for the Kanar 
students but 50% of these schoolS and 
hostels run on rented premises. Certain 
schools do not hav~ rooves and children 
have to sit in sun and wet in rain bocausE; 
thertJ are no pucca buildings. fv10st of tht .. 
time, b~cause of the dislocation and discom-
fort caused by these natural factors, the 
schools remain dosed for days together. I 
therefore appeal to the Minister to apportion 
(l ~iZe81)le cHl10Linl (if ~ne .. "f:(')C3tion ",ade for 
education in this em for the purpose of devel-
opmentof Kallarcommunity under the Kallar 
Reclamation Scheme. 

Han. Member who just spoke before me 
while refuting the arguments made by Hon. 
Member Shri Thampan Thomas pleaded 
that the people should be happy with the visit 
of the Prime Minister to the State. Let us 
conftrm that we are ready to welcome the 
Prime Minister at any1time; let him come any 
number of time to the State; we would wei .. 
'corne him but every such visit of the Prime 
Minister must bring some benefit to the poor 
folk of the State. If he visits the State for the 
purpose of announcing some deve'opment 
programmes, we would sing hymns in praise 
of him. tf his visit brings prosporily 10 thf=! 
State and heralds a new erq. for the State, 
then the people of the State.. would welcome 
him with folded hands. But if the Prime 
Minister visits wtth a begging bow' for votes. 
then the people are not gutnbfa to faft in the 
trap. How can the people except him If his 
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visit is not fruitful in terms of benefits to the 
people of the State? I am asking an open 
question to all the members assembled in 
this august House. Let them search their 
hearts and tell whether any of the five visits 
the Prime Minister has made to the State has 
brought any prosperity to the State? The fact 
is that he visited the State five times. The fact 
is also that on every such visit more than 1 0 
crores has been spent. The fact then again 
is that more than 50 crores from the Public 
Exchequer that is people's money has been 
spent. Public money has been frittered away 
on fruitless missions to the State. Has he 
announced any new developmental pro-
gramme for the development of the State? 
Was he able to provide any developmental 
scheme as a gift to the State on his visit? For 
a long time the implementation of the Sedu 
Samudra Project was a demand made by all 
secbons of the people in Tamil Nadu. Hon. 
Member Shri Sundar Raj is here very much 
sitting. The Congressmen do not possess 
even that much simple prudence to urge 
upon the Prime Minister to give an ass~Jr­
ance that the long pending demand in regard 
to the Project would be acceded. This Sedu 
Samudra Projed was approved as early as 
in 1968 by the Cabinet. Even the Hon. Presi-
dent of today. Shri R. Venkataraman, when 
he was the Defence Minister gave an assur-
ance in this very august House that the Sedu 
Samudra Project would be taken up as a 
defence projed and completed expedi-
tiously. Shri R. Venkataraman ;s an able 
administrator and an experienced politicic1n. 
He is an elder Statesman and he had given 
an assurance keeping in view the saculity 
demands of the region. This Governmc..:nt 
has not given respect to the assurance given 
by it own Minister. This is the regard and 
re$pect this Governmont has for the able 
defence Minister and the present Presidt:ifll 
of India for his commitment he had made to 
this august House. The Prime Minister Vt ho 
visited Tamil Nadu did not even bother to 
ref er to this Project. 

The Prime Minister visited my Constitu-
ency. He cam. to Theni. He came to Bodl 
also. HEll Inaugurated the water purification 

project in Chinamarathupatti in Bodi. This 
was an official function. I was not even 
invited and my name was not printed in the 
invitation cards printed for the purpose of 
official function. Will it not be courteous to 
include the name of the Member of Parlia-
ment who is concerned with the Constitu-
Qncy in the invitation card. This is the condi-
tion of the administration under the Gover-
nor in the State and this is being praised by 
the Prime Minister sky-high. All sorts of eu-
logies are being sung in praise of the 
Governor's rule by the Prime Minister and 
his men. If this is the way public dignitaries 
like Members of Parliament are disre-
spected, ignored and dishonoured, do not 
think it lies in the months of the Congress-
men to praise the Governor's rule any more. 
The Prime Minister came to Koodalur which 
is my birth place two years (lgo. Tho Kannagi 
Koif jUrisdiction problem is a burning prob-
lem. That is a problem betwGon two States. 
It is a problem between Tamil Nadu and 
Kerala. It is the question of territorial jurisdic-
tion over the temple as to whether it belongs 
to Tamil Nadu or Kerala. This problem is a 
long pending problem. When he visited 
Koodalur two years ago, J personally pre-
sented a petition in this regard. t personaUy 
appealed to him that he must jntervene and 
settle the problem. Now since then he has 
visited the State several times, but the prob-
lem remains. The records pertaining to the 
dispute have already been sent to the Cen-
tral Govt. The records relate to the history of 
the temple including the detoils reaarding 
who owned the temple in olden tim os. Now 
all these records are available with the 
Central Govt. Dospite the possession of 
these records and other resources at their 
command, the Central Govt. and tho Prima 
Minister, particularly, have not found it as 
their duty to resolve this problem. He hns 
failed to clarify the Govt's stand on tho dis-
pute. Then how the people of the Stata 
would be pleased to wQlcome the Prime 
Minister who always comes with a begging 
bowl for votes. 

When Han. Members from the other 
side spoke on the demands, they were 
making certain political statements. Many 
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members vowed that they would restore the 
, glorious rule of Kamraj in Tamil Nadu. Thc:y 

glorified Kamraj rule as the Golden rule of 
the Congress. Hon. Shri Sunder Raj also 
affirmed that the rule of Kamraj was the 
Golden rule of the Congress. I would like 10 
ask them a question. If you glorify the Kama M 

raj rule as the golden rule of Congress, then 
would you prefer to describe the rule of Rajuji 
and BhaktavatchaJam as the stone age of 
Congress? It amounts to that. It would be In 
the interests of the Congress party itself to 
come out with a clarification whether they 
would call the Rajafs rule as Stone age of 
Congress and that of Shri Bhaktavatchlam 
as the dark age of Congress. while they 
jubiliantly call the Kamaraj rule as the golden 
rule of Congress. 

Hon. Member Shri Thampan Thomus 
when he spoke restrained the Congressmen 
not to use the name of Kamraj as he never 
bolongcd to the Congress(I). He rightly 
pointed out that Shri Kam raj belonged to 
Janata Party as he originally belonged to 
Congress (0). Congress (0) is the mother of 
Janata pilrty. HA categorically asserted that 
the Congrer.s <I) has no right to usethe naille 
of Ka.nraj for petty eledoral interests. VI/e 
accep1 that idea as a right idea. It is this 
Congress (I) which expedited the last days of 
Kamraj. When emergency was clamped \)11 

the whole of India. history would stand te~ti­
mony to the fact that it was Kamraj WIlO 
steadfastly stood by democratic ideals and 
openly and fearlessly prono:Jnced that the 
imposition of pmergency had given a body 
blow to these democratic ideals. Now the 
same Congressmen who betrayed d~nlo­
cratic ideals and thereby Karnraj are invok-
ing the name of Kamraj who the~' have 
politically murdered. In villages there i~· a 
saying: To hido the wounds on the necks of 
cows and bullocks, ring their necks with 
silver boads. Likewise, the Congressmen 
who have suffered deep injuries in the eloc-
toral battle in Tamil Nadu for the past 20 
years are now covering them up with thfJ 
velvot banner of Kamraj. The Prime Minister 
comes to the State several times and says 
that he would restore Kamraj rule. Why? 
Why should not they tell the people that they 

would instal the Rajiv Gandhi Govt in the 
State? Why should not they tell the people 
that they would instal Indira Gandhi's rule in 
Tamil Nadu? Today the Congress party is 
destined to take shelter behind the grave· 
stone of Kamea;. This is the stark truth of 
which the people of Tamil Nadu are very well 
aware. 

Let me quickly look at the price situ-
ation. What is the price of rice in the State. 
When Dr. MGR was the Chief Minister of the 
State, rice was sold at As. 3.50 per KG. 
There was no increase for the 10 years he 
was the Chief Minister. This was the biggest 
economic achievement of Dr. MGR. Nowthe 
rice which was selling at Rs. 3.50 Kg. ;s 
selling at Rs. 5.00 to 7.00 per kg. Who is 
responsible for that? Now a Kg. of driod 
chillies, only one Kilo, sell at Rs. 45.00. 
Today one may live, tomorrow he may not, is 
the Vedanta. Todays price of a commodity 
will not be tomorrow's price but that will be an 
higher one. This is your sidhanta. But you 
are praising the Governor's administration 
as the most efficient one and enlightened 
one. This is nothing but a cheap attempt to 
cheat the public. I can only appeal to you 10 
discontinue your efforts to dupe people in 
this manner for the people are going to be 
ultimate victors over you, Congressmen. 

With these words. r conclude. 

DR. G.S. RAJHANS (Jhanjharpur): Mr. 
Deputy Speaker. Sir. whenever there is 
Pr9sident rule in a state, it provides an OP-
portunity to the Members of this House to 
discuss the matter and to get detailed infor" 
mation about that state afongwith the details 
of their Budget and understand the circum .. 
stances prevailing in that state. I have been 
very attentively listening to the entire debatl? 
and have also carefully gone through the 
supptementary demands. 

I have not been able to understand why 
people criticise the Prime Minister' gOing 
round the state. I saw it on the televislon that 
the Hon. Prime Minister was warmly greeted 
by large gatherings everywhere. Is it beliey .. 
able that there was a large number of police .. 
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men in plaln clothes who had gathered thai t~ 
as a crowd. ft is unbelievable that lakhs of 
policemen in plain clothes were deployed 
!her. to increase the number. In fact Shn 
Rajiv Gandhi Is very popular in that area. 
Everything would be clear in the next t'vJO 
months there. There is a famous saying that 
the obvious truths need no proof. It is very 
ridiculous to say that it was wrong on the part 
of the Hon. Prime Ministor to go there be· 
cause the general public was not with the 
Congress. During the President rule in the 
state, a number of cases of corruption have 
been detected and the Governor Shn Alex-
ander has also geared up the whole admini-
stration. 

A demand of Rs. 419/· crores has be 3n 
included in the Supplementary DemanJs 
which is meant for various welfare schemes 
introduced by the Governor. Nowhere elsa 
have such schemes been implemented I 
wanted them for my State Bihar too. 

Thare ic; ~t!~o d provIsion for the Supply 
of lodrning-materlal to the students of ()n-
mary and secondary sc;hools in the oe-
mands of thts state. In other states, at le~~t 
in my state. there Is no such provisIon. 
Besides this, a provision, for two teachers 
instead of one teacher in a school has been 
made. In Bihar, there is innumerable number 
of schools where only one teacher has beGn 
appointed and he also remains absent from 
the school for long intervals. I am of the 
opinion that people of every state should b4=-
given an opportunity to visit other states to 
see with their own eyes the conditions ot 
living in that particular state and 10 reall'3<? 
their achievements and the adversities of 
others. The Central Government should not 
hesitate even to provide transportationia<"lti-
ties at subsidised rates for such people. If the 
people of our State Tamil Nadu happen to 
visit Bihar, they would find themselves to bEl 
quite well off. 

Supplementary Demands include 11"\(' 

provisions for improvement in the pay scale~ 
of taachers and fOl increasing the productIon 
of foodgrains. The entire state of Tamilnadll 

whIch tncludes tho city of Madras and many 
other Cities. is facing acute shortage of wa· 
ter. The Government have paid full attention 
to solve thiS problem. The thing I liked most 
is that the Government have prepared sev-
eral schemes of general welfare and have 
provided sufficient aid to the Municipalities 
and other local bodies. As regards the provi-
sion for civic amenities. Govt. have pro-
posed to sanction 50 percent of the amount 
as loan and 50 percent of it as subsidy. I 
would like to urge upon the Government to 
give hundred percent of the amount in the 
form of grant for this purpose. The Central 
Government should rather provide subsidy 
to the states willing to provide sanitary facili-
ties and also ensure the utilisation of funds 
on the execution of the work for which it was 
given. Hundred percent subsidy should be 
given for such purposes. What happened in 
trans-Yamuna areas. In want of sanitary 
facilities, the epidemic of cholera broke out. 
Now the Central Government propose to 
provide some amount In forl11 grant and 
some as loan to Tamil Nadu. But no state 
Government would be Interestl:id to gpt IOcln 
for such purposes. I would like to urge upon 
the government to provide grant or subSidy 
in placo of loan for executing the work of ciVIC 
an'lenitles 

Govt. has also takpn a welcome 5.tep as 
they have made a provrsion in the demands 
for free note-books to the students belong-
ing to scheduled castes and scheduled 
tnbes. Many other states do not have that 
provision. For employment also, provision 
has bet:tn made under the National Ruraf 
Employment Scheme. I would hke to pOint 
out that the Members of the House entertain 
controversial views regarding the setting up 
of AtomiC Energy Plant in Tamil Nadu. I 
would request the Government to set up the 
proposed plant in the state of Bthar in casE' 
the Government of TamH Nadu is not inter-
ested to this project as there is perennial 
crisis of energy In Bihar and most of its parts 
remain without power supply_ So I would 
urge upon the Government to set up the; 
nuclear power plant in Bihar, tn case Tamil 
Nadu Government is not interested in It. 
( Interruptions) 



(EngRsb) 
" 

, StiRI BALWANT SINGH RAMOOW-
ALIA: Are you ~peaklng for Bihar or Tamil 
Nadu? 

OR. G.S. RAJHANS: I am speaking for 
Tamil Nadu. A few Members from Tamil 
Nadu have just said that they don't approve 
of the idea that an atomic energy . plant 
should be set up there. My request is, if you 
don't want that atomic energy plant there, let 
that be set up in Bihar. 

MR. OEPUTY .. SPEAKER: The Minis-
ter will consider it. 

(Int9ffuplions) 

( Translation] 

DR. G.S. RAJHANS: So I would like to 
say that in fact it is for the first time after the 
imposition of president rule in Tamil Nadu 
that a major welfare scheme has been intro-
duced there and all the people should give 
their utmost co"oPeration to make it a suc-
cess. The entire country stands by Tamit 
Nadu. Culture of this state is the richest 
amidst all the states, though the culture of 
Bengal is also in no way inferior to any other 
culture. We have appreciation for the culture 
of Tamil Nadu and feel proud of it. We don'1 
want to ~volve ourselves in any controversy 
over the issue of language. We want that 
Tamil and Hindi should be given eq~al op-
portuniti,es to progress as both of them be-
long to this vary country_ Tamil Nadu is not a 
separate entity. 

In the end, 'would like to say that very 
good proposals have been given here, and 
the work performance of the state during the 
Presidents Rule has been very appreciable .. 
We Qxt'lnd our whole hearted support for the 
demands and wish all prosperity for the 
people of Tamil Nadu. 

SHRI RAMASHRA Y PRASAD SINGH 
(Jahanabad): Mr. Oeput,y Speaker, Sir, I 
\¥OCi1d like. to give soma 8uggestions regard-
ing the demand. of grants for Tamil Nadu. 

'which are ~. diaa.ltMd, her •.... in U-, 
House. All the .... under President Rule 
hav.'bean suffering a great back. Contraty 
to the rute of • democraticatJy elected'~ 
emmant we find that"n a atate :under the 
President rule. bureaucrats have thefr dOm .... 
nance and the backward and downtrodden 
sections of soctety are aD the more affected. 
Affluent ones reap the maximum ,_ins. 
Besides, corruption also has its undaunted 
sway. $0 I would like to point out to the hon. 
Minister that further extension of th. Pre.i-
dent Rule would not be in the !interest of the 
nation. It encourages the creation of regional 
parties in the country. After all who Is respo,,· 
sible for the formation of regional parties and 
whether these parties serve any national 
interest or they work against it. Infact they 
concentrate on their regional in~er8sts and 
isolate the individuals from the wider inte,-
ests of the nation as a whole. The Gov.",.. 
ment itself is totalty responsible for thie. 
Since you have been in power for quite a 
long period, how is it so that regional parties 
have sprung up. It is all due to the regional 
attitude and wrong policies of the Centra' 
Government and weaknesses of the na· 
tional parties. that the regional parties have 
been formed. I would Uke to urge upon the 
Government to modify their policies in·' the 
interest of' the nation particularly for the 
downtrodden .and the weaker sections.;»f .the 
society who have been drifting apart with • 
violent gesture. So many people are ~ng 
killed in Bihar either by the Zamindar. or by 
the police. But I would like to know whether 
any of the victims belongs to the rich. He II 
always from amongst the downtrodden 
because he is up in arms against them. " at 
all the Government want to save the country. 
they should change their wrong· economiC 
policies and provide the actual benefits of 
the schemes to the poor people. The Hon. 
Prima Minister has himself admitted that 
only 116 of the amount spent on theM 
reached down to them in the villages. There 
may be Mveral region in the country but 
regionalism has confined the thinking of the 
Jndividuals to the interests of their own 
states. B8 it Punjab or Tamilnadu, th.y think 
aUka. B~t a country Is not the parts ,but on. 
organic whole and a f"er.1 state •. , If. th, 
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Central Government is to preserve the na-
tional integrity. they should change thair 
policies as it have been causing all the 
problems. That is they only way out and 
bullets are no solution to our present prob-
lams. With these words conclude. 

[English] 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN THE 
MINISTRY OF FINANCE (Shri B.K. 
Gadhvi): Mr Deputy Speaker, Sir, I am very 
grateful to the hon. Members who have 
participated in the discussion. 

Sir, it is a very small supplementary 
demand, which I am planing before this 
House on behalf of the State of Tamil Nadu. 
The gross amount is Rs. 41936 crorss. But, 
Sir, out of this Rs. 58.67 crores is towards the 
adjustment items and there is no cash im-
pact of this on the Budget. As. 262.71 crores 
is the repayment of ways and means ad-
vance to RBI and there is no Budget impact 
for this. so, the net supplementary demands 
which have got an impact on the Budget is 
about Rs. 97.98 crores. 

It would be appreciated that out of Rs. 
97.98 crores, there would be two major 
demands. One is for Rs. 15.92 crores per-
taining to the revision of scale of pay the 
teaching staff of Government and private 
colleges, as perthe recommendations of the 
University Grants commission. I am very 
happy that this demand of the revision of pay 
scales has been met by the Government It 
was a long pending demand and the Gov-
ernment of Tamil Nadu has fulfilled that 
demand by making the revision. 

The other area of major demand is thf.1 
National Rural Employment Scheme. for As. 
20.90 crores. You will be happy to know that 
in the area of NREP,IRlEGP and RDP, the 
progress of the State of Tamil Nadu is quittJ 
satisfactory, and , therefore , more allo,~­
tions are being made because thoy ,U(I 

meeting the target. In seven months, thn 
achievement of .RDP is 720/0 NREP 890/" 

and RLEGP 700/0, Therefore, people have 
started appreciating that under the 
President's rule, governor is impiAmenting 
the schemes in proper way and people have 
just started comparing the past regimes and 
the present one and thereby they are going 
to make their course for future also.Shri 
N.V.N. Somu who initiated the discussion 
appeared to me to be a very scared member, 
politically. I thought that his speech would be 
relevant to the financial and economic as-
pects of the Supplementary Demand and 
the situation obtaining in the State but it was 
more or less of political nature. I do not intend 
and wish to reply in political terminology but 
I would certainly like to emphasise that it is 
unbehoving of anyofthe hon. Member inthis 
House to criticise as to why the Prime Minis-
ter of the country is visiting a partic~lar State. 
Prime Minister of India is shouldering the 
responsibility of the country and if he visits a 
particular State I either twice, thrice or as the 
occasion arises, then there is absolutely no 
point in objecting to it. " people have started 
rallying round the Prime Minister, if people 
applaud him and appreciate him and if the 
opposition feels that the carpet under their 
feet is slipping away, then they find them-
selves criticising the other party. They create 
storm in a tea cup. It is not an ideal approach 
in the State of Tamil Nadu. 

SHRt C. MADHAV REDDI :(Adilabad): 
Kindly refer to the Member concerned, not to 
the Opposition. 

SHRI B. K. GADHVI: I am speaking 
only with regard to the Members who have 
participated. Most of the Members have 
taken part from the opposition side. That is 
the point. They say Prime Minister is going 
round . Why is he visiting? When Prime 
Minister goes round the country, his security 
is lnvalved. The expenditure on the security 
of the Prime Minister is of no consequence. 

The industrial growth of Tamil Nadu ,s 
good. I am happy to say that in power gen-
eration, the plant load factor has considera-
bly improved. The transport system has 
improved and under the PDS, more than 
21,000 fair price shops are being operated 
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and they are adequately stocked with rice 
and other essential oommodities. But, even 
than one Member has mad. a complaint that 
sometimes there might be leakage. or 
b1ackmarketing. 'would certainly assure him 
that government would tighten up Investiga-
tive machinery so that the piHerage or leak-
age or blackmarketing do not take place at 
the PDS level and that enough supply is 
maintained to the PDS shops. Of course, of 
late the rains are not coming. We were 
hoping that the monsoon will be very good. 
It came for four days. Later on, it is very bad. 
Again the rain comes. but there are ......... . 
difficulties and we wish that the neighbour-
ing Stat8s which were requested to release 
the Cauvery water for irrigation purposes 
may prove to be good Samaritans. In regard 
to supply of drinking water, of course, we are 
trying 10 provide drinking water through lor-
ries and through other systems to Madras 
city. 

The permanent solution is the Telugu· 
Ganga Project. I wish and hope that Govern-
ment of Karnataka may show a positive 
gesture in agreeing to this Project and may 
not put an obstacle so that it could have early 
clearance both for the purpose of drinking 
water as well as for the purpose of irrigation 
facilities. 

With regard to nuclear power project, 
there is no need for any scare. It has been 
decided that in all our nuclear power sta-
tions. enough care and caution must be 
observed technologically as well as organ-
isationally so that there is no room for atomic 
hazards outside. I would like to say that 
enough precautions are being taken. The 
House is already aware that we have got 
only 3 percent of the nuclear power genera-
tion in this country. Even, with our plants for 
2000 A.D., it may go up to 10 percent. In the 
Europe and other countries, where nuclear 
power generation is 30 percent and mor~, 
there also these hazards have not come up 
With regard to all our nuclear power, plants, 
we are taking enough precautions so that it 
may not have any adverse effects on th~ 
population by way of radio-activity or radia-

tion or any other type. Therefore, the appre-
hensions are misplaced. 

With regard to the Automatic Project, 
Government has cleared it. I think some 
formalities about collaboration or something 
are wanting and it may also come up. 

Sir, Mr. Somu is not present. But. for his 
information,l may say •• lat even in his Con-
stituency there was need to have a protec-
tion wall. He should be happy to note that this 
protection wall sea wall to protect-has bean 
sandioned at the cost of Rs. 65,68 lakhs. 
Other Members have also raised certain 
points. "Most of the points were politicat 
points like Dravidian rule and other rule. But 
the point is that the people of Tamil Nadu 
have to elect their own representatives. To 
approach elections with a narrow and paro-
chial approach was never the creed and 
culture of Tamil Nadu. Kamaraj was a great 
man and so were the other leaders flke Rajaji 
and others who fought va!iantly during the 
independence struggle and made their mark 
in the history of India. Tamil Nadu has al-
ways produced patriots. It has always given 
great Parliamentarians, administrators, vi-
sionaries to this country. Of course, the 
political parties may, fortheir selfish end, say 
that Kamaraj did not belong to us and Kama-
raj belong to then. this and that. 1 would say 
that Kamaraj belong to the entire country 
and the entire country has a revarence and 
more so, he Is with us: he is more revered by 
the Congress people. Than any other 
people who were against him in the past. He 
was our Congress President. He was a 
builder of new ideas and new approaches to 
the Congress Party. History is there. t do not 
want to repeat that History. They were aU 
great men who had dedicated and contrib· 
uted to the building up of this nation. 

Some of the Members raised the tan-
guage point I think Dr. Rajhans and others. 
It is. our accepted policy that we do not want 
to impose Hindi on any State which do not 
want it voluntarily. That policy is very clear. 
f ... · long ae the people themselves do not 
a(.;(..~'pt a particular national language, there 
is no ~uestion of Imposition of that lCinguage 
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on such a State. That should be clear. We 
want that Hindi should develop and foster. 
So also, we want that all the regional lan-
guages of our country should develop and 
foster. We also feet that im(Xlsition of any 
language by compulsory method is unwar-
ranted in this country. It is the accepted 
policy ever since the time of Pandit Jawahar-
lal Nehru. It was accepted by Indiraji and it is 
accepted by Rajivji also. Therefore, there 
should not be any misapprehension about it. 
As I initially stated, this is a small supplemen-
tary and all the while to speak on the outer 
arQa& of this proposal, may be, is time con-
sum ing for the House which I do not wish to 
take. One point was made by Shri 
Kupuswamy and he gave a letter to me 
mentioning about some malpractice in the 
Tamil Nadu Electricity Board. I assure that 
we will get it investigated and if it is found 
correct, then we will certainly take action. 

One M9mber Mr. Sundarraj right now 
spoke about the corruption in recruitment of 
certain teachers. Although as per the prac-
tice prevalent, there is a Board now under 
the leadership or chairmanship of an lAS 
officer and. therefore, the Education Officer 
himself has a very little rote to ptay, we win 
certainly rook into it. If anything irregular is 
found, then we wi11 take corrective meas· 
ures. Not many financial and economic 
aspects were raised in this debate I think, I 
have answered most of the points raised by 
the Hon. Members. Perhaps, Mr. Thoma! 
raised a point that Industries from Kerala are 
going out to Tamil Nadu. That is, of course, 
for the industrialists. I cannot help it. Any 

industrialist is entitled to establish industry 
anywhere in the country where he finds it 
congenial to do so. 

So far as chnd labour exploitation is 
concerned, we would certainly look into it. It 
children of the age of two orthree years so he 
was suggesting. are exploited and are en· 
gaged in some work and if there is flouting or 
violation of law then we will certainly look into 
it. I will ask the officers to investigate and find 
out what is tha truth about it. 

With these words, I have tired to satisfy 
the points raised by Members during the 
discussion. I wish that now the august House 
would be pleased to approve the Supple· 
mentary Demands for which I have come 
before the House. 

MR DEPUTY SPEAKER: I shall now 
put the Supplementary Demands for Grants 
(Tamil Nadu), 11988-89 to vote. 

The question is: UThat the Supplemen-
tary sums not exceeding the amounts on 
Revenue Account and Capital Account 
shown in the third column of the Order 
Paper, be granted to the President out of the 
Consolidated Fend of the State of Tamil 
Nadu to defray the charges that will come In 
course of payment durir,g the fInancial year 
ending the 31st day of March, 1 ~ 89 In re-
spect of heads of demands entel ed in the 
second column thereof against: 

Demand Nos. 4,9,11,13,15, 17,to 
21,23,26,28, to 31,35, to 39, 41 to 43,47 to 
49,51 to 53, 55. 56, 58 and 59." 

The motion was adoprt-Jd 

Supplementary Demands for Grants (Tamil Nadu), 1988 in Voted hy Lok Sabha 

No. of 

1 

4. 

Name of Demand 

2 

General Sales Tax and Other Taxes 
and Duties-Administration. 

Amount of Demand for 
Grant voted oy tha House 

Revenue 
Rs. 

23,74,000 

3 

Capital 
Rs. 
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1 2 3 

9. Head of State. Ministers and Head· 7,24.000 
quarters staff 

11. District Adm inistration 10,91,000 

13. Administration of Justice 2,92,000 

15. Police 30,000 

17. Education 26,54,46,000 

18. Medical 47,74,000 

19. Public Health 27,70,000 

20. Agriculture 6.81,70,000 

21. Fisheries 45,00,000 

23. Co·operation 45.19,000 

26. H andlooms and Textiles 1.66.92,000 

28. Community Development Projects 27.17,37,000 
and Municipal Admini&tration 

29. Labour including Factories 5,80,000 

30. Social Welfare 27,84,000 

31. Welfare of the Scheduled Tribes 2,08.59.000 
and castes, etc. 

35. Civil Supplies 10.00,00,000 

36. Irrigation 1,44,00.000 

37. Public Works·Buildings 7,06,000 

38. Public Works·EstabJishmant and 1,85,000 
Tools and Plant 

39. Roads and Bridges 75,58,000 

41. Relief on account of Natural Calamities 1,50,57.000 

42. Pensions and Other Retirement Benefits 40.69,000 

43. Miscellaneous 45.99,97.000 
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1 

47. 

48. 

49. 

(Tamil Nadu) , 88-89 

2 

Information, Tourism and Film 
Technology 

Rural Industries 

Water Supply 

Approriation (No.3) BUI 

3 

10,35,000 

78,34,000 

6,21,76 ,000 

51. Capital Outlay on Industrial Development 4,15,83,000 

52. Capital Outlay on Irrigation 3,83,00,000 

53. Capital Outlay on Public Works-Buildings 31,95,000 

55. Capital Outlay on Road Transport Services 
and Shipping 

75,00,000 

58. Capital Outlay on Forests 1·',00,000 

58. MIscellaneous Capital Outlay 3,17,60,000 

59. Loans and Advances by the Government 10,25,07,000 

MR. DEPUTY SPEAKER: The Minister 
may now move for leave to introduce the 
Appropnatlon Bill. 

14.47 hrs 

[English] 

TAMIL NADU APPROPRIATION (NO.3) 
BILL·, 1988-89 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN THE 
MINISTRY OF FINANCE (SHRI B.K 
GADHVI): I beg to move for leave to Intro-
duce a Bill to authorise payment and appro-
priation of certain further sums from and out 
of the Consolidated Fund of the State of 
Tamil Nadu for the services of the financial 
year 1988-89. 

MR. DEPUTY SPEAKER: The ques-
tion IS: "That leave be granted to introduce 
a Bill to authorise payment and appropria-
tion of certain further sums from and out of 
the Consolidated Fund of the State of Tamil 
Nadu for the services of the financial year 
1988-89." 

The motIon was adopted 

SHRI B K. GADHVI: I introduce·· the 
Bill. 

MR DEPUTY SPEAKER: The Minister 
may now move that the Bill be taken into 
consideration. 

SHRI B.K. GADHVJ: I beg to movet: 

UThat the bill to authorise payment and 
appropriatIon of certain further sums from 

·Published in the Gazette of India Extraordinary. Part II section 2 dated 5-12-1988. 
"Introduced with the recommendation of the President. 
t Moved with the recommendation of the President. 
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and out of the Consolidated Fund of the 
State of Tamil Nadu for the services of 
the financial year 1988-89 be taken into 
consideration." 

MR. DEPUTY SPEAKER: The question 

l'That the Bill to authorise payment and 
appropriation of certain further sums 
from and out of the Consolidated Fund 
of the State of Tamil Nadu for the serv-
ices of the financial year 1988-89 be 
taken into consieration. If 

The motion was adopted 

MR. DEPUTY SPEAKER: The House 
will now taKe up clause by clause considera-
tion of the Bill. 

The quesfl&n is: "That Clauses 2 and 3 
and the Schedule stand part of the Bill." 

The motion was adopted 

Clauses 2 and J and the Schedule were 
added to the bill 

MR. DEPUTY SPEAKER: The ques-
tion is: 

'-That clause 1 • the enacting formula 
and the Title stands part of the Bill" 

The motion was adopted. 

Clause 1, the Enacting Formula and th9 
Title were a.dded to the Bill 

SHRI B.K. GADHVI: I bag to move: 
"That the Bill be passed. • 

MA. DEPUTY SPEAKER : The ques-
tion is: 

UThat the Bill be passed.-

The motion was adoptsd. 

14.50 hrs. 

SUPPLEMENTARY DEMANDS FOR 
GRANTS - (PUNJAB), 1988-89 

(Eng/ish) 

MR. DEPUTY SPEAKER: The HOUle 
shall now take up discussion and voting on 
the Supplementary Demands for Grants In 
respect of the Budget for the State of Punjab 
for 1988-89. 

Motion Moved: 

"That the Supplementary sums not 
exceeding the amounts on Revenue Ac-
count shown in the third column of the Order 
Paper be granted to the President out of the 
Consolidated Fund of the State of Punjab to 
defray the charges that will come in course of 
payment during the financial year ending the 
31 st day of March. 1989 in respect of heads 
of demands entered in the second column 
thereof against Demand Nos. 17 and 22. " 

Supplementary Demands for Grants (Punjab), 1988-89 submitted to ths Vote of Lok 
Sabha 

No. of 
Demand 

1 

17. 

22. 

Name of Demand 

2 

Local Government. Housing 
and Urban Development 
Revenue and RehabHitation 

Amount of Dftmand for Grant 
submitted to the Vote of the Houss 

3 

Revenue 
Rs. 

70.00,00,000 

1,00,00,00,000 
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MR. DEPUlY SPEAKER: Shri Reddy 

SHRI K. RAMACHANORA REDDY 
(Hindupur): Mr. Deputy Speaker Sir, now 
the House is taking up the Supplementary 
Demands for Grants for expenditure by the 
State of Punjab for the year 1988-89. The 
House is taking up this painful business for 
the fifth or the sixth time. I term it as painful 
because of two reasons-firstly the financial 
aspect of it and the second one is the political 
aspect of it. 

While replying to the debate on Tamil 
Nadu, the Han. Minister tried to decry the 
political aspect of it With great reaped I 
would like to submit to the Minister that both 
these things go together; he cannot sepa-
rate both the financial and the political as-
peds, both the aspects have to be touched 
and then the Minister has to answer both the 
points. 

14.51 hr •. 

[SHAI SHARAD DIGHE in Ills Chait) 

As far as the financial aspect is con-
cerned. it is quite clear that more than Rs. 
170 crores - Rs. 174 crores to be precise is 
being sought as additional grants for Punjab. 
Out of these Rs. 174 crores. two hems con-
sume almost all the amount. One is Demand 
No. 1710caJ government, housing and urban 
development; Rs. 70 emres. The S9C0nd 
one is Demand No. 22-revenue and reha-
bilitation; Rs. 100 erores. 

Before going into the details of these 
two demands I would like to say that when I 
peruse these demands, I cannot get an idea 
Idea as to why these amounts are being 
sought to be approved by the House. What 
ara the necessities; how these amounts are 
being spent; and what is the purpose of it? 
We have got a very very brief statement as 
a foot note wherein the Minister says, As. 70 
crores ara being asked for to be spent for 
urban devetopment in and around the 
Golden Temple. The other one is for As. 100 
crores which is being sought for develop-
ment and rehabDitation work. 

Now the House. without knowing any ... 
thing as to pass thasa two demands. No 
details are given; the Minister has not mad. 
any statement nor have we got any details. 

As far as As. 70 crores is concern.d,lt 
is to be spent for housing complex or some 
such thing around the Golden Temple. I am 
not able to understand what ;s the purpose of 
it. I don't know why the Government wants 
Rs. 70 crores. I don't know what are the 
houses to be constructed, what is the 
amount likely to be given as compensation. 
No such details are there. The House is kept 
completely in darkness as to the utility of this 
As. 70 crores. And the House is asked to 
pass this demand for As. 70 crores I That is 
one aspect. 

As far as the other demand for Rs. 100 
crores is concerned, it is for rehabilitation. 
The foot note which is given says that the 
amount is being asked for so that the amount 
may be spent for those people who are 
affected by the calamities. We don't know 
where the calamities have occurred, we 
don't know the magnitude of the calamities; 
whether these Rs. 100 crores are sufficient 
or not or whether it is more; and how this 
amount is being utilised. It says that Rs. 40 
crores has already been spent. Why is the 
Government trying to prevent the House 
from knowing the full facts? 

They should have come forward and if 
representativ8 government of the people 
were there they would have known which 
areas had been affected more and which 
were not affected and where this amount is 
to be sent immediately. All these things only 
peoples' representatives can know. It IS only 
an MLA who represents a constituency will 
know how much IS the loss. President's rule 
has been imposed in Punjab for the last two 
years and we do not know when will it be 
lifted. I only hope President'~ rule will not be 
extended further. I would also like to request 
the hone Minister to furnish some more de-
tails as to how this Rs. 177 crores are going 
to be spent. Is this amount sufficient or not? 
I hope the hone Minister will clarify all these 
things in his r.ply. 
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The second point is about the political 
aspect. You cannot separate political aspect 
from financial &speds. As far as Punjab 
problem is concerned it has beCGme a very 
peculiar problem. All these days you were 
giving the impression that the terrorists are 
being trained and helped by Pakistan. They 
are arming them. These terrorists come into 
India and after committing murders and 
shooting they go back to Pakistan. Most of 
us believed it to be true but had there been 
any truth in it then why did the Government 
not make any effort during the pasttwo years 
to discuss this matter with the Pakistan 
Government at diplomatic level? The very 
fact that Government has kept silence and 
has not been trying to take any steps to 
discuss the matter with the Pakistan Gov-
ernment showc; that what the Government 
has been proclaiming is not true. It soems 
they have no evidence. So they are not 
moving the Pakistan Government in this 
matter. 

Sir, Punjabis are a martial race. They 
fought a number of wars for the country. A 
number of their sons had lost their lives for 
the honour of this country. It seems as if you 
want to subjugate this martial race and, as 
such, you are playing with the feelings of 
Punjabis.1 am of the view that government is 
not trying to understand the nature of Punjab 
problem. The Government is not trying to 
understand the psychology of Punjabis. One 
feels in ordor to subjugate this martial race 
tbe Government has resorted to all this. It 
seems Punjab problem is the creation of 
Congress Government. From Bhindrawalla 
down to Mr. Rode all these people were 
encouraged by Congress Government. 
These people are responsible for creating 
Punjab problem. Mr. Rode has not come 
forward to give up claim of Khalistan. (Inter-
ruptions) 

so I would like to know is the Govern-
ment really concerned about solving this 
problem? Has it made any effort to under-
stand the psychology of the people there? I 
am sure this Government will not be able to 
so Iva this problem. You are trying to solve 
this problem with the help of Govemor or 

police offlC8f'. Reports have com. against 
the Governor that he is mis-behaving in 
Punjab and is not able to understand the 
matters. He is going to tho extent of allowing 
polite officers to kill Punjab people who may 
not even support or believe in Khalistan. 
Such an aRegation has been made by a 
police officer. I do not know how far this is 
true but a police officer cannot risk to make 
such a charge against a Governor. 

15.00 hr •• 

So. you are trying to solve the Punjab 
problem with the help of such police officers. 
The second thing is that you have got a top 
official whom you have placed at the helm of 
affairs in Punjab a man who misbehaved 
with a woman. his own employee. A com-
plaint has also been lodged against this 
man. A lot of things have appeared in the 
Press. so, with the help of such discredited 
people does the Government really thlnk 
that they will be able to create some confi-
dence in the people of Punjab and that the 
problem will be solved? so, it is time that 
such a such a Person, police officers, who 
has misbehaved with woman employee and 
against whom a complaint has been filed, 
must be transferred immediately and some 
other competent and reputed man be posted 
in his place. 

As far as the Longowal Accord is con-
cerned. the Government has put it in cold-
storage. This accord was signed about 30-
35 months back. The main point in the Ac-
cord is the transfer of Chandigarh. The sec-
ond point is about the Sutlej Yamuna Link 
Canal. This was a very important matter for 
the people of Punjab. For the past about 30-
35 months, the Government has not been 
able to take up these two matters. Why has 
the SYl canal not bean taken up? If this link 
canal had been taken up, it would have given 
a psychological satisfaction for the people of 
Punjab that the Central Government is vary 
sincere to implement the Accord. You are 
not doing it. In spite of this, we don't hear a 
single word in this supplementary budget. 
Even in the main budget, what is the amount 
aDottad for SYL Canaf? Nothing is 1here. So, 
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by doing all this, do you think that you will be 
able to satisfy the psychology of Punjab 
people, who are a martial rsce, who feel that 
this Government is cheating them in a differ-
ent manner, and that they wiff be satisfied? 
What about the transfer of Chandigarh? 
When the Longowal accord was signed, why 
was it not transferred to Punjab? Why has it 
been kept pending for the last 30-35 months. 
These are the two important things. when 
you are not able to implement the accord for 
the past 2-3 years, do you really think thatthe 
people of Punjab will be satisfied, will have 
trust in you, will be able to believe you? 
Under these circumstances, I am very sorry 
to say that this Government has no intention 
of solving the Punjab problem. The Govern-
ment has no intention of trying to understand 
the problem. The GovernmQnt has no inten-
tion of going deep into the matter and try to 
find a solution. Under these circumstances, 
I would like to suggest a solutjon. You can't 
solve the Punjab problem alone. The mat-
ters are connected with Haryana and Rajast-
han very intricately. If you try to tackle the 
Punjab problem, you have to involve Rajast-
han and Haryana. Those two States also 
have to be brought to a table and then some 
discussions will have to be held. How to 
satisfy them? You are trying to convert the 
Punjab problem into a national problem for 
your own peculiar gain. I tell you that it is not 
a national problem. It is more a regional 
problem. The regional feelings have been 
hurt. That's why some misguided youth are 
crying for Khalistan. 

The Congress Party is supposed to be 
a national party. I don't think that the con-
gress Party is in a position to understand this 
regional problem of Punjab . They are not 
able to understand the psychology. They 
don't want to go into the matter. So, J reques.t 
the Government to appoint a committee of 
some regional parties. For example, Shn 
N.T. Rama Rao in Andhra Pradesh is there. 
Then, Mr. Hedge in Karnataka and Mr. 
MManta in Assam are there. Such regional 
party leaders are very successful. You ap-
point a committee of some such peopl8_ let 

these people discuss the problem with Hary-
ana, Rajasthan and Punjab. After consulta-
tion with these regional party leaders, I hope, 
the problem will not arise. As far as the 
Punjab problem is concerned, we have to 
remove all those half-hearted measures, for 
example, refease of detenus of Jodhpur. 
You will have to think of releasing them at a 
stretch. If you had released these people 
one year back, you could have created a 
very good opinion in the minds of people of 
Punjab. You could have created a very good 
atmosphere in Punjab. 

You could have created a very good 
atmosphere in Punjab, as far as the sincerity 
of the Government is concerned. Govern-
ment did not do it. Government to do it In 
piecemeal. after all thrs could have been 
done very easily. For two years, you have 
been languishing over this problem. You 
have taken two years to release these de-
tenus. so, unless and untIl the Government 
makes sincere effort to solve this Punjab 
problem by implementing the Rajiv·Lon-
gowal Accord, it will not be solved. It will be 
a very sore thumb In the body of India. I 
request the Government at least, when you 
cannot solve It, to appoint some Committee 
of some other States and ask those few 
people to diSCUSS and then come to a 
concluslon.Then only the Punjab problem 
can be solved. 

SHRI R L. BHATIA: (Amritsar): Mr. 
Chairman, Mr. Reddy who spoke just before 
me had a bad brief and he put the brief very 
badly to this House. He has no knowledge 
about the Punjab situation. I think somebody 
from here has explained something to him 
and he has stated it on thefloorofthe House. 

He has objection to the giving of Rs. 170 
crores to Punjab-Rs.100 crores for reha-
bilitation and As. 70 crores for widening of 
Golden Temple area. He was objecting to-
day as to why thiS money is being spent 
there? For all these years, the discussion 
was taking place that Golden Temple has 
become the seat of the terrorists and the 
neighbour is utiliSing it and it was difficult for 
the security forces to play their role. Then it 
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was decided to widen that area. 

Firstly, it is one of the biggest centres of 
religious attraction. Sikhs from all over the 
world come over there. There were con-
gAsted houses around the Golden Temple. 
Firstly we wanted to beautify it and secondly 
it was for the security reasons. So, Rs. 70 
crores are being spent for the compensa-
tion, for the demolition of the houses and 
widening of roads around it and also to 
beautify our most sacred and most wor-
shipped pJaces, that is Golden Temple. 

With regard to Rs. 100 crores, he has 
said what for this relief? Nothing has beon 
explained. In Punjab we had the war st 
floods. Punjab has never seen such magni-
tude of floods. In my constituency-Amritsar-
river Rav; was in spate and there was 12 feet 
of water which took away everything-includ-
ing the belongings of the poor farmers. Their 
houses had collapsed. Their animals were 
killed and anything and everything they had 
in their houses were lost. 

Similarly floods in Sutlej and excessive 
rains for three days in Punjab and the cloud 
burst in our area have affected Punjab. 
Punjab has never witnessed such heavy 
rains. It is for that reason only, the Punjab 
Government is coming forward to ask 
money from the Centre to be paid as com-
pensation to the people and to rehabilitate 
Punjab and I am surprised that you are 
objecting to the rehabilitation of Punjab. The 
Government of India has been rehabilitating 
Bihar every year, Assam every year. It is for 
the first time that Punjab is coming to the 
Centre for help. Punjab which is the granary 
of India, which is feeding India and which IS 

giving 70 percent to your procurement sys-
tem and your kitty and you are objecting to 
that. I am surprised to know that. 

SHRI K. RAMACHANDRA REDDY: 
am not objecting to it. I am only saying what 
it the purpose of this money? (Interruptions) 

SHRI R.L. BHATIA: For the damages 
and for the losses amounting to Rs. 1000 
crores, what the Government of India is 

paying is only Rs. 100 crores. It will not 
satisfy the Punjabis. You can ask your friend 
Mr. Ramoowalia how perturbed the Punjabis 
are on this issue. How he is perturbed? It is 
only a small help. 

You should not object to this. You 
wanted an explanation. I have given you an 
explanation. You are ignorance you do not 
know what had happened there. 

SHRI K. RAMACHANDRA REDDY: 
We are not objecting to this. 

( Trans/ation) 

SHRI C. MADHAV REDOI (Adilabad) : 
That is very small amount for help. The 
Government of India is paying only As. 100 
crores which means that it constitutes only 
30 percent of the total amount required for 
this purpose and the rem aining 70 percent 
should be provIded by the state in their 
Budget. But it should be given by the Centre. 
It is not a central but a state Budget which we 
are going to adopt here in this House. The 
Government of India should increase the 
amount from Rs. 100 crores to As. 300 
crores. If they are prepared to grant that 
amount? 

/English] 

SHRt R L BHATIA: As you know, the 
political situation in Punjab is very bad, and 
the Punjab is virtually depending on the 
centre for all this. But if you go into these 
technicalities that Punjab should give so 
much and the Centre should give so much, 
then no help can go to those people. We are 
very grateful to the Centre for the help which 
they are giving to us. It will go to the help of 
those people who have been marooned and 
who ha\fg suffered a lot. 

Coming to the political aspect of it, I am 
very much surprised at the anafysis of Mr. 
Reddi. His argument is that Pakistan is not 
training terrorists but the government is 
saying again and again that they are training 
terrorists. Mr. friend is very much ignorant 
about it. Either you don't read the newspaper 
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or you do not discuss about it with your 
friends who have given you this brief 0 AH the 
people who have been arrested are terror-
ists; they have given statements; they have 
given a lot of information what has hap-
pened; where they have been training in 
Pakistan; how they were given money; how 
they were given arms and weapons and 
everything. So much so, he also says that if 
we have knowledge about it. then why 
should we not protest against it to Pakistan. 
Meetings at the level of Secretaries have 
been place. The Government of India have 
given all the information to them to which 
they have no answer. They were provided 
with places where they were being trained. 
the amount of money they had passed on to 
them and the weapons they had given to 
them. I would like to :nform you that we have 
protested; we have given them information 
on that respect. 

Then he was referring to Punjab situ-
ation he also said that Chandigarh should be 
given; then he also mentioned about Sutlaj-
canal-link. Then. he also said that it is inter-
linked with Haryana as well as Rajasthan. As 
you I\now. it is very difficult to solve those 
issues which are linked with other States; it 
is not that the government does not want to 
solve them; we are keen to solve them as 
anybody els9. There are difficu\ties as they 
are inter .. linked. Many meetings have taken 
r)lace and many more meetings will take 
place. He also suggested that there should 
be a committee. WeH, if the opposition par-
ties can go into the matter. we have no 
objedion. Let them talk to all of them; and if 
there is a consensus, we are prepared for it. 

Coming to the budget, I rise to support 
the supplementary budget for Punjab. In this 
connection. I have only to say a few things as 
many things have already been said in the 
previous budget. I want to say something 
about basmati rice which is produced in 
Punjab. It has a special arrow mark and it has 
a consumer preference in the Middle-east. It 
fetches a good price. For instance, one bag 
of basmati rice. if we export. we can import 8· 

10 bags of imported wheat. So, we should 
encourage the export of basmati rica; and for 
this. many a tim'e, we have approached the 
Centre that more area should go into the 
production of basmati rice; for this certain 
things should be given to the Punjab so that 
they may be able to have more area under 
basmati rica. For this. our demand is first the 
support price for basmati rice should be 
fixed. It will help the farmers. Secondly, the 
government should create export develop .. 
ment fund and subsidise the losses to the 
procurement agencies. As you are aware, 
we have the best procurement system in the 
whole of India and we give 60-70 percent of 
basmati rice to your kitty. Therefore, we 
expect from you that you will have export 
development fund to hqlp the procurement 
agencies to meet their losses. 

There were exports worth only Rs. 85 
crores. of Basmati rice form India. But now 
we have increased it to Rs. 240 crores and it 
can considerably increased because, as I 
said, it has consumer perlerenca abroad. 
So. if some facilIties are given to the Punjab 
farmer and Punjab Government • we can 
have more of this crop. 

Secondly, coming to the point of elac~ 
tricity. we have t'lv '" projects, one is Ropar 
Thermal Plant Project and the other is Guru 
Nanak Dev Thermal Plant which have been 
cleared by the Central Government, byt the 
Planning Commission is not coming forward 
to give us the money so that we may carry 
on those two projects, which are very vital 
projects. for our agricultural economy and 
we must givo them electricity to enable the 
farmer 5 to grow more. 

Coming to the utilisation of funds. every 
single rupees that has been utilised and the 
utilization is t~e best in Punjab. compared to 
any other State. If you kindly see the amount 
given to us and how it has been utilised, you 
will be very each satisfied that, that this 
project, Ropar III, has been commissioned in 
34 months. whereas it was supposed to be. 
completed in 45 months. See the efficiency 
of our officers who have been able to 
achieve this objective. 
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Secondly , you take the plant load lac ... 
tor. Again. it Is the highest in India. The all 
India average is 56, but in Punjab it is 72 
percenWlust seG how this plant load factor is 
being lChiaved in Punjab. see their effi-
ciency. 

Then there is a great target of one lakh 
tubeweUs to be energised in the Seventh 
Plan. You will be glad to know that instead of 
five years we have completed it in fouryears, 
keeping in view the efficiency of the Punjab 
administratio:1, I would request you to kindly 
help us in the Ropar and Guru Nanak Dev 
Power Projects. 

Then, you have given us aid for 
Punjab's relief and rehabilitation. As I have 
already said in replying to some questions, 
this aid is very inadequate and we are not 
coming to the Centre every year or once in 
every two years or four years. This is the first 
time we have come to you and I hope that 
you will be magnanimous In giving ald. 

On the other day, there was a question 
in Parliament when I asked about the money 
which was given to us in this regard. It was 
not a clea( answer. The Minister said, that 
more than Rs. 153 crores was given. I do not 
think that it is a true figure and they also said 
that for tubewells etc., they had given some 
extra money and for roads also. Kindly make 
it clear how much money you have given to 
usand how much you intendtogive us more. 
Your budget also shows Rs. 100 crores. So, 
I am not clear as to how much will be the total 
sum that Will be given to us. 

Mr. Chairman, You please give me five 
minutes more. This is only the first part, I 
have replied. I have yet to speal{ about the 
political part. 

The present political situation in Punjab 
continues to be same, but there is one im-
provement, that in fact there is some of 
stability. Stability in the sense that people of 
Punjab have decided to meet the challenge 
and now there is no migration at all. So. this 
is one feature, which has come to Punjab, 

thatthe Punjabis have decid'ed to.lay where 
they are and they will fight out terrorism and 
will not leave their homes. That kind of 
demoralisation is over and people are stay-
ing. But in this situation all the political par-
ties are trying to help.J would request the 
Akali Party also to come forward and join the 
mainstream in fighting the terrorism be-
cause that will make a much difference. My 
past experience shows that right from 1981 
to 1988, they have been supporting Shin-
dranwale or Bhindranwala Front. Shri Ra-
moowalia will say that his section of Akali Oaf 
did not do that. My statement is general. In 
1981 when Bhindranwale was being ar-
rested, the statement made by the AkaJi 
leader was, that the Government is trying to 
finish Sikhism and if he is not released. they 
will start Morcha, and they also threatened 
us that they will lead movements in Punjab. 
Then, the Akali Party again took Bhin-
dranwale to Golden Temple. He was staying 
in Chowk Metha. They started certain move-
ment in Punjab, but theyfailad. They bc:oUQ!1t 
Bhindranwale to AkaJ Takht. For the firsl 
time, 'Dharamyudh' or 'religious war' was 
started against the Government. For that, 
they invited him and asked him to stay there. 
Bhindranwale and the Akali leader spoke on 
the same stage. Later, whsn Rode became 
the head of the Akal Takht, some section of 
AkaU party-here I will differentiate because 
last time you have said that you did not do 
it-went there, offered him sarop9 and 
honoured him. today, Mr, Reddy also has 
given this impression and somebody also 
may say that Rode is our creation or some-
thing like that. But, when Rode was made as 
the head of the Akal Takht these Akali lead-
ers went there and honoured him. 

( Interruptions) 

SHRI E. AYYAPU REDDY (Kurnool) : 
They had received the suppcrt from the 
Congress party ............ (lnt9"uptions) 

SHRI BALWANT SINGH RAMOOW· 
ALIA (Sangrur): A former Home Minister 
had gone to Bhindranwale and he was pro-
moted for doing that ....•..••. (/nt9rruption.) 
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SHRI R. L. BHATIA: When your turn 
comes, you reply. I am trying to establish that 
it is your creation, you helped him, you have 
brought him to the Golden Temple now to-
day you are saying that it is our relations and 
all that. 

Shri Sukhinder Singh, ex-Akali Minister 
said that they wanted Khalistan and that was 
not contradicted by the Akali leader then. 
Then, Baba Joginder Singh father of Shln-
dranwale was made as the leader of the 
UDA. Can they deny it? They made him the 
leader of the party. 

Sir, what I mean to say is that nght from 
1981 to 1988, it was the Akali party who did 
not have a clear thinking as to how to deal 
with the situation which was prevalent In 
Punjab. They have been either siding With 
him or encouraging them and probably they 
wete thinking that it will be the terrorists and 
the extremists who are fighting war, let them 
fight with the Central Government, and then 
they will take advantage of it. But, this is not 
the situation now. The situation has slightly 
changed, as I said. 

About 400 Congress leaders have been 
shot dead by the ext rem ists so far and a 
large number of people belonging to CPIM, 
CPM and BJP have been shot dead. Now, 
the leader of the Akali party Mr. Talwandl 
was also shot dead. We are very sorry and 
we condemn this. Now, atleast the Aka" 
party should think, what is happening, what 
they have achieved in seven years by doing 
this. Well, you can accuse the Government. 
Naturally you can always do it. Nobody can 
stop you, as Mr. Reddy has already accused 
the Government.But I just want to see your 
action. What is it that you have been dOing 
for the last 7 or 8 years? It is because of your 
confusion that the problem in Punjab per-
sists. The day you are clear in you mind, the 
day you will feel that you want to fight against 
terrorism, the boys are doing something 
wrong, they are being helped by Pakistan 
and other foreign forces, I am sure, thesame 
day, the situation in Punjab will become 
claar. Therafore, I request them that H they 

have made mistakes in the past. it is time 
nowthatthey should change and think as the 
the other parties are thinking like Congress 
Party, CPI. CPM. All these parties are 
against anti-national forces, who are being 
backed by the foreign forces. Let the AkaU 
Party think over it and come forward to help 
other parties in this matter. The moment they 
do it, I am sure, the Punjab situation will 
change. 

With these words, I again request thom 
to ponder over, change and help other par-
ties so that we have a better situation ;n 
Punjab. 

With these words, I support the Supple-
mentary Demands for Grants in respect of 
Punjab. 

SHRI V.S. KRISHNA IYER (Bangalore 
South) : When I spoke on the Punjab Budget 
during the last session, I had expressed a 
hope that it would be the last occasion that 
Punjab budget would be discussed In this 
august House. But unfortunately, we are 
forced to diSCUSS it again and agam. It is 
better if State subjects are discussed in the 
State AssemblJes. 

Just now, I heard with rapt attention my 
esteemed colleague, Mr. Bhatia, for whom 
we have very great respect. He is a very 
seasoned Parliamentarian. He is a person 
who is respected by all. I thought, he would 
throw some lIght on the solution to the 
Punjab problem. I was happy to learn from 
him, because he hails from Punjab, that 
there was a slight Improvement in the situ-
ation. But I do not know what he means by 
that 

SHRI R.l. BHATIA: I said that let the 
Akali Party also think over this issue. The 
day you think, I think and he thinks on this 
issue of Punjab, the solution to the Punjab 
problem will be there. 

SHRI. V.S. KRISHNA IYEA The 
Punjab issue is not an issue for Punjabis 
alone. The whole nation is concerned. If the 
situation there is improving • the whole na-
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tion will be happy. 

I would like to know what has happened 
to the Punjab Accord? Mr. Bhatia did not 
throw any light on this. Th~ House, the 
nation, has given the approval for that. Now 
I do not know whether it has been kept in cold 
storage. 

My friend, Mr. Reddy, who has initiated 
the discussion, touched two points. One is 
with regard to Chandigarh. Of course, it is a 
sensitive matter and it is an inter-State prob-
lem. But with regard to canal. I think. there 
has not been any progress at all. It has been 
kept aside. 

The Government has not done anything 
at all with regard to the implementation of the 
Accord which created confidence in the 
minds of the people of Punjab. Time and 
again. we form this side, have been urging 
that the Government must take the opposi-
tion into confidence. Of course, there has 
been sam e talks with the local opposition 
leaders in Punjab. I would like to know from 
the Government whether at any time after 
the last Budget session, after the promise 
made by the Prime Minister. the opposition 
leaders of Parliament have been consultod 
in the matter. Why do you not consult them? 
We are also interested to see that the Punjab 
problem is solved. It is not the concern of 
Akalis only. It is the concern of everybody. 
So it is a lapse on the part of the Govern-
ment. I do not know why they are avoiding 
the opposition parties. For the last 1/12 
years, neither during session nor during In-
ter·session the opposition parties have beon 
consulted. It is possible that the State level 
leaders of the opposition might have been 
consulted, but no national leader has been 
consult\~d. With regard to the situation in 
Punjab it~s very unfortunate that even today 
we have ~een hearing in the newspaper s 
about killings in Punjab. These killings are 
confined not to Punjab alone but these have 
been extend to border States like Haryana 
where very recently we had very ghastly 
murder of about 30 people. So. this is a velY 
serious matter. Now we are given the im-
pression that' the administration is very 

strong. I am very sorry to say. as Mr. Reddy 
has said. that the Governor has not been. 
able to contain the situation and all is not well 
with the State of Punjab. It is not the question 
of terrorists alone, it is a question of contain· 
ing terrorism also. I would like to know from 
the Government why did the DIG 01 police, 
Mr. Cham an Lal resign from his post. What 
prompted him to resign from that post? 
Everybody knows that he was an efficient 
officer and he was doing very well. So, these 
matters are very important and should be 
considered. I earnestly and strongly urge 
upon the Government that they should take 
the initiative. Of course, whenever we raise 
this issue, the Prime Minister or the Home 
Minister will say: "When should we talk to in 
Punjab?" I say, talk to Mr. Bhatia who is a 
representative of the people of Punjab, who 
is a Member of this House. Talk to Mr. 
Ramoowalia. There are so many Sikh 
Members. You have not even talked to these 
people from Punjab. You cannot say that 
there is nobody to whom you can talk. I would 
urge the Government to take unilateral deci-
sion. Of course, we are happy that after the 
Operation Black Thunder we thought thore 
would be some normalisation which would 
clear the Gotden Temple of terrorists. The 
whole nation knows that at that time an 
assurance was given by the Prime Minister 
to the nation that a plan of action is ready for 
Punjab by which the situation in Punjab will 
Improve. After that a few Jodhpur detenues 
were released and then afterwards there 
was full stop. Nothing happened after that. 
This is a continuous process. They should 
not stop there. A permanent solution of the 
Punjab problem is a continuous process. We 
should not take rest till that ;s achieved and 
it must be achieved urgently, immediately. 
so, sir, I hope that the Government of India 
will take it seriously and give earnest consid· 
eration to see that the Punjab Accord also is 
implemented and a permanent solution also 
is found to this problem. 

Coming the budget, of course, there are 
only two main items which, I am glad, 
Mr. Bhatia has explained because in the 
explanat9fY note it was not forthcoming. 
Nobody has opposed the Demands. Even 
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Mr. Ramachandra Reddy did not oppose it. 
He only wanted the details. I am glad that he 
has g;ven the details. so, obviously there 
would be no objection to the Supplementary 
Demands. 

I know very much what should be done 
in Punjab. I hove not visited Punjab recently 
but I understand, as Mr. Bhatia has said, it 
contributes seventy percent of the 
foodgrains to the national pool. We ara all 
happy. We are proud of Punjab. It is doing 
very well in agriculture. Even during the 
drought period, it contributed sixty pereant to 
the national granary. But what I was given to 
understand was that industrially it is gOing 
from bad to worse. During the last General 
Budget time, I pointed out that the provision 
under the head lindustries I had been re-
duced by Rs. ten crores. 

We find a number of unemployed 
youngsters. In one of the Reports I found that 
nearly seven lakh youths were unemoloy~d 
nearly three lakhs in the urban areas and 
another four lakhs in rural areas. The young-
sters were frustrated. Of course, there is 
unemployment everywhere in the country 
but particularly Punjab being a developed 
State it is not a backward State still we find 
unemployment there. Out of the educated 
youth, I understand nearly fifty percent are 
unemployed. So , this is a very serious 
problem and that is why they become frus-
trated and they have taken up this wron~ 
path. I would strongly urge that the Govern-
ment of India should not only give earnest 
attention. they should give up topmost prior-
ity to have some major industries there and 
also they should see that the agriculture is 
diversified. Of course, dairying is an impor-
tant industry and I learn that even with regard 
to~afrying, it stands first in the country. They 
contribute nearly ten percent of the milk to 
the country 's milk pool. But that can be 
further strengthened and also you can 1 ~(ke 

up food processing employment in Punjab, 
though we are not agreeing with your view in 
80 far as the multi-nationals are enga~ed in 
this activity. The country sent them 01 Jt ones. 

, do not know when they have been brought 
in the background again for production of 
Pepsi Colo, etc. They say that it is in the 
interest of the country but we are not con-
vinced about it. However, I leave it at that. 
But the processing is an important industry 
and it is agro-based industry and it must be 
strengthened, it should be gwen priorities. 
Once again. I urge upon the Centre that they 
should invest more and more funds in the 
indt.astries in the State of Punjab. Mere es-
tablishment of one railway workshop or a 
coach factory is not sufficient. We should 
have more and more such industries in the 
Stata of Punjab. 

Sir, another point is about the security of 
Punjab. It is a very sensitive of the country. 
It is very important. But we have not heard 
anything about the fencing of the boundaries 
of the Punjab State. We do not find any funds 
provided for the scheme. At whose cost the 
fencing will done? I do know whether the 
Government of India will provide funds orthe 
State (iovernment will provide funds for this 
work. Therefore, I urge upon the union 
Goven unent that fencing must be done and 
completed very soon. Now, politically, I 
would say that a democratic Government 
has been set up in Pakistan. The activities of 
terrorists may go down in Punjab. That is the 
hope of everybody because It has been 
proved beyond doubt that Pakistan had 
been aiding the terrorists. Now, the new 
Government has come into existence in 
Pakistan and the Government also made 
statements on this matter. So, ~ Jr, I r ')pe that 
terrorists' activities may not repeat in Punjab 
and it wlll also be m~ch reduced because of 
the democratic G:3overr,ment set up in Pakj~ 
stan last time also I have said and many 
member~ from the ruling party also said that 
this would be the last occasion fordiscussing 
budget for Punjab in this House. 

Sir in this connection I would like to 
point out one thing. When there is the Presi-
dent rule in a State. it is the practice that we 
will have a consultative Committee compris-
ing of the members of the parliament of that 
State. For instance: there is one like that in 
Tamil Nadu where President's rule in exis-
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tence. But' do not know whether you have 
got such a Committee in PUnjab. Evan you 
have not consulted the M.P .s. of Punjab in 
regard to the matter connected with Punjab 
budget. il1ln I talked to one of the MPS of 
Punjab State, he said that they had not been 
consulted in this matter. So. it is a lapse on 
the part of the Central Government. It is very 
necessary to have S consultative committee 
for Punjab because it is more than two years 
now that Punjab has been under president's 
rule. If I am not exaggerating it is the duty of 
the Government to constitute the committee 
for Punjab. It is the responsibility of the 
Centre and it is now looking after the adm ini-
stration of the State. It is the care-taker 
Government and the Governor is there as 
1he ht3ad of the state. He must have a good 
rapport with all sections of the SOCiety there 
Mr. Arjun Singh helped in arranging a meet-
ing with Sant Longowal with the then Gov-
ernment. The then Government did some-
thing. I do not know whether the present 
Government has been meeting all the 
people in the state very often. I do not know 
whether the Governor consults the MPs of 
the State. In a democratic set-up it is very 
necessary. I hope it will be the last occasion 
that we are discussing the budget of Punjab 
State in this House. 

( Translation) 

SHRI AZIZ QURESHI (Satna): Mr. 
Chairman. Sir. I rise to support these de~ 
mands. Whenever we talk of Punjab, Its 
wJ'}ole history comes befor~ us. The land of 
the brave warriors, wh,ere, songs of peace 
and ~rmony used to be sung, where even 
toda~ he love stories of H,er-Ranjha, Soni-
M,h· al, Shashi Punnu and Vijay Sahiba 
are immortal and uniqu9J whef8 today the 
right ~h of the life is shown SAd peace and 
harmony is taught. where people have re-
!"aill9d u.naffected by ~I communal forces, 
IS today Immersed in Ii pool of blood. We 
have been hearing it since childhood that 
Punjab is such a Jand where during peace 
time the farmers plo40h their fields. and 
sUpplyfoodgraina to aU the states and;" the 
war-time turn into warriors to fllpe the ane-
mias and sacrifice their liv •• for th'e cause of 

their nation. These were age-old things but 
today it is regretting that all our faiths and 
beliefs have been belied and the land of 
Punjab is bleeding. 

In this connection our colleagues from 
opposition have made some points regard-
ing the solution to the Punjab problem. J 
would like to ask them with the due respect 
as to what ~xtent they themselves or their 
parties are sincere in solving this problem? I 
do not say that all the Parties are alike but In 
general the Opposition Parties have tired to 
defame the hon. Prime Minister "Shri Rajiv 
Gandhi and the Congress Government by 
exploiting the feelings of people on the 
Punjab issue. They have no soft corner for 
the vidims of terrorism. Their policies are 
just before the people. 

The masses in India are very well aware 
of this. Just now a Member from the Opposi-
tion party said that the Government is not 
taking any steps to implement the accords 
signed for the solution of Punjab and Chan .. 
digarh problems. My submission is that if a 
solution is found out or an accord is signed 
amidst bloodshed, riots and violence then it 
is not a solu1ion. Before we arrive at any 
solution it is essential to have peace, har· 
mony law and order as well as the people's 
faith that they may lead a peaceful life. 
Action should be taken thereafter to find out 
a solution to maintain the law and order and 
that solution will be a lasting on~. 

I personally feel that we are prepared to 
hand over Chandigarh to Punjab but. sir. I 
would like to submit with the due respect that 
you should ask your colleagues in Lok Oal as 
to whether they are prepared to hand over 
Chandigarh to Punjab. You should make 
declaration to this effect in the House. But 
you say one thing here in the one House and 
the other outside this House and yet another 
in the public. You have been simply exploit .. 
.ng the masses but the Indian masses are 
not going to be l)xpioited any more. They wilt 
retaliate. (Interruptions) 

If you are bold enough say something 
about Chandigarh, and uk Shri DavRai to 
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do so. H you have the courage, you should 
say this in the House. (Interruption) 

(English) 

MR. CHAIRMAN: Don't disturb please. 
H you want to speak, you give your name. 

[ Trans/ation] 

SHRI AZIZ QURESHI: The second 
point that I would like to make is that no 
solution can be a permanent one if Akali Dal 
is not a party in the deliberations. We will, 
therefore, have to create such an atmos-
phere that all the members of Akali Dal 
participate in finding out the solution. Then 
alone will this be a permanent and a con-
crete solution. 

There may be a difference of opinior 
regarding more achievements in Punjab bu1 
I feel that a person even with the little intelli· 
gence will not deny that this is the result of 
hone Prime Minister's policies for 4·5 years 
and of the policies of the Central Govern-
ment that the people In Punjab have decided 
to create an atmosphere of peace and face 
terrorism. I feel that this is a big credit for 
which our Government and the hone Prime 
Minister deserve to be congratUlated. 

Allocations for Local Government for 
Housing and Development works have just 
now been criticised. I would like to submit 
that there can not be any bigger achieve-
ment of the Government than paying com~ 
pensation at current market rates after get-
ting the Golden Temple Complex vacated. In 
this way the importance of the Golden 
Temple will increase. The people would like 
to go there and it will be helpful in maintaining 
law and order problem there; moreover this 
area will also be beautified. People would 
like a healthy and beautiful planning. I would 
like that fund should be increased for the 
purpose because I have received .some 
complaints which I have sent to my senior 
colleague Shri Bhatia. Some of the shops 
were acquired there but the o~ners have not 

been given shops in return. One such case 
is of Dr. Mrs. Madan Pal who is a very gentle 
lady. I talked to her. 'took her to Shri Bhatia 
and requested him that such cases should 
be considered. H it is fett that the funds 
should be increased, it should be done. 
Besides, I feel that the amount earmarked 
under the head Revenue and Rehabilitation 
is very small. This too should be increased. 

If we go to the past history we find that 
Punjab has supplied foodgrains for the 
whole country and filled our godowns. In the 
hour of need it has provided foodgrains at 
the cost of their own need. In view of the 
sacrifices and the contribution they have 
made this amount should be doubled. 

Just now it was said that what Pakistan 
has to do with the problem of terrodsm. One 
of the Members said that it is mere a propa-
ganda of the ruling party but I am happy that 
another Member said that Pakistan has a 
hand In it. I do not think that there IS any dOlJbt 
left that Pakistan is fully responsible for 
encouraging terrorism and assisting the ter-
rOrists. Our leaders have said so With full 
proof. Last year during the discussion on the 
demands of Defence Ministry I had sug-
gested that our Air Force should go in action 
to wash out those terrorist camp in Pakistan 
where terrortsts are beIng given training and 
from where money and weapons are being 
infiltrated into India. If we have to cross the 
international border we should in order to 
maintain peace and ensure security to the 
people in ourcountry, we should not hesitate 
from doing so. The conditions have changed 
now. After 11 years, democracy has been 
restored in Pakistan, and Shrtmati Benazir 
Bhutto is the Prime Mln!ster there. We are 
sure that under the changed circumstances, 
the new Government of Pakistan will pay 
attention in this regard. On behalf of the 
Indian masses we request them with the 
faith that they wiH do away with the problem 
of terroristc;' training and will not give us any 
chance of complaining that the terrorists are 
being trained in Pakistan and they are baing 
sent into India equipped with arms and 
money. Now the circumstances have 
changed and W8 will be able to establish new 
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and friendly relationships with Pakistan. 

Mr. Chairman, Sir, I would Hke to make 
another point. There was a reference made 
regarding clash between a Police Commis .. 
sioner and a lady officer. I do not feel that the 
matter deserve a debate in the Lok Sabha. 
This should not have been referred to. But 
now since it has been referred. I would like to 
say something. I am not going to say as to 
who is right and who is wrong. The victim's 
husband has filed a suit in the court. But I am 
doing to point out another thing. The position 
of Police Commission or an I.A.S. or an 
I.P.S. officer in Punjab is just different to that 
of what it ;s in the rest of the country. My 
submission is that when an average citizen 
of Punjab will come to know such a clash and 
that the matter being taken to the court what 
impact will it have on the morale of those 
citizens. The Government should keep this 
thing in view. I feel that the Punjab Governor 
and the Government have been wrong in not 
taking steps to see that the matter ends. The 
matter has been taken to the court. I feel that 
strict action should be taken and the case 
should be concluded otherwise it will have 
an adverse effect on the morale of the 
common man. 

With these words I support this. 

[English] 

SHAI AJOY BISWAS (Tripura West). 
Mr. Chairman, for the last two years, Punjab 
is under President's rule and without the 
representatives of the people, it is not pos-
sible to fulfil the aspirations of the people. 
Now it is the duty of the Central Government 
to fulfil the aspirations of the people and to 
look after the development of the State. 
There is an accord between the Prime MIn-
ister and Mr. Longowal. Some political and 
economic aspects are there in that accord 
and for the last two years. the Central Gov-
ernment is practically controlling the State. 
The hone Minister will definitely tell this 
House what the Central Government has 
done during these two years in regard to the 
development of the State. Punjab problem is 
not an isolated problem. We cannot say that 

Punjab is only a political problem. VV8cannot 
also say that Punjab is only a social problem. 
It is a combination of both social and political 
problems. If you have no good intention to 
solve the econom ic problem of the State of 
Punjab, definitely you will help the extrem .. 
ists to win over a big section of the people of 
Punjab. Punjab is advanced in Agriculture. 
There is no doubt about it. We are proud of 
that. But, industrially, definitely Punjab has 
not come to such a position where we can 
say that it is an industrialised State. In the 
Accord. you have clearly agreed that some 
some economic and industrial measures are 
to be taken in Punjab. But, Wf::J see forthelast 
two years. that the Central Government did 
very littleto set up new industries to solve the 
problems in the industry viz. the industrial 
sickness. The Central Government has not 
done it. The Central Government has no 
policy to counter this industrial sickness or 
the industrial problems. 

Sir. in Punjab, there are seven lakhs of 
unemployed youth. Definitely. this is a big 
problem for the State of Punjab. On the other 
hand, the extremists are utilising these 
seven fakh youth to suit their purpose. What 
;s the policy of the Government to solve this 
unemployment problem? 

The Central Government has taken up 
the scheme with regard to Ropar and Bhat-
inda plants. But, up to what stage that 
scheme has been implemented? Secondly. 
there is the Integral Coach Factory. That is 
another scheme of the Central Government. 
So, I want to know to what steps this Govern--
ment has taken to complete or finalise this 
Integral Coach Factory. I would like to know 
the present stage of implementation of this 
scheme. 

Further, the Central Government has 
brought in the Pepsi Cola project in the State 
of Punjab. There is no doubt about it. As far 
as Agriculture is concerned, Punjab is an 
advanced State and we can utilise the agri-
cultural produce for the development of in-
dustrial sector also. I am in favour of setting 
up of agro-based industries but it should not 
be done by inviting the multinationals in the 
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State of Punjab because Punjab is already a 
complicated State. You are aware that there 
are some foreign hands working in Punjab. 
They are trying to exploit the present situ .. 
ation and problem. Pepsi Cola is a multina .. 
tlonal ooneern. You cannot say for certain 
that through this concern, the foreign hands 
and foreign agencies will not work inside the 
State of Punjab. So, we are not against 
setting up of this type of agro-based indus-
tries. But, in doing this, we should not invite 
the multinationals and take their help. That 
will endanger the security of the country. 

16.00 hr •• 

Another point is that without finding a 
political solution or without solving the pres-
ent political situation, you cannot expect a 
conducive atmosphere for the economic de-
velopment. The economic development can 
be done if there is political solution in Punjab. 
In the Accord, some decisions were taken to 
solve the Punjab problem. But we do not see 
that the Government is bringing forward any 
solution for the Punjab. It is clear to us what 
the intention of the Central Government is to 
solva the Punjab problem in the near future. 

16.02 hr •. 

[SHRI N. VENKATA RATNAM in the 
Chair] 

For the last two years, Punjab is under 
the President's rule. Definitely you must see 
towards the problems of the Government 
teachers and their demands should be ac-
cepted. I know, even in this situation, there 
are some basic problems of teachers and 
employees in Punjab. They are demonstrat-
ing and agitating to have their demands met. 
Thousands of workers are still working as 
muster roll workers or contingent workers. 
One of the demands of the muster roll work-
ers and the teachers working forthe last two 
three years is that they should be regu-
larised. It should be the wish of the Central 
Government to saa that contingent workers 
and muster roll workers should be fegu-
lariled. There are other problems of the 

employees and teachers connected with 
administration. You must rule the country 
with the help of employees and if )Vu don't 
accept their minimum deman~. then how 
will you run the administration? My appeal is 
that you must see towards the problems of 
the Government employees and teachers of 
Punjab. With these words, I end my speech. 

[ TranslatIOn] 

KUMARI MAMATA BANERJEE 
(Jadavpur): Sir, I support the supplementary 
Denlands for Grants for Punjab presented in 
the House by the hon. Minister. I hope the 
situation returns to normal in Punjab and 
elections held there as soon as possible. 
This will be a great achievement for our 
country. Punjab IS the heart of the nation. 
Punjab is a State whose people have sacri-
ficed themselves for the nation before and 
after Independence. Even today the people 
of the State are fighting against terrorists, 
and many have saCrificed their lives in the 
process. The citizens of Ind~ are grat~ful to 
the people of Punjab and thjs House con-
gratulates the latter for the sacrifices made 
by them. While we are discussing the Sup-
plementary Demands for Grants. Let us also 
congratulate the newly-elected Prime Minis--
ter of Pakistan Mrs. Benazlr Bhutto. As 
Pakistan is Punjab's neighbour, her Prime 
Minister shall certainly help India by not 
supporting the Khalistan Movement. I do 
believe that Pakistan will help India in its 
quest for an early settlement to the Punjab 
problem thereby paving a way for the prog-
ress of that State. 

Although hon. Shri Krishna Iyer's 
speech had a political tinge, he did make 
sOme constructIve points. For this, I con-
gratulate him. I support him on the point that 
Opposition parties should be taken into 
confidence on the Punjab issue. A number of 
meetings have been held with the Opposi-
tion on the Punjab problem. But eledions 
cannot be held there until the situation re-
turns to normal. We do not have any political 
interest in the matter. For us, interests of the 
public is more important. It is true that elec-
tions have to be held there but we have to 
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consider the position of th4 pubic ill 1he 
State. For this tab a di.... wan ofb. 
pOlitical parties is neoei$'~. 

The Government "«8 aor"ad a number 
of grievances of Punjab, e.pproved a number 
of projects for economic growth in the State. 
Punjai5 ia. an agriculture btied Stata whera 
the Gr.n Aevotutionaas b_1d ~ aiampJary 
.uccess and w' take pride in mentioning its 
example everyWhere. In Stafaa whete 
Prosldent's ~ule isimposed, there il alway. 
a Consultative Committee of M.Ps. Butthere 
is no such Committee in Punjab. To solve the 
grievances of Punjab I would suggest that 
setting up of a Monitoring Celt or a Monitor-
ing' Committe. consisting of M.Ps. As dts .. 
cuasJons cannot be I'tald in the State, the 
Assembly having been dissolved suggf& 
tiona can be sought from M.Ps who are the 
public reprQsentatives. A monitoring cell 
consisting of M.Ps should be set up which 
can give suggestions ror economic growth, 
removal of unemployment and restoring 
normalcy in the State. Punjab has 7 .. 8lakh 
unemployed youth. Even though Bengal has 
52 lakh unemployed youth the situation 
there fa different from that of Punjab. The 
Repbrt also says that these youth are taking 
part in terrorist activities. To solva the unem-
ploymont problem, heavy industry 5hould bQ 
set up in the State and for this an increase in 
the budgetary allocations is needed. Notified 
vacancies should be immediately filled up 
after withdrawing the ban on recruitment to 
Central Government posts. This will solye 
the unamployment problem in the Sta» to 
some extent. The PQople of Punjab anovfd 
be oanoratlllated for having ISolated the tcti'-
rorist8. Pottco officers workmg in tho Stat& 
alSd daSQr\lQ praise rt is not good to make 
them taIget of criticism all the time. Shri 
Rebitro dasQrves congratuJations once 
ag~in as 'tJecontimJ8$ to work for the good of 
Pun~ in the sama way he has done in the 
past m the taco of th :-eats to his life. HOR. Shri 
RQddi said many thing against the Punjab 
Governor. Although I come from bengal. t do 
not _n' to aay''anythtnQ political. Hon Snri 
Aadditl nOtf>l'O'ent here, he was saying that 
the Panfab Governor shou1d exchange 

place wJth thO Andhrl Govarnor. But will it 
solve the probfartt? Spoeches art more 
political. ..• (Interruptions) 

SHRI BALWANT ~NGH RAMOOW .. 
ALIA: If a lady Govetnor h_ t<1 go,. let tmr 
hon. Member go hersel'. 

KUMAR I MAMATA aANEFtJ!E: AD 
tight. Hon. Shri Ramoowalia'thouttt htiVe 
been asked to speak first. He fa a member 01 
the Akali Dal and is seen as a reprasentative 
of the people of Punjab. 

SHRI BALWANI SI4GH RAMOOW· 
ALIA: Thank you. 

KUMARI MAMATA BANERJEE: Shri 
Bhatia rightly said that the JODrale aT 1he 
people of Punjab has been boosted. lioday 
the situation in Punjab is such that p8QpIe 
are notthinking of leaving the Stale. t=or We. 
I congtarutate the Go\4Jrnme .... Note aIen-
tion should be paid tow.ds lahablitation. 17 
Jeaders ot our Party and 8 numbor of police 
officers sacrificed th&ir lives. Po11ticaf tead-
(Irs are always ready to lay tJOWA thClif INea 
in the service of the nation. The GoMrn.trit 
should formulate a &cherne under WhicA if 
one member of a famUy;s killed, one potson 
from that family should be given a Gover,.. 
mentjob. There are many famiJi91 V/ho have 
lost one or more members. Child(enof ma~ 
families do not get propet' G'"dBOartdn or 8'19n 
two square meel. a day. If the <lovdrnmal1t 
provides job to a mQrAber of thQ victim fllmity, 
the people will fQQI that the Government 
does care for them. 

Religion does not teach us to have 
enmity with each other. W. are Indians and 
India is our country. M8l1Y paople asked me 
as to what I would speak on Punjab. When 
Rabindranath T agate wrote the National 
Anthem he wrote: MPtlnjab. Sifldhu, Qujarat, 
Maratha. Oravida. Ultala Banga.- Punjab 
has as relationshipwilh Bengal. That is why 
a BengaJi has been posted 8S Governor in 
Punjab. I thank you fot allowing me to ex ... 
press my views. 
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SHAI RAM NARAIN SINGH (Bhiwani) : 
Mr. ~man. Sir, It is our misfortune that 
we h&ly. to' discuss Supplementary De-
mands for Grants time and again here. We 
had hoped that such an occasion would not 
...... Assembly eleallona lVOukl be held 
and a representative Government formed in 
Punjab. Regrettably, this did not happen. It is 
$aid tnat elections win be held in Punjab 
when the situation returns to normal. In the 
absence of a favourable atmosphere in 
Assam. elections had to be h(fld there with 
the help of militarv and para .. mililarY forces. 
And there was a lot of bloodshed in the 
process. Anyw_ay tbe erections were held 
and a GovtMtnent was formed. Similarty a 
Government was farmed after elections 
were held in the Eastern and Northern Prov-
inces of Sri Lanka. The efforts Ofine r. P. K. F 
brought some pe-aea to tho island. Other-
wise the situation tt.ere is far from norfnal, 
terrorists ars edive there too. (nspite of all 
this, Pres.ldf)ntial etections are going to be 
held in Sri Lanka. To postpone the Assembly 
eleotions in Punjab an the pretext of atmos-
phere in the state not being conducive is 
certainly not prOPQf. The Government can 
make iti own arrang6lmants for hokJing of 
elections. After a Gov&lnment is formed, the 
Punjab cr·'sis, which has assumed nationa~ 
proportions, e8ft be solved. It seems the 
Government is not interested in solving the 
Ptwljab problem. Hon. Members of Parlia-
m",t Stvi Bhatia and Shri Dhillon are vet-
eran tead9t's of the Congress who have been 
$8r¥ing ttle Par1y for the last 40-45 years. 
Even they were not associated with the 
Advisory Committee. All the Opposition 
P artias wanted the Central Government to 
consutt tRem in Iming a solution 10 this 
probtem. But what to talk of the Oppoaition 
when &\len the veterans of the Congress 
w.r. nO.t COI'Wfufted. A solution can be easily 
fO\And out if the Centrt work!l jointly with the 
Oppoaition. The Goyer nor and other officiat5 
of Punj~ works according to their own 
whims and fancies. An Advisof)' Committee 
consisting o1'M. Ps from the Cdngr.ss (It and 

the Aksli Dal would oertaintf have found a 
solution. It is not .. ifth •• is no sokttionjO 
this problem. Punjab is the arm of th. cqun. 
try. When Punjab and Haryana WElle unitad. 
500/0 of our seryicemen came from Itttere. 
They were honoured with many Victoria 
Crosses in the wars before IndepeAdenoe. 
These two states not only feed the nation but 
also suppty recruits to the armed forces at 
the time of war. Why did this problem arise? 
Because the sons of farmers in Punjab do 
not get jobs. There are very good schools in 
Punjab but still they do not gat jobs. It is the 
boys studying In public.echools in citi" who 
rater go on to dominate the job market. So 
out of desp'Nltion the you~ of rural areas 
have tak$f\ up armsand l\r:we t..,ed exuem .. 
ists and jolftted the c;C\mpany of bad 
elements. O(\jy ~he Governmem is respon-
sible for the ing.iscdminate kiJUngs being 
resortad to by these ~o_pj. b9cause they 
are not aven aware whom they are killing. In 
1984. when the Hon. P(ime Minister was on 
a visit to Simi'! as the General Secretary of 
the Congress, he had described Bhin-
dranwale as a nobla and great saint in re-
sponse to a question regarding his views 
about ~hQ latter .. til thfi .tactions to S.G.P .CI 

Congress contea(fJd with the support of 
Bh;ndranwala arld again in the general elec-
tionS'" sought hi9 hetp. With the support of 
Congress, Bhindrawale the man who 
workad for ransom and extortion. later on 
became an extremist and killed several inno" 
cent persoJ'\S. Had th,e Congress ~al'\ seri .. 
oua to rQ.ofv~ 1~~ Punjab tangle, it would 
have ~uQht the-advjcG 01 veteran letders on 
it 89 tb8YI'COufd glve better suggestions. 

SeeonCUV. with the restf)ration of ~ 

RepreseRtative Government to Punjab. 
everything Oil" be oot settled through dia· 
Iogue and also .t~iQn8 oea be- bekJ in the 
Stats. 

A tittle ~ ~.n hon. Member ~.ted 
~at Lok 0.1 " oj;)RQAd to Puw AQQOrd. 
Bul witb the iMtaltation of. ~&ar (Joyern-
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ment In place ofth. present P .......... ". 
in the State, after the A1e._ ~8 
the two S_ Governmeflt L •. Government 
of Punjab Md Haryana GqV........u can 
solte the i8tU8 arn1cabty oft their own. 

lnitiaUy Haryana ~ agaInM the anrd 
.. It wa given by Sl'trirnalllndira Gandhi 
Whfch,mentioned that In r..n of Chandigarh 
toPunfab. Haryana would gat 101vUIag .. of 
Abohar and FaziJka. This wmouncement 
caused $0 much resentment among the 
people of Haryana, that on this very issue 
Ch. Devi laI of lok Del won 85 seats in the 
$t .... because the peop'e thought 
Haryllnats interests have been totally over-
looked. People of the Stat. felt that they had 
~en deprived of their shale of water, but 
were susfied with the setting up of a 
commission 10 aettle the two issues. One of 
w_"81 and second of exchange of Abohar 
Fazilka for Chandigarh. On the issue of 
water. there was broad consensus over the 
award given by the Com mission and it could 
have settled the issue. had there been popu-
lar Governmonts tn power in the two States. 
Issue was decided earlier al6o. but now due 
to a hesitation on the part of the Congress to 
eonsult eith$tthe leaders of tne opposition or 
the Congr"s M.Ps from Punjab. who are 
compJetely aeized pf tne facts, it has re-
maineQ unreiOlved. In Punjab, undeclared 
war is being fought because nobody is safe 
there a,nd daily 20 to 25 persons are being 
kifled even in the adjoining States like Hary· 
ana. Situatlon has become 80 bad that re-
cently In Kaitha'l 25 persons were killed. 
Such a .;tuatlon has been craatad in that 
State that later on when the Government 
thought to control it. they found themselves 
incapClble of fighting the t8rror~ts because 
thay were equipped with sophisticated 
Neapons such as AK-47 rifles and Chinese 
rill". which are capebfe of killing many 
~ with," a minute. We do not have 
aueb. rnocIftrn weapons QI\d at least th. 
Government of H8I}'ana is ~ at aD 
equipped with them to deal with the terrorists 

m 1MC8. Now the hone Home Minister has 
given some help to meet the terrorists threat. 
10 the Government ahouJd start dialogue 
with the leaders of the Opposition and also 
consult the senior leaders of the Congress 
lie. Dhillon SAhib and sort out the issue. 
They will offer concrete suggestions. Ch. 
Devi LaJ intends to settl. th. Issue through 
disalSSions with the Chief MInister of 
Punjab. but thor. is nona to tatk to except the 
Governor. With whom what he can discuss? 
Now there are chances of improvement in 
the situation as popular democratic Govern .. 
mant has coma into power in Pakistan_ The 
democraticafly elected Gove~ of Paki-
stan may perhaps stop Usisting tho terror-
ists as their Foreign Minister and our Hon. 
Prime Minister have str_ed the need to 
have friendly retations with each other. It 
would not be a big thing if they stop imparting 
training to the terrorists. 

Our Government claims that they have 
sealed their international borders six months 
ago. but even today it has not been sealed 
and people do cross oyer the boarders and 
they meet a little resistance. There is a nexus 
between the police, th. smugglers and the 
anti-&ocial elements. The Ufe of common 
man is not safe. 

Supplementary Grants need to be ap-
proved as there is no other alterrudlv8 under 
the President's rule. With these words, I 
thank and request the Government to dis r 

cues the issue with the leaders of an the 
opposition parties and the Senior Congress 
leaders of Punjab and BOlt 01 out the prob-
lem. 

DR. G.S. RAJHANS (Jhanjharpur): Mr. 
Chairman. Sir, r would like to apeak only on 
two-throe points. The Hon. Prime Minister 
Shrl Rajiv Gandhi has announc;ed that there 
wiD be Panchayat elections in Punjab and he 
has also stated 1hat tNtr. wil' be a gradual 
devolution of power throughoUt the country 
and all the power will be vested with the 
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Panc:hayats. However, begit\ntng .. being 
made with the Punjab. It il a very important 
step and Its Impcrtance cannot be underes" 
timated as iUs will bring a sense of fe-,*ss .. 
nht aI\d particlpation among the muses 
and talanted persons will be able to COMe 
foIWard. Peace will not return to Punjab 

...... WIthOUt high morale of the people, which can 
CDnJy be raised through increased participa-
tion of poopla in the Panchayat elections. 

s.condly and fortunately with the com-
ing into power of democraticatly elected 
Government in Pakistan. 90 percent of the 
terrorist problem will get awtomaticalty 
solved as thar. Mil be nobody to support the 
terroristl. Both Ma. Benazir Bhutto aad Shri 
Sahabzada Yakub Khan have underlined 
the importance of friendly relations with 
India. Therofore, we should welcome the 
retrieval of demoeratic procass in Pakistan 
by hOlding the Panchayat elections in 
Punjab. 

Labourers of Bihar have contributed a 
tot to the prosperity of Punjab. Every year 
lakhs of labourers from Bihar and Eastern 
Uttar Prad6sh go to Punjab and return to 
their villages with a lot of money. I don't 
counter it 1 r9quest the Government to go In 

for compulsory incurrance of these labour~ 
ers and also to maintain records about their 
where abouts. as it is difficult to know about 
thair wefl being. May persons of my consl.tu .. 
ancy ware killed but no information W~ 
available about them. The Government of 
Punjab under President's rule should make 
some advancement towards welfare of tha 
labourers who have been thera working in 
that State because they have also contr1b~ 
uted to the prosperity of Punjab. Therefore. 
the responsibility of their security and wel~ 
fare rests with the Punjab Government. 

In the end, I would like to say that undet 
President's rule. many things have been 

done in ·PtlnJab and we hope that the ..... 
atien in Punjab witt improve .nct it wiH march 
ahead. 

SHAI BALWANT SINGH RAMOOyt-
ALIA (SangT\ri'): Mr. Chairman, Sir, whiJe 
discusslng deMands for granls tor Punjab 
mlny poIHtca\ 'SSUtil have also bean raised. 
On the analoGy Of the reply given by han . 
Gadhviji to the d~at8S about demands for 
grant for iam" "'adu. I was expecting thllt 
poUtteaJ ;ssues would not prevail upon the 
development end financial problems of 
Punjab WhtIe (HIcusstng thelssuQ. But I fait 
to understand why Shri Bhatiaji. who is a 
vary good friend of mine, lost his temper 
today and started a political discussion. In 
the very beginning he lost his temper and 
started speaking against us. I have never 
thought that a dear friend Uke Shrt Bhatiaji 
will ke9p Akalis in sueh an indifferent foot-
ings. But I have deeided that by abiding by 
my traditions, I will not allow myself to be 
provoked. Therefore, I will convey my feel-
ings politely. 

At tho outset, I would like to say that I am 
very much proud of unity and integrity of the 
country and feeling of nationalism and broth-
erhood among the p&opie of different faiths 
Lo. Hindu, Sikh and Christian in India. ACR 
cording to the edICt ot Shrl Gurugranth 
Sahib, we have been worshipping man and 
will continue to do so in future also. I also 
want to say that the mountains may fly. the 
soow-clad mountains may turn hot and the 
fire tose its natural quality, but the AkaJi Dal 
win never support the cause for Khalistan. 
The leader of the House, Hon Prime Minister 
rightly stated that there wert two basic fac-
tors behind Punjab problem, one is the rise 
of fundamentaHsm 8fld the second is the 
foreign hand. Furthe.r, these arQ attributable 
to two to 1hree factors. Thera are some 
demands pertaining to Sikh$ and some 
pertain to the people of Punja~ .. a whole. 
Therefore, on the face of statement mada by 
the Hon. Prime Minister, the accusation 
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hurled by a person of Shri Bhatia stature
loses its relevancy here. I want to convey the
feelings of the people who think that there
will be no use in coming into senses after
losing everything. The five Ex-Ministers of
Punjab belonging to Congress Party have
been killed, Sant Longowal was murdered
and our popular leader and the Prime Minis-
ter of the country was also murdered. Iwould
like 10 ask the Government for how long it will
remain blaming others and not taking any
decision. L9t the people be told that in whose
hands we are playing. We are playing in the
hands of terrorists. What do the terrorists
want? They want that the politicians quarrel
among themselves so that they can rule over
the people by overawing them. I want to say
that Government should try to isolate the
terrorists. In Punjab, during the last B years
there has not been even a single case of
scuffle between Sikhs and Hindus at market
places, or in the street or at any other public
places. Nor has there been any case of
assault on each other. There are some
handful of people whose number is very few
come and start shooting the people. Out of
the total number of persons killed by the
terrorists, the Sikhs constitute 86 per cent.
They are being killed because they are not
lending their support to terrorists. I request
the Government to see those things from
which the terrorists get the talking point.
What types of talking point terrorists get?
They ask people whether the persons re-
sponsible for massacre of Sikhs in Delhi
were awarded punishment. The Govern-
ment should punish them and le! this taJ\ing
be closed. They say that 180 persons have
been released from .Jcdhpur Jail after keep-
ing them in confinement far four and hall
years. tt tbey ~r~ innocent then why they
We(9 nQt re!~~ed'at the very first day and
why thay vtefe kepC l{1 eOflfmern~nt for four
aod half' y.ellf;> and the remaming detenus
\\'if! also be released by dectaringibem inno-
cent If ttle Govacnm.mt keep tbe persons
UR~ q)f)firt$l.i\oofcoohntJOvsty for jive
years ti\W this fashion, who wit! get impetus

from these type of things. It is , therefore, my
humble request 10 you that instead of losinq
temper, facts should be taken into consid-
eration. I would also like to make it clear who
is giving support 10. whom. From the books
written by Shri Mark Tutty and Satish Jaicob,
even a common man has come to know who
has given help to whom, of course occasion-
ally and fortuitously for narrow self motives.
But this is a naked truth that many persons
belonging to. tha r1.1l/ingparty have also
helped those persons who used to talk to kill
many as 35 Hindus. Even that time also, on
the face Qf impending danger of guns of
terrorists. Ramoowalia openly said that it
was a wrong thing. We are proud to say that
we are the lamps which keep on glowing in
the midst of storms even. We say it now and
continue to say like this in future also. Iwould
like to say one thing that Punjab problem
should be solved with ;,J sympathetic view in
mind. Solution to Punjab probiem should be
arrived at by discussing it with political par-
ties and the people of Punjab. Hon. Prime
Minister himself is of the opinion that this is
a national problem, therefore, it should be
solved in national perspective. Governor
Mr. Ray's fire power cannot be a solution to
the bullet of terrorist like G.B. Manochahal.
There has been enough of exchange of fires.
I would lilw to say with full responsibility and
in all its seriousness that corruption in
Punjab police is increasing behind the garb
of this terrorism.

A mention was also made in the House
about Shri I.G Gill and Shrimati Bajaj.1t is not
known as to what was said by whom during
a private party. But that incio9nt did not

\. deserve to b~ mQotionedhere. That was not
an event. !do. not think it proper to repeat it
ag~in and-~~irJ. ~atQr on th$SE! qfticcm want
10 t he eo urt Co~l4tlleVovarnmOOt nQ' sotV'P.
this issue out of COU-ff'? When tl\e Govern-
ment could not solvs such a miJ'lOr' issue,
how rt wifl be able to solve the Punjab prob-
lem. The Government is too incapable 10

solve this minor issue. I would like to request
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the hon. Members not to raise this issue in 
the House. 

DR. G.S. DHILLON: Why you are m.x-
ing the issue of Shrimati 8ajaj with the 
Punjab problem. 

SHRI BALWANT SINGH RAMOOW· 
ALIA: You, mar express your views when 
your turn C01'I18S .. Thank yoo. I am to say that 
there must be a potit1cal solu1ion to Punjab 
probiem. All the opposition panies should ba 
taken into confidence and a political solution 
is to be found after having talks with various 
sections of the society but no dialogue 
should be held with terrorist. A dialogue 
should be held only with those political 
pet'Sons who have faith in the law and in the 
constttution of the country. If any dialogue is 
to'" held with terrorists, it should be held by 
the State Government and not by the Central 
Government. This is the r8sponsi)iIity of the 
Stat. Government. Thoref0t8. we shQ(J1d 
held talks for a poIiticaS 8OJulion. 

Next, I would like to make a mention of 
Shri Chaman Lal. who was Inspector Gen-
eralof Punjab police and was very popular 
among the Hindus and Sikhs alike because 
he was having a keen sansa of justness. He 
has writtltn an eleven pages letter to the 
Government. Under what circumstances 
did he say that he did not want to live in 
Punjab? The Government should tell the 
whole country about those circumstances 
and his letter should betaken intoconsidera-
tiona 

Now. I would like to submit my views 
about some demands of Punjab. First of all, 
t would ~ike to congratulate the Punjab Elec· 
tricity Board for doing a commendable ,iob. 
We should not lag b&hind in appreciating the 
good work if it so deserves. All of my friends 
who are present in the House, be it Sardar 
Dhillon Saheb, or Shri Bhatia ji or Chaudhary 
Sunder Singh, are in agreement that Punjab 
Electricity Board has done a very commend-

able jeb. The Chairman, Shr, N.S. Basant 
and all dther officers of Punjab Electricity 
ao.nt have got fult cooperation 01 all. They 
have .got full cooperation from the Punjab 
Govemmeot irrespective of the fact that it 
was duf governmenr of Sh,; 9amaJa or the 
Govefm,-. rule. But tow things have MI 
bAan done and',iJ thasa .. not dona. there 
will bo 80ute ahottage 01 power in Punjab. 
The flfSt ia that 1he Rapar Thermal Power 
Plantis ft'\ the third stage .. 11 has been cleared 
lrom aD stages and ttow it is to be deared by 
the PJaAiting Commission. As far as this 
matter is concerned. we aD are in agreement 
and through you want to insist upon the 
Govamment to clear this project immedi-
ately otherwise Punjab will have to face 
serious power problem. The second thing is 
about Guru Nanak Thermal plant siWated at 
Bhatinda. The Government have proposed 
to change the venue of Guru Nanak Thermai 
Power Plant and have shifted it 12 kilome-
ters away !rom the existing venue. Atlof its 
conditions have been fuliHed .. ThlOUgh you, 
I would like to request Mr. Gadhvi. who is the 
only Minister who writes IeUers to membels 
stating that following issues have bean 
raised by them in the House. 

SHRI R.L. BHATIA (Amritsar): I have 
also received letter. 

[Eng/ish] 

SHRI BAL WANT SINGH RAMOOW· 
ALIA: , appreciate this action of yours t.e-
cause you always take into account the 
views expressed by the Members 01 Parlia-
ment while deliberating in the House. You 
have also sent a note. 

[ Translation) 

He also informs about the follow up 
action 

The second thing is that Mr. Bhatia has 
rightly said that permission should be given 
to export more Basmati rice from Punjab 
Basmati rice of Punjab is of better quality 
than that of the Basmati rice of Pakistan. In 
the matter of export of Basmati rice, Pakistan 
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bas ~ur~d the mal1<ets of middle east and 
we are l~gging behind for Which farmers of 
Punjab ~e nOt) a~ f.aul rathtft''' the Central 
Govern'_'ent ;s rQ$ponsJble for tnis. If the 
Government gi~ i(l€)entiVesJo the 1armers 
Of HQshiatpu~. J<aplJrihafa, Jt1cmdtUrr, 
A1'nritsaraI*fet&'0100ab aAdMajha areas in 
Punjab Md e~ark :these district~ for the 
prodtJction of Basmati rice, then(the farmers 
of these d3iricts can. earn the foreign ex-
change wonh As. 3 crores 'or the country. It 
Governrnen1 fixes the price of rice at Rs. 
5501 .. aqtiinta1 and aSSUfe the farmers seven 
per COAt annual Increase in the price fo, five 
years. the farmers of Punjab wilt make 
bumpGr production of Basmati which witt 
earn valuable foreign exchange for the 
Country 

Government is opening Indu$trial 
Growth Centres. I am a Membet of the 
consultative committeQ of tna Ministry. In 
the meeting of the bonsunative Com m ittee 
also I made a demand io open industrial 
centres at Sangrur, .faridkot. Patlala districts 
of MaJwa region andln three districts of Doab 
and Majna regions in Punjab. This will give 
incentive to the industries. 

The railways are being electrified every-
where in India but not a single line of Punjab 
has been electrified so far. May I know the 
reason? The 70 per cent foodgrains of 
Punjab is laken by the Government but the 
Government ;s not electrifying tratos tn 
Punjab. Even tl1e double tracks are not being 
laid there. I strongly request the Government 
for the electrification of trains in Punjab. 

Mr. Bhatia, MISS Mamata, Mr. Rajh~ns 
and Mr. Ram Narain Singh have also said 
about the unemployment in Punjab. The 
Governor of Punjab is confidentty sayin~ 
that one lakh employment oppotfunitios 
would be created in the coming two years. I 
am to request that 5,000 youths frOm three 
districts Gurdaspur, Amritsar and Ferotepur 
and 5,000 youths from 9 other districts 
should be recruited in C.R.P.F .• B.S.F., 
C.I.S.F. and other agencies. By thi$10,OOO 
people will get empk>yment. 

I would like to ~u8S1 non. QadhYijJ that 
Punjab GoverAm_ has an app(.ehensiOf1. 
The COntral ~8Wtme"'f haY~ provided 
funds t4 face floodS' ~i" P'~_ ftlnjab 
Gov8(1t,nent has.ldleradlOu .. sto the1uW. 
of Rs. '864'trore1,due to .roods and which 
you have also aceeptad. Out of t~e funds 
made avaiiatMe by you, Punjab Government 
is stlending Ra. 120 Cf'Or88 for relief aIMS 
rehabt1itation work. Trw9 wilt meet only 20 to 
25 ~8r cent 0' the exp&ndAure. The differ· 
enCe can bo met onfy on gelling more ,.Ht. 
I want to request that centre should prov.ide 
adequate assistance to Punjab for tackling 
the flood situation effectively in Punjab. 
Unlike other States, the floods have caused 
more damages, particularly to tube-wAils 
and tractors etc. The houses are not made 
of concrete in oth&r states. Therefore, I want 
to request that in order to maiNtain the 
beauty of Punjab and keeping in viow its 
demands full financial assistance should be 
given. 

In r&gard to tho CO,(uption in Punjab 
Police, I want to submitthat a Police Officer 
there has divulged a secret to me. He said 
that an officer at the rank of D.I.G. of the 
State Police gfv8s orders fOJ arrests of perM 
sons in the mOrning and asks a sum of As. 
15,000 from each of them for their re:ease 
otherwise they arB threatened to implicated 
in the cases of murder. In this way that D. r.G 
has amatlsed wearth worth As. 7 112 crams 
through dubious means and the same things 
has also been said about an S.S.P., whos& 
idefttity was also disclosed to me, who has 
made Rs. 2/1 12 crores by indulging incorrupt 
pradioes. It IS true that Punjab PolicQ is 
fightino very bravely. But even if 5 to 7 per 
cenl of them indulge tn corrupt practices, it 
wilt ca~e daJay ifI the improvement of the 
situation,. Therefore. attentlOn should be 
paid in tl-t.s direclioh. The Han. Prime Minis-
ter had taid the foundation stone of Govind-
waf Project. but doubts are baing raised ." , 
this matter because the Said project has bot 
been fufly cleared so far. Someone must 
have misguided the Hon. Prime Minister. 
Why the foundation $tone of a Project was 
laid by the Hon. Prime Minister when it was 
not cleared by the financial institution? 
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I wilt suggest that han. Shri Badal, Shri 
Tohra, Shri Mann, the Jodhpur detenus 
should be released. The gullties of the Delhi 
riots should be punished immedi.ely. It will 
eP'lhance the good-will of th, peop~ The 
Punjab Aceo.rd which Wa6 w~comQd unani· 
mOLJsly in botH Houses and whkh received 
much applaud is being sidetrackQd. yo~ are 
not irnplsm ent1ng it in its letter anctspirit, as 
a result of which people ar~ increasi~QJy 
losing their confidence in the Gove.rnm$nt. 
We should implement Punjab Accord in its 
letter and spirit otherwise its non-implemen-
tation w~1 causa resentment in that State. 

AN HON. MEMBER: If Shri Bat;lal, Shri 
Tohraend others are ralea&ed they ma.y not 
remaifl aliva ar(d'may mQQ1 the sam~ fate 
which Shri Talwanoii met. 

SHRI BALWANT SINGH RAMOOW-
ALIA: With these words, I oppose these 
demands. 

DR. G~S. DHILLON (Ferozepur): Mr. 
Chairman, Sir, Punjab was the subject of 
dlScllssion a few weeks back and we had 
participated in it activety. I was hesistant in 
making my submission today. But I rise to 
speak to support some of the points raised 
by the han. Members and also to oppose 
some of the points made by them on the floor 
of the House. 

So far as the situation prevailing in 
Punjab IS concerned, han. Shri Bhatia and 
Shri Ramoowalia have rightly suggested 
that Punjab issue should be re.Tsed above 
party-politics. Everyone feels the same but 
unfortunately, some or the other problem is 
always cropping up. I joined the Congn.'ss 
party more than 50 years ago but even in 
Unitad Punjab when the Unionist Party was 
iR- e)CistErncs, the programl1l8S had aPl aco .. 
nomic basis. S~bsaquent(y t the Got)$r:ess 
Party and the Akalt Dai joined it and,s M\f.C-
dir~ion was gIven. But ptobtems. ,rose 
wit~ the formation of Pakistan andproo""ms 
which "ever existed began to emerge and 
the situatton in Punjab became what it is 

today. The beginning was so promising but 
the turn of events have been most unfortu-
nate but how do we get out of this crisis? 
Hon. Mamata Banne(ji has suggested that 
all opposition and other parties ~hould sit 
and put their bead ,1ogether to pender over 
the Punjab sUuation. f was thi,*ing t~ the 
Congress Party should arso participate in it. 
No one mentions the name of tMB Ruling 
Party. You are aware of 'OUT po:sjt ion tM 
even outsid91"S do 'not mention th .. t we 
should be consufted, on the contrary every-
one shoukj be COMUJted. Ch. Ram Narayan 
is an old friend of mina and he included me 
in the negotiations. I thank hUn tor that. In so 
far ashon. Shri Ramoowalia is conoarned, I 
said many things last time. I had no inten-
!tpns ot cq.using your displeasure. You are 
our brother. If sometni(\g is said in emotion, 
yoy shoukf not mind it. You are aware as to 
how much efforts we had made for you. I had 
st~ed in this House last time that toppling of 
the 6arnala Government was a big mistake. 
WhS'M ~sa)l this much why do you become 
angry? 

SHRI BALWANT SINGH RAMOOW-
ALIA: t was not ~ngry. 

DR. G.S .. QHIL~ON: The position which 
you have stated regarding Khalistan, I would 
liks toknow whether a" your party members 
think on the Sari},9 lines? You are carrying 
out negotiations in this regard. Now you are 
rQpenting e.s to why you removed Shri Bar-
nala. You a,s wen as others are aware that 
we have take" L1pthis burden unnscGssarily. 
I tourso the flDod aHected acea~ end &layed 
th9re for 10 to 12 d.ays. Everywhere the 
PQopli} ~re sa)(lng that if there were 
M.L.A.s 1hey could have done something 
concre1e. I also\eursed the circumstanc96 
under which we committed such Qrror. I 
tnw,k that the inte"tron with which it was 
don.e. was not f~,dfirhJd. ltlaV9 bgen reading 
inl the newspap9'~ fo~ tM, ~t some time 
that yO\t;people afS:O~QllA. b' a rec;ort~ 
entation. ¥a.u t1awt ~ u.t ~, person 
wbo tTotds number twG pv~tlQf\ fI1I~r party 
t\as joined tftam, Wl'tbe _net Which you 
hl:JV6l taken. towards the. ~anitan iS$ue, b$ 
maintaifled aft&r YOU unity i, achfiVed1 
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They do not think the same.

SHRI BALWANT SINGH RAMOOW-
ALIA: What I have stated in support by all.

OR G.S. DHILLON: If this is the first
statement you make, after your unity, noth-
ing else can be more welcome.

SHRI BALWANT SINGH RAMOOW-
ALIA: If the almighty wills, it shall be so.

OR. G.S.DHILLON: You are following
the directions of the Akal Takht in your at-
tempts at reconciliation and you are instruct-
ing Shri Barnala to dissolve tbe Akali Dal.
Prof. Darshan Sin§lh should at least con-
demn the atrocities and killings being
committed in ths State.

SHRI BALWANT SINGH RAMOOW-
ALIA: We are not in the SGPC, we were
defeated at the polls.

OR. G.S.DHILLON: When you want,
you join it and when you do not, your sepa-
rate yourself form it. I was an elected
member of the SGPC even during the British
Rule. We had never thought in terms of
politics. It was originally constituted to look
after the religious affairs. I was its member
for several years. The Akali Dal has. never
specified the scope of the SGPC. Gradually
the complexion of the organisation has
undergone a complete change. I would say
that yoy should make up with each other.
You should also declare pupli.cl'y what you
have stJbmitt~g! in YOUfsgeech now. Wh8[1
Hon.,fjbri Rajiv Gandhi wants to know as to
with whom to negotiate, you should come
forward and 13,SSlt(9 us d1,atyou ats prepared
to hold talks and whatever decision is tak~n
will be accepted by your 8i~ end t~n we
can be able to deal with,,~the@. You should
make an announcement Ofthe58 t'>'lOpoints.
I do notlknow as to what h..a5Jl@e~the \.4erdic~
of the Akal Takfit regC¥.diag Shri BBrnata. ft
tile charges against him RaVa been ac-
cepted, he may have bee M punished. ~do
not know as to how you will support what you

As regards the economic problems, I
agree to what has been submitted about
Basrnati rice. When I y;as ths Minister of
Agriculture, the report qf the Agricultural,
Price Commission was not dealt with prop-
erly. I am not aware of the outcome of the
cabinet meming on the subject of Agricul-
tural prices, hen. Shri Gadvi will be knowing
it and Re may state the facts. I had sug-
gested to hon. Shri Bhagat also to think in
long-terms. Th@ middlEh-east market has
been handed over to Pakistan. Th£! people
of the .gulf re~ion were very fond 9f Basmati
rice. Pakistan set up its own corporation and
captured that market. The rates in the
market are different from that of the rates
declared by the Ag-ric;ultural Price Commis-
sion after due approval from the cabinet.
Now you are sl,Jpplying 1 rpkh tonnes of
Basmati rice to U.S.S. R. I have heard that
negotiations are going on w~h the European
countries and with U.S.A.that you are going
to supply about 10 thousand tonnes of rice to
them. I had stated last time as well that there
should be some orqanisation tolook after the
marketing arrangements of Basrnati rice
inside and outside the country. It should
conduct research and suggest way of im-
proving the situation. We tatked about diver-
sification of industries in Punjab. The Green
Revolution to the extent desirable, is over.
Punjab cannot depend on green revolution
alone. Therefore I had stated last time also
that food processing, milk processing, horti-
culture and oilseeds processing units should
be set up. It is not properto only increase the
production of wheat. Some agro based
industries should be set up there. One of the
hon. Members was referring to the setting up
of the Pepsi Cola Plant. I was also very
doubtful about it. When this matter came to
the Ministry of Agriculture, we wanted to
know the details, and we found that there
was 'nothing to doubt about it. Now he is
saying that it is a multinational company.
There are mLlltiPl8tLonal companies else- •
wbl?re a\,sa, blJt 00 one raises any question
abQut t/W, ~~t a lot of !jesentment seems to
~~i~t in the case of Punjab. We know only
this mvck tR~t this will not bring greater
d~Q9 ~f a~va.r$.ity than that prevailing at
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at4d fruits ata. wHI bta proces$ad in the pro-
posed unit. The drinks will, of .cours_ be 
m8Aufacwre<J. 'Besides, foraigo (8'ICta0f18 
wert" five tfrnes 1he investment .,if be 
earned. ~ ts ttu~ that it was di8cuSsttd at 
various stages, the Flannfng Commission 
aJso accorded theil approval. the cat>in8t 
too gava a green signal and the projeCt was 
formatty announced. but you do not He the 
condlttons prevailing in Punjab. Nobody 
knows what turn the situation wilt take. 

17.00 hrs. 

Thay doflOJ.e up 8fW Qtn&r s.ubj(lct and go OR batp1Ag 0111 4his subje('t only 
Mysi1tf Shri Bh~tta and some of the col· 
leagues of Shr; Ramoowafla talked to the 
hon. Ftnal\C9 Min~te, the bthe, day regard-
ing the Guru Nanak !normal Plant and 
Ropar Thermal Pt~nt 811d be gave 'us assur· 
ance~ Myeetf and Shrt Bhatia a1Ba told the 
hon.. Mintst'" that f1e 'Snoukt ,consider this 
seriou81y o~b9ha!f of the Finance m.nist.ty . 
Woa,i aware of the wOtt<i'1g of the Planning 
Commission; it thinks in terl ns of overafl 
economy and rOlOurces. But there are 
ma,zy things which heed special ccnsidera-
tioo. The- hon~. Finance minister et.couraged 
uS altot and assured us that he would he1p us 
by somehow mobHizing resources and pro-
viding funds. We are very hopeful that he 
would keep his asSUrance. 

Rtgarding the conditio,... of indus1ry too, 
It was told the'Oth&r day that out of 126 blocks 
in the StatQ onty as haw an iRd~. When 
I was a Minister in Pttnjabor Spallker in the 
Lok Sabha.1 used to rec&iva complaInts that 
there was no heavy industry in the Stala 
Such complaints hold good eVQn today. At 
that time. the reply that used to be given was 
that State was located on the border. But 
my submission IS that even Lahore is located 
on the border. When I was a Mlntster in the 
C'~vernment. I realised that Punlab stood 
nowhere in the matter of industries. when 
we compare Punjab with Andhra. or Mahar-
ashtra, it looks pigmy. Another reason they 
give is that the state IS passing through a 

troub1fd urne. WhEh-8 shoold th, people go 
in such a uuation? "f'lhere should lb. tome 
bilatlbe betw'Jan ,the irtdustrlaJ a~d agncbI-
Weal 4evelopment. H bne ~ectOf gsa an 
il$$ist6nce bt 5.7 per amt and the dthOr bf 
100" per C9ftt, ttMJn "ven a right thlnklng 
person wll b& fcreed to "'vo't. f do not know 
about Gujarat, ihe Qujarat is ar" very clever 
and have swept away everything. but what is 
the cortdttAon in Punjab. f do not want to 
annoy you. 

The fad 1s that the hon. Governor of 
Punjab was severely criticised. I had the 
opportunity to know him pretty closely as a 
Minister when I was Speaker of the Lok 
Sabha. He is hardworking and simply out~ 
standing. Even in Punjab, he is the same 
person. As and when 'iny mishappening 
takes place there. both husband-wife reach 
the spot the very kamG day. I do not know 
from where a1t t'-'is propaganda smanatas 
that the Governor IS responsible fOr 'aH this. 
ConshtuttOnafty, it I') the rasponsibHity of the 
Governor. BeSides, he belongs to a famifyof 
patriottt. He is the grandson of tate Shri 
GC.R.Oas and possesses numerous quali-
ties of patriotism Alt aH&gatlons -cannot bQ 
correct, It is wrong to say that he is afraid'~f 
terroris1s. The administration has done atot 
of wor1<. h 18 Olff duty to apprecrate a good' 
worker and we feel that he has done excel-
lent work. But the OPPOSItion Members have 
forgoHan to put on record what theGovernor 
has done. The GOV9rnor called a meeting of 
the Members of all parties one and a half 
month back to discuss the situation pre"aU~ 
ing there. I was mYSQIf present in that 
me9tlng alongwith Shrt Btlrnala. Shti Bat-
want Singh and MajOr General Kuma,. Shri 
Batwant Singh Charged ShrL Kumar of mis-
management of BNikra which accordlnCJ tG 
him resulted in flood in Punjab. At this stage, 
Major GQneral Kumar rosa and expJa"'ed 
every point from a to t.. This indeed demon-
strated quality of his personality a9 t'te de-
fended the adminisfration. Th8J1iaft(4r. we 
aU congratulated him tor providing a good 
management. We even went to his side to 
shake hands With him. Slit the repott carried 
by the newspaPfJrs gavo mare publicity to 
Balwant Singh's statement and I am lorry 
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thai th. pr_ beJUrved in suCh .. manl')&'. 
On the other hand, the statement made by 
MaiOr Ganer.' Kumar was carried by the 
preas ttl re8-four days later and 1JIaal100 Wben 
they felt that this statement tOG should be 
giwtA .p.a. So what was ~ result of doing 
aM thesa itresponaitM things? The ra.un 
was thai .the people wera made to believe 
their vt;trtlion. I feel that had this been the 
reason for the flood. on1y Sutiej would have 
bean flooded but how cHd the Rm river got 
flooded? Why W9fff Ajnala and various 
other places flooded? Was the-Water of the 
dam released the'r. tQco" We are very sad 
about the death..of sueh an honest and nbh'e 
person. You cannot blame atWbodv,;f such 
a natural calamity ~e8 places &iH such 
things were dorM) there. 

Some 0' the other eoIJea~e5 have 
made anoth,r point. I stil doubt $S to where 
do we stand .. H the Panchayat election are to 
be h61d. do we have. to see the barometer to 
chaJk out Qur plan of ,actjon? IIf)81 that thsre 
is a big 'llisunderstanding in this regard. It 
would havs been better had they not attflb-
uted any motive to ho1ding P-anchayat elec-
tions. Panchayat ejections are he'd every 
year. Let them takSf)lac8. We sttntthe party 
nominations neither 'or the local bodies "or 
forthepanchayal-efectiOn. Jfeelthat makillg 
such irresponsibJe statements onty worsens 
the situation. At Jeast to me. the picture is 51." 
not clear and you wilt soe what happens In 
future. i think that the politicians should "0' 
interfere in the PanChayat elecrions. let the 
people decide among themselves what type 
Of representatives theY' want for Pan-
chayats. w. $hou~d not interfere in thiS 
process. 

17.09 hr •. 

[MR. DEPUTY-SPEAKER in the Chair] 

About the outstanding Issues between 
Haryana and Punjab, I had said the same 
thing last time what Shri Ram Narayan Singh 
has said now. In 1970-, when Shrimati IndIra 
Gandhi was the Prime minister and myself 
the Speaker of Lok Sabha, a decision was. 
arrived at in a very comely atmosphere, 

according to which Cbandigartt w. to 8')10 
ona Stata and Aboha, Md, FazIIk. it) the 
othet. Ilhtnk that had this dadalon) beoA 
implemented atthattime. * number of issues 
whictt cropped up later on could flav. been 
avoided. 13 years hav. srnce passed and 
neither the RufinO Party Members nor 1h. 
Opposition Patty MeMbers bo1hered to ask 
8S to what happened to that decfaion. I ~'nk 
it was 12-13 years back When Shrimati India 
Gandhi aaidthat a meeting of tM CongreSs 
Party 'eadersof Pu~abt Haryana, Himach.a' 
Pradesh and Jammu and Kashmir was 
being held in t<urukshetra and 1hat tatks 
must be hefd 0" 1tris subJect there. Shri 
Bhajan lal was in Kurukshetr. at that time. 
I told him that this subjsct 'has to be dis· 
cussed but RG COti4d nol do SO as he was 
otherwise busy. I-ntd ttlis bean dtS(:Ues9d 
8ven at that lime, adecisiOnoouW haV8been 
reached. but ndw it is ~ 'aiS. Mr. Deputy 
Speaker. Sit. thB house In wh~ l am living 
these days used to be the venue of the 
meetings of Venkataramaiah Commtufon 
earlier. It was allotted to me aftet "'at 
Commission was wound up. Thepeortfivtng 
there requested me for an extansioo1)f .,ay 
there. Ona day he told me that fie. hon. 
Judge used to walk restlessly from one ebr-
oer to ano1ner .. II 2'0 crock at night. At th& 
dead 01 nighi, he had a heart attack and had 
to be taken to hospjtaL Thus. ybu people 
hav& created a lot of ~b1em for him. TMre-
after. a second and a 1htrd-Commission was 
constituted. Nclw thO isau. has become an 
the more complicated. 

SKAt BAlWA~t SINGH RAMOOW .. 
ALJA: The probl~ms increaseo due to that 
side. 

DR. G.S. DHtllON~ The problems are 
certainly there, whethertrOf'Jl your side or OUi 

own side. Chaudhary OM laf had been in 
the Congress Party and MIS with me hTth& 
same jaif At tirn08~ 'f_t that , should wis~ 
him and persuade him. But l have heamthat 
he has changed. H Choudhary Ram N'ar .. 
ayan somehow brings him to the rig~f track, 
then this can be discussed once agaiA, and 
the issue can be so1ved. 1 myse-ff feer that the 
present statemant is unnecessary. Last 
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time, Shri Ramoowalia was very much an-
noyed at this issue. I would like to submit that 
one or two of their leaders are in jail for their 
own security and for this you should be 
thankfuJ to us. I have the evidenoa with me 
that they themselves said so and 1 presanted 
that evidence last time. But we are happy 
that you are jeining them. You should bring 
them on the right track. Why should they 
remain in J.il. I am sorry for having taken so 
much time of the House. 

SHRI KALI PRASAD PANDEY (Gopal-
gan]) : Mr. Deputy Speaker,Sir, I support the 
Supplementary Demands for Punjab sub-
mittG'd in the House. While associatmg with 
the sentimellts expressed by all othar hon. 
Members, J would trke to submit a few points. 

Whenever- ther.a used to be a discus-
sion on Punjab. all the hon. Members 
whether from ruling partv or OpposItIon pdr-
tl9S mentjon about PakfStan's hC1nd 111 
spreading terrorism in Punjab. The people 
of India now hope that there will be sonH3 
change in the situation in Punjab after Ms. 
Benajir Bhutto takes oa1h e>f ofhce of the 
Prime Minister of Pakistan. [would like to 
submit that everyone praised operation 
Black Thunder' and the masses congratu-
lated the police officials of Punjab in un-
equivocal terms. But the atmosphere cr8-
ated at that time was shortlived and the 
sjtuation started deteriorating. The defini-
tIon Of ISlW i$$ame for everypne, howsoever 
a big afficer OA'il OlP-Y be. In I.P.C. _fSo, if has 
nowh.efQ peen mentioned that law win be 
ddferent 1n the caS9S of high oHleials and 
other ranks. Som(i daY6 ago, thers was 
discusslQIl in the House about the a~ocitje6 
commitwron women. I wouJd like to $ubmit 
that on beha" at tne House, all the hOfl. 
Members prai.ed Sh,i Fijbeiro for his gsvo-
hon and doillg good lob, whQ,.. he was re· 
lieved of NS duties 10 Punjab. At ~t\im~W& 
also fait ttlat ftC) other otHctf 11 __ wit be 
able to providf;sve"'Anp~tfatitmwhich 
CQl,Jld be that fnijC~ 9ftectiv$. Atter "It Snri 
K'.P.S.GUI became the OJ.~.of Punjab and 
his Qfforti were. also praised by the masses., 

but now .. a .. days thera are certain fears in 
mind of thi people about Punjab police. 
First 01 aU three days ago, we read in the 
new$P'Per about the escape of a terrorist 
who wascaught aftar much effort. This is not 
1hB ,jrsl incident, 12·13 incidents of such 
type have taken place in Punjab when the 
1errorists got th9mselvos from the police 
£uSlo(Jy when they were being taken to the 
Q9Urt. ThQC8 is no inQication of any shots 
beitl9 fired, but 9"lin then terrorist escaped 
from 1he grip ot the police. 

The Govergment should look into the 
m~tter ~t\O&f'ning 'Shrimati Bajaj, if the law 
has 10 be 9nforc~ properly and if there is a 
prima facisr;;as& against Shri K.P .S.Gill. The 
prestige of Punjab police had reached new 
hight "fter Operation Black Thunder, but the 
same is nowdwindfing. Iwould like to submit 
that when the law is same for one and all, 
than It should be enforced properly. I am not 
levelhn9 allegation against any ane, but if 
something hapPMs in Punjab, the people of 
the entire country looks towards the same. 
In my view action should have baen taken in 
th~s matter in accordance with provisions of 
law~ You could hays got a better officer than 
Shn KP.S.G~L When Shri Ribeiro was 
retieved of his post, Shri K.P.S. Gill came in 
his place and he has also done a good job. 
This incident happened in a party at Home 
Secretary's resrdence, where drinks were 
also served. Shri Dhillon said about Siddarth 
Shanker Ray that everyone knows him from 
the time when he was the Chief Hlnister of 
Bengal. As an independent Member, with-
out any prejudice, I would like to submit that 
any Member who levels a!legations against 
Shri S.S.Ray, further complicates the issue 
of Punjab. When these allegations and 
counter-allegatIons WIll stop. These can be 
stopped only when one would have humane 
feelings. 

I would like to submit one more point. 
Some- Jodhpur detentus were released. 
Tl\le rxob'em is that we take steps by enter-
"giatn~ementswjthsomepeo"'. Such 
_~ HtaOnowhera. Only $OttI9 d.tentlls 
hp1ltJOeea Pel~ased from Jodflpur Jail. H fhe 
aUegption$ war9 not correct, than why were 
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they not released e8rtier? It was declared 
earlier that Jodhpur detent us will never be 
released. The policy of the Government ia 
not prop8f. Soma people are rataasad from 
jaM after five years, being affirmed as inno-
cents. Oinkar says: 

Pram nahin kartvaya marg 89 nar ko 
Kabhi digata hai, 

Prem sudha pee kar he manav sh&est1-
dan de jata haL 

The Punjab protJfem cannot bfl sofved 
unless sentiments of lov. and affection are 
inculcated in the minds of tlle people. So far 
the progress of Punjab is concarned, a<1me 
new industries are going to bO set u~ t"""e. 
There are 7 lakh unemployed persons. 
Whererver there is unemployment. erim9~ 
take place. The incident of Jehal1abad in 
Bihar is a glaring example. ihe number of 
crimes will rise in accordance with the unem-
ployment figures in any State. 

Poverty and unemploymen1 are at their 
peak in Bihar. Earlier the labourers of Bihar 
used to go and work as labourers in Punjab 
and in this way, lent a helping hand in 
Punjab's progress. But now labourers ba-
longing to Bihar or any other State. do f'.lot 
want to go to Punjab. I have supported all the 
legislations introduced here. Emergancy Bitt 
was also brought here. But inspite of these 
Bms, terrorist activities are on rise in Hary-
ana also. "t 

With these words, I thank yOu for the 
time given to me to express my views. 

[English] 

THE MlNISTER OF STATE IN THE 
DEPARTMENTOF EXPENDITURE IN THE.: 
MINISTRY OF FINANCE (S'HRt 
B.K.GADHVI): Mr. Deputy Speak~r, Sir I am 
obliged to all th9 11 Members who' have 
participated in thts discussron. These are 
very small supplementary demands which l 
have presented before thQ House. The 
Members. while participating, have mostly 
adverted to the political situatton prasently 
obtaining in the State of Punjab. The anUra 

nation is concerned with the political situ-
ation as it is today in Punjab. But it may be 
apprQciatedthatthe Government is doing its 
beat. U I am to give you the figures as to how 
the terrorism in Punjab is being combatted 
atld tackled~ th," you would be happy to 
noteth6.t it 1$ showing signs of improvem&nt. 
A vety goOd feature, which is emerging, is 
that an 'cdmn1unitie9 and people of Punjab 
are oraduatl, i&alating 1he tsrrorists. There-
fors, pones action is becoming a Iittls more 
effective in the'sraBsof arrest. in the areas of 
killings, in tha staas of seizures of caches of 
arms and 8f11rrfunition. 

I 8tn vary happy that Mr.. Ramoowalia 
has rn ade a vary categorical statement that 
thay do not a,sprove ot the Khafistan, that 
they always a.ElM the &o'ution of Punjab 
wtthin the frarl't'ework of Indian. Constitution 
and that Punjab is a part of fhdia and it will 
rQmain a part IOO4a . Dr. Ohmon has given a 
vary appreciabfe and laudab'e reply analy-
sing the whola p()1itical situation pr6)sently 
ava;!able in Pun.jt\b. It is quh ill the fitness of 
things that if we want to talk with anybody 
then the to\tl pr9-conditions. which have 
been set otJt by'the Prime Minister, that 
violence shOUld be abj1Jred and given up and 
another that every talk must be within the 
framework of the Cons1itution to consoUdate 
and strengthen unity and integrity of the 
country, must bQ'met wtthin this framework, 
the HausQ is aware that man}, ~coords have 
successfu11y beenstgr)ild and implemented. 
Wa werQ ho~ful In the past. when the 
Punjab AcccmI at~ was signed. that per-
haps rt VIlas bringing (about a solution to the 
whoj~ prol:)Jem. ,But un'ortunately as the 
destIny had ft. Shri Longowal was murdered 
and so m~ny other Ovents took place. Pres-
ently, fo go back Ihd cast 8sper$ions on this 
side or that Side. and 1hat projscHon was 
done by Mr. 'Xl and Mr. 'Y', is just crying over 
the spilt mHk and would not yiaki any result. 
Therefore, I don't want to dwell upon those 
areas very much. It is not my job also. 
i erhaps HOr11e Minister would better reply to 
It. But I def4nita!y and the entire nation and 
this House appreciate the efforts put in by 
the peopltl of Punjab iY1 the deveJopms-nt of 
Punjab t rld in the contrfbution to ttle national 
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poot 80 far as the foodgrains are ooncerned. 
Government has t;lkan care of Punjab in the 
balfpOsaible manner. We know that Punjab 
is undergoing fiAanciat, strQSS and' difficul .. 
tie.; we knew &i1a\ ~e of aile law and 
erdar situation BAd the tellor.ism. the ex-
chequer has to bear a vary heavy burden. 
But at the same time. you would be pleased 
to appreciate that time and again, whenever 
Punjab problem has come before the Gov-
emmetrt o1lnda, GovQ~nment of lfldia has 
not ratrac9d 1ts steps in providing financial 
and other sone of assistance to Punjab. 
TherefQT8, today ttw:t performance in regard 
to agriculture last year, year previous to that 
and this yearis quita good. This is not only in 
the area of foodgrains, but othec areas also. 

A mention was paniclflarly made about 
industries. Presentty, In Punjab, the total 
number of small ~ca19 units is 141207, 
medium and large scale units are 396. Apart 
from the equity and the contribution by the 
promoters and other people, the lOBI help in 
1986·87 was As. 157 crores, in 1987-82 it 
was Rs. 183 crores. IFCI help was Rs. 50 
and Rs. 87 crores respectively. 

A$ regards uoem~oyment. I would say 
that under th, seff-employment scheme 
also, the credit g09s to Punjab and our 
finanoial institutions that while the target 101 
19Si..aa was 7500 units, the targets tOl 

1988-89 had been enhahanced to 15000. 
Out otthis uptil now for 1988-89, 7718 cases 
have Man sanctioned and loans of Rs. 
12.71 crores distributed. 

Apart from this employment generation, 
it is oot only the job opportunities or the 
employment,there is rural employment un-
der RlEGP, NREP.lt1DP. In aJl these areas 
also, you would be happy to note that in 
IRDP, the achievement is m0l9 than 135 per 
cent, in NREP, it is 105 p$rcent,1hat is 7.65 
lakhtmandays,of work hubeen generated. 
In RLEGP, the achievement was upto now 
106 per cant. that ~ 20.13 lakh manday~ 
have been generc;"tad. S\.lrplusland distribu-
tion has gOf')e tJP to 125 per cent. In.other 

areasJike immunlzation, slerJizetJon, sched .. 
uled cas. family 8$Sistance. Improvement of 
$Iums etc. thers has been a lot of progress. 
I would pattiCuJariy give you the f;gures in 
respect ot improvement of slums; the 
achievement is 282 percent. For want of 
tjm~, J would not go into other figures. 

I may teU you that t.n jthe areas of com-
bined attack on poverty both by opening up 
new avenues of emptoyn lent and combating 
the poverty by poverty alleviation program-
mes, the Punjab progress is qutfe appre-
ciable. And we are hopefu' that by the end of 
the year, the figure~ would be more hearten .. 
ing and bright 

There is another important fador which 
has bean tltantioned by Shri Ramoowalia 
and that IS the area of power. You would be 
glad to know that the techno-economic 
sanction tor Aopar Thermat Power Station 
has been cleared. coal linkaga has been 
granted, environmental clearance has been 
granted. Rs. 24 crores have been spent 
during 1987·88 and orders f()rS01119 mach;n· 
ery and other things are already booked with 
the BHEL and the Steel Authori1y of India. 
With regard to power stations also, wi) are 
hopeful that we shall be in a position to take 
the investment decision very soon. There-
fore, Punjab wouid not be a sufferer on 
account of powor tn the coming two years 
anQ the apprehension of SOme of the mem-
bers in th1s regard is rather onfounded. 

MR. DEPUTY SPEAKER: how much 
more time will you require Sir? 

SHRI B.K. GADHVI: t will conclude in 
just five minutes. I will not take mOre time. 

MR. DEPUTY SPEAKER: We may 
extend the time by another frva or seven 
minutes and faCer take up the ft9)(t item on 
the agenda. Is tt the consQ(lsus of the 
House? 

SEVERAL HON. MEMBERS: Yes. 

SHRt B.K. GADHVI: Sir, in tha area of 
diversifi~ation, etc. I quite appreciate the 
points made by Dr. Dhillon and others ... 
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SHRI BALWANT SINGH RAMOOW-
ALIA: Mr.Mtntstar. You have not taken the 
finaneiab~r.arance for the Thermar Ptants at 
Ropar and. Bhatinda. 

SHRf B.K. GADHV1: When f said lU$t 
now that we woutd soon be taking art invest-
ment decision, I meant onfy that. 

SHRI BALWANT SINGH RAMOOW· 
ALIA: Okay, Sir. 

SHRI B.K GADHVI: Thera are certain 
other aspects regarding green revolution, 
optimum level of production. etc. referred to 
by Or. DhfUon and Bhatiaji. We quite 2ppr~· 
ciated it. And I think thatthe criticism from 1h~ 
opposition Benches ;s rather unfounded. 
Last year. it was th9ir demand that the 
Paps;CQla Project should be cleared. I am $0 
happy to tell them that this project has beer. 
oIeared. There is going to be a lot of benefit 
in the fields of Dairy Development r more 
milk production, fruits, orcrnd$ and other 
things. Another very important point is about 
tne Basmati rica. Shrl Bhatia ,eferred to it 
and he said that we must exptora the possi· 
bility of setting up an export calf on Bas .. 
mali-rice in Punjab. We have impr~ed 
upon tl\9 Minister of Agricultufe and the 
other concerned Ministries about thesa 
points. 

SHAI BAlWANT SINGH RAMOOW-
ALIA: The levy on Basmati rice shoutd be 
abolished. 

SHRI B.K. GADHVI: I will try to SQelnat 
aU your points concerning various develop .. 
mental projects inelud ing thi~ ~t are prop-
erly attended to ~ vt1riousroncerned Mffiis-
trjes. I have ta'ken note of them. 

Now, I come to the subject of iencing. I 
may tal1 that Punjab is not spending anything 
on feftCing because it is the responsibUity of 
the Government of India. We are hQPe#UI 
that we snatf be in a position to have 81ittl.$ 
mora progresj. TheTa was a tittte 5lowntss 
in the. progtess of the work becausa of the 
flood •. aut I beliewe'\hat right now we have 
covwed slittls more than 80 KM and furtbec 
development is on. 

Of the suppl,mentary grants of R,. 70 
crores and fb. 100 crores that I haY. asked 
for. th$ ftrIt 0119 is to d~8r the GOlden 
T ampJfi area and to me". it more bea~trru' 
end eat§' and to gre",ent it lrom becomJng a 
den of crlm1na •. This project has akie_y 
been taken up;and it is presently 0.,. If'tbere 
are ap~,;ndivid~~coov>iaints that tSomebodY 
has not biGII paid and so on, we .ahall 
Cirta.nly tty to look Into it and take necessary 
.,ction. Shrl Bhatia has mentioned that aome 
of the premises are not cleared. The to~ 
number of bwildings that are to be acquired 
is 461. The number Df the demolished build· 
ings is 447. 12 have r.ot been demolished 
due to security reasons and six are being 
denotified as they are beyond a distance of 
30 KM. In the case 01 two buildings. we have 
to decide whether they are of historical 
jmportance or not. So, this is the present 
position. The oustees of the buiklings will be 
rehabilitated as done before and their cases 
are stnl to come up for hearing. The last date 
given was 28th November 1988. 

Now~ I come to floods in Punjab. Puniab 
faced a very unprecedented flood situation. 
I do not think anybody has ever witnessed 
such floods In rus Ii'ling memory ... Perhaps. 
even Dr. DhiNon might not have witnessed 
sueb floods earlier. The ftoods have oalfSed 
a colossal loss to the farmers. Irrigation 
tubewells were destroyed, house. were 
d$mQJished and even the tractor. were 
w8shQd away in the floods. Even the fertil. 
13nds were cov~red with sand dUASS Itnd a 
lot ,gf dcunage was caused. Gove~nt of 
Jndia,.,.4l aware Of !h$ situation snd we have 
giwaa lWoyt Rs. 150 crorQs towards ftoad 
retia'. 

OR. G.S. DHILLON: During the tovr of 
our Prime Minister, when we all accompa-
nied him, h,tl said, ~I. 100 crores or so was 
j~ an iNttal f~lmQnl. H, is r,ady for stm 
mora. I think you can go after the demands 
which the Punjab Government.., makitlg. 

SHRJ B.K. GADHV1: That rs what I said. 
What 1 am siJ9RlittiDg 15 tAat, we fiave ai-
'fttdygiven Rs.150g0rasbutwawouldlee 
that in I6lY cite by WJ' of linanOli or some-
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thing like that, the Punjab situation is re-
stored back to normalcy andthefarmers am! 
distressed people are tTolped. 

With regard to r~IiQf and rahabllitation 10 
the flood affectad people, I snould go on 
record that Punjab Government's work is 
quite appreciable. We l1avQ not received 
even a singJe complaint of lea~9 or corrup-
tion in that. The assOsemArtt, d-le scrut~ 
and everything of the darftage to property is 
being done by cbll~lng the Qntire village 
people. In theif p~Qnc. only, Gverything i.\ 
being donG. So far, WQ have not rec:~ived any 
complaint. 

But with rQg8rd to complMnt of corrup-
tion against th~ polica OffiC9rSl wf1icn m&~ 
tioned, the PuNjab Governm'ent hI'" set up 
a Committee to !creen the record Of mea 
officers. But apart ftDm that, I woOld ~9ry 
much wish to say that you kindly fufnian tho 
information in comid9nce-about the j)a"i~l,I­
fars of the officers and everything. I a"~l1r9 
that we will certainty investigltle tho mett~r 
and sse that if there is any currency of tnJth 
in that, then we will take action. 

There was a suggestion about 1at<ing 
the Opposition into confidence or a poftf1eal 
solution. These two phrases hav~ b&eoMe 
quite in vogue tode1. Evorybody says ~ tor 
every small or major isaua e politieal sdftItton 
or something like that. The most appropriate 
thing for all political partie! is to ooopirme 
with the Government in t~ckling the punj~ 
problem. We would be the most httppy 
people, if we had not to coms baforS' th~ 
Parliament for getting the se"etion of t"e 
Punjab Budget. It would be an ideal day 
when Punjab have got their own Gc1tt.tl'n 
ment for sanctioning thEfir 6wn Budgets ana 
doing their own job. The House and th' 
entire nation is aware that presentty it ts very 
difficult. But still the situation i& tmprm.;ng. 
The local autonomous bodies' e'eetions the 
Punjab Government is trying to organisQ. 
They have already organised some etac-
tions. Electoral rolts have been ftnalised. 

District and Tahsil Panchayat elections 
would be held on schedule. Then th<'l neopls 
would be in a position to give the .Ipira-
tions a little tangible shapQ. 

W,th these few wards - I hope I have 
sattsfiitd all the Members - I once again 
a98Ur& you that if any point has remained 
unattended, I would cel1ainly go through the 
script of tae) speechss at ths hone Members 
and tty to. sae that thQy Bre attended to by 
VariAW& Ministries and concerned officers in 
a pGsitive manncar. 

MR. DEPUTY speAKER: I shall now 
put the Supplementary Demands for Grants 
(Punjaby 1988-89 to vote. 

The qU9f)tion is: 

"Tn~t the Supp'ementary sums not 
ex~eding the amount on RQvenue 
Accdunt snown in the third column of 
the Order Paper be granted to the Presi-
dent out of the Consolidated Fund of the 
State of Punjab to defray the charges 
that wHI come in course of payment 
during the fiAancial year ending the 31 st 
day of March, 1989 in respect of heads 
of demands entered in the second col-
umn thOreof against Demand Nos. 17 
and 22." 

The Motion was adopted. 

PUNJAB APPROPRIATION (NO.3) 
BILL·, 1988-89 

[£ngHshj 

MR. DEPUTY SPEAKER: We will now 
1ake up the Appropriation 8il1. 

THE MINISTER OF STATE IN THE 
D£PARTMENiOFEXPENDITURE IN THE 
M1NJSTRY OF FINANCE (SHRJ B.K. 
QADHVI): J beg to move for lsave to intro-
duce 8 Bill to authorise payment and appro-
priation of cenalA further sums from ~nd out 
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of the Consolidated Fund of the State of 
Punjab for the services of the financial year 
1988-89. 

MR. DEPUTY SPEAKER: The ques-
tion is: 

"That leave be granted to introduce a 
Bill to authorise payment and appro-
priation of certain further sums from and 
out of the Consolidated Fund of the 
State of Punjab for the services of the 
financial year 1988--89." 

The Motion was adopted 

SHRI B.K. GADHVI: I introduce·· the 
Bill. 

SHRI B.K. GADHVI: I beg to move t: 

"That the Bill to authorise payment and 
appropriation of certain further sums 
from and out of the Consolidated Fund 
of the State of Punjabforthe services of 
the financial year 1988-89, be taken into 
con'sideratlon. " 

MR. DEPUTY SPEAKER: The ques-
tion is: 

"That the Bill to authorise payment and 
appropriation of certain further sums 
from and out of the Consolidated Fund 
of the State of Punjab for the services of 
the financial year 1988-89, be taken 
into consideration." 

The Motion was adopted. 

MR. DEPUTY SPEAKER: Now, the 
House will take up clause-by-clause consid-
eration of the Bill. Tre question is: 

"That Clauses 2, 3 and the Schedule 
stand part of the Bill." 

The Motion was adopted 

Clauses 2,3 and the Schedule were added 
to the Bill. 

MR. DEPUTY SPEAKER: The ques-
tion is: 

"That clause 1, the Enacting Formula 
and the title stand part of the Bill": 

The Motion was adopted. 

Clause, 1, the Enacting Formula and the 
Title were added to the Bill. 

SHRI B.K. GADHVI: I beg to move: 

I' That the Bill be passed" 

MR. DEPUTY SPEAKER: The ques-
tion is: 

"That the Bill be passed II 

The Motion was adopted. 

17.41 hrs. 

HALF-AN-HOUR DISCUSSION 

Ban On Communal Organisations 

[English] 

MR. DEPUTY SPEAKER: The House 
now will take up the Half-an-hour discussion. 

[ Translation] 

DR. G S. RAJHANS (Jllanjharpur): Mr. 
Deputy Speaker, Sir, when this question 
was asked on 28th November, the whole 
House agreed that they should have de-
tailed information. This is why, I have raised 
this haH-an-hour discussion. 

I would like to submit that some weeks 
ago, I visited Turkey and when I saw the 

··'ntroduced with the reoommendatlon of the President. 
tMoved with the recommendation of the President. 
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situation there, I remembered my country 
very much. When Kamal-Ata-Turk came into 
power in Turkey, prior to that Turkey was 
also facing the same situation as India IS 
facing today. Muslims and christians were 
bitter enemies and everyday, there used to 
be riots. Kamal-Ata-Turk passed a legisla-
tion that from now Turkey will be a secular 
country. He stopped Friday holidays which 
used to be given to offer INamaz' Similarly 
holiday for offering prayer in the churches 
was also stopped. he made another law that 
no mosque or church wilt be constructed 
from now onwards. In his book "Glimpses of 
World History", Shn Jawahar Lal Nehru has 
also written that Kamal-Ata-Turk brought a 
revolution in his country. He told his country-
men that they have to become modern and 
leave fighting on account of religion and 
follow in foot steps of Europe. Today, Turkey 
has very much become a part of "Europe. 
Earlier, many times, some mosques were 
converted into churches and churches were 
converted into mosques and so on. 80, Turk 
framed a law that from now on, no church Will 
be converted into mosque and vice-versa. 
They were all converted into museums. 

I would submit that it IS the only remedy 
for our country as well. The minds of people 
have become so much perverted in the 
name of religion. that it will make the future 
bleak. if it is not checked in time. It is neces-
sary to take a bold step now. Today, Hindu, 
Muslim and Sikh despise each other. Even, 
Hindus hate each other among themselves 
and Muslims and sikhs also look down upon 
each other. This disease is spreading day by 
day. 

In this connection the Government 
stated several times that efforts will be made 
to separate religion from politics. People had 
great expectations that something fruitful will 
be done in this regard but nothing has been 
done so far. Pt. Jawahar Lal Nehru had also 
tired to separate religion from politics and he 
desired that a ban should be imposed on 
communal parties. He sent a letter to the 
then law Minister -who is in the Janata Dal 

these days-to take some initiative in this 
regard. But the matter was forgotten with the 
passage of time nothing could be done in this 
regard. But if we go into the depth we wifl find 
that the root cause of this fight is the fight 
between haves and have nots. All these 
communal parties whether it is Bajrang Oal, 
t:tarhar Mahadev Oal. Muslim League or 
Akali Dal-incite the people in the name of 
religion and these are headed by some self-
ish elements of the society who want to 
serve their own ends. Recently I went to 
Haridwar and I saw a slogan written on the 
walls. 

"Thakur, Brahman aur Baniya Chor; Baaki 
Sa; hai 0-5-4. 11 

couldn't understand its meaning. 
Recently there was a severe earthquake in 
our area and the people from all parts of the 
country and several social organisations 
came to our rescue and to render relief work. 
The people of my area had never heard of 0-
5-4 and in fact I too had never heard of it. The 
volunteers of this organisation went from 
door to door in the villagqs and said that they 
would supply tarpaulin, building material, 
and food to only those people who are 
members of 0-8-4. The people were sur-
prised and they asked what after all was 0-
8-4. When the people came to know about it 
they got together and you will be astonished 
to know that all the villagers requested them 
to go away and not to cheat them in the name 
of distributing relief. They did not take relief-
material. They suffered; suffered together in 
the rains but they requested them not to 
divide them in the named of caste and 
community. The villagers further told them 
that our problems are common and it is not 
right to say that the sufferings of a person of 
one community are different or less than the 
sufferings of the person of other community. 
They are suffering with the same problems. 
The volunteers tired to persuade them to 
accept relief but the villagers did not take 
relief. Therefore, it is not a problem of only 
Hindus, Muslims or Sikhs but this poison of 
casteism is a spreading fast all over the 
country. In Bihar, U.P. and in the Hindi 
speaking areas the first question that is 
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asked from a person is about the caste to 
which he belongs. tf he is a Brahmin or 
belong:; to high caste he is related to me and 
if he is from Thakur community, he is not. 
Everywhere in universities, colleges, 
schools, Government Services and even in 
buses and trains the separation is made only 
on the basis of caste and community. He is 
my friend if he belongs to a Thakur commu-
nity. He ;s my friend if he is from Brahmin 
community otherwise he is not related me. 
Therefore, I want to say that the Government 
will have to take ~ bold step against it. You 
will have to face this bitter truth whether you 
like it or not. The question is what shall be the 
definition of a communal party? The defini-
tion is very simple. any party or community 
~hich does not allow other persons to enter 
its fold is communal. What is the difficulty in 
this ? When a legislation on 'Sati' was en-
acted, in this House, people were afraid of 
the backlash and consequent violence and 
arson in Rajasthan. They were of the view 
that the people of one comm unity will torture 
the people of other community. But we boldly 
enacted 'Sati' legislation and not even a 
single incident took place thereafter. There-
fore, it is a matter of will. The country needs 
a bold person like Kamal-AI-Turk who may 
say that forget whatever has happened in 
the past but now no more. Economic devel-
opment, employment, bread and butter are 
more necessary for us than Temples, 
Mosques, Gurudwaras and Churches. If you 
go on avoiding this problem. the poison of 
communalism and casteism wilJ spread 
slowly throughout the country and then it will 
become an incurable disease. 

Mr. Deputy Speaker, Sir, today the 
country needs a political will. Every thing 
becomes easier if there is a political will. A 
non-Maharashtrian is afraid to go to Mahar-
aahtra today because Shiv Sena has cre-
ated troubles for him. If the disease of com-
munalism is not controlled im mediately a 
tima will come when people will not only be 
afraid of moving from one State to the other 
but also from moving within the State where 
people of a particular community reside. 
Last year when riots took place in Delhi who 
were the victims? They were Muslim work-

ers fron1 Bihar and Uttar Pradesh. I have 
seen their dead bodies ;s willing on Hospital. 
I asked myseH what was the fault of this 
worker? His only fault was that he had come 
here in search of livelihood and he was a 
follower of a particular relig;on. Is there no 
justice for them? The people with vested 
interests mislead the society in the name of 
religion. Until we expose these people. there 
is no future forthis country. There is an equal 
number of Hindu & Muslim community in my 
area. The Muslims worship goddess Durga 
during "Durga Puja Festival" and celebrate 
D8spawaliwith us and we also join them on 
Muharram and Eid and till today not even a 
single riot has occurred there. 
Why?Because they are poor. This area is 
the poorest;n the country. During the floods, 
the people have to climb trees where snakes 
also take shelter and Hindus and Muslims 
fall victim to snake bite alike because a 
snake cannot distinguish between the two. 
Poverty brings brotherhood.Therefore, they 
should remain united because the rich 
people exploit poor in the name of religion for 
the sake of their perpetual domination on 
poor. Therefore they adopted a way Le. they 
told people that their weft are lies in affiliating 
themselves to such and such political party. 
more so because they are followers of a 
particular religion. I have a reminiscence of 
my childhood. My house was on the bank of 
river Ganga. My grandmother used to throw 
some coins daily in the Ganga. One day, I 
asked her the reason. She told me that by 
throwing coins in the water she will be very 
rich in the next birth. Then I asked her as to 
how so and so rich man of the village be-
came rich. She told me that he is rich be-
cause he must have thrown coins in the 
Ganga in his last birth. I asked her who told 
her this story. She said that the priest of the 
temple told her so. I asked her as to who 
pays him the salary. She said so an so rich 
man. From this you can judge the type of 
vicious circle that is there. These rich people 
spread rumours and superstitions in the 
name of religion only in order to continue 
their perpetual dominion on the poor and 
also in order to exploit them. 

1 conclude my speech with a very impor-
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tant point and it should not be taken in a 
lighter vein. History will never pardon us for 
it. Now the time has come when we should 
take bold steps and say like Kamal-AI-Turk 
that forget whatever has happened in the 
past but this should not be repeated in future. 
You will have to separate religion from poli-
tics and will have to punish those who mix 
religion with politics. 

With these words, I conclude my 
speech. 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P. CHIDAMBA-
RAM): Mr Deputy Speaker. sir, I am grateful 
to han. Member Dr. Rajhans for raising this 
discussion arising out of an answer given to 
a question in Parliament. We had said in the 
answer: liThe question of separating religion 
from politics is engaging the attention of 
Government." As a result of our exercises 
and discussions. we were able to bring 
before Parliament the Religious Institutions 
(Prevention of Misuse) Bill. 1988. which was 
made into an Act. That dealt with one aspect 
of the problem. namely. removing politics 
from our religious institutions. The other side 
of the problem that is removing religion from 
our political activities is far more complex. I 
wish it was possible for me to say that efforts 
on the subject have crystalised and we will 
bring forward a Bill. 

I shall presently explain the difficulties 
that we face and I urge hone Members to give 
thair attention to this problem and suggest 
ways and means by which we can get over 
he difficulties. It is not as though there are no 
laws on our Statute Book today to deal with 
communal adivities or activities which pro-
mote communal hatred. We have in the 
Indian Penal code several sections. Section 
153a and Section 1538 are rather well 
known. We have also certain provisions in 

the Criminal Procedure Code. As regards 
newspapers and other publications which 
promote communal hatred,there are provi-
sions in the Press Council Act by which the 
matter can be taken up to the Press council. 

18.00 hrs. 

As regards communal propaganda 
causing hatred or disaffection among sec-
tions of the people, there are provisions in 
the representation of People's 'Ad. These 
laws are there. Nevertheless we have or-
ganisations in our country which are com-
munal in character. It does not require too 
much argument to show that they are com-
munal in character. But there are difficulties 
in defining an organisation which is commu-
nal or a party which is communal. How shall 
we define it? On the one hand we have 
Article 19 which allows people the funda-
mental right of association. We are a democ-
racy. A certain number of persons can come 
together from a political party or an associa-
tion and contest elections. They can contest 
elections as a party. they can contest elec-
tions as individuals. If they are a party. if they 
are an organisation or an association, how 
would we define that organisation as com-
munal? Shall we go by the name of the 
organisation or shall we go by its flag or shall 
we go by its membership or shall we go by its 
policies and programmes or shall we go by 
the number of candidates it fields and the 
characteristics of those candidates or shall 
we go by what they say and write in various 
forums? The problem of definition is an 
acute problem and. speaking for myseH I 
have not been able to resolve this problem in 
my own rnind. Yet. I can assure you - we 
have spent hours in debating on this issue 
that we will be able to come up with some 
kind of an acceptable definition as soon as 
possible. 

Now. the question is regarding the pro-
posal to ban communal organisation. The 
first step;s to define a communal organisa-
tion. The next step is to work out a fair and 
objective procedure by which you can reach 
a conclusion that an organisation is commu-
nal or not. Obviously, it cannot be the whim 
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of the bureaucrat nor can it be an executive 
act which says that such and such organisa-
tion is communal. That would hardly be 
acceptable to anyone. In fact, it would be 
abused. So, we have to work out a fair and 
just procedure by which an impartial author-
ity willdetermine whether an organisation is 
communal or not. So, that again is an area 
which requires a very deep study. 

The third problem is if an organisation is 
declared as communal, obviously there 
must be a way out for that organisation. 
There must be a way by which the organisa-
tion changes its character, changes those 
incidents which make it communal so that its 
members can take part in democratic politi-
cal activities. For example, we have recently 
had a couple of organisations, the TNV for 
example, which was declared as an unlawful 
organisation under the Unlawful Activities 
Prevention Act. But once they accepted the 
constitution, once they gave up secession 
and separatism, once they abjured violence, 
once they amended their own by-laws giving 
up all these incidents, we lifted the ban so 
that they could also take part in democratic 
activity, take part in elections and take part in 
every activity which is a part of democratic 
society. So, these are the difficult questions. 
Government is considering these questions. 
It would not be possible for me to say when 
we would be able to come up with an answer. 

All I can say is that the matter was 
considered as early as \ June, 1961 in the 
Conference of the Chief Ministers. Many 
wise men and women have considered this 
problem but they have not been able to come 
up with an answer. Recently, the Sub-
Committee of the National Integration CC1Un-
cil had considered this problem. They have 
made some suggestions. 

While I would like to take this opportu-
nity to reiterate Government's commitment 
to the principle that communal organisations 
have no role to play in the democratic policy 
of India, we would have to study this problem 
in greater depth before we come up with an 
answer to the question whetherGovernment 
propose to ban communal organisations. 

Sir, I would sincerely hope that Dr. G.S. 
Rajhans t¥ld other hone Members would be 
satisfied With this re-statement of the firm 
commitment of the Government and I would 
urge all of them to give us the benefit of thair 
ideas, the benefit of their views on how to go 
about finding a solution to this problem. 

[ Trans/ation] 

SHRI SHANTARAM NAIK (Panaji): 
Mr. Deputy Speaker, Sir, I do not ~gree with 
the view that there cannot be a definition of 
the word communal or it is very difficult to 
define it. The Government may have difficul-
ties in enacting and bringing such a law from 
political and social point of view but I do not 
agree that it is difficult to define the word 
communal. If I give you a pure definition 
which will suit the incident and which does 
not violate the law and religious poli~YI are 
you ready to assure us that a law would be 
enacted in this regard? But I know it is not 
possible because at present we are not 
prepared for it. There are some matters for 
wh ich we are not prepared as yet. 

Whenever I think about this, I am re-
membered of a film and by chance yester-
day also I saw that film. In this film an old 
Muslim man finds an illegitimate child in a 
forest and he brings up that child. He faces 
many difficulties as some say that he is from 
Muslim community whereas some say that 
he belongs to Hindu community. In that film 
he also sings a song while giving the child a 
bath-

liTo Hindu Banga Na Musalman Ban-
ega, 

Insaan Ki Aulaad Hai, Insaan 8anega, 
Kudrat Ne To Harne Bakhshi Thl Ek He 

Dharti, 
Haamne Kahin 8harat, Kahin Iran 

8anaya. 

Thus we ourselves are to be blamed for 
this communalism. In a way we aU are 
communal though there may be a little differ .. 
ence. Though we do not hate pareon. of 
othar communities but will we permit out 
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daughter to marry a person of that commu-
ntty-? Only one percent people may permit it 
Thus in this way aU of us are communal. 
There should be a change in this concept. It 
is not sufficient to say that God ;s one. AU 
Hindus, Muslims and Christians say that, 
but do we really believe in it? In reality we do 
not believe in this and thus we are commu-
nal. The root cause of this problem is that all 
communal concepts in the society are di-
rectly attributed to religion. Our concept of 
good or bad is based on religion. Even caste 
based bifurcation of society and practice of 
untouchability are considered to be pious 
acts, which have the sanction of religion. As 
the people believe in religion and God they 
believe in these things also. 

That is why religion spread all over the 
country and we have not so far been able to 
enact a law banning communal parties. The 
Election Commission, if it so desires, can 
prevent a communal party from being regIs-
tered as a political party under the Rrovisions 
of the law relating to allotment of symbols to 
political parties. 

Para-3 of the Election (Symbols and 
Allotment) Order, 1968 pertains to registra-
tion. According to the provisions of this para, 
every political party will have to pronounce 
its policy. 

(English] 

It has been stated there: 

(i) the political principles on which it 
is based; 

(ii) the policies. aims and objects it 
pursues to seeks to pursue; 

(iii) its programmes, functions and 
activities for the purpose of car-
rying out its political principles, 
policies, aims and objeds; and 

(Iv) After considering all the particu-
lars as aforauld in its posses-

sion and any other necessary 
aAd relevant factors and after 
giving the representatives of the 
association of body reasonable 
opportunity of being heard. the 
Commission shall decide either 
to register the association or 
body as a political party fQr-the 
purposes of this order.;".~: •• ,; •••. -

[ Trans/ation] 

The commission takas its decision 
keeping in view the above points . H the 
activities of any party directly or indirectly are 
prejudicial to the interest of society, the 
Election Commission, keeping in view the 
above points, may refuse registration 0{ the 
party. The Commission has not so far used 
its discretionary power. Any party. after 
filling up the requisite form and submitting its 
constitution, is directly registered within 8 
days. We have been reading for the last 4 to 
5 weeks that a Bill pertaining to Electoral 
Reforms is about to be introduced in the 
current session. We want electoral reforms 
in respect of lowenng of age introduction of 
electronic machines and state funding of 
elections. Out of the various points of elec-
toral reform, POints pertaining to lowering of 
voting age and ban on communal parties are 
the most significant. If these two aspects are 
not included ;n the proposed Bill. it will not ~8 
able to bring desired effect. The question of 
introducing electronic machines is a very 
insignificant thing. Our democracy has been 
functioning properly far last the 40 years 
without the same. I would like to say once 
again that the aspects pertaining to lowering 
of voting age and banning communal parties 
are vel y significant without which the Bill will 
not carry that much weight. It' may also 
please be stated if there is any proposal to 
bring forward such a legislation in the near 
future. Reply to all these question may 
please be given to me. 

SHRI HARISH RAWAT (Almora): Mr 
Deputy Speaker. Sir I do agree with the hon. 
Minister of state in the Ministry of Home 
Affairs that it is not an easy task to define 
regional and communal organisation. But it 
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is not proper to say on the part of the hon. 
Minister that no such proposal is under 
consideration of the Government. This issue 
is so significant that it is not only the Govern· 
ment but also the whole country is con-
cerned about it. We sincerely want that our 
present political set-up should survive. In 
order to fulfil this objective, we must find 
some way out to separate religion and re· 
gionalism from poritics. Until and unless we 
separate regionalism and rsligion from poli-
tics, we will be put to trouble one way or the 
other. If it is not possible for us to coin a clear 
cutdefinitionof communal organisations, we 
can at Jeast pin point certain organisations 
on the basis of their communal activities and 
antecedents that such and such organisa-
tions come under the category of communal 
tendency. We can say that this creates relig-
ious tension and feeling of jealousy in the 
minds of people belonging to other faiths. 
There is no doubt about the fact that the Akali 
Dal carries on its political activities on the 
basis of religion from places of worship. As 
regards the D.M.K. , there is no doubt that 
this party has also been able to maintain Its 
existence by carrying its political activities in 
a particular state and boosting the feeling of 
regionalism. The Government can identify 
such activities and take action accordingly. 
For this, we should adopt an unanimous 
definition forthe entire country. We may also 
take it granted that a communal organisation 
will not leave politics of communalism and 
regionalism. If we think that they will not do 
this by respecting out sermons, we are mis-
taken. They will not refrain themselves from 
such activities. It is just like giving surmons to 
Satan and ex~cting godliness on the part of 
him, which he cannot be because his self 
interest is involved in it. His mental faculty 
has been so moulded that one can not 
change him. The all powerful time alone can 
t08 him to the line. For example, some 
people in the north-east region used to talk in 
terms of making revott against the country. 
WIth the passage of time, that comm~naJ 
organisation automatically was toed to the 
line. It is ~ that their heart changed and that 
is why they' choose the right path or they 
developed 80ft corner for us. They were 
tuned up because they were forced by us to 

do so, lest their very existence should have 
been endangered. They come to the right 
path out of fear. This matter has been dis .. 
cussed in the National Integration Council 
and inside as well as out side the Parliament. 
Several suggestions were made in this re-
gard. We can proceed further on the basis of 
those suggestions. Just hOW, Shri Shan-
taram Naik has stated that the Government 
is proposed to bring forward a legisl~tion on 
election reforms seeking lowering of voting 
age, change in electoral procedures and 
sdparating religion and communalism from 
politics. If the Government does not lay down 
a precise definition forthis important subject, 
talk of carrying out election reforms will be 
meaningless. If we introduce this bill, elec .. 
tion reforms will remain half done. The 
Government should come forward with a 
clear intention on this subject and clearly 
pronounce that those communal parties 
which will be identified on the basis of this 
sort of activities will be debarred from con-
testing elections. Apart from this, the Gov-
ernment can also make efforts to take action 
against people who spread religious hatred 
in the society and ban their activities. 

SHRI VIRDHI CHANDER JAIN 
(Barmer): Mr Deputy speaker, Sir, we 
framed the constitution of our country and 
adopted democratic form of Government 
under it. Our constitution makers provided it 
in the constitution. While framing the 
constitution, the great leaders of our country 
adopted the policy of secularism. In order to 
tread the path shown by our great leaders, it 
is very necessary on our part to do away with 
communalism. Until and unless we do away 
with communalism, we will not be able to 
implement the policy of secularism in the 
right earnest. For that it is all the more 
necessary we should hold a discussion on it. 
As a matter of fact, we are discussing the 
same. But I am astonished to note that after 
achievement of independence on 15 August 
1947, the Congress party has been ruling 
the country barring a short spell of two and 
half years when the Janata Party w .. In 
power. but we have not been able to lay 
down a definition I for communal organ .. -
tion. Hon. Members have expressed their 
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views on the definition of the word commu-
nal. The sub-committee of the Nationallnte-
gration Council was also made some sug-
gestions in this regard. The Government 
should bring forward a legislation on the 
basis of those suggestions and referred it to 
the Select Committee for detailed examina-
tion. As the Select-Committee consists of 
Members from all the parties. these Mem-
bers will offer view, ol:lat legislation after 
which we will convert it,. 0 a law. Have any 
efforts been made in 1 ~ direction? I am of 
the view that no such legislation on the basis 
of communal discussion has ever been in-
troduced in the House since 15 Aug ust 1947. 
When no legislation was introduced. what 
discussion could take place in this regard. It 
is. therefore, necessary that a suitable legis-
lation in this regard should be introduced 
which could be passed. 

Now we are going to make election 
reforms. One of our colleagues stated that 
there is a good provision in the rules pertain-
ing to allotment of election symbols. This 
provision should, at least, be implemented. 
Ai least, the Election Commission should 
implement this provision. " necessary. we 
can amend the procedure by bringing for-
ward an amendment in the rules pertaining 
to election symbol. This should be made 
effective. 

You may go through the constitution of 
the Akali Dal and see their activities. Can we 
arrive at a decision on that basis? When 
everything becomes crystal clear in the 
House, we can impose a ban on that organ-
isation. There are a number of other such 
organisation who have their 9wn constitu-
tions. The Rashtriya Swayany Sevak Sangh 
is ona such organisation. ~ other than a 
Hindu can become a mamber of this organ-
isation. Christians cannot join this organisa-
tion. Even then the Rashtriya Swayam 
Sevak Sangh has been functioning.The 
Akali Dal also follows religious edicts in 
deciding political affairs. They hold their 
meetings in the religious promises and they 
are followers of a particular reUgion. tt should 

be decided that no meeting of a political 
nature is to be allowed to take place at a 
religious place. If we can take a decision on 
it to-day and implement the same, it will be in 
it sen a very significant achievement. We 
should take a decision about holding political 
meetings at religious places such as 
temples and mosques and any decision 
taken in this regard must be implemented. H 
a law is not implemented after its enactment, 
it only lead to deterioration in the situation. 
What I mean to say is that our constitution is 
secular and it provides measures to contain 
communalism. The only thing we have do is 
to take a small step in the direction. In view 
of foregoing, I would like to know if the 
Government is taking any concrete steps to 
impose a ban on th'ese communal parties? Is 
the Government making any active contribu-
tion to check their activities in any manner? 

[English] 

SHRI V. SOBHANADREESWARA 
RAO (Vijayawada): Mr. Deputy Speaker, 
Sir, I was really surprised to hear the hone 
Minister when he said that there is no pro-
posal at present before the Government to 
ban communal organisation in the country. 
he a~so said that he cannot define a commu-
nal organisation. It is really very sad. 

SHAI P. CHIDAMBARAM : I said, it is 
difficult to define. 

SHRI V. SOBHANADREESWARA 
RAO: I agree with the sentiments and views 
expressed by the hon.Members who have 
preceded me. 

The hon. Minister's reply to Dr. 
Rajhans, who initiated the half-an-hour dis-
cussion only shows GO\lernment's negli-
gence and its un-concern to a very very 
important problem which brings so much 
disharmony between the people of this 
country. I will not go into the details but I 
would like to say that there are certainly 
some communal organisations and vested 
interesta where communal violence had 
broken may it be Meerut, Ahmedabad or 
Aurangabad. 
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The whole tragedy is that after the •• 
incidents are over, the Govemment forgets 
everything. For example, in the case of 
Ahmedabad when some communal vio-
lence. had taken place previously and some 
rasponsibkt committees were appointed to 
examine as to why those incidents took 
place, which vested interests are behind 
those incidents and steps to be taken in 
future to avoid such incidents in future unfor-
tunately all those reports have baen gather-
ing dust in the cupboards of libraries. So, 
Government is not really concerned to take 
up follow-up measures that have been sug-
gested by those Commissions consisting of 
eminent people. 

These incidents result not only into 
great human tragedy but stamp on the sur-
viving members of those families who had 
been affected and also leave a very deep 
scar on their hearts. They cannotforget such 
incidents. Further, apart from loss of human 
lives very very valuable properties also get 
destroyed such as shops, small workshops, 
etc. now it will take many decades for that 
poor family to again gather all necessary 
assistance to set-up their small workshops, 
etc. 

In these circumstances every well-
meaning citizen of this country, secular 
people as well as several organisations 
have been demanding from this Govern-
ment to ban communal organisations. On 
that day when the reply was placed before 
the House a large number of Members 
expressed surprise. They immediately 
asked the hon. Speaker to allow a haH~an­
hour discussion because they were not at all 
satisfied with the answer given by the hon. 
Minister. 

So. at feast now, as the hon. Member 
who preceded me had suggested, you kindly 
take im mediate steps to identify which are 
the organisations behind these incidents in 
which communal violence has taken place in 
different parts of the country. There may not 
be anything wrong if some people create 
some organisation which may help in fur-
therance of their religion. But that organisa-

tion should not cause harm to other organ ... 
isation in which th.re are tome people be· 
longing 10 other religions. Certainly. the 
Government must have soma reports which 
appear in press on the'subject. Apart from 
that, there wnl be Intelligence rQpOrts. H the 
Government is feally serious to ban these 
organisations, definitely you will be having a 
lot of information with you. You kindly Identify 
such arganisations. Y9U prepare some draft 
proposal, give It to tt(e public for its opinion. 
Let those views f)8 discussed on various 
forums. Ultimately. you will get the feedback 
from the people, from the secular organisa-
tions. You can qat information from eminent 
people. Ultimately you can take a final ded-
sion. \ 

Just a few months back, incidents of 
communal violence had erupted in Uttar 
Pradesh. The Press reports said that it was 
a feud between the two Ministers of the State 
Government, who were responsible for 
these incidents. I would not name them. But 
what is your information? If your information 
is that it is correct. then what steps have you 
taken against such Ministers who have 
encourage their henchmen to cause com-
munal violence and bring disharmony 
among the different sections of the people? 
"What steps have you taken? f would rike to 
know about that from the hone Minister. Let 
not such people be allowed to continue in 
power. 

I would like to bring to your notice that 
after Telugu Oesam Government came into 
power in Andhra Pradesh, except at one 
point of time when some communal organ-
isation has tried to prevent the coming back 
of Shri N. T. Rama Rao-only for a few days. 
they succeeded in creating some foul at-
mosphere - during the last six years, there 
is not a single incident. Several lakhs of 
people are participating in Moharram. Sev-
eral lakhs of people are participating in the 
Ganesh Chaturthi. Not even a small incident 
has taken place because our Government 
has kept these fellows - to whatever politi-
cal parties they beJonged, including, even if 
they belonged to our party - at a very very 
far distance in respect of these activities. 
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That's why there is complete communal 
harmony in our State. 

Earlier, had the Government taken 
some steps to ban the presence of the mili-
tants or people with fire arms who are 
against the integrity of this country, Mr. Bhin-
drawale would not have stayed for such a 
long time in the Golden Temple. I appreciate 
the stand of the Government when it had 
flushed the terrorists only sometimes back 
from the Golden Temple Complex. I con-
gratulate it. Similarly. now also, the Govern-
ment must come forward. It must not take 
months or years. You must definitely come 
forward to bring a legislation to ban the 
communal organisations which are spread-
ing the venom and which are trying to create 
a split and divide the society vertically. 

I hope the Government will oome for-
ward. At least, let in put forward some con-
crete proposals before the people from 
whom again you can get the information. 
With these words. I conclude. 

SHAI P. CHIDAMBARAM: Mr. Deputy 
Speaker, Sir, I have listened with great inter-
est to what the hone Members have ·ob-
served on my brief reply to Dr. Rajhans. 
While everyone of them said that it is not 
difficult to define a communal organization, 
yet not one of them came forward to offer a 
definition q_f a communal organization. I 

i should be \tery grateful to look into any 
definition which Shri Shantaram Naik is wIll-

I ing te give in writing .... (Interruptions). It is a 
difficult matter. I wish you will write and give 
it to us. I am asking you that in all humility. It 
is easy to say that we can deftne acommunal 
organization, it is only when you sit down to 
write a definition, you will find oonsiderable 
difficulties in defining a communal organiza-
tion. I posed the question. I dO not know 
whether hone Member Shri Ram Rattan Rdm 
was here when I made my initial statement. 
Shall we go by the name. shall we go by the 
membership, shall we go by the candidates 
it fields in an elEtction or shall we go by the 

objectives and programmes? I shalt accept 
Shri Rao's offer. Panchayat elections and 
Municipal elections are entirely within the 
purview of the State Government. Political 
parties contest Panchayat elections, contest 
Municipal elections. It is the State Legisla-
ture which makes the Municipal Acts and 
Panchayat Acts. I would be very grateful if 
the Andhra Pradesh Government passes a 
Bill in the Andhra Pradesh legislature defin-
ing a communal organization and bans them 
from Panchayat and Municipal elections. 
You show the way and we will certainly 
follow it. 

I am not trying to score debating points. 
In the last 7-8 months, to my knowledge, we 
have been engaged in a very deep and 
serious exercise of how to separate religion 
from politics. The first step. as I said, is the 
Religious Institutions, (Prevention of Mis-
use) Act, 1988, an Act which has been 
passed by the Congress Government and 
not by the Telugu Oesam. That Act was 
intended to take politics out of religious insti-
tutions. That is the first stage. Now, what we 
are trying to do is to make a law, if it is 
possible, to take religion out of political activ-
ity. It is not so easy. I was not here on the 28th 
November when this question was an-
swered. Therefore. I am at a disadvantage in 
a sense because I do not know the kind of 
reaction. which the hon. Members ex· 
pressed but I can imagine that many Mem-
bers would have been dissatisfied with the 
reply. I am dissatisfied myself. but merely to 
say tVat I am dissatisfied is not the answer. 
The answer is to sit down and put our heads 
together and write a definition; one. which 
will stanq the scrutiny in a court of law. and 
two, which will not be so full of holes thet the 
truly communal organizations on get out of 
the definition by merely changing its name or 
changing its objectives. We have to work on 
a definition of communal organIzation. Shri 
Rawat is not here. I am not saying that the 
definition should be accepted by e"eryone 
including communal organizations, but at 
least that should be accepted by the Parlia-
ment and the courts of law. We are engaged 
in an exercise. I cannot say when the exer-
cise would be completed. 
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Hen. Member Shri Shantaram Naik 
quoted portions of the Symbol Order. We are 
aware of the Symbol Order. The Symbol 
Order, if Members would have noticed. talks 
about recognized political parties and unre-
cognised political parties. Recognized politi-
cal parties are further divided into a national 
party and a State party. But the crucial para-
graph is paragraph 3, which says: 

"Any association or body of individuals 
of citizens of India calling itself a political 
party and intending to avail itself of the 
provisions of this Order shall make an 
application. " 

There are many communal organizations in 
this country, which do not contest elections; 
there are many communal organizations in 
this country who do not seek the benefit of 
this Order, yet they are there in society. they 
influence politics, they breed other organiza-
tions which are communal political parties. 
They are the forebears of political parties, 
which enter the political arena. The commu-
nal organisation stays out of the political 
arena, but influences political political de-
bate in the country. 

Therefore. paragraph 3 by itself is not 
an answer. Paragraph 3 is only a very partial 
answer. Paragraph 3 will take care of only a 
party which intends to enjoy the advantages 
of this order. And under this order, if I can 
recollect. the ~ection Commission has re-
fused to register one organisation, namely. 
the Amra Bangia Party. It has not been able 
to refuse registration to any other political 
party. Therefore. even the Election Commis-
sion finds it difficult to apply this paragraph to 
a large number of other organisations - I 
will not name them - which some may 
believe to be communal and some may not 
believe to be communal. 

AN HON. MEMBER: What about Shiv 
Sena? It uses the name of a God. 

SHRt P. CHIDAMBARAM: That is why, 
I say. ·Shall we go by the name? Shall we go 
by the membership? Shall we go by the 
number of candidates it fields?- What i&4he 

definition of 'communal' ? Mr. Rao takes the 
easy way out He assumes that communal 
means only a conflict between one religion 
and another. What about between on8 caste 
and another? Is that not communal? What 
happened in Neerukonda. Karamchedu and 
Padarikuppam? Were they not communal 
conflicts? We cannot take shelter behind 
semantic exercises. 

SHRI V. SOBHANADREESWARA 
RAO: I am very sorry to say that those 
instances that you have referred to are not 
communal instances. They are connected 
with sqcial tensions. 

SHRI P. CHIDAMBARAM: That is what 
I am asking. What is the definition of 'com-
munal'? Is a fight between one caste and 
another caste not communal? It is a way of 
looking at things. It suits you to say that 
communal means only between one religion 
and another. But a truly secular person will 
say that fight between one caste and another 
caste, a conflict between one linguistic 
group and another linguistic group are also 
communal. Let us not take shelter behind the 
word 'communaf' . What happened in your 
State is certainly not an example for the 
other States of follow. 

SHRI V. SOBHANADREESWARA 
RAO: In Bihar. where your own party is in 
power. they are not able to control things and 
tens and hundreds of people are being 
butchered and killed. 

SHRI P. CHIDAMBARAM: I am not 
defending it either (/nt8rruptio"s). 

There is not point in raising your voice. 
That does not add strength to your argu-
ment. I am not defending what happened in 
other States. I am only trying to say please 
do not take this holier than thou attitude. 
what happened in Andhra Pradesh is also 
according to me. communal in the larger 
sense of the word. So, we cannot take shel-
ter in semantic arguments. The point really is 
how we define a communal organisation. 
Once again, I can assure, the hon. Members 
that we are engaged in thiS exercise. I am 
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~ure, we can, if we put our heads together, 
find an answer. But I shall be grateful if hon. 
members also can suggest definitions to us. 
We are looking atthe problem. Very eminent 
persons on the Sub·Committee of the na-
tionallntegration Council are looking into the 
problem. As I said, this is a question which 
has been agitating the minds of very eminent 
persons since 1961. We should find an 
answer. 

We have taken the first bold step. We 
have passed the Religious Institutions 
(~revention of Music) Act. The next step is to 
find an acceptable definition of communal 
organisations and find ways by which such 
organisations can be kept out of the politics 
of this country. 

Sir, I seek the cooperation of the hon. 
members. I seek their help. I saek their 
advice. I seek their wise counsel in finding a 
solution to this problem. but once again, let 
me say, the Government is firmly committed 
to finding a way by which communal organ-
isations can be kept out of politics and 
democratic activity in this country because 
they poison and distort democratic activity in 
this country. 

MR. DEPUTY SPEAKER: The House 
stands adjourned till 11 0' clock tomorrow. 

18.43 hrs 

The Lok Sabha then adjourned tin Eleven 
of the Clock on Tuesday, Dscember 6, 

1!J88/Agrahayana 15, 1910 (Saka). 
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